Jeventh Séries, Vol. X No. 11 Tuesday, December 2, 198¢

Agrahayana I, {Qoz'(Sakq)

LOK SABHA
DEBATES

( Fourth Session )

(Vol. X comtains Nos. 11—20)

LOK SABHA SECRETARIAT
NEW DELHI

Pris 1 Rs. 4.00



CONTENTS

(Seventh Series, Volume X, 4th Session, 1980)

‘No. 11, Tuesday, December 2, 1980; Agrahayana 11, 1902 (Saka)
Oral.Answers to Questions : COLUMNS

*Starred Questions Nos. 205, 206, 219 to 213 and 215 . . 1—34

Wiitten Answers to Questions :

Starred Questions Nos. 208, 209, 214 and 216 to 224 . . 34—32

Unstarred Questions Nos. 1993 to 2017, 2020 to 2034, 2036
to 2042, 2044 to 2050, 2052 to 2186

and 2188 to 2192 . . . 53—284

Correcting statement to SQ 944 dt. 12-8-1980 . . . 284—87

Papers Laid on the Table . S . . . 287—350
Statements of Public Accounts Committee . . . . . 290

Calling Attention to Matter of Urgent Public Importance—

Reported increasing incidents of murder, loot and misbehaviour

perpetrated on Marwaris . 231—3 2
Shri Bhikhu Ram Jain . . . . . . . 291,
20¢.2—08
Shri Yogendra Makwana . . . . . . 291-92,
238—302
R: : Adjournment Motions . . . . . 372—308
Announcement Re : Panel of Chairmen . . . . . . 391>

Bills— Introduced—.

(i) Forest (Conservation) Bill . . . . . . 311
(i1) Coal Mines Labour Welfare Fund (Amendment) Bill . . 3II-12
tement Re : Forest (Conservation) Ordinance, 1980 . . . 311

—iatters Under Rule 377—
(i) Supreme Court Decision on bonus to LIC Employees :
Shri Harish Chandra Singh Rawat . . . . . 313

(ii) Payment of arrears to workers and farmers of Mahidpur Road
and Jevera Sugar Factories :

Shri Satyanarayana Jatiya . . . . . . 31314

*The sign-marked above the name of 2 Member indicates that the question
was actually asked on the floor of the House by that Member .



(i1)

COLUMNS

(iii) Revised wages for Cardamom Workers : )

Shri Cumbum N. Natrajan . . . . . . 31415
(iv) Rock Phosphate factory at Meghnagar (MP) :

Shri Dileep Singh Bhuria . . . . . . . 315-16
(v) Intrusion by foreign fishing ships in_Indiansea waters : ¢ .

Shri N. Dennis . . . . . . . . . 316-17
(vi) Shor‘agc of cement in West Bengal :

Shrimati Geeta Mukherjee . . . . . . 317-18 }

(vii) Inadequate supply of rice, wheat, sugar and other essential
commodities to Kerala:

Shri EX. Imbichibava . . .~ . . . .31819

Statutory Resolution Re : Disapproval of Auroville (Emergency Provi-
sions) Ordinance, 1980

and
Auroville (Emergency Provisions) Bill . . . . . 319—419

Motion to consider— ‘
Shri N.K. Shejwalkar . . . . . . . 319—3%4,

4r6—409
Shri S. B. Chavan . . . . . . 334—44-
396—405
Shri Ram Vilas Paswan . . . . . . . 346—49
Shri Era Anbarasu . . . . . . . 350—54
Shri K.P. Unnikrishnan . . . . . . . 354—62
Shri Jagannath Rao . . . . . . . 362—65
Shri Era Mohan . . . . . - 365—67
Dr. Karan Singh . . . . . . . . 357—74
Shir Mool Chand Daga . . . . . . . 374—84
Shri M. Ramanna Rai . . . . . . . 384—86
Shri Krishna Datt . . . . . . . . 386—88
Shri Ratansinh Rajda . . . . . . . 388—32
Shri Sunder Singh . . . . . . . 392—04
Shri Bhogendra Jha . . . . . . 394—97
Shri Harikesh Bahadur . . . . . . . 397—99
Clauses 2 to 18 and 1 . . . . . . . 410
Motion to pass—
Shri S.B. Chavan . . . . . . . . 410

Business Advisory Committee—

Ninth Report . . . . . . . 411-12



i LOK SABHA DEBATES

. —— - e

LOK SABHA

S——

Tuesday, December 2, 1980/Agraha-
yana 11, 1902 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
Plant Load Fator of Power Plants

*205. SHRI CHINTAMANI PANI-
GRAHI; Will the Ministey of ENERGY
be pleased to state:

(a) whether Central Electricity
Authority has stated in 1ts report that
the average plant load factor of all
power plants installed in 1978-79 was
barely 17 per cent against the accep-
ted minimum of 28 per cent;

(b) if so, whether this defect has
been studied in depth; and

(c) whether stexrs have been taken
to remedy this?

THE MINISTER OF ENERGY (SHRI
A. B. A, GHANI KHAN CHAU-
DHURI): (a) to (c). A statement is
laid on the Table of the House,

Statement

(a) No, Sir. The Plant Load Fac-
tor achieved i the thermal power sta-
tions installed in 1978-79 was 21.4 per
cent during 1979-80 and 32.0 per cent
during 1980-81 (April to October),

(b) The performance of newly com-
missioned units has been reviewed
from time to fime and the reasons
‘or their somewhat unsatisfac*ory
derformance have also been examined
n depth. As per these studies, these
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units are taking somewhat longer
perioa for stabilisation and some of
the auxiliaries have also been not
working satisfactorily.

(c) The following measures have
been and are being taken to improv:?
the performance of these units:—

(i) Adoption of proper commis-
sioning procedures and plant
betterment programmes;

(i) identification of deficiencies
in design of equipment eic.
and taking up programme onf
their rectification and replace-
ment,;

(iii) organisation of intensive train-
ing programme in operation
and maintenance of thermal
power plants;

(iv) supply of requisite quantity
anqd quality of coal to therma]
power stations;

(v) arranging assistance ‘to the
power stations in repairing/

recommissioning  gemerating
units under prolonged shut-
downs;

(vi) introduction of modern main-
tenance techniques including
preventive maintenance prac-
tices;

(vii) arranging visit of experts from
various aisciplines to power
stations for suggestiong for
improving the performance of
power stations; and

(viii) Quality Assurance measures
are being taken up both during
manufacturing and erection of
the units.

SHRI CHINTAMANI PANIGRAHIL:
May } know from the hon. Minister



3 Oral Answers

whether the Government is aware that
the plant load factor of all our plants
in this country was 56 per cent in
1876-77. According to the gtatement of
the hon. Minister, it was only 21.4 per
cent in 1979-80 and I am happy to note
that it has gone up only to 32.0 per cent
in 1980-81. May I know from the hon.
Minjster whether the total availability
of power due to outage of main equip-
ment was 74.65 per cent and the total
contribution of these outages by the
boilers was 45.09 per cent, and the
turbine contributed to 19.4 per cent
and the generators contributed to 10.16
per cent. In view of these adifficulties
in the egipments I would like to know
whether the Government has enquired
into all the problems of the power
plants in our country and can we hope
from the Government that at least in
the coming year it can go up to pre-
1976 level which was 56 per cent be-
cause in other countries like the
USSR it is 62 per cent plant load fac-
tor and in Hungary it is 60 per cent
and ipn Japan it is 53 per cent?

SHRI A. B. A, GHANI KHAN CHAU-
DHURI; Mr. Speaker Sir, the ques-
tion Is with regard to installed capa-
city of 2210 MW which was aaded in
1978-79. That was the main question.
Of these, the bulk of the capacity
consists of 200/210 MW units totalling
1640 MW, These units were commissi-
oned towards the fag end of the finan-
cial year and unitg are still under stab-
ilisation. It is not possible for new
thermal units to immediately start
giving the rated name plate output.
This is due to geveral teething factorg
of the plant components and auxillia-
rieg which require to be adjusted be-
fore they can be run on full load. In
the UK and the USA also, the normal
stabilisation time is two to three years.
In planning our new capacity, the
Central Electricity Authority also
takes 3 four year period for stabilisa-
tion of new units.

The plant load factor of new units
commissioned in 1978-79 was not 17
per cent as indicated in the question,
but 21.4 per cent during 1979-80. This
has already improved to 32 per cent
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in 1980-81. Thig year for the month
of November it is going to be 42 per
cent. The whole problem is of stabili-
sation ot new units and a] over the
country it takeg time and here also it
is taking time.

SHRI CHINTAMANI PANIGRAHI:
Sir, in 1976-77 our plamt load factor
was 56 per cent. I just wanted to
know from the hon. Minister why 1s
it In the last 3~4 years our plant load
factor has come aown from 56 per cent
to 21.4 per cent. I am happy that it
has improved to 32 per cent. But why
we have not come up to 56 per cent?

My second question is this. I .would
like to know whether the hon. Minis-
ter is aware of the fact that all the
bigger thermal plants having 200/210
MW generating capacity, out of these
bigger thermal plants 68 theri: .l rlantg
were examined and there it was found
that the boilers ana equipment which
were supplied from BHE], because
they were defective, their plant load
factor has not improved. I would
like tn know whether all these things
_have been studied and if so, what steps
have been taken to remedy all these
defects. It should come to at least 56
per cent plant load factor.

SHRI A. B, A. GHANI KHAN CHAU-
DHURI: Difficulties have been identi-
fled and we are in constant touch with
BHEL and other suppliers to know
how things can be improved and this
is being pursueq,

L

t SHRI CHINTAMANI PANIGRAHI:
. You can put a question, if I can't put
it properly. (Interruptions). Mr. Spea-
.ker, Sir you can put 3 question and
. get the answer. What is the improve-
gment?

@ MR. SPEAKER: Can you satisfy the
t Member?

3

! SHRI CHINTAMANI PANIGRAHI:
§I just wanted to know, how many
ycases have been examined by now
tbecause I am trying to help‘the M%’:is‘
Eter‘ 1 would like to know in how
many cases fhese things have been
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A4 .
examined and whether 3zll the defects
have been foung out, and if so, what is
the remedy found.

]

SHRI A. B. A. GHANI KHAN CHAU-
DHURI. Mr, Speaker, Sir, 35 1 have
said, we are constantly in touch with
the BHEL and other suppliers and
whenever complaints come from the
State Electricity Boards, we tell them
to have a meeting and identify the de-
fects and try to rectify them.

MR. SPBAKER: Have you done in
certain cases?

SHRI A. B, A. GHANI KHAN CHAU-
DHURI. Yes.

PROF. MADHU DANDAVATE: Sir,
in the statement that has been laid by
the hon. Minister on the Table of the
House, while replying to part (¢) of
the question in (iv), he has said that
one of the measures that have been
taken to improve the performance is
supply of requisite quantity and quali-
ty of coal to thermal power stations.
Sir, as far as the performance of rowesr
plants is concerned, unless there is a
cooraination between the Steel Minis-
try, then the Ministry dealing with
coal and railways, this problem can-
not be solved and in ths light of part
() (iv) of this answer, 1 would like to
know from him that if prorer guality
and quantity of coal is to be transport-
ed to the thermal plants concerned,
is it not a fact that though there are
four lakhs of wagons and normally 10
to 15 per cent are generally sick. in
spite of that, is it not a fact that be-
cause the Durgapur Steel plant has
not been in a nosition to give the pro-
mised wheel sets to the railways, as a
result of which a number of wagons
which had already been manufactured,
completely remain stalled without
wheel sets and as a result of that we
have not been able to take coal to a
number of hermal plants and that is
why the performance has suffered,

BR. SPEAKER.: Doeg that come into
this?

PROF. MADHU DANDAVATE. Yes,
Sir, it comes very much. Ask him
whether it comes or not. He himself
is aware of this.

MR SPEAKER: But that is not
covered by this question.

PROF. MADHU DANDAVATE. Sir.
it is covered by this question. Please
read the answer Part (c)(iv) deals
with coal being carried. Coal is to
he carried. I hope, not pn our shoul-
ders, but through the wagons.

MR. SPFAKER: Op that point you
are right. But that steel output is
no!{ coveircd here.

PROF. MADHU DANDVATE: Sir,
that is very much relcvant.

SHRI A. B. A, GHANI KHAN
CHAUDHURI: Sir, whenever any
Stata Elerctricity Boards have com-
plained to us with regard to quality
of coal, we have immediately paid
attention to that.

SHRI NIREN GHOSH: No, no.

SHRI A, B. A. GHANI KHAN
CHAUDHURI: Now, the arrangement
is like this. Whenever there is a
comnplaint, the State Electricity Board
pcople, the railway people and coal -
peovle go to the linkage point & and
they find out their complaint of
quality coal, and whatever is neces-
sary to do, they do.

PROF. MADHU DANDAVATE: Sir,
a very specific, sharp question was
put.  He wants to carry coal to the
thermal plants through the wagons
and these wagons are stable because
they are not getting the wheel sets
from the Durgapur steel plant. T
asked him a specific question. .They
have a Coordinalion Committee of
Steel, Coal and Railways. That is
why he should be able to give the
answer.

MR. SPEAKER: He cannot answer
that question.
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PROF. MADHU DANDAVATE:; Sir,
already a slip has come to his table.
He should not give me the slip, Sir.

MR. SPEAKER: He is not giving
the slip. He has taken all the com-
ponents to the linkage point!

PROF. MADHU DANDAVATE: He
is willing to answer.

(Interruptions)

SHRI JAGANNATH RAO: Sir, the
Talcher Thermal Plant is an old one
not in the sense that jt is very old.
It has been functioning for more than
a decade. How is it that it is not
able to produce power of the rated
capacity and what are the turbines?
Are they made by BHEL and whe-
ther the technology of BHEL is upto
date and what steps they are going to
take to see that Talcher produces the

maximum power of the installed
capacity?
SHRI A. B. A. GHANI KHAN

CHAUDHURI: Mr. Speaker, Sir, as
I said, BHEL machinery is upto date,
modern. There is no complaint as
such, but we are trying to intrdgduce
quality control on that again and T
am quite emphatic and of opinion that
if this quality control is introduced,

there will be no more complaint about
BHEL.

Contractual Obligation of the Damo-
dar Valley Corporation regarding
Power Supply to Calcutta

+
*206. SHRIMATI GEETA
MUKHERJEE:

SHRI SUSHIL BHATTA-
CHARYA;

Will the Minister of ENERGY be
pleased to state:

(a) what is the contractual obliga-
tion of the Damodar Valley Corpora-
tion in regard to supply of power to
Calcutta Electricity Supply Corpora-
tion;

(b) how much maximum power
Damodar Valley Corporation has been

DECEMBER 2. 1980
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supplying during morning and ‘even-
ing peak hours on average in MW
during each month for the last one
year ending 30th September, 1980;
and

(¢) what is the basis of allocation
of power produced by the Damedar
Valley Corporation to diﬂgrent con-
sumers and whether such policy de-
cision was taken in consultation with
the two participating State Govern-
ments?

THE MINISTER OF ENERGY
(SHRI A. B. A, GHANI KHAN CHAU-
DHURI): (a) to (c). A statement
is laid on the Table of the House.

Statement

(a) Maximum contractual obliga-
tion of the Damodar Valley Corpo-
ration for supply of power to CESC
is 105 MVA. The fOrce majure
clause in the contract allows lower
allocation at lower levels of genera-
tion.

(b) A statement showing the ave-
rage maximum supply of power per
month for the 12 months from October
1979 to September 1980 is attached
as annexure-I. Separate figures for
morning and evening peak are not
available.

(c) The actual power supply on a
day to day basis to the various con-
sumers of the D. V. C. is regulated
in accordance with graded priorities
drawn up to rationalise aistribu-
tion of electricity under conditions of
reduced generation. These priori-
ties had been fixed in consultation
with the State Electricity Boards of
Bihar and West Bengal. Recently
in September, Government issued
fresh directives for the distribution

of DVC power at various levels of
generation. This may be geen in
Annexure-II, The CEST is included
in the category of mixed and other
loads. Highest priority is given to
railway traction for which no cut is
made even at low levels of ‘genera-
tion.
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Annexure-} o
Month Anerag of Maximum
——— rawal
Month Average of maximum MW
Drawal ________________EY_A_._____
e l‘_‘y_“_‘__ __ My April, 1980 . . 58 52:2
October, 1979 . 55 465 May, 1980 . . 50 45
November, 1979 . 49 #1 June, 1980 . . 61 54:9
December, 1979 . 53 477 648
ly . . 2 :
January, 1980 . 55 495 July 1980 7 *
February. 1980 . 68 612 August, 1980 . . 63 567
March, 1980 . . 58 522 September, 1980 . 67 603

-

Annexure-1I

Allatment of DVC power for various levels of generation as finalised on 4-9-1980 at Cabinet
Secretariat,

1. Gross Generation (MW) . 450 500 550 600 650 700 750

2. Total power available for
distribution (MVA) . 505 565 642 708 796 902 1043
3. Allotment to Sectors

(i) Railways (147 MVA) . 120 120 120 120 120 120 120
(a7)  (ra7)  (47)  (147)  (14k)

(if) Coal Feeder (273-5 MVA) 179 205 240 271 300 326 326
(188) (188)  (210) (220)  (276)

(iii) Stel—
SAIL (270 MVA) . . 111 128 151 170 210 240 270
TISCO (100 MVA) . 20 24 28 31 35 46 70
Other Steel (52 MVA) . 20 24 28 31 35 46 6o
Total 151 176 207 282 280 332 g:
(a11) (300)

(iv) Mixed & Othersload
including  Calcutta (209

MVA) . 55 64 75 85 g6 124 197

Note : Figures inside brackets under column (i) give the contracted demand.

* Figures inside brackets under columns (4) to (8) give the pte Novembr, 1979
allotment.
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SHRIMATI GEETA MUKHERJEE:
My question relates to both the con-
tractua] obligation of the DVC and
supply of power to CESC. In ieply to
part (b) of the question, the Minister
hag stated:

“A slatement showing the average
maximum supply of power per
month for the 12 months from Octo-
ber, 1979 to Sepiember, 1980, is
attached ag Annexure-1.”

-

When I turn the page I find that in-
stead of supply figures the coniractual
obligation figures have been given
there and not the supply figures. In
view of this, I would like to know if
the Minijstey could tell me whether
with reference to the Telex message
from his Ministry by Shrimati Shipra
Mandal, the General Manager of DVC,
Calcutta, informed the Minisiry on
November, 1980 that the average pow-
er supply to CESC hag fallen. 1 will
give the contractua] obligation and
supply figures, as he hag not given the
latier. I am quoting from the docu-
ment, and I am ready {o supply it to
you. To save t{ime I will quote the
figures only from January to Septem-
ber.

MR. SPEAKER: If there is any dis-
crepancy, ask straightaway,

SHRIMATI GEETA MUKHERJEE:
The following are the figures:

Month Coatractual Supply
ohliga-
tion
January . . . 195 26- 21
£ . S
] ! . . » I- 2: on-92
Septe mber' . . Co-g ‘r Ac

It was published in the papers that on
the 21st November, the DVC supplied
only 5MW in the morning and 16 in
the evening to Calcutta. So, there is
a very serioug discrepancy between
the contractual cbligation and the
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actual supply of power to the Calcutt'a
Electric Supply Corporation. What is
the Minister doing about it?.

SHRI A. B, A. GHANI KHAN
CHAUDHURI. The actual supply of
power on a day to day basis to the
various consumers in the DVA area is
regulated in accordance with the
graded priority drawn up to rationalise
distribuiion under conditiong of reduc-
cd generation. These priorities have
been fixed in consultation with the
State Electric Supply Corporations of
Bihar and West Bengal. We do not
have our own generation. Naturally,
the question of contractual obligation
cannot arise,

There have been various agree-
mentg between the DVC and the Cal-
cutta Electric Supply Corporation. The
ihird agreement was executed in
June. 1978 for a contractual demand
of 105 2IW up to December, 1984, effec-
tive from Ist January, 1970. The sup-
rly of power to the Calcutta Electric
Cupply Corperation is also subject to
force majure conditions. Accordingly,
the DVC have drawn up a programme
for allocation of power to different
categories of consumers at different
levels of generation. The full share
of the Calcutty Eleciric Supply Cor-
poration is met against the level of
generation of 800 MW.

For various levels of production,
the phased allocation Ig as follows:

Production of DVC Alloca~
tion to

CE SC

€oc MW 42 MW
€50, 52 ,,
700, . . . . . 73 ”»
50, - . . . 8 ,,
Boo ,, . . . . . 105,
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On the particular day that the hon.
Member is talking of, it may be that
the DVC generation was very low, and
so the Calcutta Electric Supply Corpo-
ration got its share according to the
agreement. I have got all the figures
here that if the generation is 600 MW,
the Calcutty Electric Supply Corpora-
tion is to get this much, coal this
much, steel this much and railways
this much. This is the arrangement.

SHRIMATI GEETA MUKHERJEE:
In view of the fact that the generation
in D.V.C. is very poor, as can be seen
from the supply, will the hon. Minis-
ter tell us has he received a letter
date® 23rd October, 1980 from the
Chief Minister of West Bengal? Has
he drawn the attention of the Minister
to the fact that DVC being composed
of three constituents—Centre, State
Government of West Bengal and
State Government of Bihar and the
law requires that there should be
meeting once a month of all these
three, if not, at least major decisions
should be taken by circulation, but the
fact remains there has been no meet-
ing since April last and the Chairman
is acting arbitrarily? What is his re-
action to the letter of Chief Minister of
West Bengal?

In the same letter, the Chief Minis-
ter of West Bengal has requested the
hon. Minister that in view of the
difficult situation with regard to Ma-
nagement and Workers co-operation in
D.V.C. he has requested the hon. Min-
ister to meet the representatives of the
Union so that a way out can be found
to bring about reconcillation in the
fielg of cooperation between the work-
erg and management. Is the Minister
going to meet the representatives of
all the Unions-recognised and un-re-
cognised, registered and un-registered?

SHRI A. B. A. GHANI KHAN
CHAUDHURI. Generation in D.V.C.
hag improve. There is no doubt about
that.. Not only I have received a letter
from the Chief Minister, West Bengal,

not only I have repliej to the letters
or letter, but I have personally met
the Chief Minister and also the P.W.D.
Minister. I have told them what steps
1 am going to take. According to that
I am going to send a Energy Secretary
who will take stock of the entire situa-
tion and in firmness the Government
will take decision.

This I have indicated to the Chief
Minister, West Bengal, Chief Minister,
Bihar and P.W.D. Minister of West
Bengal.

SHRIMATI GEETA MUKHERJEE:
When is he going to meet the represen-
iatives of the Unions? That he has
not answered.

SHRI A. B. A, GHANI KHAN
CHAUDHURI:. When the leaders of
the Unions come to see me, I see them.

SHRI SUSHIL. BHATTACHARYA:
What is the composition of the D.V.C.7
How many times did the Board meet
and what were the subjects discussed
during the year 1979-80 and 1980-817
Have the State Governmentg any say
in the matter?

SHRI A. B. A, GHANI KHAN
CHAUDHURI: Certainly they have a
say in the matter.

What has happened is there used to
be regular meetings with the Chairman
which has not taken place. There are
two versions in this regard. I do not
know which version to accept and
which version to reject. One version
is—the Chairman wanted a date from
the Chief Minister of West Bengal and
the Chief Minister of Bihar, Unfor-
tunately, they could not give him a
date. So, there was no meeting,. We
have advised the present Chairman to
meet the Chief Minister of West Ben-
gal and the Chief Minister of Bihar on
a suitable convenient date to them.
They will discuss the matter.
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Setting up of New Grass-Root .
Refineries

*210. SHR] KRISHNA CHANDRA
HALDER:
SHRI MADHAVRAO
SCINDIA:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether Government are con-
sidering to take a major mvestment
decision for setting up two grass-root
refineries in the rountry with a total
capacity of nine million tonnes;

(k) if so, when and names of the
places where the refineries wili  be
set up; and

(c) whether Government before
setting up the refineries will lovk
into this aspect of the unemployment
problem of each State?

THE MNISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) Yes, Sir. In-
vestment decisions will be taken after
receipt of 'thg feasibility reports and
their examination.

(b) A 6 MTPA refinery in the West
Coast around Mangalore and a 3
MTPA refinery in the North West
around Karnal are proposed to be set
up. It is proposed that the refineries
will be operational during 1985-86.

(¢) Decisions will be taken on
overall techno-economic considera~
tions. )

SHR] KRISHNA CHANDRA HAL-
DER: Minister in his reply has said
that two refineries will be set up—
one at Mangalore and another at Kar-
nal, He has said that the refineries
will be in operation during 1985-86.
But he has not indicated what will
be the total investment? I would like
to know fram the hon. Minister, is
_ the iavestment going to be Rs. 450
crores?
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SHRI DALBIR SINGH: Sites have
to be selected by the Site Selection
Committee. After that feasibility re-
port will be prepared. After prepar-
ing the feasibility report, all aspects
will be examined.

SHR] KRISHNA CHANDRA HAL-
DER: In reply to (b) he has stated
that ‘It is proposed that the refineries
will be operational during 1985-86 and
in reply to (c¢) he has said ‘Decisions
will be taken 6n overall techno-
economic consideration’. My question
is except technical hands, at the time
of recruitment of workers would due
weightage be given to the recruitment
of local people?’

In these two refineries, though you
have said that these will be opera-
tional during 1985-86, still you are
unable to say about investment?

SHR] DALBIR SINGH: The consi-
derations that are taken at the time
of the setting up of the refineries
are——extent and pattern of demand of
petroleum proddcts in the country and
in that area, facilities available for
transportation of crude and products,
availability of other infra-structure
such as land, power, water, etc.

As for employment of persons in
the refingries, it may be stated, usually
all appointments to posts carrying a
pay scale the maximum of which does
not exceed Rs. 800 per month are
done through the loca] employment
exchanges of the local people. The
posts carrying a salary above this
amount are usually filled on an all-
Indiy basis.

SHR] KRISHNA CHANDRA HAL-
DER: Below Rs. 800 the workers and
employees wil] be recruited from the
local area,

MR. SPEAKER: He has already
explained it. Upto Rs. 800 means the
pay below Rs. 800/-.

SHR] CHARANJI LAL SHARMA:
Is there any proposal to set up a Te-
finery at Karnal (Haryana)?
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.,
SHRI DALBIR SINGH: Sir, the
Site Selection Committee has selected
three locations in this North Western

feret State Assemblies and  when
such vacanciegs have occurred;

Region and it is one of them. Karnal (b) whether decision has heen
is the first one. There is a proposal taken to hold the by-elections for
for a refinery to be set up around filling such vacancies; and

Karnal.

MR. SPEAKER: Why this absentee-

ism today? Again, this is happening
in the House.

(¢) if s0, the detlails thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI

Seats Vacant in Lok Sabha, Rajya SHIVRAJ V. PATIL): (a) A state-
Sabha and State Assemblies ment showing the details of the va-
cancies in Lok Sabha/Rajya Sabha
*211. SHRI HARKESH BAHADUR: and the different State Legislative As-
SHRI SOMNOTH CHATTER- semblies is laid on the Table of the

. JEE: House.
TlgénAg,B ?:dg;[S;:rN;f :&‘XiR;Ulfe {b) The Election Comfn.issio.n h:s
pleased to lay a statement showing: rlr;ttse?‘ far taken any decision in the

(a) number of s2ats  vacant in

Lok Sabha, Rajya Sabha and the dif- (¢) Does not arise.

Statement

The details of vacancies in Lo% Sabhe, Rajya sabha and Legislative Assemblies

LOK SABHA
Nimsz of the State No. of No. and names of Date of Reiarks
vacan-  constituency vacancy
cies
, ; R 2 3 4 5
i e e e L Sy QU QU Y Uy Wy Wy Sy S S e e
1. Assam 12 3~ Autonomous Distt(ST) Election to these 12
4 Dhubt! vacancies to be
5~ Kokrajhar (ST) held after the situa-
6~ Barpeta tion in the State
7~ Gauhati is  normalised.
8~ Mangaldoi
g- gj‘ezpur
10~ Nowgong
11~ Kaliabor
12— Jorhat
13~ Dibrugarh
14~ Lakhimpur
2. Meghalaya I 1- Shillang Election to be held
only after the issue
of foreign nationals
is settled.
3. Uttar Pradesh 5 54~ Mirzapur 30.4.80
2~ Garhwai 19.5.80
25~ Amethi 23.6.80
. 56— Allahabad 28.7.80

T2- Bareilly 18.9.80
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4. West Bengal] .

1. Delhi .

1. Andhra Pradesh

1, Andhra Pradesh

2. Assam . .

3. Bihare . .

4. Himachal Pradesh

5. Manipur
6, Meghalaya

7+ Tripura

8» Uttar Pradesh

9. West Bengal

26. Serampore 14.7.80

RAJYA SABHA
(RETIREMENT)

Elected Members 15.4.80

Casual  Vacancy

Elected Members 20.1080

Legislative Assemblics

1. 111 Chaiale
2. 279 Palavi 18.11.80
1. 93-Bokhakhat 31.8.79
6.12.79
2. 11-Dholai(SC)
1. 203-Bakhtiarpur 14.6.80
2. 261-Risua 17.5.80
3. 275-Giridih 16.5.80
4. 214-Sandesh- 21.5.80
1. 24-Nadaun 18.1.80
2, 28-Nadecunta 30.4.80

1., 53-Tamanglong (S1) 27.6.80

1. 50-Selsella 16.12.79
2. 6o-Mahendraganj 13.12.79

I. 44-Raima Valley (ST) 12.1.80

2. 6-Agartala 14.1.80

3. 16-Bisshalgarh 18.9.80

1. 37-Sikandra Rao 24.5.80
2. 344-Patiali 26. 5-80

3. 285-Jahanabad 28. 5-80
4. 190-Lakhimpur 2g9.6-80
5. 66-Shajahanpur 20-6-80
6. 318-Tindwari 31-10-80
7. 40-Bisauli 21-10-80
1. 223-Midnapore 31.12.79
2. 48-Suzapur 14.1.80
3. 41-hKarba 18.1.80
4. 37-Kumarganj 10.3.80
5. 138-Dum Dum 22.4.80
6. 159-Manicktola 23.8.80

7. 108-Jadavpu 28.10.80

Biennial election will
be held after the
election to the
Metropolitan Coun-
cil o Delhi

Programme has been
called for from the
State  Government;
Bye election « will be
held soon after the
programme is re-
ceived,

18.1.80 Not yet fixed

Do.

No nomination was
"filed from the cons-
tituency.

Election of  Shri

Sisir  Ranjan Das
declared void.
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SHRI HARIKESH BAHADUR; Sir,
is it a fact that the Election Com-
mission was prepared to hold elections
in U.P. and West Bengal but it was
the State Governients who did not
give their consent because they nave
been directed by the Central Gov-
ernment to do like that?

SHRI SHIVRAJ V. PATIL: The
legal position is the Election Com-
mission is independent under the
Constitution and it is for the Election
Commission 10 take a decision as to

when the elections should take place °
and there is ny question of somebody -

directing from outside,

*

SHR] HARIKESH BAHADUR: 1
have met the Election Commissioner
and talked to him about this matter.
He was telling he was prepared to
conduct elections in U.P. especially,
but the State Government was not
giving consent and they were having
some discrimination, they wanteq that,
elections should be held in some con-’
stituencies and in some constituencies
elections should not be held. There-
fore, Election Commissioner perhaps
is not prepared for this. Has Central
Government examined all these
things? What were the reasong for
the State Governments not giving
consent to hold the elections there?
Undetr what kind of pressure the Stato
Governments stated that elections
should not be held in U.P. and West
Bengal?

SHRI SHIVRAJ V. PATIL: Under
the Constitution, the Election Com-
missioner is independent. Election
Comxmssxoner can consult the Central
Government and find out as to what
is the position over there. If there
is famine in a particular area, if some
festivals gre taking place, if law and
order problem is  there, then the
Election Cormmssxoner will take all,
these facts into account, but it is not4
for the State Government to give a-ny‘
direction to Election Commissioner)|
and the Election Commissioner is not|
bound to take the directions, is noﬂ
bound by what is said by the State
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Governments. The Election Commis-
sioner may take into account the ac-
tual situation but he is not bound by
what the State Government says.

SBRI NIREN GHOSH: s it a fact
that one Lok Sabha bye-election and
Assembly elections wers announced
and after that without any consulta-
tion with the State Government, it
was unilaterally cancelled? Is it be-
cause of advice from the Centre that
the Congress (I), the ruling party,
will rule all the States and the Left
Parties. {Interruptions) It is one of
the issues on which Bengal Govern-
ment are agitated.

SOME HON. MEMBERS: He should
answer,

SHR] NIREN GHOSH: Is it a fact
that the eclection decision was an-
ncunced to the State Government and
then without consulting the State
Government, at the instance of the
Centra] Government, it was cancelled?
It was unfair. ] wanted to know whe-
ther the Chief Election Commissioner
hagd not denigrated his position there-
by.

MR.
answer.

SPEAKER: You know the

SHR1I SATYASADHAN CHAKRA-
BORTY: Will the hon, Minister be
good enough to say, although the
Election Commission {3 a separate in-
dependent body under the Constitu-
tion, that extra-constitutional extra-
legal, steps were taken by the Central
Government to postpone the elections
in West Bengal?

SHR] SHIVRAJ V. PATIL: I am
at a loss to convince my hon, friends
that it is not possible under the Con-
stitution to give directions of the
kind. If the Election Commissioner
wants to know as to what kind of
situation is prevailing in g particular
area, he may know it from the Gov-
ernment. But it is not possible for
the Government to direct him.
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SHRI MANORANJAN BHAKTA: I
want to ask a pertinent question from
the hon. Minister, | want to know
whether it is a fact that the Election
Commission of India have given a
vardict, after investigation, that in one
of the constituencies in Calcutta, there
were a large number of zhost voters
and, likewise, there are many consti-
tuencies in West Bengal where there
are ghost voters and, if it is so, whe-
ther the Election Commission has
asked the Chief KElectoral Officer of
West Bengal to rectify the voters’
list and, in view of that, whether the
Elections Commission has postponed
the elections.

MR. SPEAKER: Prof. Rup Chand
Pal,

PROF. RUP CHAND PAL. May I
<now from the hon. Minister whether
.¢ is not a fact that several enquiries
aad been made regarding the false
allegations made by the Congress (I)
people of West Bengal, whether the
Centraj Government had been quite
satisfied as regards the voters’ lists
and had submitted the report and
that it was on the basis of that report
that the date was fixed in consultation
with the Government of West Bengal?

SHRI INDRAJIT GUPTA: Sir, I am
seeking some guidance from you. If
Questions are tabled relating to some-
thing done or not done by the Chief
Election Commissioner and those
Questions are admitted on the Ques-
tions List, I would like to know, when
these replies are given all the time
that the Chief Election Commissioner
is an independent authority, that the
Government has nothing to do with
him, why do the Ministers take upon
themselves to answer the Questions?
On whose behalf are they speaking?
How are such questions to be dealt
with? How are we to question about
the Chief Election Commissioner’s
conduct if the Government say, “We
cannot say anything because it is an
independent authority” and all that?

MR. SPEAKER: That is the answer.

DECEMBER 2. 1980
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SHR] INDRAJIT GUPTA: No
Questions relating to the Chief Elec-
tion Commissioner should be admitted
if that is the logic of what you say.

MR. SPEAKER: If it is in their
power, they will answer; it is not in
their power, théy will not answer.

SHRI INDRAJIT GUPTA: How cah
he defend or not defend the conduct
of the Chief Election Commissioner?

MR. SPEAKER: He cannot,

SHRI INDRAJIT GUPTA: Why
should he take upon himself tt answer
such questions?

MR. SPEAKER: He is not arguing.

SHRI INDRAJIT GUPTA: This
must be made clear. The Chiet Elec-
tion Commissioner may be an inde-
pendent authority. . ..

MR. SPEAKER: He is not arguing;
he is simply stating a fact.

SHRI INDRAJIT GUPTA: I am
asking you, not him. I am seeking
guidance from you. You will not give
any ruling on that. This is very strange.

MR. SPEAKER: I will look into it.
Next question.

| WAt W weneY - steaw off, &
TF 9 AS HT AT §, e
W TR Thedde A &), A
TAE FTAAARRAAFTY | EA
N ™ Tae ¥ AT wg W
T 3 & ar dw %1 Ifndt g
T AT AT A AN Y T
W ¥ g frer & w9 qET @ 'Y
§ 1 i g a7 o=t @ wifie o
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Nathpa-Jhakri Hydro-Eleciric project

*212. PROF MADHU DANDA-
YATE:

SHRIMATI PRAMILA
DANDAVATE:

Wil] the Minister of ENERGY be
pleased to state:

(a) whether 1t is true that the
Nathpa-Jhakri Hydro-electric Project
jointly envisaged py Haryana and
Himacha! Pradesh is awaiting cons-
truction because both the States do
not have adequate fundg for the
hydel project;

[ ]

(b) whether the twn States have
asked for Central assistance for the
construction of the project; and

(c) it so, what is the response of
the Central Government to the re-
quest from the two States for Central
assistance?

THE MINISTER OF ENERGY
(SHRI A. B. A. GHANI KHAN
CHAUDHURI): (a) and (b). Har-
yana and Himachal Pradesh have en-
tered into an agreement for execu-
tion of this Project. They have also
requested Central participation.

(c) A final view has not been taken
on this.

PROF. MADHU DANDAVATE:
Before I put the supplementary, 1
want to bring to your notice number of
rulings that have been given by the
past Speakerg that whenever number
of parts of g question are asked. as far
as possible, the answer should be
given separately. Now I find that in
bractjce they deljberately combine
certain parts of the question so that
some parts of the question remain
unanswered. For instance, to point out
to you, in this Question there was
Part (b) which said—

“whether the two States have ask-
ed for Central assistance for the
construction of the project;”.

Now, that part is not replied anywhere
at all! They club and in clubbing the
question it has disappeared.

MR. SPEAKER: Ask the supple-
mentary for this.

PROF. MADHU DANDAVATE; No,
Sir. For future guidance please repeat
the ruling of the past that as far as
possible, separate answers should be
given.

MR. SPEAKER: We wiil do it.

PROF. MADHU DANDAVATE: My
first supplementary: Because the Oil
import bill has gone up from Rs. 3,000
crores to Rs. 5,000 crores, is it not
necessary that we should lay more
stress on hydel projects and {n view
of this, will the Government be pre-
pared to give more financial assistance
to a number of States, who voluntarily
come forward either severally or in
combination and ask for financia! as-
sistance? What would be the attitude
and response of the Gavernment?

SHR1 A. B. A. GHANI KHAN CHA.
UDHURI: Mr. Speaker, Sir, Haryana
ang Himacha] Pradesh have en-
tered into a bilateral agreement to
execute this project. They have con-
stituted a /management authority for
execution of this project. These two
States have also requested for Central
participation and have agreed that
the prgject can be executed by the
N.HP.C. This is a completely new
thing, What Haryana and Himachal
Pradesh are asking for is a completely
new thing. Actually, what has hap-
pened is ,that the Central Flectricity
Authority gave its approval to this
project under the Central Electricity
Authority and Himachal Pradesh and
Haryans say that thev themselves
will do it. In that case there are other
complications. States like U.P. and
Rajasthan are also demanding a
share. This wil] create lot of diffi-
culties. The Chief Ministers ¢f Har-
yana and Himachal Pradesp met me

“and I told them that this idea will be

sent to this Planning Commission and
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*his will be examined and then only
ye can give our views.

PROF. MADHU DANDAVATE: In
reply to parts (a) and (b) of the
Question, then Hon. Minister said that
Haryana and Himachal Pradesh have
entered inty an agreemeat for execu-
tion of this project and they have
also requested for Centra] participa-
tion. Now, when they are expecting
Central participation, obviously they
alsp require Central assistance---
financia]l assistance. Therefcre, my
seccond supplementary is, what exact-
ly is the cost of this particular plan
and out of that cost how much flnan-
cial assistance Haryana and Himachal
Government have demanded from the
Centre and what exactly would he
the response?

MR. SPEAKER: Let us first difte-
rentiate between ‘assistance’ and ‘par-
ticipation’. Assistance can be techni-
cal also. Whether they want flnancial
assistance or participation?

PROF. MADHU DANDAVATE: 1
have used the word ‘financial assis-
tance’.

SHRI A. B. A. GHAN] KHAN
CHAUDHURI: This is a new thing.
Whenever the Central Electricity Au-
thority wanted to execute the project
*he Central Electricity Authority exe-
cutes the project. The question of
financing by different States does not
arise.

This project will require at the
present moment the estimate is—
Rs. 500 crores. This is a very hig pro-
ject of 1000 Megawatt power. So,
what I have said is about the hew
offer from Himachal Pradesh and
Haryana Governments,

PROF. MADHU DANDAVATE: Sir,
he has ngtt:;eplied to my question. The
tota] cost™ 1§ Rs. 500 crores. How
nuch are Himacha] Pradesh and
Haryana likely to spend and how much
do they require from the Centre?
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SHR; A. B. A, GHANI KHAN
CHAUDHURI. This, we have not dis-
cussed. -

MR. SPEAKER: You have not gone
intc details,

SHRI A. B. A. GHANI KHAN
CHAUDHURI: Yes, Sir.

SHRIMATI PRAMILA DANDA-
VATE: My first question is this. If the
gestation period of the plant is in-
creased, the cost of the project is also
going to increase. Hence, will the
Central assistance be expedited and
will the decision regarding the project
be taken the earliest? What time
would Government take to take the
decision?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHR] VA-
SANT SATHE): Is clubbing allow-
ca now? (Interruptions)

MR. SPEAKER. When God has
united them, how can you!

SHRI A. B. A, GHANI KHAN
CHAUDHARI: It will go to the Plan~
ning Commission. The Planning Com-
mission has to agree to the proposal
of Haryana and Himachal Pradesh. At
the present moment, we cannot say
anything.

SHRI VIRBHADRA SINGH: The
States of Haryana and Himachal Pra-
desh have entereq into an agreement
to execute thig project. According to
the information available with us, it is
the Central Government Wwhich has
<hown its interest {o participate in
this. Or the basis of that, a request
bos been made to the Union Ministry
of Energy for the Centre’s participa-
tion. I would like to know from the
hon. Minister by whepn the final deci-
sjon regarding the participation of the
Central Government in this project
will be taken. Secondly in the event
of the Central Government deciding
that it will not be possible or feasible
for it to participate in this project, 1
would like to know whether the Cen-
tral Government will come forward
with libera] financial assistance to the
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two States to complete thig project in
view of the power shortage in the
rountry and in view of the fact that
it s a major project which is capable
of producing over 1,000 megawats of
electricity.

MR. SPEAKER. Earlier, the better.

SHRI A. B, A. GHANI KHAN
CHAUDHURI: If it is a Central Pro-
ject, the question of finance from the
States does not grise. Now, the latest
developiment is that Himachal Pradesh
and Haryana want to do the job them-
selveg and they have given us a new
offer. We are starting with this new
offer. It will go to the Planning
Commission,

MR. SPEAKER: Decide at the
earliest.

Nationalisation of il India Limited
4

*213. SHRI SURYA NARAYAN
SINGH;:

SHRI K. A, RAJAN:

7ill the Minisier of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it ig a fact that the
nationalisation of Oil India Limited
has been delayed,

(b) if so, when was the deccision
taken tc this effect; and

(c) the reasons for delay in its

implementation?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALs AND FERTILIZERS (SHRI
DALBIR SINGH): (a) Yes, Sir.

{b) Negotiations with B.O.C, for the
takeover of whole or part of their
interest in O.1.L. started in September,
1976.

(0) Varioug aspects of the Issue are
under the active consideration of the
Government and it is not in public

interest to disclose any details at this
stage,

ol gd wremw Tog : seaw wE-
T, 1976 ¥ & T @ A F9T a7
% ¢ 5 wm g # e
fFar s WX 1976 ¥ w9 Wifwaw
fafaeee, =t Fo o AT 9,
I Y 59 qQ w1 wvErad fear ar
feoeg Ffgm ® Yo #o dio TEg-
0T AT SITaaT | W 1977 § Swar
qrEf Y gEFET ST A I IIT A
St A WY ag e faar 9r §R o
T FY AT 7@ F fagew Faw o
AT 91 f& feam e O few
T® & TWHT CREFH fwar 91 |
WA R AR GA G TH § oA
o aw ww fely frswd o Ay
gx g | wafs g N Afq @
TR AR fefemem w FR
fragw sofag s AT fFr 0@
AgEU IAW T Afgwsw  wRE-
FW A FE F AT KW § 7 TEH
TG § e w fea s @
g7

W Twae fog - gew WY, @3
AHET Waeae & e FdgwR o
2 59Y 9137 gWg 6T | A" 9%
WY 3EH GHA T Y TN FE A
& | AGH UAA AT HT ATHAT WY
A KX ag qwen o av 1 e
e frem #X & & ¥ gHg ST
g AR sAfaT sO¥ @99 ear ™)l o
ag qTHT TaHe & famTaeie § W
[ @ AEY AR FIAT |

N gd weww oy : qar do wo
o ¥ FAYI & g W) fgm @Y
Wrg? auf srae w9 51 qEe
g fear a¥qdt & 50~50 TL@T sfaaey
g § aRgw faem #T 28 T
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wWE NfEd ot &1 fo wo o
¥ 14 0% WY ¥ R awd §
frreamarn g fe o ¥ fgm d 5w
FeqAT T TErawor 7 frar s
3? e A A e W
Far faar &1 sragadt & FwAT
40 FUT YA & FHAGUA HY qOT X
WE? AT FOU FEEd ORT-
T X I @ §?

o NI fag : gw @A FM-
U AT FE A wfaw w Q@ E
T3 qreT ATAAT faarmdE &

SHRI CHINTAMANI PANIGRAHI:
When ESSO and other foreign oil
companies were nationalised, one
criterion was fixed and they were
taken over. May I know from the
hon. Minister whether, in the case of
BOC and Assam Oil Company which,
for long years have taken out what-
ever proceeds are possible from this
country, and different criterjon is being
adopted because of which the matter
is being delayeq or whether the same
criterion which was applied to ESSO
and others is being applied here also.

SHRI DALBIR SINGH:. It wil

become possible in the near future.
L o -

MR, SPEAKER: His question is
whether there is any deviation from
that concept.

SHRI DALBIR SINGH: No devia-
tion.

o TEIRATY WrEE o wWeae o
# ey wrAT =g g fR g weer
A Vog qv w7 fgg &7 @
g FIYAET ATGH 40 FUS  TIAX FN
I TG A qaey ! Afq zaen
T8 g @ § @ feedr af wiw
| i

W AR fag: & feamrai @
& \\.“ﬁl’ﬁuﬁ'ﬁ@‘ﬂl
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Nl IMTEAOT Wt § fwdar wi
WE ag A g e A, azaw?ﬁﬂ
FAEF R |

! TW&AT Fag - A A Ay dvo
Hlo o FB Y 7w FHcY § |

Views of Chief Justize of Indian Ad-
ministration of Justice

*215. SHRI CHITTA MAHATA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government  have
taken into consideration the views ex-
pressed kv the Chief Justice of India
for decentralisation of the adminis-
tration of justice Lv sefting up of

“Naya Panchayats” in the country;

(b) if so, the details in this regard;
and

(c) if not tho reason therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) and (b).
The system of Nyaya Panchayats was
considered by the Bhagwati Committee
in Chapter VI of their report on
“National Juridicare Equal Justice—
Social Justice”” submitted in August,
1977. This subject had also been
considered in the Report of the Com-
mittee on Panchayat Raj Institutions
submitted in August, 1978. A model
bill is being drafted in {he Ministry
of Rural Reconstruction commending
to State Governmentg that the exist-
ing State Legislation may be brought
in line with the model legislation and
States which do not have legislation
on the subject may undertake legisla-
tion on the lines of the model bill.

(c) Does not arise,

st faa wgreY  : wemw oY, #&
AAAT HAY S A qg JAT I g
fF =ma-9uEa w1 wew faw #71
TP F9 AT FHTH R F a6 I8 $1H4TH

g ?
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@ o famom wEn : s,
#ERT, g I WHGAAT FT I §,
wEd § ag g < fowe Awmrg
WX Seg N § T | TR -
9T ¥ w9y § 91 foifew o€ §
IH! 2T ¥ @A §U TgT T TF {Iew
FaT Y Fifew Y 7 7 A7 W€
AT AT 97 @7 § W FET AT
W@ & % 3@ arew & T 9} Am-
99Ed F fIT FE F9T0, 3T AHRY
FIAT T § |

st fay Wt weret wEtew, v
ag 77 § & fa afafem aweal #t
AT [T A GIAT AT @ g AW
Tl § HETEEl § qFIH 0T §UE
fFam AR Tde S fs et d @ &,
am yEfma ® § 1 = -
gTET FW ¥ fQ AT 747 FeH I
WX of=mq S A I JaA Y
ot afwz aF 99T T=H AR A
FHFTEIE | qgH T ATA-TIET 6T
TR F FT GHR FE TEGEH
FU AT TG ?

it Yo forrem wifewr TeqE
wEET, T a1 § THI 4G o o
TFAI A FRE A ST ¥ AT R E, 79T
e q3dl 97 @Y g, Ig "ean faw
SFR Y FT I AQ, T/F T F&R
Wl WaEfa st @ &1
wr fau e wrd § 1w gE
9g & fF S FY &7 97 90
T g=aT 98 § fF o SR e
AT §, SAF W gERd A oq
Tl gEaT oo e § o
TR JFE AN, dq JFT  AGH 9%
e FWWIT | AT AT
T | A 9 & G H WY
faeme fFar sTq | T wETC AT WY
E9T g | AfHT 9 FY e ¥ @

gC agfrarsrasar g | g WA
2729 LS—2.

AW @A ¥ w7 g4 §RIT 6y
- AT § av T, W AR § wgAT oY
a1 gfrsr g | Wk 8T wEdde
FO & faq da § A I A
ISAT ATRAT § T IqH FIE §FTEE ALY
HT Tl | €T TAFHE FT FFAT g

WRITTEN ANSWERS TQO
QUESTIONS

Malpractice in Supply of Gas
Cylinders

*208. SHRI K. LAKKAPPA: Will
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state;

(a) whether Government have re-
ceived complaintg that the seals of
Gas Cylinders suppied {o consumers
are broken and they are under-
weight;

(b) if so, who is responsible for
this;

(c) what are the checks exercised
by Indian Oil Corporation to guard
against malpractice;

(d) whether consumers suffer for
erratic supply system of the 10C; and

(e) if so, what measures Govern-
ment propose in the mattey so that
consumers get gas supply in order?

THE MINISTER OF PETROLEUM,
CHEMICALs AND FERTILIZERS
(SHRI P, C. SETHI); (a) Yes, Sir.
The Complaint Cell of the Ministry
has received 11 such complaints during
the period January to October 1980.

(b) The complaints about the seals
not being intact at the time of delivery
is reported to occur due to multiple
handling of  cylinders during their
passage from bottling plants to agents’
godowns . and then to customers’ pre-
mises. The sealing tapes sometimes
get broken due to exposure to varying
weather conditions also. Whenever



38 Miritten. Answers .

complaints about under-filled cylinders
are received, investigation of such
complainty have invariably been
traceq to:

(i) leakage in cylinder valves or
leakage in customer’s gas
stove, which has gone un-
nonced with the cylinder get-
ting exhausted before its
normaj time.

(ii) Faster consumption of gas
during a period due to varia-
tion in the type and quantity
of food cooked,

(iii) Variance can be due to the
ambiviant temperature condi-
tions. For example, in North
India gag consumption during
winter months can be as much
as 15-20 per cent higher than
in summer. '

When a leaking cylinder is noticed
and reported by customer, the defective
cylinder is replaced by a fresh one
without any additional charge.

(¢} Cylinder filling is done both by
automatic and manually handled ma-
chineg at bottling plants. Every cylin-
der after being filled is checked for
weight and leakage at the bottling
plant and thereafter sealed before
despatch. The entire distribution sys-
tem is kept under surveillance. Periodic
inspections ang surprise checkg are
alsq carried out by the field staff in
the godowns of the distributors.

(d) At times there have been erratic
supplies of LPG due to unscheduled
shut-down of refineries, transport
bottlenecks and other allieq problems.

(e) Remedial measureg including
supplies through alternate sources are
taken depending upon the situation in
each case. In spite of these measures,
at timegy it may not be possible to
meet the market demand in full With
increased availability of LPG from the
Bombay High Mathura refinery and
the Koyali refinery the supply position
would improve from 1981 onwards,
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ProposaltosetupNewspapen
" Finance € tion -

*209, SHRI MANPHOOL SINGH
CHOUDHALRY:

. SHRI JAI NARAYAN ROAT:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state .

(a) whether there is a proposal to
set up Newspapers Financse Curpora-
tion for giving financial assistance in
the form of loan with a view to proms
vide greater incentiveg to the news-
papers in the couniry; and °

(b) if so the details thereto?

THE MINISTER OF INFORMATION
AND BROADCASTING’ (SHRI
VASANT SATHE): (a) The matter is
under consxderation

(b) Does not arise, for the present.

Refugees from Sri Lanka

*214. SHRI K. MALLANNA: Wil
the Minister oof SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the details regarding the refu-
gees who have come from Sri Lanka
and Stateg which have been asked to
make arrangements regarding their
settlement; and

(b) the details regarding the finans
cial assistance provided by the Cens
tral Government to thne concerned
States?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) Upto the
18th of October, 1980 3,45,751 per-
sons of Indian origin have been repat-
riated from Sri Lanka to India.
Almost all these repatriates have been
settled in different schemes in the
States of Tamil Nadu, Kerala, Karna-
taka and Andhra Pradesh.
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(b) Upto 30-9.80, ani amoimt of Rs.
48.22 crores has. been provided by the
Government of India to the concerned
States/other agencies, for settlement
of these repatriates, States/agency-
wise details gre indicated in fhé state-
ment laid on the Table of the House.

Statement

LOANS (OTHER THAN INDUSTRIAL
SCHEMES AND REPATRIAT BANK)

S. No. Nameofthe Loans advanced to
State State Govt. upto
30-g-1980

(Rs in lakhs)

1, Tamil Nadu 244309

2. Karpataka . . 47688

3. Kerala . . 24212

4. Gujarat 0-02

5. Andhra Pradesh 93-00

Total :~ 3260- 11
Granls~in—aid

S. No. Nameofthe Amount reimbursed

made for Sri Lanka repatriates has indicated

low:—
(a) Loans upto 30-9-80
(Rs. in lakhs)
1. Industrics 630655
2. Repatriates’ Coope—
rative finance and
Development Bank,
Madras (for loans
to repatriates). 128 250
Total : 758-905
(b) CAPITAL SANCTION (DIRECT
EXPENDITURE)
up to go0-g-80

. g S o o S - g P e it s B P . P i P

i, Investment in the
Share Capital of the
Repatriates® Q) perative
Finance and Development

Bank. . . 141°00
ii. States’  Plantations
Corporations. 8854

State to State Govt.
upto 30-9-8o.

(Rs. in lakhs)

1., Tamil Nadu 47529
2. Apdhra Pradesh . 11-85
3. Kerala 8-23
4. Karnataka . 755
Total =~ 50292

In addition to the  ahove expenditure,

the expenditure incurred op the composite
Schemes for repatriates from Sri Lanka #nd
Burma kas also been debited to the provisions

(c) DIRECT EXPENDITURE

Direct expenditure on the Rehabilitation Cell
Kandy as reported by First Secretary (Reha-
bilitation) in the Assistant High Commission
of India, Kandy (Sri Lanka).

196970 . Rs. 1,23,440/-
197071 . Rs. 1,87,669/-
197172 . Rs. 2,34,652/-
1972-73 . Rs. 1,98,445/-
197374 - Rs. 2,21,919/~
1974~75 - Rs. 2,36,236/~
197576 - Rs. 2,55,704/~
197677 . Rs. 2,95,624/-
1977-78 . . Rs. 3,38,642/-
1978-79 . . Rs. 1,
1979-80 . . Rs. 2,81,8g9/-
1980-81 (upto 7/80) Rs. 1,13,038/-
Total I;; 26,73,110

e s ey P P s s
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2. Direct Bxpenditure on paymert made
tothesomhernlehihuyn:

1975-76 . . Rs. 66,885-20
1976-77 . . Rs. 89,082 - 20
1977-78 . . Rs. 1,62962 65
1978-79 . . Rs. 1,72,533-28
1979-80 . Rs.  92,241-88

1980-81 (Upto 9/8c) Rs.  1,48,000-00

Total Rs. 7,31,705 21

S ey S ) s, S et e s

3. Direct expenditure for carrying out deposit
work of construction of new buildingsfor
housing the Heavy Vehicles Mechanic-
cum-Driving  Centre after its shifting
from Mana (Madhya Pradcsh) to Gummi-
dipoondi, Tamil Nadu :

1976~77 . . Rs. 10,00,000/-
1977-78 . . Rs, Nil
1978~79 . . Rs. 13,05,000/-
1979-80
Nil
1980~81
Total Rs. 23,05,000/-

4. Direct expenditure on establishnient of
H. V.M. D, C. after its shifting from
Mana (Maghya Pradesh) to Gummi-
dipoor.di (Tamil Nadu) :

197879 . . Rs. 4,78,791 06
197980 . . Rs.

1980-81 (upto 9/80) Rs. 1,29,185°70

7,08,519°16

Total Rs. 13,16,495-92
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Recommendation of Film Policy Com-
mittee on Import of Film Equipment

*217. SHRI P. M SAYEED:
SHRI G, Y. KRISHNAN:

Will the Ministey of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether the Karanth Group on
National Film Policy has strongly re-
commended a review of the Govern-
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ment's policy to reoerve bulk of film
equipment imports for Government
agencies;

(b) if so, whether Government have
examined the suggestions;

(c) what are other suggestions/
recommendations made;

(d) if so, the reaction of the Union
Government thereto; and

(e) how many of their suggestions
have been accepted?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) The Working
Group on National Film Policy under
the chairmanship of Dr. K. S. Ka-
ranth has not made any recommen-
dation to reserve bulk of film equip-
ment imports for Government agen-
cies,

(b) Does not arise.

(c) The Working Group on National
Film Policy have made in all 231
recommendations, Of these 17 recom=-
mendations relate to import of film
equipment and raw stock. A list of
these 17 recommendations is attached.

(d) Recommendations regarding
import of film equipment are being
examined by the concerned Mini-
stries.

(e) Two recommendations No. 68
and 78 have been accepted.

Statement

List of recommendations relating to
import of Film equipment made by
the Working group om National Film
Policy.

(1) Recommendation No. 51:—
Indigenous availability of lighting
equipment is generally adequate.

However, the import of bulbs and
sophisticated dollies should be lihe-
ralised,
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(2) BRecommendation . No. 53:—

Movie camerag available in the coun-
try are in unsatisfactory condition.
The import of cameras with suitable
lenses should be liberalised and main-
tenance facilities for cameras should
be set up. Import of reconditioned
cameras should be encouraged.

(3) Recommendation No. 53:—
There is a shortage of professional
sound equipment both of portable and
studic variety. The import of this
equipment should be liberalised, Some
import of 1/4” magnetic tape should
be allowed as the indigenous tape Is
not of professional quality.

(4) Recommendation No, 54:—
Inexpensive dubbing theatres of the
type established by the Chitralekha
Film Cooperative at Trivandrum
should be set up which will release
sophisticated recording theatres for
music recording, Import of equip-
ment for moderning existing record-
ing theatres should be liberalised and
the use of cristal motors mounted on
cameras should be encouraged.

(5) Recommendation No. 55:—
Import duties should be reduced on
certain sophisticated  sound equip-
ments which are not suitable for in-~

digenisation.

(6) Recommendation No. 57:—
To encourage indigenous manufacture
of editing equipment, financial sup-
port to entrepreneurs should be pro-
vided and import of certain, compo-
nents should be permitted.

(7) Recommendation No. 68: —
Cinema today reaches primarily lite-
rate audience, therefore, sub-titling
is the appropriate technology. A
couple of entrepreneurs should be
allowed to import modern sub-titling
equipment. The possibility of hand-
ing over the sub-titling machine ly-
Ing with the FTII to some private
organisation should be explored.

(8) Recommendation No, T3:—
Import of raw stock under REP lcen-
ces should be allowed even of the
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type which is manufactured by HPF
and also by producers of award win-
ning films,

(9) Recommendation No. 76:—
16 mm is the appropriate téchnology
from the view-point of ecost, flexibi-
lity, need to expand exhibition outlets
in semi-urban and rural areas ete.
There are serious gaps in the availa-
bility of this technology in India in
regard to cameras, re-recording and
mixing facilities, processing and blow
up facilities, as also projection equip-
ment. The Government should pro-
vide all facilities for development of
complete infrastructure for making
and exhibition of films in 16 mm.
For this purpose there should be a
complete custom holiday for a period
of two years for import of 16 mm
equipment without customs duty and
without import licence.

(10) Recommendation No. 77:—
A strategy similar to 16 mm should
he adopteq for development of com-
plete infrastructure for Super 8 pro-
duction/reduction and exhibition.

(11) Recommendation No. 78:—
Video technology has tremendous
potential for use in formal education,
social education, developmental com-
munijcation and for making film pro-
duction more professional and econo-
mical. Import of video equipment
should be initially allowed for educa-
tional institutions, film makers, field
publicity units and other specialised
agencies involved in community and
rural development programmes, In-
digenisation of this technology should
be considered subsequently.

(12) Recommendation No. 79:—
Government should consider grant-
ing a complete customs holiday for a
limited period of one or two years to
import any film equipment which is
not manufactured in the country or
where the Indian equipment is not of
international  standard, Since film
technology is not an item of mass

- consumption, the overall requirement

of foreign exchange will not be very
high..
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.- (13) ,Recommendation No. 99:—
There should be a customs holiday
for import of any fikm equipment not
manufactured in India for at least
one Qr two years and particularly a
customs holiday for all 16 mm equip-
ment for a period of two years for
building of 16 mm  infrastructure.
This will mean exemption from cus-

foms and permission to import on
OCL basis.

(14) Recommendation No. 100:—
On a general consideration the over-
all rates of customs duty on film

equipment should not exceed 40 per
cent.

(15) Recommendation No, 101:—
There is a case for reduction of cus-
tom duty on jumbo rolls as excise
duty is again charged on this raw
stock when prints of films are taken
out.

(16) Recommendation No., 102:—
Art films for non-commercial exploi-
tation and children’s films should be
exempted from customs, Customs ex-
emption for films imported by the

National Film Archive should con-
tinue,

(17) Recommendation No. 146:—
There should be no customs duty on
import of art films by the Chalachitra
Akademi, the National Film Archive
and also NFDC in case NFDC also
imports films exclusively for non-
commercial circulation.

Training of Power Engineers and
Technicians

*218. SHRI M. V. CHANDRASHE-
KARA MURTHY: Will the Minister of
ENERGY be pleased to state:

(a) whether it is a fact that a mas-
sive programme to train power engi-
neerg and technicians to meet the re-
quirements of a fast growing power

generation industry has been launch-
ed;

(b) when the scheme is likely to be
started;

{(¢) how many engineers will be
traineg every year; and

(d) the total cost of expenditure
involved in the scheme?
THE MINISTER OF ENERGY

(SHRI A. B. A. GHANI KHAN
CHAUDHURI): (a) to (d). With the
massive increase in the  size of the
power programme and the rapid indue-
tion of sophisticated technology in the
power generation industry with the in-
troduction of thermal generating units
of larger unit sizes of 100 MW, 110
MW. 120 MW, 200 MW, the training of
power engineers and technicians has
acquired critical significance. Recogni-
sing the increasing importance of
training, the Centiral Government has
already set up four training institutes
for the training of operation and
maintenance personnel of thermal
power stations. With a view to give
further impetus to the training efforts,
the Government has recently set up a
Power Engineers Training Society
under the Presidentship of Secretary
(Power) of the Ministry of Energy to
function as an apex body for meeting
the total training needs of the power
sector by coordinating  the training
activities of the Electricity Undertak-
ings and those of other institutions and
supplementing the same with the train-
ing programmes of the Society through
its own Institutes. The four Regional
Thermal Power  Stafion Personnel
Training Institutes set up earlier by
the Central Government at New Delhi,
Nagpur, Neyveli and Durgapur have
already been transferred to the Power
Engineers Training Society from 1st
January. 1980. These four training ins-
titutes are programmed to train, when
fully developed, 400 operators and 200
supervisory engineers in a year. The
power station engineers. The Society
also conducting speciil short term
courses in specialized areas like com-
missioning, control ang instrumenta-
tion, water chemistry, preventive
maintenance etc.. for middle level
power station engineers, The Society
is also introducing training in mainten-
ance of thermal power stations through
its Regional Training Instituteg so as
to specially train power station per-
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sonne] for maintenance of modern
thermal power stations. The total cost
of geting up the four therma) power
stations institutes including workshop
facilities etc., is expected to be about
Rs. seven crores. The cosf is expected
to go up considerably with further de-
velopment of the fraining facilities
during the coming years. The Power
Engineers Training  Society is also
presently taking steps to formulate a
perspective training plan.

Enquiry regarding Working of Com-
mercial Service Centres, All India
Radio

*219. SHRI KRISHNA CHANDRA
PANDEY: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether it is a fact that an
enquiry has been conducted into the
working of commercial service centres
of All India Radio;

(b) if so, what is the result of that
enquiry; and

(c) whether a copy of the enquiry
Report conducted into the working of
the Commercial Centres of Al]l India
Radio would be placed on the Table
of the House?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI
VASANT SATHE): (a) No, Sir.

(b) and (c). Do not arise.

Thein Dam Project

*220. SHRI CHARANJIT LAL
SHARMA: Will the WMinister of
ENERGY be pleased to refer to reply
given to Unstarred Question No. 5957
on 29th July, 1980 regarding Nathpa-
Jhakri and Thein Dam Project and
state the result of discussion held with
concerned States regarding share to
Haryana in the power benefits accord-
ing from the Thein Dam Project?

THE MINISTER OF ENERGY (SHRI
A. B A GHANI KHAN
CHAUDHURI): As a result of the dis-
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cussions held by the Prime Minister

with the Chiet Minister of the con-

cerned States in October, 1977, it wag

decided that Punjab could start work

on thig project, and that the question

lo: sharing of power could be decided
ter.

Suggestions for Electoral Reforms

*221. SHRI G. M. BANATWALLA:
SHRI TARIQ ANWAR:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) the details of electoral reforms
suggested to the Government and/or
in Press by the Chief Election Com-
missioner; and

(b) the reaction of Government
thereto?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) A statement
containing the details of the recom-
mendations made by the Election
Commission on various occasions has
already been placed on the Table of
the House in connection with the Un-
starred Question No. 227 in the Lok
Sabha on 10th June, 1980. Subsequent
thereto, the Commission has made
certain suggestions such as the setting
up of an  Election Fund of about
rupees one hundred crores over a
period of five years for the purpose of
(1) revision of electoral rolls (2) con-
duct of elections (3) storage of election
materials and records (4) payment of
subvention to political parties, and (5)
the installation of electronic gadgets in
polling boothg for recording of votes
by voters which will not only make
for expedition of the electoral process
but also do away with the practice of
impersonation by reason of another
proposal of the Commission for the in-
troduction of photographed identity
cards to the voters. The Chief Elec-
tion Commissioner in his Address at
the meeting organised by the Voters
Council and Citizens for Democracy,
Delhi, on the 26th September, 1980 has
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also made certain suggestions which
inter-alia include the following:—

(1) the expenditure incurred by
political parties, friends and well-
-wishers in furtherance of the prospects
.0of a candidate in a constituency should
be brought within the ceiling of elec-
tion expense. Only the expenditure
©of the parties on  political education
without reference to any particular
constituency should be exempt from
such ceiling;

(2) the political parties should main-
tain a detaileq account in which each
jtem of receipt of money by way of
subscription, donation, subsidy. etc.
and each item of expenditure should be
recorded and the account should be
subject to periodic audit;

(3) the Commission should be em-
powered to examine the election re-
turns on merit to satisfy that they are
accurate ang correct in all respect;

(4) parliamentary legislation should
be undertaken making it obligatory on
the part of every political organisa-
tion to register the body and for re-
gulating its functioning by laying down
broaq outlines and norms;

(5) State should be responsible for
financing candidates’ election expenses.
Such assistance may take the form of
supply of paper and electoral rolls, the
printing of a limited number of pos-
ters, supply of petrol and diesel cou-
pons for a restricted number of vehi-
cles, provision of postage, and pay-
ments to polling agents and other per-
sonnel;

(6) creation of election fund of say,
Rs. 100 crores for a period of five
years;

(7) introduction of some kind of pro-
portional representation a combination
of the present system of direct election
to 50 per cent of the seats in the Lok
Sabha and in the Legislative Assemb-
ly of a State from territorial constitu-
encies, and the filling up of the re-
maining 50 per cent of the seats from
the lists furnished beforehand by the
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political partieg in proportion to the
votes secured by such parties in that
State in the territorial constituencies.

(8) security deposit should be ine
creased substantially and each candi-
date should be proposed by a number
of proposers as against one proposer
at present. The security deposit shoulg
be forfeited in the event of g candidate
failing to secure 1/4th of the vaild
voteg polled in a constituency. Further,
a candidate failing to secure 1/4th of
the valid votes should be disqualified
for standing in an  election for some
years;

(9) introduction of electronic gad-
gets for the purpose of exercise af
voteg by electors;

(10) the conduct of all elections, in-

cluding those to local bodies should be
vested in the Election Commission.

(b) All the proposals connected wifh
the electoral reforms are comprehen-
sive in nature. The decisions on them
not only require careful consideration
of the full import of the implications
but also discussion with political par-
ties and also with State Governments
in certain cases. The entire matter
relating to the various proposals for
the electoral reforms is receiving the
attention of the Government and the
suggestions and recommendations of
the Chief Election Commissioner would
receive the utmost consideration be-
fore a final decision is taken.

Allotment of New Cooking Gas Agen-
cies

*222. SHRI PIUS TIRKEY: will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether hig Ministry have in-
viteq applications for new cooking gas
agencies in the country during the last
six months;

(%) it o, details thereof; and
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_(c). how many scheduled caste/
scheduled tribe persons have been
benefited by this?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Appiications
for award of agencies are inviteq by
the respective oil marketing companieg
and not by Government.

(b) ang (c¢). Oil companies have in-
vited applications during the lasi six
months through press advertisements
for awarding a total of 205 cooking gag
agencies all over the country, out of
which 47 agencies are reported to have
been exclusively reserved for Scheduled
Castes and 16 for Scheduled Tribes.

Setting up of a Super Thermal Power
Station in U.P,

*223 SHRI ZAINUL BASHER: Will
the Minister of ENERGY be pleased
to state:

(a) whethey Government of U.P.
has made a request for setting up of
a sSuper Thermal Power Station of
2000 MW capacity in Uttar Pradesh;

(b) whether Government are con-
sidering it appropriate for meeting
the power gap in U.P.; and

(¢) if so, what is the reaction of
Government to the request made by
the U.P. Government?

THE MINISTER OF ENERGY (SHRI
A. B. A. GHANI KHAN CHAUDHU-
RI): (a) Yes, Sir. Chief Minister of
Uttar Pradesh has recently suggested
consideration of the establishment of
another Super Thermal Power Station
with a capacity of about 2000 MW near
Singrauli coalfields in the Central
sector;

(b) Government is concerned about
the power gap in Uttar Pradesh and
recognises the need and importance of
bridging! this gap;

(¢) This project is programmeq for
the next phase of development of the
potential for therma] generation at
Singrauli.
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Recomuiengatios made at Colifer-
euce of Information Wimisters on
Clnemgy

#224. SHRI G. S. REDDL:
SHRI N. E. HORO:

Will the Minister of INFORMATION
AND BROADCASTING be pleased tfo
state:

(a) whether the Conference of In-
formation Ministers held on 6th Nov-
ember, 1980 recommendeq transfer of
Cinema from State to Concurrent
List;

(b) if so, whether a programme for
implementing this recommendation
has been drawn up;

(c) whether any State had reserva-
tions on the subject; and

(d) if so, its views?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI VA-
SANT SATHE): (a) In the Conference
of the State Information Ministers held
on 5th November, 1980, it was general-
ly appreciated that to enable the Union
Government to play a meaningful
vole in helping the growth of good
cinema on all-India basis and to regu-
late, rationalise and streamline areas
of common concern to all States it
was necessary that the Union Govern-
ment should have the necessary con-~
current powers to enact legislation with
a view to assisting the State Govern-
ments and makers of low-budget films
of good quality.

(b) to (d). On behalf of Tamil
Nadu, the Minister for Information
and Hindu Religious Endownments
stated that cinema should continue to
remain within the State List. The
Minister for Information, West Bengal
and the representative of Jammu and
Kashmir stateg that the proposal
would have to be examined in detail.
Further appropriate procedural action
will be taken in the light of the sup-
porting views expressed in the State
Information Ministers Conference.
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Prospecting of enshore oil in Tripura
- ang Wést Bengal -

1993. SHRI BALASAHEB VIKHE .

PASHo: Wil the :Minister of PETRO-
LEUM, CHEMICALS AND FERTILI.
ZERS be pleased to state that what
are the broad features of the agrec-
ment signed between India and USSR
for prospecting of onshore oil in Tri-
pura and West Bengal?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): As per the
working programme of Soviet-Indian
Collaboration in the sphere of oil in-
dustry, it is envisaged to carry out
Geophy51ca1 survey and drilling ope-
rationg *for oil and gas in specified
areas in Tripura and West Bengal on
contract basis. A contract with M/s.
TECHNOEXPORT, Moscow for dril-
ling one well at Rokhia has already
been concluded by ONGC. Contract
for Seismic surveys te be carried out
in certain specified areas of West
Bengal has also been signed on
8-9-1980.

Allotment of Petrol and Gas Agencies
to Scheduled Castes/Tribes

1994. SHRI RAM SINGH SHAKYA:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) the total number of Scheduled
Caste and Scheduled Tribes wheo have
been given agencies for sale of petrol
and gas during the last one year;
State-wise;

(b) whether minimum number of
agencies have been given to Sche-
duled Caste ang Scheduled Tribes of
Bihar and Uttar Pradesh; and

(c) if not the reasons thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) 45 petrol/
diesel dealerships ang 25 cooking gas
agencieg are reported to have been
awardeq by the public sector oil com-
Panies to Scheduleq Castes/Scheduled

Tribes during the year 1979-80.. State-
wise details are not readily available.

(b) an d(c). According to the policy
in force until June, 1980, 25 per cent
reservation of dealerships/distributor-
ships to SC/ST categories was made
by the oil marketing companies on an
all-India basis and not on State-wise
basis. The all-India percentage has, by
and large, been achieved.

Deployment of .Security Protection
Force in Coalfield Area

1995. SHRI NIHAL SINGH: Will the
Minister of ENERGY be pleased to
refer to the reply given to Unstarred
Question No. 5181 on 22nd July, 1980
regarding proposal to set up Coalfield
Protection Force andg state:

(a) whether any decision to deploy
Security Protection Force in the ccal
fleld area has been taken;

(b) if so, the number of persons
proposed to be recruiteq for thig srea;
and

(¢) if not, the reasons for not tak-
ing any decision?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) The pro-
posal to set up a Coalfield Protection
Force has since been dropped.

(b) and (c). Does not arise.

Applications for expansion from
Companies in Tamilnadu

1906. SHRI D. S. A. SIVAPRAKA-
SHAM: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleaseq to state:

(a) how many companies in Tamil
Nadu have submitted applicationg to
M.R.T.P. Commission for substantial
expansion of their Undertakings,
merger and amalgamation during this
financial year; and

(b) what are the names of the
companies and the action taken on
those applications?
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THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a) and
(b). Applications from undertakings
covered under the MRTP Act for
substantial expansion of their activi-
tieg and merger or amalgamation under
Section 21 and Section 23(2) respec-
tively of the M.R.ILP. Act are received
by the Central Government and not
by the M.R.T.P. Commission. Such
applications, however, can be referred
to the M.R.T.P. Commission for fur-
ther enquiry and report, if the Central
Government thinks that further en-
quiry into the proposal is necessary
before it could pass an order on the
proposal.

a

Details of the applications for subs-
tantial expansion of activities and
merger or amalgamation received by
the Central Government during the
period from 1st April, 1980 to 25th
November, 1680 from companies regis-
tered under the Companies Act, 1956
in the State of Tamilnadu and covered
under the provisions of the MRTP
Act, 1969 are indicateg in the State-
ments T and II laid on the Table of
the House. ([Placed in Library. See
No. LT-1492/80].

Resentment of Officers of ONGC for
Creation of Separate Corporation

1997. SHRI JANARDHANA POO-
JARY: Will the Minister of PETRO-
LEUM. CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether Association of Scien-
tific anq Technical Officers of ONGC
have resenteg the creation of a gepa-
rate public sector Corporation to
oversee and coordinate crash oil ex-
ploration programme involving foreign
oil companies and multinationals; and

(b) if so, the reaction of Govern-
ment on it?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
{SHRI P. C. SETHI): (a) Yes, Sir.

(b) There is no proposal at present
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"under the consideratios ‘of the Gov-

ernment of India to create a separate
Public Sector Corporation to overses
and coordinate crash oil exploration
programme involving foreign ofl comwe
panies and multinationals.

Strengthening and Expansion of T.V.
and Broadcasting Service, Goa, Daman
and Diu

1998. SHRIMATI SANYOGITA
RANE: Will the Minister of INFFOR-
MATION AND BROADCASTING be
pleaseq to state;

(a) whether it is proposed to set
up, strengthen and expand broadcast-
ing and television service ine Goa,
Daman/and Diu during the Sixth
Five-Year Plan period; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMAR1 KU-
MUDBEN M. JOSHI): (a) and (b). A
proposal tc set up a local radio slation
at Daman/Diu hag been included in
the draft of the revised Sixth Plan
proposals (1980—85). The implemen-
tation of the scheme, however,
depends on the approval of the Plan,
availability of financia! resources and
relative priorities. There is no pro-
posal to strengthen A.LR. Goa for the
present.

As regards television, a TV relay
transmitter is proposed to be set up
at Panaji during the 6th Plan (1978—
83). This transmitter, which will have
a service range of 75 kms, will relay
programmes of Bombay TV Centre,

Consumer Bills of DESU in Arrear

1999. SHRI BHIKU RAM JAIN:
Will the Minister of ENERGY be
pleased to state:

(a) whether it is a fact that the
consumer bills of the Delhi Electric
Supply Undertaking are in arrears to
the tune of Rs. 30 crore; and



57 Wrw Answers AGRABAYANA 11, 1902 (SAKA) Wrniten Answers

(b) what effective steps are pro-
posed to recover these arrears?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) According to
D.E.S.U. the consumer bills are in
arrears to the tune of Rs. 11,10 crores.

(b) Some consumer bills are under
scrutiny and despatch and some are
under preparation with ihe computer
agencies. Bills are also being sent for
4 monthg consumption in place of nor-
mal two monthg consumption in order
to cover up the gap early. The Gov-
ernment has also set up a high level
committee to examine the entire sys-
tem of billing and to make specific
recommendations to Government.

Gas based Fertilizer Plants

2000. SHRI R. L. BHATIA: Will
the Minigter of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleaced to state:

58 €

(a) what is the progress mde in
the establishment of our gas based
fertilizer plants;

(b) whether the IBRD haq increas-
eq its aid; and

(c) how long will it take for these
plants to go on steam and their loca-
tion and capacity ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM,
CIIEMICALS AND FERTILIZERS
(SHR] DALBIR SINGH): (a) and
(c). Four large-sized fertilizer plants,
two each at Thal Vaighet in Maharash-
tra and Hazira in Gujarat, are heing
set up based on the gas from the Bom-
bay High and Bassein structures of the
West Coast of India, Another fertilizer
project known as Namrup III based
on the natural gas from the gas fields
of Qil India Ltd. and Oil and Nztural
Gag Commission is also under cons-
truction at Namrup in Assam. The
capacity and the progress made in
Tespect of these projects are as under:

Name of Project Capacity of
Nitrogen Status
(tonnes per

year)

1. Thal Vaishet 6,83,000 Arrangements have been firmed up for

provision of infrastructural facilities like
water, power, coal, railways, etc. land
for factory has been acquired and civil
works are in progress. Agreement has
been entered into for the Steam Genera-
tion Plant, Work on off-site facilities
has started.

The project is expected to be completed
by 1984-85.

Land has been acquired and arrangements
for power, water, railways and other
services are being made. Agreement
has been entered into for the Steam
Generation Plant.

The project is expected to be completed
in 1984-85.

Land has been acquired and levelling to
is going on. Contracts for consultancy
services, etc. have been entered into and
further action such as design and enginee-
ring work, procurement of equipment
etc. are in progress, Civil works and
action for provision of in-frastructural
facilities are in progress.

2. Hazira 6,68,000

8. Namrup III 1,51,000

The project is expected to be completed
in 1983-84.
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(b) The World Bank have ‘ex-
tended loan of 8 250 million for the
Thal Vaishet Project. As regard the
Hazira Project the matter is still
under discussion with the World
Bank.

Loss suffered by Coal India Limited
after Nationalisation

2001. SHRI CHATURBHUJ: Will
the Ministey of ENERGY be pleased
to state:

(a) the total loss suffereq by the
Coal India Limited after nationalisa-
tion and after formation of the pre-
sent Government;

(b) the main causeg of the loss; and

(c) the detailg of the efforts being
made by the Government to convert
loss of this mmjor industry into pro-
fit?

THE MINISTER OF ENERGY (SHR]
A.B. A. GHAN] KHAN CHOUDHURI:
(a) The latest accounts of Coal India
Limited have not yet been finalised.
But according to the provisional un-
audited accounts of Coal India Limited
and its subsidiary companies the total
loss suffered by the Coal India Ltd,,
till 1979-80 is about Rs, 706.40 crores.
Accounts for the year 1980-81 will be
prepareq after the completion of year
and only then the position of losses
beyond 1979-80p will be known.

(b) The losses are mainly due to
unremunerative coal price coupled
with increase in the cost of inputs,
increase in the wage bill and loss of
production due to shortage of power
supply, diesel, explosives, abgenteeism
and law and order and other pro-
blems,

(c) Following steps are being taken
to improve the working of Coal India
Ltd. and make it economically viable:-

1. Production is being stepped
up anl for this attempts are being
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made to remove constraints in the
supply of power, explosives and
diesel.

2. Controlling absenteeism among
the miners.

3. Control on man-power and
improvement in productivity.
4. Improvement in the utilisation
of equipment.

5. Control on inventory and
economy in the use of stores.

The question of the revision of the
coal price is also under consideration.

Setting up of Power Station in
- Sunderbans area of W.B.

2002, SHRI SANAT KUMAR
MANDAL: Will the Minister of
ENERGY be pleased to state:

{a) whether it is proposeq to set up
some power stations in Sunderbans
Area of West Bengal by way of its
development;

(b) if so, at which places;

(c) when the work will be taken
up and completed; and

(d) whether these stations shall
from part of DVC Grid or funclicn
under the supervision of the West
Bengal State Electricity Board?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN):(a) to (d). No
proposal for setting wup any Hydro
Electric or Thermal Project in the
Sunderbang area of West Bengal has
been received in the Central Electricity
Authority. However, Sunderbang in
West Bengal has been suggested as
one of the potential sites for generat-
ing power by using tidal waves. De-
tailed studies and investigationg will
have to be carrieg out before the
technical feasibility of the suggestion
is established. A Coordination Com-
mittee has been get up under Chair-
man, Central Electricity Authority to
formulate programme of investigationg
and studies,
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Regularisation of Casual Labourers in
Hindustan Petroleum Corporation

2004. SHRI THAZHAI M. KARU-
NANITHI: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) how many casual labourers are
employed in Hindustan Petroleum

Corporation, Ltd. with their service
details, Branch-wise;

(b) if it ig a fact that such casual
workers have not been vegularised,
despite the fact that they put in about
three years regular service;

(c) when the services of the above
casual workers will be regularised;
and

(d) how many SC/ST Employees
are engaged there?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
TSHRI P. C. SETHI): (a) to (d). The
requisite information is being collect-
ed and will be laid pn the Table of the
House. .
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Acquisition of land at Farakka for
Township of the Thermal Project

2008. SHRI ZAINAL ABEDIN: Will
the Ministey of ENERGY be pleased
to state:

(a) whether necessary steps, have
been taken to acquire land at Farakka
for the proposed Township of the
Thermal Project;

(b) if so, whether necesgary orders
have been issued for undertaking the
construction work; and

(e) if not, why the matter is being
delayeq inspite of availability of suffi-
cient Tand within the Farakka Barrage
Pro1ect area?

2729 1L.S—3

”

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) Yes, Sir.

(b) Yes, Sir. Construction of
quarters in the temporary township
for the project has been taken up in
a phased manner to match the project
requirements.

(c) Does not arise.

Recruitment of Hindi Translators in
Marketing Division of 1.0.C.

2009. SHRI CHANDRA PAL SHAI.
LANI: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleaged to state:

(a) whether recruitment to the
posts of Hindi Translators is propes-
ed to.be made -in-the near fusure~-in
the Marketing Division of the Indian
0il Corporation, New Delhi;

(b) if not, whether such a proposal
is being considered and the number
of ‘posts -to be filled;

(c) the number of posts reserved
for Scheduled Castes and Secheduied
Tribes;

(d) whether the posts will .be filled
departmentally; and

(e) the minimum qualifications
prescribed for these posts?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) and (b).
No. Sir.

(c) to (e). Do not arise.
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News Item regarding alleged tamper-
ing of Judicial Records

2011. SHRI P. K. KODIYAN: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether his attention has been
grawn to the news item appearing in
*Times of India’ dated 3rd October,
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1980 regarding the tampering of judi-
cial record;

(b) if so, the details;

{c) whether any enquiry has beem
conducted into this case as has been
requested by the Additional Rent
Controller; and

(d) if so, the details thereof?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS T(SHRI
P, SHIV SHANKAR): (a) Yes, Sir.

(b) to (d). Accoraing to Delhi
High Court, one of the Additional
Rent Controllers, Delhi made a report
to the District and Sessions Judge,
Delhi that in case No. M 704/70, Behari
Lal Vs Kishore Lal Jain, the state-
ment of AW I Shri Kishore La] Jain
recorded on 25-7-1980 had been sub-
stituted and his initials on the saia
statement forged. An enquiry in the
matter has been entrusted to one of
the Additional District and Sessions
Judges, Delhi by the Delhi High
Court ang the report is awaited.

Migrant Families from Burma

2012. SHRI A. K. ROY: Will the
Minister of SUPPLY AND REHABI-
LITATION be pleased to state:

(a) whether Government are aware
of the problem of rehabilitation of the
migrant families from Burma now in
Dhanbad District of Bihar;

(b) if so, facts thereof; and

(¢) the steps taken for their reha-
bilitation?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI P. K.
THUNGON): (a) to (c). ‘Government
received a representation in June,
1979 from 26 Burma repatriates in
Dhanbad District about grant of hous-
ing loan to them. The State Govern-
ment of Bihar have been advisea to
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disburse loang to these families gfter
asdessing thelr requirement and satis-
fying themselves about the conditions
of eligibility.

Opening of Coal Depots in Delhi

2013 DR, VASANT KUMAR PAN-
DIT: Will the Minister of ENERGY
be pleased to refer to the reply given
to Unstarred Question No. 4186 op the
15th July, 1980 regarding opening of
coa] depots and state:

(a) gll the grounds of cancellation
of Smt. Muli Devi’s application for
allotment of coal depot at Paschim-
puri, Pocket-II, New Delhi-63 at ini-
tial stage;

(b) what consideration weighed
with the Chairman to change the deci-
sion in her favour when the former
applicant whose case was recommend-
ed by the officials of Committee Mem-
bers of Delhi Administartion also be-
Jonged to the Scheduled Castes com-
munity; and

(c) how many persons/social/bodies
V.IP’s etc. have complained against
this allotment upto now and the action
taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN). (a) According
to information recived from Delhi
Administration at the initial stage
the Screening Committee of the Delhi
Administration did not accora the
highest preference to Smt. Muli Devi’s
application as compared to the other
applicants,

(b) While considering the recom-
mendation of the Screening Committez
the Chairman of the Advisory Com-
mittee recommended the name of
Smt. Muli Devi for the grant of
licence for Coal Depot. Acting on
this recommendation the then Execu-
tive Councillor sanctioned the coal
Licence in favour of Smt. Muli Devi,

(c) Complaints were received from
two private persons, one social body
and one Member of Parliament by
the Delhi Administration. The com-
plaints were considered, but it was
not found administratively expedient
to revise the decision of the then
Executive Councillor.

News Relating to various Political
Parties

2014. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of INFORMA-
TION AND BROADCASTING  be
pleaged to state:

(a) the policy of Government in
regard to the broadcast of news from
AIR relating to various political par-
ties; and

(b) the number of hours given
from January last upto the month of
October 1980 to the broadcast of uews
relating to various Political Parties
and party-wise details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUDBEN M. JOSHI): (a) The policy
of the Government is to give news
of political parties in a fair and
balanced manner, depending upon
news worthiness and topicality of
statements by political parties and
speeches of their leaders, wifhin the
time gvailable,

(b) Such statistics are not main-
tained in the normal course. Copies
of some of the major bulletins are
supplied to Parliament Library and
can be consulted by Members.

Delay in Issue of Industrial Licence
for Petro-Chemical Complex at Haldia

2015. SHRI AMAR ROY PRADHAN:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state;

(a) whether it is a fact that Central
Government have received a resolution
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passed by the West Bengal Assembly
expressing concefn ower .the _inordi-
nate delay ofi the part of the Unien
Government in clearing the industrial
licence application, for a petro-chemi-
cal complex at Haldia; and

(b) if so, what action so far has
been taken by the Central Gevern-
ment in the matter?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P, C. SETHI): (a) Government
have seen reports to this effect.

(b) The Detailed Project Report
submitted by the West Bengal Indus-
trial Development Corporation and
the financial arrangements proposed
for this prpject have been examined
and g final decigion is expected to be
taken shortly.

Posiponemvent of Bye-Elections in
gome States

2016. PROF. .RUPCHAND PAL:
Will the. Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

-

(a)- whether it is a faet that some
bye-elections in some States have been
postponed; and

(b) if so, the reasons thereof?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHR1L
P SHIV SHANKAR): (a) and (b).
Under section 149 and section 150 of
the Representation of the P=ople Act,
1951, when the seat of a member
elected to the House of the People/
Legislative Assembly of a State be-
comes vacant or is declared vacant or
his election to the House of the
People/Legislative Assembly is dec-
lared void, the Election Commission
shall, subject to the provisions of sub-
section (2) thereof, by a notification
in the 'Gazette of India, call uron the
Parliamentary constituency/the As-
sembly constituency concerned ‘o
elect 3 person for the purpose of
filling the vacancy so caused btefore
such daf® as may be specified in the
notificatian, The Election Commission
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hag not so far isgved the notification

for holding bye-elections in seme
States.

Enactment of All India Gurdwara Act

2017. SHRI L. S. TUR: Will the
Minister of LAW, JUSTICE AND

COMPANY AFFAIRS be pleased to
stata:

(a) whether the S.G.P.C, Amritsar
has approacheq for the enactment of
All India Gurdwara Act;

(b) whether the Home Ministry has
gone through this request and pro-
posed sections of the Act; .

(¢) whether the Home Ministry has
reached any conclusion if so, the
details thereof; and

(d) whether this demand of the
Sikh minority community is being re-
ferred to some Commission, if so, the
details thereof?

THE MINISTER OF LAW, JUSTICE
AND COMPANY APFFAIRS (SHRI
P. SHIV SHANKAR): (a) Yes Sir,

(b) In 1979 a proposal of the Gov-
ernment of Punjab for the enactment
of an All Indig Sikh Gurdwara Act
was received in this Ministry trans-
mitted by the Ministry of Home Af-
fairs as the proposed piece of legisla-
tion falls under entries 28 and 10 of
the Concurrent List in the Seventh
Schedule vertaining to this Ministry.

(c) Does not arise.

(d) No_ Sir.
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Technology for the manufacture
of Anti-Malaria - Drugs

2021. SHRI CHINTAMANI JENA:
SHRI K MALLANNA:

Will the Minister of FETROLEUM,
CHEMICALS AND FERTILIZERS be
pleaseq to state:

(a) whether it is a fact that India
is not self sufficient in the technology
for the manufacture of anti-malaria
drugs and importing it from foreign
countries;

(b) what are the names of' the coun-
tries from which India is importing
anti.malaria know-how and drugs as
weill as the amount of foreign exchange °
annually incurreq for this purpose;

(c) if so, whether it is'also a fact
that the technology available with the
Indian fifms is not as advanceq as that
beinig used by multinationals; and

(d) what steps Government have
taken to develop advarce technology
for the manufacture of anti-malaria
drugs rather than import Hungarian
know-how on stringent terms?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR] DALBIR SINGH): (a) No
Sir, Anti-Malarial Drugs are being
manufactured in the country with
indigenoug technology, and no techno-
logy is being imported for the pur-
pose,

(b) As indicated against (a) above,
Technical] know-how for the manu-
facture of anti-malariaj drugs is not
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being imported. However, anti-mala-
rial drugs like Chloroquine, Prima-
quine and Mepacrine are being im-
ported from foreign countries includ-
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ing Hungary and France. Foreign
exchange outgo on account of imports
of these drugs during the last 3 yearg
hag been ag follows: —

Sl. Item 1977-78 1978-79  1979-80
No. Rs./ Rs./ Rs./
lakhs lakhs lakhs
S S S P SO S SN S S S S o PP N » P - P
r 2 3 4 5
1. Chloroquine . . . 8691 7911 146- 1
2. Primaquine . . . 9-8 84 0- 71
3. Mepacrine . . 1-56 o-9g8 , 1-77

(c) Indian firmg have competent
technology.

(d) India js in possession of com-
petent technology for the manufac-
ture of Quinine, Chloroquine and
Amodiaquine. The technology for
the remaining anti-malarial drugs viz,
Primaquine and Mepacrine are in
developmenta] stage in India. Import
of technology for the manufacture of
anti-malarial drugs from foreign
countries jg not required.

Prices of Drugs

2022. SHRI RAM LAL RAHI: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state the comparative
prices of 30 life saving drugs before

and after the total abolition of excise
duty thereon as also the market price
thereof at present?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): In the
1980-81 budget, Government have
exempted life saving patent or pro-
prietory medicines based on 30 bulk
drugs from duty of excise which was
earlier levieq at 2.5 percent. The
number of formulations based on
these 30 bulk drugs is quite large. An
illustrative statement showing the
prices of some of the formulations
before angd after the exemption of
duty of excise, ag wel] as the prevail.
ing price as reported by the manufac-
turers is attached. )

Statement

S.No. Name of the formulation

Pack Size

Price Price Present
before after price as
reduction reduction reported

inexcise inexcise by the
dutyRs. duty Rs. manufac-
turers, R
1 2 4 5 6
1. Novophone 50 mg. tablet 1000’s bottle 14.15 13.88 13.88

2. Novophone 100 mg, tablets

1000's bottle 24.90 24.42 24.4%
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X 2 3 4 5 6
3. Isonex 100 mg. tablets . 100’s bottle 4.50 4.41 44K
4. Biolas "Fablets 1000’s br.12 59.93 59.93
5. Bepanex Graneles (INH+4-PASsod) . 1000 gm. Tin 103.05 101,05 101,05
6. Bepanex Tablets (INH PAS Sod) 1000’s 104.86 102.82 102.82
y. Insulin Zinc Susp I.P. Lente g0o0/ml. 10 ml. 12,00 11.78 11.78
8. Enteroquinol 250 mg./Tablets . 20’s Strip 1.84 1.80 1.80
9. Diodo-quin 650 mg./Tablets 10’s strip 2.86 2.81 2.08
10. Trescatyl Tablets 125 mg. 10°’s strip 2.09 2.05 2,05
11, Cyclorin Capsules . 10’s vial 15.36 15.08 15.08
12. Pir ldina 500 mg./Tablets 10’s 7.36 7.22 7.22
13. Isozone Tabs. 37. 5 mg Thiccetazone
+7v5 mg. INH. . . . . 100’s hottle 5.71 5.60 5.60
14. Dynazido 500 mg./Tablets 10's 6.01 5490 5.90
15. Dehydroemetine nine Inj. 30 mg/ml. . 10X 1 m'. amp. 13.20 12,96 12.96
16. Dehyroemetine Inj. 60 mg./2m'. 10 X 2m!. amp. 21,12 20,73 20473
17. Chloromycetin Kapseal 250 mg. 12°s 4.23 4415 4.15
18. Chloromycetin Palmitale Suspn. 60 ml. bottle 4.71 4.62 4.62
19. Chl romycetin Succinate Inj. 1'gm vial 5.24 5.14 5.14
20. Fenocin 635 mg/Tablet 10X 10 st, 23,56 23,10 23.10
21. Fenocin fort 100 mg. tablet . . 10X10 st, 43.84 42.99 42.90
22. Amkbistryn—S 1 g vial 1,18 1.16 1.16
23 Ambistryn—S 0.75 g via 1.03 1.01 1.01
24. Myambutol 200 mg/tablet 10’s strif, 3.30 3.24 3.24
25. Resochin tablet 250"mg. . H 10X 10°s st, 19.91 19.54 19.54
26. Resochin Inj. 64.5 mg/ml. 5% 5 amp, 5.95 5.84 5.8¢
27. Campquin 200 mg./tablet 10’s strip 1.04 1.90 1.90
28, Hansepr Capsules 100 mg 100’8 bottle 184.68 180.92 180.92
29. Diabetol 10’s strip 1.25 1.13 1.23
30. Flagyl 200 mg/tablets 10's strip 3.54 3.47 3.47
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Efféct of Load Shedding in Delhi on
the Indian Oxygen Plant

2023. SHRI SATISH AGARWAL:
Will the Minister of ENERGY be
pleased to state:

(a) whether it is a ‘fact that during
the reckless load-shedding the Indian
Oxygen Plant, the prime supplier nf
medical oxygen cylinders to the
various hospitals of the capital, had to
cut down its production which in turn
caused hardship to the patientg in al-
most all the hospitals of the capital;

(b) whether it is also a fact that the
Company has been urging upon Gov-
ernment to exempt it from load-shed-
ding because the fall in production of
oxygen cylinders adversely affects the
health administration of the capital;

(¢) if so, why it has not been found
pogsxble for the authorities to consider
the demand of the manufacturing unit;
and

(d) what steps Government propose
to ensure that such a vital necessity

for patients is not cut down due to
load shedding’

'I'HE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Accord-
ing to Delhj Electric Supply Under-
taking, the Indian Oxygen Plant at
NaJafgarh Road. New Delhi does not
have an independent feeder for power
supply to them and as such the plant
is occasiondlly affected when load
shedding has to be resorted to.

(b) to (d). Ag per the guidelines
issued by the Government, Indian
Oxygen Ltd. is exampted from the
loag shedding. However, ag the power
supply to Indian Oxygen has not been
taken through an independent feeder,
the plant gets affected when the
feeder through which it gets its supply
ijs @affected by load shedding, M/s.
Indian Oxygen Ltd. have already
béen atked by DESU to take supply
througl: an independent feeder, for
which the estimated charges were
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mtxmated to the Company in August
1980. The Company has not deposit-
ed the same with DESU so far and as
soon as the payment is made by the
Company, further necessary action
wil] be taken by DESU to lay the in-
dependent feeder This would insulate
the Company from load sheddings.

Violation of MRTP Act by big Busi-
ness in Fishing Industry

2024. SHRI K. B. CHOUDHARY:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether any violation of MRTP,
Act, etc., has been committed hLyv big
business houses in the fishing indus-
try;

(b) whether big companies have ob-
tained approval of MRTP commission
to charter foreign fishing boats;

(c) if so, the full details of appro-
vals granteq by MRTP commission to
business thouses to charter fishing
boats both Indian and Foreign fishing
trawlers; and . %

(d) the Juration of approvals gran-
ted?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a)
Government have not received any
report or evidence to the effect that
the undertakings covered under the
provisions of the MRTP Act have
committed any violation of the MRTP
Act in regard to the acquisition/
chartering of fishing boats/trawlers.

(b)y and (c). The undertakings
covered under the provisions of the
MRTP Act are required to obtain
prior approva)l of the Central Govern-
ment in regard to acquisition/charter-
ing of foreign or Indian fishing boats
and trawlers for substantial expan-
sion of their activities or establish-
ment of new undertakm_g under Sec-
tion 21 ang 22 respectively of the
MRTP Act. Such approvaly are
granted by the Centra] Government
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.and not by the MRTP Commission. If,
however, the proposal for acquisition/
charter of vessels does not amount to
substantia] expansion (e.g if the pro.
posed expansion is less than 25 per
cent in terms of accretion to assets
and value of production/turnovery or
establishment of g new undertaking,
no approval of the Centra] Govern-
ment under the MRTP Act is requir-
ed. Detaily of the proposals, in re-
gard to acquisition/charter of fishing
vesselg as well as for establishment of
facilities for processing of marine
products involving acquisition/charter
.of fishing vessels, approved under the
MRTP Act gre given in the Statement
Jaid on, the Table of the House.
[Placed in Library. See No. LT-
1493/80].

(d) No stipulation regarding the
duration of approvalg is required to
be made under the MRTP Act.

Vacancies in Central Informiation Ser-
vice

2025. SHRI G. S. REDDI: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether a large number of
vacancies exist in the Central Informa-
tion Service of his Ministry;

(b) if so, whether appointments
have been made in those vacancies on
an ad hoc basis;

(c) if so, whether thig hag been done
despite the UP.S.C. drawing up lists
of guitable candidates; and

(d) how many ad hoc appointments
have been made and how many per-
sons in tHe list drawn up by U.P.S.C.

still remaijn to be given permanent
Pposting?

62

THE DEPUTY MINISTER N THE’
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUMUD-
BEN M. JOSHI): (a) to (d). The
Central Information Service has a
sanctioned strength of agbout 1050
posts. At present 211 posts are lying
vacant. The majority of them are in
the Jower rungs of the cadre viz.

Grade IV, Grade IIl and ana Grade
II

2. According to the CIS Rules, posis
in Grade IV are to be filled up 10 pe:
cent by direct recruitment and in
Grade 11, 50 per cent by direct recruit-
ment and 50 per cent by promotion.
All the posts in Grade III are to be
filled up by promotion from Grade IV.

3. These vacancies have arisen be-
cause of a decision taken some years
ago to suspend direct recruitment to
Grade IV and Grade II. This deti-
sion has been reviwed and U.P.S.C.
has since been reguested to resume
direct recruitment to fill up vacancies
in Grades IV and II. Since there are
no officers in Grade IV to be promoteg
to Grade III, U.P.S.C. have been asked
to maKe a direct recruitment for
specified number of vacancies in this

Grade also, U.P.S.C. have initiated
action.

4. There are no officers left on the
pannels recommended by the U.P.S.C,
for appointment by promotion or direct
recruitment. The ad hoc appoint-
ments made number 80 and these have

been made by promotion ¢ CIS off-
cers.

Royalty on Coal to West Bengal

2026. SHRI CHITTA BASU: Will

the Minister of ENERGY be pleased
to state:

(a) whether Governmerit of West
Bengal has approached the Central
Government for the hilte in the coal
royalty;

(b) if so, whether any action has
since been takén in thig regard;

(c) if so, details thereof; and
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(d) the criteria for determining the
royalty?

THE MINISTER OF STATE |N THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN). (a) Yes, Sir.

(b) to (d). The question of revision
of royalty rates on coal was examined
by a Study Groyp which has since
submitted itg report. The matter is.
at present under active consideration
by the Government.
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New Radio Stations in Orissa

2028. SHRI HARIHAR SOREN:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether hig Ministry has any
proposal to install some more Radio
Stations in the State of Orissa;

(b) whether it hag been decided to
install a Radio Station at Keonjhar-
garh; and

(c) if so, the progress made so far
in the matter?

THE DEPUTY MINISTER IN THR
MINISTRY OF INFORMAION AND
BROADCASTING (KUMARI KUMUD-
BEN M. JOSHI): (a) to (c). Proposals
for setting up of new radio stations in
the State of Orissa at Bhawanipatna,
Keonjhar, Rourkela ang Berhampur
have been included in the revised
Sixth Plan proposals (1980—85) now
under consideration of the Govern-
ment. The implementation of the
schemes, however, depends on the
approval of the Plan, availability of
financial resources and relative priori-
ties.

Shifting of Head Office of H. F. C.

2029. SHRI SATYAGOPAL MISH-
RA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether Government have taken
any decision for the shifting of Head
Office of Hindustan Fertilizer Corpora-
tion to Calcutta;

(b) if so, the progress thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) to (¢). It wag
tentatively decided in March, 1979 that
the Head Office of the Hindustan
Fertilizer Corporation, should pe shift-
ed to Calcutta, Pending consideration
of certain representations received by
the Government against the shifting,
the Corporation hag been advised not
to make any financial commitments
in this regard.

Invitation of Tenders for Import of
Fuel Oil

2030. SHRI M. RAM GOPAL RED-
DY: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

‘ (a) whether Government have float-
ed tenders for the import of fuel oil;
and
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(b) if s0, the names of the countries
who have responded and what are the
details thereof?

THE MINISTER OF PETROLEUM.,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) and (b).
Indian Oil Corporation has been float-
ing tenders for import of various pet-
roleum products including Fuej Oil
It would be contrary to international
trade practices and alsv agaidst our
national interst to divulge details of
these tenders.

Working Group on National Film
Policy

2031. SHRT S. B. SINDAL: Wwill
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Working Group
on National Film Policy hag submitted
its recommendations, if so, the details
thereof; and

(b) the
thereto?

reaction of Government

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUMUD-
BEN M. JOSHI): (a) Yes, Sir. Full
report of the Working Group National
Film Policy, containing also the re-
commendations was laid on the Table
of the Lok Sabha on 18th Neovem-
ber, 1980.

(b) Decisions will be taken by Gov-
ernment in consultation with the De-
partments and State Governments etc.
concerned with the recommenaations.

Loss due to bleeding out of Coal Slur-
ry'in S#htsldth’ Coal” Wathery

'2032. SHRI BASUDEB ACI_-IARYA:
Will the Minister of ENERGY be
pleased to state:

(a) is it a fatt that the bleédmg'

out of Coal Slurry in Santaldih Coal
Washery is causing huge loss to Na-
tional Exchequer; ang
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(b) it 5o, the details thereof and
action taken by Government to stop
such huge loss of public money?

THE MINISTER OF STATE [N THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b)-
There is no washery at Santaldih.
However, Bhojudih washery which is
near Santaldih. discharges effluents
which contains suspenaed fine coal
which are being routed through a lar-
ge number of multj storage settling
ponds. The settled coal slurry is re-
covered back from the settling ponds
and put back into the washery product
degpatch system thus evoiding major
loss by slurry bleed off. All steys are
taken to minimise such bleed off. It
is not correct to say that there has
been 3 huge loss to the public ex-
chequer.

BZ qAMER GA| FT I FAX &
I
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A Fq FA F T FET T IT
gaTare 94t ¥ fAg  w@rd FEe
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afz g, @ aEsdy =Ry Fw g 7
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da0 (FIQ FIT T gRo )
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Corresponding of AIR

2034, SHRI DAULATSINGHI JADE-
JA: Will the Minister of INFORMA-
TION AND BROADCASTING be plea-
sed to state:

(a) the number of regular and pa’rt-:
time correspondents of A.LR. func-
tioning in Phdia and abroad separat-
ly;
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(b) the names of foreign countries
where A.LR. correspondentg are work-
ing;

(c) whether there is a proposal to
appoint additional special correspon-
dents abroad;

(d) if so, the criteria adopted for
their appointment;

(c) the namesg of the countries
where they are to be posted?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADACSTING (KUMARI KUMUD-
BEN M. JOSHI): (a) As on date, 68
regular correspondents and 173 part-
time correspondents are functioning in
India and 4 Special Correspondents
and 7 part-time correspondents are
posted abroad.

(b) Regular Special Correspondents
are operating from Teheran, Dacca,
Cairo and Hong Kong. Part-time
correspondents are working in.Belgium,
Nepal UK., Kenya Syria, West Ger-
many and U.S.S.R.

(¢) Yes, Sir.

(d) Regular correspondents are
selected from amongst suitable Cent-
ral Information Service officers and
part-time correspondents are gelected
from amongst qualified journalists
working abroad,

(e) During the current financial year
a proposal to appoint full-time special’
correspondents in four countries,
namely Afghanistan Nepal, Singapore
and Pakistan is under the considera-
tion of the Government.

Hindi News Broadcast by A.LR.

2036. SHRI AJITSINH DABHI:
Will the Minister of INFORMATION
AND BROADCASTING be pleaseq to
state:

(a) whether it is a fact that Hindi
is not mother-tongue of the majority
of the people of India- who listen the
news broadcast of All India Radio;

(b) if so. whether it is the policy of
the Government that the reading of
the news in Hindi broadcast by All
Tndis R2dig should be such as can be
easily understood by listners:

(c) whether it is a fact that voice ot
most of the readers of Hindi news-
bulletin is hoarse and their speed of
reading is fast; and

(d) if so, do Government intend to
take early steps to see that only those
persong are engaged as readers of
Hindi-news-bulletin whose woice is
clear, sweet ang pleasing to the ear
and whose speed of reading is mode-
rate?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND'
BROADCABTING (KUMARI KUMUD.
BEN M. JOSHI). (a) No specific figures
bringing out the language-wise pro-
pertion of actual listeners of news
broacasts of AIR g available,
However, it is 3 reasonable gagssump-
tion that the potential listeners of
Hindi programmes would be the-
highest among all languages.

(b) Every effort is made to see to it
that the language of news bulletins
in Hindi is such as is readily under-
stood by listeners, even while care is
taken that the basic charter of the:
language is not distorted.

(c) No, Sir. Hindi Newsreaders-
Translators are selected by properly
constituteda  Selection Boards. The
process of selection includes appro-
priate voice test. Newly recruited
Newsreaders-Translators are made to
pass through a period of professional
experience on shorter newes bulletins
before they graduate to the reading
of the main news bulletins. A con-
tinuing review of the reading perfor-
mance is part of the normal system
of functioning and deficiencies are
pointed out to the concerned News--
readers, whenever the peed arises.

(d). Does not arise.
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Peoposal from West Benlgal for Instal-
lation of New Power Units

2037. SHRI JYOTIRMOY BOSU:
Will the Minister of ENERGY be
pleased to state:

(a) whether he has received a let-
ter, dateg October 23, 1980, from the
Chief Minister of West Bengal, seek-
ing his assistance for installation of
new power unitg in the State;

(b) if so, the demand made in the
said letter; and

(c) government’s reaction to the
same?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) No, Sir. How-
ever, 3 letter dated 30th October, 1980
hag been received from the Chief
Minister of West Bengal addressed to
Minister of Energy in which inter-alia
assistance has been sought for early
clearance of new projects proposed by
West Bengal.

(b), Assistance has been sought for
early clearance of the following new
projects:—

(i) Kolaghat Thermal Power Plant
Extn, (4th, 5th & 6th Units)
3 X210 MW

(ii) Thermal Power Station in
North Bengal 4X60 MW

(iii) Installation of 6th Gas Tur-
bine Unit 20 MW

Chief Minister West Bengal had
also indicated that thev were propos-
ing to locate two more units of 120
MW at Santaldih and detailed plans
®nd proposals for these were being
prepared and will be sent to Central
Electricity Authority soon.

(¢). The present status in respect
of these projects is as follows:—

1. Kolaghat Thermal Power Plant
Extension

This project had been cleared by
the Central Electricity Authority sub-
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ject to certain technical conditions
being fulfilled and clearances. Plan-
ning Commission haa desired that all
clearances in respect or the project
may be obtained before the project
could be recommended to Planning
Commission. The matter was taken
up with the West Bengal State Electri-
city Board who have recently confirm-
ed that the clearances required have
been obtained. The coa] linkage for
the project has also been clearea
recently in the time frame 1986-87,
1987-88 and 1988-89,

2. Thermal Power Station in North
Bengal 4 xX60 MW. .

The techno-economic apprajsal of
the project can be completed only
after satisfactory coal linkage is estab-
lished and clarifications on several
technical aspects are received from
West Bengal State Electricity Board.
West Benga) State Electricity Board
have been requested to furnish the
necessary clarifications.

3. Installation of 6th Gas Turbine Unit

The proposal to instal 6th Gas
Turbine Unit under West Bengal State
Hlectricity Board was made specifi-
cally to meet the requirements of the
Haldia Fertilizer Plant. It hag since
been decideq that the Haldia Fertilizer
Plant would have a captive plant of
its own to meet its requirements. The
*Government js following a policy of
not encouraging proliferation of ins-
tallation of gas turbine units speci-
fically in view of the difficult oil supply
position, at present.

4. Santaldih Thermal Power Plant
Extension.

The proposal for installation of addi-
tiona]l units at Santaldih can be exa-
mined when received from the West
Bengal State Electricity Board.

The above position has been inti-
mated to Chief Minister, West Bengal,
in reply to his letter dated 30th Octo-
ber, 1980.
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Allotment of New Gag Connections

2038. SHRI RAJESH KUMAR
SINGH: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether it is a fact that new
Cooking gas connections wil be givenm
from January, 1981 to March, 1982;

(b) if so, State-wise number of
persons to be given cooking gas con-
nections; and

(c) whether any easy procedure hag
been formulated for obtaining gas
connections by the consumers and if
so, the details thereof?
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Subject to
avaflability of additional LPG from
Bombay High, Mathura and Koyali
refineries it is planned to give new
connectionsg from the first quarter of
1981 onwards.

(b) State-wise enrolment plan of the
oil companies for 1980-81 and 1981-82
is given in the enclosed statement.

{(¢) Under the present procedure,
registrations for new gas connections
have to be made with the nearest gas
dealer in the registration book kept
for this purpose.

STATEMENT-

INDUSTRIAL ENROLMENT PLAN 1980-81 AND ro81-%2

Enrolment 1980-81

BPC

HPC TOTAL 10G

Enrclinmt 81-82 Grand

HPC  TOTAL tot:l

STATES 10C BPC
Andhra Pradesh 10,000 3000 180o0oo 31,000 20000 6000 36000 62000 3000
Karnataka 15,000 7000 11500 33,500 35000 15000 36800 86800 120300
Kerala 5,000 5,000 15000 15000 20000
Tamil Nadu/
Pondicherry 30,000 30,000 50000 3500 53500 83500
Goa . 500 2500 3,000 500 500 3500
Maharashtra 68000 31000 1,19,000 117000 59500 176500 295500
Gujarat . 20,000 5000 5000 30,000 40000 10000 12600 62600 92600
Madhya Pradesh 20,000 1500 7000 28,500 40000 3500 16200 59700 88200
Bihar 5,000 5,000 15000 1700 16500 21700
Orissa 8,000 8,000 17000 5100 %2100 30100
West Bengal 25,000 25,000 42000 4300 46300 71300
Assam etc. 2,000 2,000 6000 . .. 6000 8oono
Haryana 5,000 5,000 10000 8000 5400 23400 28400
Himachal
Pradesh . 2,000 2,000 4000 . 4000 6000
Punjab . 6,000 . 6,000 12000 6000 2500 20700 26700
Rajasthan 8,000 1000  §,000 15000 6000 5400 26400 35400
U.P. 15.000 ., .. 15,000 35000 10000 . 45000 60000
Delhi . 20,000 15000 1500 36,500 40000 18000 4500 62700 gaooOD
Chandigarh 4,000 . . 4,000 4000 2700 6700 10700
J&K. . 2500 2,500 3600 3600 6100
ToraL 200000 100000 100000 400000 400000 2000CO 200000 200000 1200000
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Supply of alcobol to Industries of

West Bepend

2039. SHRI SAMAR MUKHERJEE:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) 'whether the attention of Govern-
ment have been drawn by the West
Benga] State Government to the se-
rious situation prevailing in aleohol-
based industries which are likely to
face closure due to non-supply of al-

lotted alcohol to the State Government;
and

(b) if so, what steps have been taken
to release the full quantities sllotted?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI). (a) Yes, Sir,

(b) In the alcohol year 1979-80,
41488 lakh litres wera allocated to
West Bengal, of which 358.88 lakh
litreg were so far lifted, The entire
quantity of 31.88 lakh litres allocated
trom Tami] Nadu has been lifted. 82
lakp litres have been lifted from Bihar
out of an. allocation of ‘100 lakh litres.
245 lakh litres have been lifted from
Uttar Pradesh as against an allocation
of 313 lakh litres. The gap between
the allocation by the Government and
the supply by Uttar Pradesh and Bihar
is essentially due to shortfall in pro-
duction of molasses ang alcohol. As a
result of the efforts taken by the Gov-
ernment, 15.23 lakh litres of alcohol
are being released by Uttar Pradesh
immediately, over and above the 245

lakh litres already lifted by West Ben-
gal.

Law and Order situation in Coal fields

2040. SHRI B. V. DESAI. Wwill
the Minister of ENERGY be pleased to
state .

(a) whether an Expert Committee of
the Planning Commission on Public
Sector Enterprises has stated in the
interim report that while dealing with
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the coal industry urgent steps are
called . for for. improving. the law and
order situation in the coal-fields;

(b) if so. whether the Committee
have also pointed out that with no
market improvement in industrial re-
lations, the high order of investment
envisageq in the coal sector during the
Sixth Plan may become infructuous;

(c) if so, whether they have made
certain suggestions to improve the pPo-
sition of the coal industry;

(dy if so, what are the main sugges-
tiong and what steps have been taken
to implement them; and

(ey how many of their suggestions
have been examined ond accepted?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (e). The
report of the Expert Committee on
Public Enterprises relating to Coal
India and itg subsidiaries hag been re-
ceived recently and its recorsmenda-
tions are under examination.

Closure of five units of Patratu Ther-
mal Power Station

2041. SHRI R. K. MHALGI: Wil
the Minister of ENERGY be pleased to
state .

(a) whether it is true that five out of
eight unitg of Patratu Thermal Power
Station in Bihar are shut down due to
non-availability of diesel;

(b) for how many months the power
plant is under-utilised;

(c) besideg diesel shortage, is there
any other reason for closure of the
several units in this power plant;

(d)y whether to compensate this short-
fal] in power generation the Hydel
Power Station at Sikkidiri is being run
for more than the prescribed hours,
ie. round the clock for 24 hours;

(e) ig it also true that such indiscri-
minate running of this Hydel Power
Station hag sharply reduced the water



97  Written Answers AGRAHAYANA 11, 1902 (SAKA) Written Answers gb

level in the Subernarekha reservoir;
and

(f) will this fall in the water level
affect the water supply to the indus-
trial city of Ranchi?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) No. Sir.

(b) The Plant Load Factor of Patra-
tu Thermal Power Station for the pe-
riod April to October has been around
30 per cent as compared to the nation-
al average of 42 per cent during the
same period.

(¢) The reasong for 'which the gene-
rating unitg at Patratu Power Station.
have been shut down are given be-
low :—

Unit 1—Boiler tube leakage,
Unit 4—Capital maintenance.

TUnit 6—Damage {0 the main trans-
former.

Unit 8—Boiler tube leakage.

(dy to (f). The actual total genera-
tion of Subarnarekha hydel project for
the period July, 1980 to October, 1980
was cnly 82 MUs ag compared to its
scheduled generation of 133 MUg dur-
ing this period,

Setting up of a Thermal Power Station
in Sarguja, Distt, of M.P,

2042. SHRI ARVIND NETAM. Will
the Minister of ENERGY be pleased to
state .

(a) whether Government of India
have taken any final decision to set up
a Thermal Power station in Madhya
Pradesh with special reference to Sar-
guja District of Madhya Pradesh or in
any other part of Madhya Pradesh
(near coalfield area); and

(b) if so, what are the details there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).

2729 LS4

Madhya Pradesh Eiecuricity Board had
submitted a project report to the Cen-
tral Electricity Authority for installa-
tion of 2 units of 210 MW each at Bish-
rampur which ig situated in Sarguja
District of Madhya Pradesh. The pro-
ject envisaged utilisation of coal avail-
able in Bishrampur area. The Depart-
ment of Coal was of the view that it
would be advisable in the interest of
conservation of coal resources and also
in the national interest not to use good
quality coal in thermal power siations.
It was, therefore. suggested that an al-
ternative site at Korba should be con-
sidered by Madhya Pradesh State
Electricity Board where large reserves
of power grade coal are available.
However, if some inferior grade seams
of coal are locatedq and satisfactory
coal linkage eslablished, {he project
can be considered further, Madhya
Pradesh State has a wel] developed
grid and it should be possible to take
care of power requirementg of Sarguja
District from power plants located any-
where in the Stale.

The following thermal projec!; are
under construction in Madhyn Pradesh
under the State Electricity Board:—

2 X 210 MW
1X 120 MW

Satpura Unitg 8 and 9
Korba stage IV
Korba West (Hasdeo) Unit

1 & 2 2 X 210 MW
Korba West Unilg
3 & 4 2 X 210 MW

Recently approval has been accorded
for establishment of the Birsinghpur
Thermal project with an installation of
2 X 210 MW by Madhya Pradesh Elec-
tricity Board.

A Super (Regional) Thermal Power
Station is presently under construction
by NTPC at Korba with an installed
capacity of 1100 MW. This station will
have a capacity of 2100 MW ultimate~
ly. Another potential project is the
Vindhyachal (Waidhan) Project based
on Singrauli Coal which has been re-
cently agreed for being developed in
the Central Sector,
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Eittiantéd: cont reqidresieiity 1or power:

sbetht i’ the Stxty Plan

2044. SHRI NIREN- GHOSH: Wwill
the Minister of ENERGY be pleased to
state :

(a) whether Government have made
any estimation about the coal require-

ments for the power gectors in Sixth
Plan;

(b) if’ yo, how much; and

(c) the details of the distribution
policy, it any, adopted?
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THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Yes, Sir.

(b) A statement showing the Year-
wise requirements for the power sector
in Sixth Plan i.e. for the period 1980-81
{0 1984-85, adopted by the Working
Group on Coal and Lignite is given in
the Amnnexure.

(c) Quantum of Coal and' the source/
area from where coal is to be supplied
to the Power Plants ig decided by the
Standing Linkage Committee, set up by
the Department of Coal. Before a ther-
mal Plant is sanctioned, care is taken
‘o ensure the availability of coa] from
linkegd collieries.

Statement

Year-wise coal requirements for the power sector in Sixth Plan, adopted by the
the working Group on Coal and Lignite,

(Figures in million tonres)

Yesr .

1980-81

1981-82 1982-83  1983-84 1984-65

Cloal requirements . . . . 42.12

Whashery Middlings requireme.ts

48.09 56.50 66.15 76.42

3.05 3.20 3.50 3.50

Tetal : 44.67

51.14 59.70 69.65 79.92
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Advance allocation of Funds for re-
habilitation of Tibetan: refugees

2046. SHRI K. P. SINGH DEO: Will
the Minister of SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether the Ministry has done
any advance exercise to assess the
financial allocations that will be requir-
ed to rehabilitate the fresh batch of
Tibetan refugees and those who will
be shifted from Assam after the veri-
fication which ig currently in progress
is over;

(b} if so, the details thereof;

(¢} whether the locations for the re-
habilitation of these persons have been
earmarked; and

(d) if so, the particulars thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI P. K. THUN-
GON): (a) No, Sir.

{b) to (d), Do not arise.

Import of Turbo-generators from Italy
and- Japan

2047. SHRIMATI KRISHNA SAHI:

Will the Minister of ENERGY be pleas-
ed to state.

(a) ig it a fact that indents have
been issued for three turbo-generators,
two from Italy and one from Japan,
costing Rs. 100 crores despite the pro-
tests from our own BHEL: and

(b) if so, what are the reasons and
justification for the purchase of turbo-
generators from foreign countries?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
The proposals for import of turbo-ge-
nerators from Italy and Japan approv-
ed so far are as follows:—

(i) Assistance received from the
World Bank is subject to a stipula-
tion that procurement of equipment
would be through international com-
petitive bidding, although a 15 per
cent price preference could be grant-
ed to indigenous manufacturers. Na-
tional Thermal Power Corporation
as a recipient of World Bank assist-
ance for their Ramagundam Super
Therma] Project have placed orders
on M/s, Ansaldo/AMN of Italy for
the supply of 3 X 200 MW turbo-ge~
neratorg at a cost of Rs. 39.96 crores
as their rates were found technically
and commercially most acceptable.
The indigenous bidder viz. M/s.
BHEL could not qualify for the con-
tract in spite of 15 per cent price
preference available to them.

(ii) The present import policy of
the Government of India allows for
the invitation of global tenders for
the import of power generating
equipment and under this policy some
Electricity Boards have floated global
tenders for the supply of power ge-
neration equipment, The recomme-
ndations made on the basig of -
these global tenders are to be const-



1 03 Wﬁtten Amwerﬂ

dered by an Empowered Committee,
Chaired by the Secrelary, Deptt: of
Heavy Industry, which examines
these recommendations before giving
final clearance, Under this policy,
the propusal nf Haryana State Elec-
tricity Boarq for the supply of 6 X8
MW turbineg for  iheir  Western
Yamuna Canua} Project by M/s. Su-
mitomo Corporation of Japan at @
cost of Rs. 10.22 crores has becn ap-
proved primarily as the offer of ﬂ}e
indigencus manufacturer BHEL did
not fully esnform to the 1echnical re-
guirements.

Setting up of a Petro-chemical Com-
plex in Gujarat

2048, SHRI R. P. GAEKWAD: Will
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased

to state:

(a) whether iy is a fact that Gujarat
Governmenl hag asked for a Letter of
intent for sclting up a Petro-chemical
Complex in Gujarat,;

(b)Y whether it is a fact that Gujarat
Petro-chemicals  Corporation Limited.
a Gujarat Government underlaking
has been incorporated since long; and

(o) if so, for how long the matter re-
garding grant of Letter of Intent has
been pending, reasons for delav and
when a decision likely to be taken?

THE MINISTER OfF PETROLEUM.
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Yes, Sir. In
July, 1979 Government of Gujarat sui-
mitted an application for issue of a
letter of intent for setting a  petro-
chemical complex for manufacture of
varioug petro-chemicals.

(b) Yes, sir,

(¢) Government have decided in
principle to set up a petro-chemical
complex in Gujarat. But a decision on
the ownership of complex is vet to be

_taken.
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Exploration of Oil iy Kerala and
Arabian Sea

2049. SHRI A. A. RAHIM: will
the Minisier of PETaULeUM, CHE-
MICALS AND FERTILIZLRS be
pleassc to state:

(a) whether any feasibility survey
for oil has becn made in the off shore
and onshore of Kerala; and

(b) whether Government are con-
sidcring any proposa, to undertake
exploration in tae Arabian S.a?

THE MINISTER OF PETROLEJM,
CHEMICALS AND FEJR{ILIZERS
(SHRI P. C. SETHI): (a; Y.es, Sir.

(b) Yes Sir. ONGC has plans to
cxplore structures delineated by ¢oo-
physical surveys all along the West
Indian continental shelf in the Arabian
Sad.

Iran’s Request for India’s helnp in
Petroleum, Chemicals and Fertilizers
Industry

2050. SHR]1 ARJUN SETHI: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether it is a fact that Iran
has asked India to fill the piaces of
the US and Western experts in the
petroleum, chemicals and feriilizers
industry who have left Iran:

(b) whether it is also a fact that in
order tc beat the econcmic sanctions
irnpnsed against it by the US and its
allies, Iran has asked Thdiz and others
to supply equipment, spares and man-
po>wer to nurse back to help the pe-
troleuns and allied units, and the en-
gineering industry in general; and

(¢} if so, the details regarding the
co-cperation extended by the Indian
Government in this regard?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI). (a) to (o). . It
is not in national interest to disclose
the information called for at this
stage.
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Rehabilitation of D.Ps,

2053. SHRI A. T, PATIL: Will the
Minister of SUPPLY AND REHABILI-
TATION be pleased to state:

(a) the number of families rehabi-
litated as on 31st October, 1980 of dis-
placed persons from (1) Chhamb and
(ii) Former West Pakistan (2) mig-
rants from former East Pakistan, (3)
repatriates from (i) Burma. (ii)
Uganda, (iii) Zaire, (iv) Vietnam and
(v) Sri Lanka; and

(b) the time-bound programmes to
complete the rehabilitation scheme
during 1980-81?7

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI P. K. THUN-
GON): (a) A statment is attached.

(b) Rehabilitation of displaced per-
sons from former West Pakistan
(Now Pakistan), Chhamb displaced
persons and repatriates from Uganda,
Zaire and Vietnam is almost com-
plete. 46000 displaced persons fami-
lies belonging to 1971 Conflict in Raj-.
asthan and Gujarat, 4041 families from
former East Pakistan (Now Bangla-
desh), about 5000 families of repa-
triates from Sri Lanka and 500 from
Burma are proposed to be rehabili-
tated during 1980-81 under various
programmes like agricultural/non-
agricultural occupations, plantations,
industries etc.

Statement

Uategory of Displaced Persons Settled upto 31-10-1980,

Number of farmlies/Persons sett-
led. ’

et P et et et

1, Ghhamb displaced persons.

2. Former West Pakistan (now Pakistan)

3. Displaced Persons of 1971 Cenflict. .
4. Former East Pakistan (now Bangladesh). .
5. Repatriates from Burma .

8. Repatriates from Sri Lanka

7< Repatriates frorr Uganda

8./ Repatriates from Zaire . .

8737 families
. . 47,64,800 persons.
. . 5,600 families,
. %2,56,465 persons,
. 68,557 families,
60,376 families.
. 2000 families,
. . 85 families, -
. . 508 families. "~

9./Repattiates from Vietnam . . .
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Study en Working of Fercign
Companiles

2054. SHRI HIRALAL R. PARMAR:
SHRI TARIQ ANWAR:
SHRIMATI KISHNA SAHI:
SHR] D. P. JADEJA:

SHRI KESHORAO PARDHI:

Will the Minister ¢¢f LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed ‘to state:

(a) whether it s a fact that the
department of Company Affaits have
recently made a detalled, stutly
regarding the working of the branches
of foreign companies and the wmibsi-
diary companies during the years
WiB-74 to .1078-78; and

(D) .if 8o, .the year-wise, .company-
wise, country-wise details of .the
branches and suhsidiary companies
cancerned .in .the study regarding their
turnever, .aseets, dividends, profits
before and .after payment of taxes
import and export ete, during the last
§ .years? .

‘THE MINISTER OF LAW, JITS-
TICE AND TOMPANY AFFAIRS:
(SHRI 'P. SHIV SHANKARY): (a)
Yes, ‘Sir., 'The summary results of
suth a study made in the Department
of Company Affairs, have been pub-
lished in the June, 1980, issue of Com-
pany Newg and Notes, copies of
whi¢th ‘have been made available to
the ‘Library of Parliament.

(b) Information available with the
Department is furnished in Annex-
ures T to V. Annexure V in particu-
lar provides information, company-
wise and country-wise relating to the
branches and subsidiary companies
covering turn-over, assets, profit be-
fore payment of taxes, import and
export for the year 1978-79. [Placed
in Library. See No. LT-1494/80]. In-
formation for the 4 years preceding
1978-79 as also the data regarding
arvidends and profits dfter payment
of taxes, have not been ‘provided as
N involves considerable time-and lab-
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our which may aot be commmensurate
with the results likely to-be achieved.

Setting up of an Oil Terminal at
Paradip Poet

2055. SHRI LAKSHMAN MAL-
LICK: Wil the Minister of PETRO-
LEUM. CHEMICALS AND -EERTHJ-
ZERS be pleased to refer to the reply
given to Unstarred Question No. 94¥
on the 17th June, 1980 regarding set-
ting up of Oil Terminal dt Paradip
Part and state:

(a) whether Government hgve ginge
taken any decision on the setting up
of -an Qil Terminal at Paradip .Port;
and

(b) if 8o, what are the details in
this regard and if not, what are the
reasons therefor?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR] P. C. SETHI): (a) No, Sir.

(b) A detailed project report re-
garding the proposal for the setting
up of .an Oil Termina] at Parailip Pert
is currently under preparation.

Registration of Companies

2056. SHRI A. NEELALO
DASAN: Will the Minister of
LAW, JUSTICE AND COMPANY
AFFAIRS tbe pleased to state:

(2) how many companies were

registered year-wise during the perissf
between 1967 and 1979;

(b) how many of them are Public
Ltd., Companies and how many of
them -are Private Ltd., Companies;

(c) whether all of them -are -func-
tioning; and

(d) if not, how many of them ave
functioning properly and how manpy
of them are not functioning properly?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY ATFATIS
(SHR] P. SHIV SHANKAR): ¥a)
and (b). 33072 compenies limited ey
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shares® awere .registered under the
‘Companies Aet, 1988, during -the
years 196970 to:19%0-80.. Of these, 3811
are public -limited companies and

30261 _private limited companies. Year-

wise details are given in the State-
ment.

{c) and (d). Information sought fer
in thege two .parts is available-for the

110

last .5 years. Qut of the -total 16779
campanies registered during 1975-76;t0
1979-80 (1380 public limited and 15499
private limited), 50 companies (7
public limited and 438 private limitad)
have gone imto liquidation or have
been struck off during this perigd.
The remaining 16729 companies (1378
public limited and 16856 private limi-
ted) are functioning.

Statemenqt

Number of Companies Limited iy shares registered during 196g-70 1¢ 1979-80

Year

Public Limited Private Limited Total
- ————— —

1969-70 104 1406 1540
19§0-71 122 18os 192y
1971-72 198 2326 2524
1972-73 255 2605 2860
1973-74 384 3392 3776
1974-75 368 3328 36086
1975-76 280 2708 2088
1976-77 215 2434 649
1977-78 230 2438 8668
1978-79 254 3234 24E8
197980 . . . . 401 4585 4086
Total 2811 30261 33072
fadwt weafral w agrae seafaet AT ggEE  FWiAal g, SRR

2057 st afow wAae ;. F@
ey, =ama 1O waAY 1 A qg @
AN FOFGF AT 1970 ¥R 1978:%
v W Fwfal ® QAT ERw
FIGAY GTT TR, ATH, AT, THAET
wF, oI AR F 9§ fRw &0 7%
trﬁrmaﬁrram%?

fafa, WX wwAt w7 A
(oY o - Ferarein ) - forft- ot oY

1976-77 ¥ 1978-79 % & &7 aql
¥ awgdR FEml F T, oW
UeF, 7 AT F &7 F WP AAr 7
yfmgt gar 92 9T @ A0 fagwer

¥ &y v &1 = IFR A qger.F awt
¥ e Wod: gud a5 § | fudeEmy -
% ot At | IfAY d&qT gEre o
1495/80]
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1978~79 & Teq FIFT WA 7
ufr & agras w1 g, &,
1 frems aad 51 797 § Araw wig-
ek, TFATHT UEF, ATH T97 7 HT-
afagi & faawa afgt, ar gz o
@ frrro g fro r £  [wsa@a
§ <ar vt If@1 Am tHo o
1495;80]

Proposal for more Thermal Power

Plants

2058. SHRI D. L. BAITHA: Wil
the Minister of ENERGY be pleased
to state:

(a) whether there are proposalg to
have more thermal power plants in
the country, ang if so, places of
proposed location of such plants; and
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(b) what is the total production
capacity of power from the existing
plants and also the amount of power
actually produced, plant-wise; and
reasons for the short fall, if any?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Yes, Sir.
The ongoing and sanctioned thermal
power generation projects are listed
in the attached statement.

(b) A statement showing station-
wise generation capacity and actual
generation for the period April to
October 1980 in thermal plants is
attached.

L ]

The total thermal power generation
in the couatry has been very close to
the targets and the shortfall has been
only marginal.

Statement

1. A lis:of ongoing and sanclioned Thermal Po:wer Generation Projects

Name of the Projects

1. Farigabad Extn.

2. Panipat St, 11

3. Ropar .

4. Kota . . . . .
5. Obra Extn, .

6. Pariohha . . . . . .
7. Anpara

8. Tanda

9. Badarpur Extn.
10. Singrauli I
11, Singrauli 1T .
12, Ukai 5th Unit

13. Wanakbori

14- Wanakbori Extn,
15. Satpura 8th & gth
16. Korba East .

—

(Haryana) 60
(Do.) 220
(Punjab) 420
(Rajasthan) 220
(U.P) 400
(U.P) 220
(U.P.) 630
(U.P.) 440
-
{Central) 210
(Do.) " 600
(Do.} * 1400
(Gujarat) 210
(Do.) 630
(Do.) 630
(M.P.) 420

(Do.)

120
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17
18
1o

20

23
24
25

Name of the Projects

. Korba West .

. Korba West Extn.
. Nasik Units 4 & 5
. Bhusawil Unit-3

. Parli Unit-3 .

. Ghanlrapur .

. Trombay

. Koradi St. III

. Uran Gas

26, Chafdrapur St. 11

27. Korba STPS, . .
2%, Vijavawada . . .
29. Tuticorin Unit-3 . .
30. Raichur . . .
31. Ramagundam STPS .
32. Neyveli Second Mine cut
33. Patratu 9th & 10th -

34. Barauni 6th & 7th .
35. Muzaffarpur . .
6. Durgapur 4th

37. Bokaro ‘B> ., . .

38. Talcher Extn.

99. Santaldih ., .

40. Bandel Extn, .

41

. Kolaghat

42. DPL Extn. . . .

43
+“

. G.ES.0. . .
. Farakka STPS

4%5. Bongaigaon .
46. Namrup Wate Heat

47
48
49

. Lakwa Gas . .
. Mobile Gas .
. Bongaigaon Eth- . »

.

(M.P)
(Ov.)

(Maharashtra)

(Do)
(Do)
(Do)
(Do.)
(Do.)
(Do.)
Do.)

(Central)

(Andhra Pradesh)

(Tamil Nadu)
(Karnataka)
(Central)
(Do.)

Bihar

(Do.)

(D)
DV
(Do.)
(Orissa)
(West Bengal)
(Do.)

(Do.)

(Do.)

(Do.)
(Central)
(Assam)
(Do)

Do.)

(Do.)

(Do.)

420
210

210

420
500
420
<40
420
1100

210

420
1100
630
220
220
220
210
210
220
120
210
630
110
240
630
120
22
45
21

120
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Name o the Projects
50 Chandrapur . . . (Assam) 30
51, Panipat St, II . . (Haryana) 220
82, Kutch Lignite . . . . . . (Gujarat) 120
53. Tenughat . . . . . . (Bihar) 420
Statements

Statement shoging the Station-wse gencrating capacity and actual generatin at  Th

Jor the period April—October, 1980.

ermal - Pousr Siptiogs

fitate Power Station Station  Gdhera-
Capacity  tion

(MW)  (GWH)
1 2 3 4
®elhi . . . . Badarpur— . 100 g5
-2 100 1194
-3 100 .anb
Badarpur 1—3 . 900 35
—et . . . 210 .436
Badarpur 1—y¢ 510 1171
Indraprastha . . 2825 843
Rajghat . . . . 28 62
Total : . . . 8205 2078
Haryana . . . . FBad. Extn.—1 6o 73
—_— . 60 96
F’Bad. Extn. 1—2 . . . 120 16g
Panipat —_1 . . 110 167
Panipat —2 110 166
Panipat 12 . . 220 333
Faridabad . . . . 15 17

Surajpur . . . . 5 .

Total : . . . 360 519
J& &KX . . . . Kalakota . . . 22'5 2
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1 2 3 4
Pamjsb ... . Bhatida  —1. . . . . 1o =
-2 . . . . . 110 192
-3 . . . . . 1o 255
—_—4 . . . . . 110 97
Totl ¢ . . . . . 440 811
U.P. . B . Obra (T) 1—5 . . . . . 250 530
Obra Extn. 1(6) . . . . . too g1
—2(7) . . 100 242
— 38 . . . . 100 214
. Obra Ext. I. 1—~3 (=) . . . 800 547
(6—8) . . . . 300
Obra Ext. IT — 4(11) 200 369
— 5(10) 200 389
—6(9) 200 319
Obra Ext. 4—6 (g—11) 600 1077
H'Ganj B . . . . . . 220 304
H'Ganj A . . . . . . 90 19
H'Ganj C—1. . . . . . 60 198
H'Ganj St. V . . . . . 110 131
Renusagar . . . . . 125 563
Panki Ext. 1— | . . . . 110 154
> B £ ) 28
Panki Ext. 1—2 . . . . 220 443
Panki . . . . . . 61 119
RPH (Kanpur) . . . . . 65 84
Small Thermal . . . . .13 144
Total : . ., . . . . 2232 4165
Gujarat , , ., ., Dhuvaran (T) e e e 534 1844
A.E. Co. . 1925 508
Ukai —1 . . . . . . 120 197
-2 . . . . . 120 213
Ukai 1—2 . . . . « 240 410
-3 . . . . . 200 446

4 . . . . . 200 185
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119

1 2 3 4
Ukai 3—4 . . . . .. 400 631
G'Nagar —1 . . . . . .20 348
—2 . . . . . . 120 155
G’Nagar 1—2 . . . . . 240 503
Sabarmati Extn. . . . . 110 3o1
Utran . . . . . . 61 209
Small Thermal . . . . . 116-5 48
Total : . . . . . 18940 4454
M.P. . . Satpura 1—5 A . . . 312 1y
—b6 . . . . ., 200 23;
-7 . . . . . 210 2
Korba II . . . . . . 200 471
I . . . . B . 120 424
I . . . . . . 100 258
A’Kantak Ext. —1 o . . . 120 407
-2, . . . B 120 237
A’Kantak Ext. 1—2 . . . . 240 644
A'Kantak . . . . . . 60 221

Smal! Thermal . . . . . 20
Total : . . . . . . 1462'5 3367
Maharashtra Tarapur A—1 . . . . 210 678
— . . . . a10 536
Tarapur 1—2 . . . 420 1214
Trombay . . . . . . 380 1184
Nasik 1—~2 . . . . e . 280 795
-~ . . . . . 210 402
e B . . . . ° 210 - 26
Kordi —1 . . . . . . IR0 418
—_—2 . . . . . 120 3i5
—F . . . . . . 120 347
g . . 120 383
-5 . . . . . R00 420

680

Kordi 1==5 . o .+ o« ¢ o 1948
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X 2 S 4
K’Kheda 90 220
Paras 92'5 309
Bhusawal —1 625 200
Bhusawal =—2 * 210 296
Parli 1—2 60 268
Ch-la 40 126
Balarshah . 18 51
Parl —3 210 —
Total @ . 2q13°0 7842
Andlira Pradesh K'Gudemi A, 248 502
K'Gudera B, 220 156
K’Gudent C—1 110 107
K'Gudem C—2 110 217
K'Gudem C 1=-2 | 220 324
R’Gundem B 62 5 220
R’Gunrdent A, 2¢ 48
Nellore . 30 21
Hussain Sagar 10 14
Vijayawada=—1 210 316
Vijayawada~—2 210
Others | 20
Total =, 12425 1591
Tamil Nadu Neyveli , 600 1961
Ennore 1 —4 . 340 501
-5 110 240
Ennore 1—j5 , 450 741
Basin Bridge . 90 212
Tuticorin—1 ., 210 183
Total : 1350 3097
Bikar . . Patratu 1—6 400 685
-7 110 13
Patratu —8 , 110 259
Barauni 145 149
Total : 765 1106

122




| 2
bDV.C. . . . . C'Pura 1—3
-4
-5
—6
C’Pura 1—6

Durgapur 1—6
Bokaro
Total :
Orissa . . . . Talcher
West Bengal . . . CES.C.
D.p.L.
Bandel |

Santaldih—1
—2

-3

Santaldih 19

Gouripur
Others
Total :
Assam | . . . Namrup
Chandrapur
Total :
Toal All-India

Thermal Including Nuclear

3 4

420 1076

120 141

120 ..

. . . . 120 216
. . . 780 1433

250 266

2275 440

12575 2139

250 408
328 958
280 382
320 976
120 115
120 285
120 187
360 687
28 30
100 74
1416-0 3107
. . . . 111°5 226
30 62
141°5 288

. 16787 34827

Earning of T, V. and Radio

2059. SHR] DHARAM BIR SINHA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state the actual earnings of the Tele-
vision and Radio commercial services
from FERA, MRTP, Public Sector and
Small Scale Companies during 1976-77
and 1977-787

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUDBEN M. JOSHI): The information
is being collected and will be laid on
the Table of the House.

—— P

ML RIFTAITOT 77 F) &A7aT

2060. =Y TH WIG : FAT FAAT
WL T HAT Jg T4 F7 FAT F30
£

(%) 71 ag a9 § & w@yR
FTFHTIAATUN Fvg 7 &THAT GaTT g g
), agl ¥ JuIfd e A| #R
gfear @ & g §;

(&) afz g, @ w==w7 SAwf E
fre aT § ;
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() w5 G - ST R
o e fear e & ot

(w) afz &, af @& ofomr wn
W W 39 Ty Fqw frEr Faw
£

gaal Wil NI FAea § 99
AW (FATQA FIIIT qHo WY
(F) o, 78 | mrwTIATOR, M@ ¥
FaTeE g1 a1 FTaws A| ar wfear
| F TG G TF AT AT
gaEw & A, o uw  fagrd
Facatedl ¥ FEiw A A€ afady
T/ A FATHFAT FT AZST  JWAT |
¥ X oF gRfes ER w5
TF A9 BT DI gfe F F@ SN
gagw F IawEtteEt g fu oo Fe
e gare w9 X fag § ok =
Faifag $< faar m@r

(&) sw & sear

() Sft, & 1 AT wEeaT afee
T 1977 ¥ TF QT HET LT
firqr T ar

(a) frsaat & fadoarg fres-
feg § —

(1) “wrw s w7 CET
FT a0 ATHES FTATHAT FT1 ATHIOT
ST & aga e arar T g

(2) % g<rg # wafg &
dow 3 T mrar fE el
et JE &1 mawr @gd, ATy
M Forel el F gor Ao F
Fa@feal ¥ wanfona ¥ ;

(3) et w1 foF =AW
T 60 FRwa o ; WR

(4) s, e firee
qF A e Fdwfm ¥
T & “‘wifs i o’ ¥
farrarers FrEml W @
T & |

FAT HAGT F FHANW % AT
wfqea-fafa &9

2061. # FWT fRw "YW :
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(%) 71 gg |9 § f& 3ot oK
Fraar favml @R A% grEg WX
SHeT FETAAT § FUE 9T 987 A
At FHIIEl & gwTa Afas-
fafer @t #1 weaw 7R § a9t ggwear
T § 9T N FF @y FE aut g
o< §

(@) wr ag W a= g fe o*
gr wfgsa-fafy & @@ s g9 F
FTOT I I @I H T O Tfer & or
Tl fa<ita Ffearedl 1 g F@
# aY sfemd S

(W) 2a¥ ¥ wfux gax & afm
g3 gmra wiae-fafa et @ e
FAT & I Teqwarel FTO 471 § ; WX

(a) &+fr FHA=fl F @@l w1
FEqgR FA ¥ foU IS AT @ FAA
Fa1 § o< 39 #14 F F9 9% TN &
garaAr g 7
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Fraer s & gwag/wdeg sEiaa
¥ AT THFS FY 0 W AT G2 A
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Captive Power Plant for Coal Mines
with U.K'’s Assistance

2062 SHRI INDRAJIT GUPTA:
Will the Minister of ENERGY be
pleased to state:

(a) whether he has announced ihat
eaptive power plants are going to be
set up for some coal mines with UK’s
assistance;

(b) whether he has also announced
that coal for power plants will be sup-
plied by slurry pipelines with U.S.
assistance; and

(c) if so, details of the two sche-
mes?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (c).
Tenders have been called for instal-
lation of Gas Turbine sets. Proposals
are also under examination for setting
up of captive powsr plants in Eastern
Coalfields Ltd., Central Coalfields
Ltd.,, and Bharat Coking Coal Lid.
No decision has been taken about the
country from they are to be procured.

A Committee has been appointed
by Government to examine the tech-
nology of slurry pipeline for transpori
of coal in India. Further development
in the matter will depend upon the
recommendations of the Working
Group.

.

Development of Ancillary TIndnstries
around Barauni

2063. SHRI HARINATH MISHRA:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) the extent of development of
ancillary industries around Barauni
in Bihar;

(b) the number of ancillary units
that have come up, their production
and the number of persons employed
in each of them over the last 10 years;
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(c) whether Government are satis-
fied with the pace of development of
ancillary industries in the areas re-
ferred to above; and

(d) if not, what steps are Govern-
ment taking to accelerate further the
pace of development of these indus-
tries?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SYRI DALBIR SINGH): (a) to (d).
The information is being collected and
wiil be 1aid on the Table of the Sabha.

-

Estimated requirement of Power of

M.P,

2064, SHRI B. R. NAHATA: Wwill
the Minister of ENERGY be pleased
to state:

(a) whether it is a fact that accord.-
ing to the estimates of Tenth Power
Survey Committee the highest re-
quirement of M.P., was =stimated at
2123 MW, and 12594 Million units
during 1972-84 pericd and for this
purpose M.P., shall require 3300 MW
installed capacity;

(b) whether this requirement has
been accepted by Government of
India if not, what are the rsasors for
the modifications and what is the
modification;

(c) whether the M\P.E.B. hag sub-
mitted its project reports to "ulfil
the requirement of 4100 M.W. instal-
led capacity for the periog 1986-81
to 1985-86 to the Central Zlectricity
Authority for sanction; and

(d) what is the progress in the
matter?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN). (a) and (b).
The Tenth Annual Powar Survey
Committee had estimated the peak
demand and energy requirement of
Madhya Pradesh at 2123 MW and
12594 MU in 1983-84. The projections

|
N ¢
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of the 10th Annual Power Survey had
to be reviewed because of the changes
in the production targets of several
industries. The Working Group on
Powef set up by the Planning
Commission to recommend the power
programme for the 6th Five Year
Plan (1980—85) has made a tentative
assessment of the demand for power
in the various states based on tenta-
tive assessment of demands in the 11th
Annual Power Survey. According to
these estimates, the demand for power
in Madhya Pradesh is expected to be
1940 MW by 1984-85 with the corres-
ponding energy requirement of
11250 MU.

(¢) and (d). The following projects
are presently sanctioned and under
construction in the State.

1. Satpura 8th and gth unit

m . .. . 420 MW
2. Korba East (Thcrmal) 120 MW
3. Korba West (Thermal) 420 MW
4. Korba West Extn.

(Thermal) 420 MW
5. Birsinghpur (Thermal) 420 MW
6. Pench HE project State’s

share (Hydro) 107 MW
7. Bodhghat (Hydro) 500 MW

Total 2407 MW

A benefit of 1487 MW is expected from
these schemes during the 6th Plan
period. The balance benefits will spill
into the subsequent plans. A share
will also be available to Madhya
Pradesh from the Super Thermal
Power Station being established at
Korba in the Central Sector, where a
capacity of 600 MW is expected to be
added during the 6th Plan.

Project proposals which have been
submitted by M. P. authorities for
approval and their status are given
in the statement attached.

Statement

Status of examination of projects in Madhya Pradesh

Project

Capacity

Present status

Hydro Projects

1. Narmndasagar Multi-purpose
project

2. Tawa Power House .

3. Bargi Power Project
4. Bansagar Multi-purpose project

5. Sindh River Multi-purpose project
Ph. II (Mohini Sagar)

6. Orcha Multi-purpose project

7. Hasdeo (Bango) Multi-purpose
project

8. Kutru I Hydro electric project

1000 MW
31-5 MW
50 MW

90 MW

award of the Narmada Waters Tribunal
and revised estimates based on ’'atest
prices are awaited from the M.P. Govt.

1Rcviscd project proposals based on the

420 MW  Detailed project report was received recently

100MW ] Comments of the Central Electricity Autho-

rity and the Department of Power have
been forwarded to the Central Water
Commission.

120 MW The Irrigation portion has already been

sanctioned by the Planning Commis-
sion. The report on power porti on was
recently received.

150 MW The project report was received recently.

2729 1LS—5.
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- g —

Pn:)ject Capacity Present status
Tharmal Projects
Birsinghpur Thermal Power 420 MW  This project could not be cleared a- the coal
Project available from the nearby sources is of

2. Vindhyachal Thermal Power
Project

3. Pench Thermal Power Project

good quality and it is considered advis-
ahle to conserve it in the nationa: interest
and not use it for power gcneration.
Further consideration of this project can
be given only if some low grade coal
secam is located in the vicinity.

1000 MW) Considering the several advantages that

(3000 MW would accrue, it has been agreed that
ultimate) the.e power projects would be estab-
420 MW lished in the Central Sector.

T.V. Station at Kothapur

2085. SHRI R, S. MANE: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

. (a) whether people in Kolhapur,
Sangli, Satara, Solapur and Ratnagiri
will get the facility of T.V.;

(b) if so, by what time; and

(¢) if not, reasons thereof?

THE DEPUTyY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUMUD-
BEN M. JOSHI): (a) to (c). A relay
centre at Ratnagiri to relay the
programmes of Bombay Doordarshan
Xendra has been included in the draft
Sixth Plan proposals (1980—85) for
expansion of television through micro.
wave links. Its implementation will,
however, depend on the approval of
the Plan, availability of resources and
relative priorities.

Due to constraint on resources,
there is no proposal to set up TV
Centres at Kolhapur, Sangli, Satara
and Solapur in the Sixth Plan.

Frequent Break Down of Thermal
Power ‘Stations in Andhra Pradesh

' 2066, SHRI K. A. SWAMI: Will the
Minister of ENERGY be pleased o
state:

(a) whether Government are aware
of the frequent break-down of ther-
mal stations in Andhra Pradesh;

(b) what steps have the Govern-
ment taken to increase the present
low output of thermal stations in
Andhra . Pradesh;

(c) the full details of thermal power
producion in Andhra Pradesh giving
figures of capacity actual production
for 1979 and first half of 1980;

(d) whether Government have any
plans to set up a Thermal Plant near
Visakhapatnam to serve the growing
industrial needg of the area; and

(e) if not, what are the plans to

~ meet future energy requirements of

this area?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) The
Government is aware of the break-
downs of thermal stations in Andhra
Pradesh.

(b) A number of measures have
been taken to improve the perform-
ance of thermal power stations in
Andhra Pradesh. The measures taken,
include: —

(i) Project renovation pro-
gramme has been undertaken at
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Kothagudem with the help of multi
disciplinary teams from CEA,
BHEL, ILK, Consultants and the
project authorities to identify the
deficiencies and to take remedial

- measures for rectifying the defects
and deficiencies;

(ii) Power stations authorities
have been asked to prepare plant
betterment programmes to renovate
and up-date the various items of
plants and equipments;

(iii) Roving monitoring teams
have been constituted by CEA to
monitor the health of the various
power units in the country;

(c) The statement showing the in-
stalled capacity generation and plant
load factor of major thermal power
stations in the State during the year
1979-80 and 1980-81 (April to October)
is attached.

(d) No project report has been re-
ceived to set up a thermal power sta-
tion near Visakhapatnam.

(e) The following ongoing and
sanctioned schemes are likely to give
benefits during 1980-85 period which
would meet the future energy re-
quirement of the State:

S1. No. Name of the Scheme Bcngﬁts

during
(iv) Efforts’ are being made to 1g80-85
ensure Supply of requisite quanti- (MW)
ties and quality of coal for the
power stations; 1. Nagarjunasagar (H) . . 300
(v) The supply of spare parts 2. Vijayawada (T) S 210
. from indigenous and foreign sup- 9. Srisailam (H) . . 449
pliers is being attended to;
P g & 4 Donkarayi (H) . . . 25
(v{) Training_ programmes for 5. Balimela (H) . . ) 60
training of engineers and technieal .
personnel entrusted with operation 6. Nagarjunasagar RBG (H) . 6o
and mainténance of power Stations T loar
is being undertaken’ Toal .. .. 1005
Statement

Stationwise details of capacity, Actual Generation, performance factors and plant load factor of thermal stations,

of Andhra Pradesh

S}

Period : 1979-80 and April, 3g80 to October, 1980

S1. No. Station Period Capacity  Generstion P.L.B.
MW) (Gwh) (%)
1. K’ Gudem A . . 1979-80 0 o
. . . . Aggtgﬂ 80—0ct. 8o :‘:0 ' 5(2’2 4"‘
2. K*> Gudem B . 1979-80 220 501 26
April 80~Qct, 8o 220 156 14
4. K’ Gudem C 1979-80 220 935 48
Aprii 80—0Oct. 8o 220 324 29
4. R’ Gundem B 1979-80 62.5 . 408 74
April 80—Oct, 8o 62.} 220 1)
5. Nellore 1979-80 30 75 28
, April 80—Oct, 80 30 21 14
-6, Vijayawada-I . . 1979-80 210 106 26

April 80~-Oct. 8o

310 316 29

-
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Introduction of Community Televi-
: sion Sets

2069. SHRI JITENDRA PRASAD:
Will the Ministey of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether in view ot general eco-
nomic backwardness of the rural areag
of the country Government propose
to introduce community television sets
in each Panchayat and big village on
the pattern of previous community
radio sets so as to provide a medium
of education and recreation to the
village folk;

(b) if.so, main points of the scheme;
and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUDBEN M. JOSHI): (a) to (c). So
far as the conventional TV sets are
concerned except in J&K, the respon-
sibility for the procurement and in-
stallation of such sets for community
viewing and their maintenance is that
of the State Government concerned.
The Planning Commission has been
requested to provide the necessary
funds in the States’ Plans.

A proposal for utilisation of INSAT-
1 for TV transmission is under con-
sideration. This inter alia envisages
the installation of direct reception
sets in the coverage areas, which are
more exnensive than the conventional

sets. The question of Central Gov-
érnment meeting the cost of these
DR sets would be considered when
the scheme is approved.

Thermal Power Station at Gaya

2070. SHRT RAMSWARUP RAM:
Will the Minister of ENERGY be
pleased to state:

(a) whether Government are aware
that in Gaya there ig a very favour-

able situation for the establishment
of a Thermal Power Station;

(b) whether Government are also
aware that there is a coal belt in
Gaya and Suburbs to provide the fuel
requirement; and

(c) whether any such Power Sta-
fion at Gaya is under the considera-
tion of the Government?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (c).
Gaya is not reported to be a favour-
able site for the establishment of a
thermal power station as no coal field
wity adequate ‘power’ grade coal is
situated in the vicinity of Gaya. No
proposal for setting up of a power
station at Gaya has been received.

Puyyamkutty Hydro-Electric Project
in Idukky District of Kerala

2071. SHRI V S. VIJAYARAGHA-
VAN: Will the Minister of ENERGY
be pleaseq to state:

(a) whether there ig any propcsal
before Government to construct the
Puyyamkutty Hydro-Electric Project
in the Idukky district of Kerala; and

(b) if so, the details thereof?

THE MINISTER OF STATE N
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) The Pro-
ject Report has not been received
from the Kerala authorities.

(b) does not arise.

Proposal to reduce Salaries and Perks
of Managerial Executives

2072. SHRT C. CHINNASWAMY:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

Ta) whether there {5 any proposal
Before Government to reduce the
salaries and perks of top managerial
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and executive personnel in Govern-
ment companies as well as those in
public and private sectors;

(b) it so, the details thereof; and

(¢) whether any changes in Com-
pany Law are under consideration?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIVSHANKAR): (a) No, Sir,

(b) Does not arise.
(c) Yes, Sir.

Indian Delegation to World Conference
on Energy

2073. SHRI RAVINDRA VARMA:

SHRI D. S. A. SIVAPRAKA-
SHAM:

Will the Minister of ENERGY be
pleased to stafe:

(a) whether a delegation of the
Indian Government attended the
World Conference on Energy that met
in September, 1980; and

(b) if so, what were the main
items on the agenda of the Confer-
ence and the main decisions taken by
the Conference?

THE MINISTER OF STATE IN THE
~ MINISTRY OF ENERGY (SHRI
' -‘VIKRAM MAHAJAN): (a): Yes, Sir.

-an Indian Delegation headed by the

~ Minister o Energy attended the 11th
World Energy Conference held in
Munich in September, 1980.

(b) The information is given in the
statement attached,

Statement

I. AGENDA

The World Energy Conference is
a prestigious body of scientists, engi-
neers, administrators and other ex-
'perts, which is supported by Govermn-
-ments. It has a plenary session once
in three years where problems facing

DECEMBER 2, 1980
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the global energy scene aré consider-
ed. Technical papers submitted, are
examined, accepted and discussed at
the conference.

The XI World Energy Conference
dealt with the theme “Energy for our
World” and considered existing ener-
gy sources and possibility of their
utilisation, "development of society,
and protection and improvement of
the environment. India had contri-
buted 5 technical papers which were
accepted for consideration at this
conference. Three panel members for
important technical panels and one
Vice-chairman for a major technical
division viz., ‘Energy and Socjety and
Environment' were selected from the
Indian delegation.

The interaction of various factors
were discussed under Four Divisions,
namely:

Division 1—FEnergy

Division 2—Energy and Society

Division 3-—Energy angq Envirom-
ment

Division 4—Eanergy, Society and
Environment

On the basis of the Technical papers,
the above four Divisions were dis-
cussed in the Technical Sessions of
the Conference. The round-table dis-
cussions were on the following
themes.

1. Synthetic and unconventional
oil; synthetic Gas—Their future
role. - :

2. Energy problems of the De-
veloping World.

3. Oil substitution.

4. Coal as an Intemational Cem-
modity. ‘

5. The need for Nuclear Energy
and its Problems.

6. Energy, Balance-Demand, Sup-
ply Conversion.
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7. International Financigl Impli-
cations of the Energy Problem.

II. MAJOR RECOMMENDATIONS/
DECISIONS: —

1. Oil and Gas:— Production of oil
will decrease after 1990 and gas will
follow the same pattern after 2020.
The demand increase of the develop-
ing countries will be mostly liquid
fue] leaving less vil for the needs of
the industrialised countries.

2. Coal:—In respect of coal the
problems connected with infrastruc-
ture, political will and impact on en-
vironment require to be tackled.

3. Nuclear Energy:— There is
enough Uranium for some decades
until the breeder reactors will ease
the long term supply. Public accep-
tance and proliferation of Nuclear
Weapons material have been identified
as the problems to be solved.

4. Oil Substitution: —Gasification
and Liquefaction of Coal, Oil shale
and tar sand were identified as the
possible substitutes for oil. Although
the technologies are known more

research and development will be
needed.
5. Renewable Resources: —High

temperature application of Solar Ener-
gy still needs research and develop-
ment. The Geo-Thermal Energy will

gain local importance, the supply of -

wind, biomass, etc., will be modest.

6. Conservation of Energy:— The
Conference also highlighted the need
for conservation of energy in a scien-
tific manner leading to more efficient
use of energy and less energy inten-
sive growth pattern in the developed
as well as the developing countries.

7. Financing:—Financing energy
related projects will require the co-
eperation of the World Bank and the
International Monetary Fund,

8. The Conference also identified
sther constraints in solving the World
Hnergy Problems,
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R
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Loss to Nation due to Blockade of
Assam Oil

1 2
2075. SHRI K. RAMAMURTHY:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:
6=-10-1980 12.106 (a) the itemwise and valuewise loss
7-10—~1980 11.675 to the nation as a result of blockade
of oil from Assam from the date of
‘ 8-10-1980 11.233 its coming into effect;
9-10—1980 11.654 (b) whether the employees of
Barauni Refinery, Gauhati Refinery
10-10-1980 11.716 and Bongaigaon Refinery are Dbeing
11-10—~1980 12.823 paid during these months for doing
“no work ; and
2—-1 —1980 12.276
! (c¢) when the Refineries are -going
13-10—-1980 11.206 to restart their work?
14-10-1980 13.338 THE MINISTER OF STATE IN THE
15-10~1980 13.476 MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI
16-10-1980 13.466 DALBIR SINGH): (a) Between Jan-
17-10—1980 11.469 uary and end October 1980 about 3.45

million tonnes crude throughput was
18-10~1980 9.799 lost in Digboi, Gauhati, Bongaigaon
and Barauni refineries due to agita-

[19-10-1980 9.221 tions in Assam. The estimated loss of
20~10—1980 9.091 pro_ductlon of dxi’ferent products and
their total value in terms of average
21-10—-1980 8.562 international prices are as given be-
low:—
22-10—-1980 10.303
23-10—-1980 10.566 Product Qunatity Value
\ - (Rs,
. 24-10-1980 10. 306 ténﬁ‘ig; cro:ci)
25-10—1980 10.592 T oTTTTTTTTT
M3 Nwvithy . 6 63.4<8
26—-10—1980 10.103 N v
ATF/Kerosene . 276 77.28
27-10—-1980 12,838
HSD/LDO . . 1480 390.72
28-10—-1980 13.519
FO/LSHS . . 542 82.38
29-10—-1980
11.234 Jther products . 235 45.60
30—
10-1980 11.568 Total (All Peaducts) 3184 754.26
31-10-1980 11.821 Fuel and Loss . . 265 .
Total Grude throughput 3450 —
356.314

(b) The employees of Barauni,
. Gauhati and Bongaigaon refineries
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continue to be on the pay rolls of the
respective undertakings.

(¢) Gauhati refinery has been work-
ing intermittently since the start of
the agitation while the Bongaigaon
and Barauni Refineries remain shut
down from end December 79/early
January 80. The normal work in the
refineries will commence once the
Assam situation improves.

Allotment of Gas Agencies to Tribal
People

2076. SHRI BHEKHABHAI: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased “to state:

(a) whether it is a fact that no gas
agency has been allotted to any tri-
bal in any part of the country;

(b) if not, the names of such per-
sons;

(¢) if so, whether Government
contemplate to allot such agencies
even in tribal areas; and

(d) the number of applications
rejecteg so far in case of tribal peo-
ple?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) No, Sir.

(b) The names of Scheduled Tribe
candidates appointed as LPG distri-
butors are as under;

1. Shri M. K. Dev Verma Agartala

2. Shri Heising Seiza Imphal
8. Shri Sangaima Aijal
4. Shri Keristoto
Zopiango Kohima
5. Shri M. S. Nag Hazanbagh

6. Shri Murli Dhar Nayak Cuttack
7. Shri M.D. Vengurlekar Vengurla

8, Shri M. B. Rathod Umbergaon

(c) The policy curreantly in force
provides adequate representation for
Scheduled Tribes people in the mat-
ter of award of agencies in each State/
Union Territories depending upon
their population.

(d) Sucp statistical information is
not being maintained by Government
since gpgencies are being awarded by
the respective oil companies.

Energy requirement

2077. SHRI MANORANJAN BHAK.
TA: Will the Minister of ENERGY
be pleased to lay a statement show-
ing:

(a) the total energy requirement
for the present and estimated require-
ment for the next five years; State/
Union Territory-wise in details; and

(b) the transmission losg of ener-
gies, State/Union Territories-wise the
details and the reasons for such loss?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) The tenta-
tive estimates of requirements of
energy from 1980-81 to 1984-85 are
given in the Statement I attached.

(b) The transmission losses of ener-
gy State/Union-Territory-wise for
the year 1978-79 are given in the
Statement IT attached.

Transmission and distribution of
pGwer involves certain loss of energy
inherent in transmission and distribu-
tion systems. Transmission losses in
India are somewhat higher due to the
following important reasons:

(i) a large part of the area co-
vered by power gystems is rural and
the load density js much lower than
in the developed countries;

(ii) Low power factor of power
supply to rural areas due to pre-
dominantly agricultura] pumping
loads; and

(iii) High load factors at which
the Indian systemg have to operate.
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Statement—1I
Energy Requirement for the Years 1980-81 to  1984-85

Energy Requirement-—Mkwh 1980-81 1981-82 1982-83 1983-84 1984-85
1 2 3 4 5 6

e - G f—— — T G — o ——

Northern Region

1. Haryapa . . . 4221 4676 5160 5707 6125
2. Himachal Pradesh . 387 489 600 700 797
3. Jammu & Kashmir . 960 1106 1286 1493 1702
4. Punjab . . . 7260 789 8526 9253 10040
5. Rajasthan . . . 5001 5734 6496 7185 Bors
6. Uttar Pradesh* . . 14712 16736 18938 20995 22889
7. Ghandigarh . . 258 288 321 358 ) 389
8. Delhi . . . 2711 2990 3299 3645 3978

Total* . . . 35510 39911 44626 49336 53926

Western Region

. 1. Gujarat . . . 10182 11132 12255 13457 14788
2. Madhya Pradesh . 7607 8651 9689 10724 11250
8. Mabharashtra . . 18939 20763 22618 24545 26378
4. Goa,Daman & Diu . 446 501 539 576 643

- 5. Dadra & Nagar Haveli 7.83 8.9 10 11.16 13

Total . . . 37182 41056 45111 49313 530t

Seuthern Region

‘1, Andhra Pradesh . 7592 8558 9517 10420 11598
o Karnataka . . . 9539 10606 11451 12281 13438
3. Kerala e 3910 4258 4658 5073 5488

‘ Tnmii Nadu o . 11555 12256 12969 13725 1¢82e
Poncicherry . . 189 207 225 245 270
Total (Region) 32785 85885 38815 41744 45606

*Excluding Renussgar self generation.
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1 1 3 4 5 6
Eastern Region )
1. e . 6029 6903 7519 7984 8234
2. Bihar (Excl. D.V.C.) . 3615 3961 4320 4760 5312
3. West Bengal (Excl. D.V.C,) 5803 6489 7005 7817 8316
4. Orisa 3636 4142 4660 5112 5530
5. Sikkirn 15.75 718.67 624.15 229.34 38
Total (Region) 19098.71 21513.67  23528.15 25702.34 ’;;5-
North Eastern Region - T
1. Assam . 1019 1137 1255° 1360 1559.7
2. T\f;anipur 41.7 52,2 57.6 63.9 74.8
3. Meghalaya 91.7 105.6 119.1 149 171.5
4. Nagaland . . . 37.6 45.4 49.4 53.8 97.9
5. Tripura . . 54.3 65.4 w7 90 11e.1
6. Arunachal Pradesh . 15.0 18.4 21,0 24.1 28.7
7. Mizoram . . . 21,1 25.5 30 34.0 36.2
Total (Region) . 1280.4 1449.5 160g.10 1774.8 m;o—o--
Statement—]1
State] Union Territory-wise Transmission Lbss- State Lomes%
es of Energy fer the year 1978-79. e o
Guijarat 16.78
State Losses%, Madhya P adesh 20.30
Maharashtra 18.82
Delhi 16.11 Goa, Daman & Diu 26.29
Haryana . . . 21.68 Dadra & Nagar Haveli 29.10
"Himachal Pradesh 18.97 Western Regioa 18.4.;_
J&K 4048 Bihar . . 16.83
Funjab 16.74 Oriwa . . . . o 1874
Manhan : : : 26.62 West Beugal 12.5;
Uttar Pradesh .. . 1890 DVC. « « +« o« . 188
Ghandigarh #5.99 A & N Talands 24.7¢
R.B.M.B. . 2.58 Sikkiza 19.4y
Necrthern Region 21.30 Eastern Region

. 16.98
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State Losses %
Andhra Pradesh . . . 21,27
Karnataka . . . . 22.55
Kerala . . . . . 12.36
Tamil Nadu . . . . 19.05
P-)ndi(:hc-rry . . . . 13.02
Lakshad eep . . . 21.84

_Suu'hm,. Roion . . 21.31
Assain . . . . 20.26

Manipur . . . . 67.14
Meghalaya . . . . 7.07
Noagaland . . . . 35.79
Tripura . . . . . 35.80
Arunachal Pradesh ., . . 26.29
Mizoram . . . . 9.09
North Eastern Region . . 23.;3_

_ALL INDIA . . . . 20.02

Explosion in Kothaguden Thermal
Power Station

2078. SHRI R. PRABHU: Will the
Minister of ENERGY be pleased to
state:

(a) whether an explosion occurred
in, the seventh unit of the Kothaguden
Thermal Power Station on the night
of September, 3; and

(b) if sg, what were the causes of
the explosion and the total loss?

THE MINISTER: OF STATE IN
THE MINISTRY OF ENERGY
(SHRTr VIKRAM MAHAJAN): (a)
Yes; ' Sir.

(b) Lovy purity hydrogen gas in the
generator, which was below the per-

Written Answers 152
missible limit of 92 per cent, is sus-
pected tg have been ignited by a flash
over from one of the generator sta-
tor coils to earth. Bharat Heavy Elec-
tricals Limited have been entrusted
to undertake the repairs at their works
at Hyderabad. The ]oss will be assess-
ed after dismantling of the generator
by BHEL at their works.

Minimising inventory for Crude Oil

2079. SHRI E. BALANANDAN:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state steps taken by Gov-
ernment to maintain a minimum in-
ventory of crude oil for the coming
days?

THE MINISTER OF PETROLEUM,
CHEMICALS = AND FERTILIZERS
(SHRI P. C. SETHI): It is proposed
to increase the crude oil storage cara-
city in order to maintain the inven-
tory position to 45 days requirements.

Grievances of Teacher of Model
English High School run by
F.CIL

2080. SHRT A. K. ROY: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleas-
ed tp state:

(a) whether he is aware of the
grievances of the teachers of Model
Englich High School. Sindri, under
the Fertilizer Corporation of India
Ltd.,, continuing for years, if so,
details of that;

(b) whether there was a letter from
the Personnel Manager, F.C.I. Ltd. to
the General Manager. Sindri Unit
dated 20th August, 1979 suggesting
some corrective steps to meet their
grievances; and

(c) if so, steps taken on that?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI
DALBIR SINGH). (a) There were
some grievances of the Teachers and
Head Mistress of Model English High
School, Sindri " but these "have since
been settled.

(b) The Personne] Manager, Cen-
tral Office, FCI wrote to the General
Manager, Sindri Unit, on 20-8-1979
proposing pay scale of Rs. 650—1200
for the Head Mistress of Model Eng-
lish High School, Sindri with effect
from 1-5-1976, the day on which the
School was affiliated to the Central
Board. of Secondary Education.

(c) The proposition made in the
letter dated 20-8-79 referred to above
has since been implemented by the
management of the Sindri Unit.

UXK'’s assistance for the development
of major underground Mining Project

2081. SHR] K. MALLANNA: Will
the Minister of ENERGY be pleased
to state:

(a) whether it is a fact that the
United Kingdom has agreeq to assist
India in the development of four
major underground mining projects;

(b) if so, the details regarding the
financial assistance so far provided;
and

(c) whether any Indian Official
Team had been to Britain to enter
into an agreement?

THE MINISTER OF STATE 1IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) According
te the Memorandum of Understand-
ing between Government of U.K. and
the Government of India, it has been
decided that British mining experts
would undertake the work of prepa-
ration of detailed feasibility reports
for the development of two mines at

Asnapani and Ghusik. Studies would

also be taken up of two more mines
at Swang and Jerangdih thereafter.

(b) Preparation of these reports is
expected to cost approximately
$500,000 which wil] be met from the
grants of capital aid made available
to the coval sector under the British

-assistance.

(c) An Indian Officia] Team visited
U.K. recently to finalise arrangements
regarding preparation of feasibility
reports and other gllied matters.

Rural Electrification in Bihar

2082. SHRI RAM SINGH SHAKYA:
Will the Minister of ENERGY be
pleased to state:

(a) the number of villages electri-
fied in Bihar so far and the percen-
tage of the population in Bihar still
deprived of the benefits of electricity
ang the comparative figures of Bihar
and the country as a whole in this
regard; and

(b) whether Bihar Government
have undertaken any rural electrifica-
tion scheme for 1980-81 and if 89, the
number of additional villages to be
electrified next year under this scheme
as also the number of irrigation pumpsg
likely to be provided power under
the scheme and the details of the pro-
posalg under consideration of the
Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) As per the
latest progress report received from
the Bihar State Electricity Board,
20,628 villages fhad been electrified in
the State up to the end of June, 1980,
which covered about 44.3 per cent of
the rural population. Thus, about 55.7
per cent of the rural population im
the State was still deprived of the
benefits of electricity as on 30-6-1980.

The comparative figures of villages
electrified and population yet to derive
the benefits of electricity in Bihar and
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fn the country as a whole as on 30-6-80 are given below:—

Bihar . . . . . .

India as a whole . . . .

No. of villages and  Rural  population
prreentage yet to derive  the
benefits of electricity
with percentage
(lakhs)

20,628 (30.5%)
2,54,715 (44" 2%)

282-29 (55°7%)
1,530° 39 (34'9%)

(b) Rural Flectrification Program-
mes are formulated and also imple-
mented by the State Electricity Board,
funds for which are allocated by the
Planning Commission  under i)
Normal Development Programme of
the State and (ii) Rural Electrification
Corporation. For the year 1980-81, a
target of electrifying 1,770 new villages
and energising 35,550 pumpsets in
Bihar has been proposed by the State.

Plan Programme for the year 1981-
82 is vet to be finalised by the Plan-
ning Commission. However, the State
‘Flectricity Board has Proposed a
target of electrifying 3,500 new villages
and energising 25,000 irrigation pump-
sets for the next year.

fandl ¥t vl € wOw fegT, I
stw W7 qfrew dre § w1 @ wreeEY
& AW

2083. =t T fag www @ w0
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Setting up of Mathura Industrial
Complex

2084. SHRI NIHAL SINGH: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS Dbe
pleased to refer to reply given te
Starred Question No. 233 dated 24th
June, 1980 regarding setting up of
Mathura Industrial Complex and
state:

(a) whether final decision in  this
regard has been taken if so, the de-
tials thereof; and

(b) if not, reasons therefor?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) and (b).
Government of India have set up a
Site Selection Committee for selecting
suitable locations for setting up Petro-
chemical Complexes for production of
Aromatics. The Committee is expected
to submit its Report shortly.

Payment made by Consumers to DESU
in respect of Time Barred Claims

2085. SHRI S. M. KRISHNA:, Will
the Minister of ENERGY be pleased
to refer to the reply given to U.S.Q.
No. 7698 on .the 12th August, 1880
re: payments made by consumers to
DESU in respect of time-barred claimg
and state:

(a) whether the requisite informa-
tion has since been collected;

(b) it so, whether he would lay it
on the Table of the House:; and

(c) if not, how long will it take to
collect it and to lay it on the Table?

THE MINISTER OF STATE 1IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (e).
The information referred to in the reply
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given to Unstarred Question No. 7698
on 12th August, 1980 is still being
collected for laying on the Table of
the House shortly.

Assets of Top Fifteen Industrial
Houses

2086. SHRI S. M KRISHNA: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state the assets of the top fifteen in-
dustrial houses in the country in
19797

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): The figures of
assets of the top fifteen Industrial
Houses in the country, in 1979 are not
yet available. A statement showing
the value of assets in 1978, of the top
fifteen Industrial Houses ranked ac-
cording to the size of their assets in
1978 is attached.

Statement

Value of assets in 1978 for the top fifteen Indus -
trial Houses (ranked by the size of assets in 1978)

Sl. Name of the Industrial Value of
No. Houses assets
(Rs. in crores)
in 1978
e ——— bl b > —
1. Birla . . . B VAR T
2. Tata . . . . 11o02-1t
3. Mafatlal 317-86
4. J.K. Singhania . 299- 57
5. Thapar . . . 24406
6. I.C.1. . . . . 22873
7. Bangur 220+ 86
8. Shri Ram 204° 79
9. Oil India 203" 24
10. Scindia . . . 202- 81
11. Larsen & Toubro . . 194- 51
12. A.C.C. 186- 62
13. Bhiwandiwala 178-38
14. Kirloskar . 176- 25
15. Hindustan Lever 157-15
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Issue of Licences for setting up Pol-
yester Fibre and Filament Industries

2087. SHRI R. 1. BHATIA: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to refer to the reply given
to Unstarred Question No. 5943 dated
the 29th July, 1980 regarding setting
up of polyester fibre and ployester
filament Industries and state:

(a) whether Government have by
now taken a decision to set up polyes-
ter fibre and filament yarn industries
on the applications pending before it
for consideration; and

(b) if so, the details of all such ap-
plications received and those out of
them which have been granteq licen-
ces?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) No Sir.

(b) Does not arise.

L3~ RN

Proposal for Skid Mounted Mobile
Refineries

2088. SHRI G. M. BANATWALLA:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government are consi-
dering any proposal for skid-mounted
mobile refineries, especially in North-
Eastern region;

(b) if so, details of the proposal;
and

(c) the cost involved?

THE MINISTER OF STATE IN

THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) No,
Sir.

(b) and (¢). Do not arise.
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Proposal to Raise Coal Price

2090. SHRTI G. M. BANATWALLA:
Will the Minister of ENERGY be
pleased to state:

(a) whether Government are €Onsj.
dering any proposal to raise coal pri-
ces;

(b) if so, details of the proposal;

(c) reasons for proposed increase
in prices; and

(d) Government’s decision on the
proposal?

THE MINISTER OF STATE 1IN
THE MINISTRY OF ENERGY (SHR!
VIKRAM MAHAJAN): (a) to (d).In
the light of increases in cost of pro-
duction, the question of revision of
coal prices has been engaging the
attention of Government but no decis-
ion has yet been taken in the matter

Recruitment in N.T.P.C. at Farakka
through Employment Exchange .

2091. SHRI ZAINAL ABEDIN:
Will the Minister of ENERGY be
pleased to state:

(a) whether recruitment n Na-
tional Thermal Power Corporation af
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Farakka will be made strictly in ad-
herence to the standard rules through
Employment Exchange; and

(h) if so, whether the concerned

authority hag been given specific di-
rection in this respect?

THE MINISTER OF STATE IN

THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN):
(a) and (b). Recruitment by

the NTPC f{or all its projects including
Farakka has been made in accordance
with the recruitment policy, rules and
procedures of the Corporation, which
are framed within the broad guide-
lines issued by the Government of
India from time tp time. These rules
and procedures are different for diffe-
rent calegories of personnel and accor-
dingly, it is only for certain specific
categories that recruitment beyond
prescribed durations are made through
Employment Exchanges.

The NTPC will continue to be guided
in future by the procedures and direc-
tives framed by the Government of
India from time fo time in the matter
of personnel for this projects.

Percentage of SC/ST in Marketing
Division of 1.0.C.

2092. SHRI CHANDRA PAL SHAI-
LANI: Will the Minister of PETRO-
LEUM, CHEMICALS AND rERTILI-
ZERS be pleaseq to state:

(a) total number of Punch Verifier
Operator, Punch Supervisor and
Machine Supervisor working in Mar-

keting Division of IOC, Northern
Region;
(b) total number of Scheduled

Caste/Tribes people among them;

(¢) percentage of SC/ST of the
above category in this regard and
required quota as per rules;

(d) whether the requisite quota has
been filled; and
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(e) if not, the reasons therefor and
particular, efforts being made to fill
the reserved quota?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C, SETHI): (a) and (b). The
reguisite information is as under:—

Desigaution Total SC/ST
Number

L T T T S S S S,

‘T> Punch Verifier

Operator . . 1A8 1
(I1) Punch Supervisor 15 1
(III) Machine Supervisor 2 nil

(¢) and (d). The Corporation is
making reservation as per directions
i.e. 15 precent and 7} percent for SC
and ST respectively, Grade-wise and
not designation-wise and requisite
quota has been filled in as a whole
for SC/ST.

(e) Does not arise,

I3 T sta gAfeal ®)Y 9g FAwadl
FT HFeH :

2003 A1 A Wi qimas
T NHQW, TEUR W€ IqTF AT
Iz FAW FTOFYT FGT fF

(F) 1974-7, F AW TAT X
feqT i TGt F1 9T AT AT
nafed {64 T TQ FAFEET FTORT
TR ; AR

(T) =@ wafg & Jow oo TR
feam o= oSt 1 feaw waTow wrEfer
fromu o fre oo seTas T
araza feavsr gwrg ?
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Manufacture of off-shore Plaiforms

2095. SHRI P. M. SAYEED: Will
the Minister of PETROLEUM, CLE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether Prime Minister hand-
ed over lwo off shore platforms to the
ONGC;

(b) if so, what is the tctal number
of such type of platforms manufactur-
ed so far and how many at present
are in the possession of ONGC;

(c) what is the total number of
such type of platforms required %y .
the ONGC and how many will be set
up during the five year period; and

(d) whether these platforms were
built with foreign assistance or with~
out it?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Yes, Sir.
Two Offshore Platforms fabricated by
M/s. Mazagon Dock Limited were
handed over to ONGC in October,
when the honourable Prime Minister
was the Chief Guest.

(b) Four Platforms manufactured
by M/s. Mazagon Dock Limited have
been installed and are in the posses-
sion of ONGC.
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(c) Total numbey of well platforms
required by ONGC from 1980-81 to
1984-85 is estimated at 50 and all are
planned to be installed.

(d) Manufacture of first three plat-
forms was undertaken with limited
assistance for transfer of technical
know-how, training of personnel and
guidance in execution of work.

Import of Power Generation Equip-
ment for Neyveli

2096. SHR] SURYA NARAYAN
SINGH: Will the Minister 5 ENER-
GY be pleased to state:

(a) whether Government have
decided to import bpower generation
equfpment for Neyveli from multi-
nationals;

(b) if so, the details thereof;

(c) whether the Bharat Heavy
Electricals Limited is capable of
manufacturing them; and

(d) if it ig so, the reason for taking
a decision to import the same?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGCY
(SHRI VIKRAM MAHAJAN): (a)
and (b). It has been decided to import
three steam generators for the pro-
posed power station at Neyveli., The
purchase of turbo generators for the

power station is at present under con-
sideration.

(¢) Bharat Heavy Electricals Limited
is reported not to possess the know.-
how for manufacture of lignite fired
boilers.

(d) Does not arise.

Railways failed to improve the move-
ment of Coal

2097, SHRI M, V. CHANDRASHE-
KARA MURTHY: Will the Minister
of ENERGY be pleased to state:

(?) whether Railways have failed
to improve the movement of coal to
the power stations; and
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(b) if so, whether the Energy
Ministry have decided to move the
coal to these power stationg through
other means? W

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN): (a)
Yes, Sir. The Railways have not been
able to transport the full quantity of
the linked coal to power stations.

(b) No, Sir. It is not economical te
transport huge quantities of coal re-
quired by the thermal power stations,
situated far away from the pit-heads,
by alternative means.

Gap between Production and Demand
of Indigenous Coking Coal

2098. DR. VASANT KUMAR PAN-
DIT: Will the” Minister of ENERGY
be pleased to state:

(a) whether it is a fact that the
gap between production and demand
of indigenous coking coal is widen-
ing; it so, the demand for the last two
years and actual production thereof;

(b) what ig the estimated demand
and production of coking coal for the
year 1980-81; and

(¢) have Government surveyed the
stock of coking coal resources in the
country; if so, the extent thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN): (a)
The gap between production and de-
mand is not widening. There is a
marginal shortfall in the availability
of indigenous coking coal to meet the
demand of the steel plants. Keeping
in view the steel production pro-
gramme a coking coal production plan
of 25.97 million tonnes was drawn up
for 1978-79, against which the produc-
tion was 22.52 miilion tonnes. Simi-
larly, in 1979-80 a coking coal produc.
tion plan of 23.80 million fonnes was
drawn against which the production
was 23.50 million tonnes.
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(b) Keeping'in view the steel produc-
tion plan indicated by the Steel Depart-
ment, a coking coal production plan of
25.18 million tonnes has been drawn
for the year. The production of cok-
ing coal during the period April—
October, 1980 has been 12.06 million
tonnes.

(¢) The resources of coking coal
estimated by the Geological Survey of
India is about 21154 million tonnes.

Amcunt allocated te various Power
Projects in Orissa

,2089. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of ENER-
GY be pleased to state:

(a) whether the amounts allocated
te various power projectg in Orissa
for the year 1980-81 have been spent

according to schedule till November,
1980; and

(b) if so, the amounts allocateqg to
various power projects, Project-wise
and the amount spent up-to-date in
each such project?

THE MINISTER OF STATB IN
THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN): (a)
and (b). The outlays approved by the
Planning Commission for various
power generation projects in Orissa
for the year 1980-81, actual expendi-
ture incurred upto August/September,
1980 and the anticipated expenditure
for full year 1980-81 is shown in the
Statement attached. The month of
November, 1980 has just ended and the
progress of expenditure upto Novems-
ber, 1980 is not available,

Statement

The outlays approved by Planning Commission for earious power generation projects in Orissa for the year
1980-81 actual expenditure incurved upto August[September, 1980 and the anticipated expenditure for full

~— —— -

year 1980-81

(Rs. in lakhs)

Name of the Project

Approved Anticipa~ Expcndi—-
outlay for ted expen- ture in-

1. Talcher Thermal Ext.

2. Rengali Dam Power part . . .
8. Rengali H. E.
(i) Civil Works . . . .
(i1) Elec. Works . . . .

4. Upper Kolab Dam Pewer part . .

5. Upper Kolab H.E.
(i) Civil Works . . . .

{(ii) Elec. Works . . . .
6. Upper Intravati Power portion . o

7. Upper Indravati Power H.E.

(i) Givil Works . . . o

(ii) Elec. Works . . . .

1980-81  diture for curred up
1980-81 to Aug./
““““ Sept.,1980
. . 100 11650 428-61
(Sept., 1980)
. 640 640
s
134 134 26710
. . 600 600
. . 650 6507
750 750 [ %62- 10
. 600 495 J’
. . 300 3001
. . 300 300 L 509°78
. . 200 300 JI

|
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Opposition of ASTQ for setting up
0il Corporation for Oil Exploration

2100. SHRI CHINTAMANI[ PANI-
GRAHI: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether ASTO hag opposed the
move of Government to set up Cor-
poration for oil exploration; and

(b) if so, what is the reaction of
Government thereto?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Yes, Sir.

(b) There is no proposal at present
under the consideration of the Govern-
ment of India to set up a separate
public sector corporation for Oil Ex-
ploration.

Distribution Control in Vitamin ‘C

2101, SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether Government are still
retaining distribution control on
Vitamin ‘C’ despite the easy availa-
bility of the product; and

(b) if so, what are the reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) and (b). In June
1980, Government have reimposed dis-
tribution control on Vitamin C. Since
indigenous production of Vitamin C

during the year 1979-80 registered a

decrease as compared to the year
1978-79 and some imports took place,

it cannot be said that the supply of .

indigenous Vitamin C in the country is
adequate.
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World Bank's willingness to Finance
Coal Deveiopment

2102. SHRIMATI GEETA MUKH-
ERJEE: Will the Minister of ENERGY
be pileaseq to state:

(a) whether it is a fact that the
World Bank has declared its willing-
ness to finance coal development in
the country; and

(b) if so, the details and Union
Government’s reaction thereto?

THE MINISTER OF ENERGY (SHRI
A.B.A. GHANI KHAN CHAUDHURI):
(a) and (b). No specific project for
financial assistance for coal develop-
ment in the country has been posed to
the World Bank so far.

Existing Power Generation and its
Demand in the Country

2103. SHRI MANPHOOL SINGH
CHAUDHARY: Will the Minister of
ENERGY be pleased to state:

(a) the existing power generation
in the country and demand therefor;

(b) what steps are proposed to ac-
cord maximum priority to stepping
Up power generation ang bring the
highest level of efficiency therein; and

(c) the quantum of input proposed
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) The pre-
sent energy generation in the country
on an average is 323 MU/day (Nov.
1980). The total uanrestricted require-
ment is of the order of 350 MU/day.

(b) and (c). A number of short-
term and long term measures have
been and are being taken to improve
power availability. The measures
include:

(i) The supply of adequate quan-
tity of coal of right quality. Default-
ing collieries are being identified and
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the representatives of the power
stations posted there for joint samp-
ling. Coal companies have been
required to intensify hand- picking
of stones. shales and other extra.
necus materials so as to improve
the quality. Coal companies have
also been advised to install portable
permanent crushers at mines and
undertake appropriate coal benefi-
cation programmes,

(ii) Assistance to the State Electri-
city Boards to undertake plant bet-
terment and better preventive main-
tenance schedule.

(iii) Identification of deficiency in
design of equipments and taking up
programme of their rectification and
replacement.

(iv) Arranging timely supply of
spare parts from indigenous and
foreign suppliers.

(v) Undertaking training pro-
grammes for engineers and technical
personnel entrusted with the opera-
tion and maintenance of power
stations.

(vi) Detailed monitoring of the
construction schedules of all the
ongoing power projects.

(vii) Training of engineers and
operators for thermal power stations
for which a training society has been
set up.

Deduction of Wages from Workers of
M/s Continental Coke and Minerals,
Sandi

2104. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of
ENERGY be pleased to state:

(a) whether copy of representation
dated 3rd November, 1980 has been
receiveq by Government from Colliery
Mazdoor Sabha of India (CITU),
Hazaribagh about illegal deduction of
wages from the workers of M/s. Con-
tinental Coke and Minerals, Sandi
(Hazaribagh); and

(b) if so, what steps have been
taken by Government to redress the
grievance of workers?

THE MINISTER OF ENERGY (SHRI
AB.A. GHANI KHAN CHOUDHURY):
(a) and (o). Information is being col-
lected and will be laid on the Table
of the House.

Steps taken in respect of surplus Emp-
loyees of M/s. Eastern Gas Company
and (PG Distributors in West Bengal

2105. SHR1 KRISHNA CHANDRA
HALDER: Will the Miuister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ERS be pleased to state what steps
have been taken in regard to the sur-
plus employees of M/s Eastern Gas
Power Company, Calcutta and LPG
distributors in West Bengal after the
Government's decision for restructur-
ing the present system of distribution
of LPG?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): The concerned
oil companies have been advised to
extend all possible assistance to the
employees, who may be retrenched as
a result of restructuring of big distri-
butorships, for getting employed
by the new distributorships.

New Formula for Future Oil Price

2106. PROF. MADHU DANDA-
VATE: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether the OPEC is consider-
ing a new formula to govern future oil
price increases;

(b) if so, what are the salient fea-
tures of the new formula; and

(c) whether it is true that the Wes-
tern Oil executives feel that if adop-
ted, the new formula would not
achieve anything other than making
oil yet more expensive in the 1980s,
than it otherwise would have been?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) It is under-
stood that the Ministerial Level Sira-
tegy Committee of the OPEC is con-
sidering various options for arriving at



175  Written Answers

a suitable formula to determine future
oil prices but no final agreement has
been reached among the member coun-
tries on this question so far.

(b) Does not arise.

{¢) Does not arise.

Demands by Employees of Haldia
Refinery

2107. SHRI CHITTA MAHATA:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

{a) whether it is a fact that Gov-
ernment have accepted the charter of
demands submitted by the employees
of Haldia refinery of Indian Oil Con-
poration; and

({b) if so, the details of the demands
and action taken thereon by Govern-
ment? “

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) No charter of
demands has been submitted by the
employees of Haldia Refinery recently.
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(b) Does not arise.
DPs Rehabilitated

2108, SHRI CHITTA  MAHATA:
Will the Minister of SUPPLY AND
REHABILITATION be bpleaseq to
state:

(a) the number of displaced persons
so far rehabilitateq in all the States
and Union Territories, State-wise;

(b) the funds and other assistanoes
so far provided to the mfor their wel-
fare, State-wise; and

(¢) the further amenities to be pro-
vided to them for their welfare?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI P. K. THUN-
GON): (a) A statement (I) is attached.

(b) A statement (II) is attached.

(¢) The relief and rehabilitation
facilities have been/are being provided
to these displaced persons according to
the pattern schemes. The assistance is
given as rer the prescribed norms ac-
cording tc¢ the needs of the displaced
persons.

Statement I

Name of States

Category of Displaced Persons '

Pakistan Persons dis- Pakistan Former East
(Former West placed during occupied  Pakistan
Pakistan) Indo Pak  area; of (now Bangla-

Conflict Jammu & desh)
1971 Kashmir

(v (3) (@ (5)
1, Andura Pradesh 4,000 . .- 8,600
2. Asmnn 4,64,000
3. Bihar . . . . . "74,200

s o+ e e o s - r—— e ——
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.
Q) (2) &) (4) ®)
4. Gujarat . . . . (Included 6,500
in figures for
Maharashtra)
5. Himachal Pradesh . . ” 5,000
6. Haryana . . . . (Includedin .
figures for
Punjab)
Jammu & Kashmir 1,35,000 .
8. Karnataka . 7,000 2,900
9. Maharashta . . . " 4,15,000 .o 27,700
10.e Madhya Pradesh . . . 2,009,000 41,500
11. Manipur ., 2,900
12. Maghalya . 9,700
13. Orissa . 14,200
14. Punjab . . . . . 27,37,000 15
15. Tamil Nadu . . . 9,000 ..
16. Tripura . . . 3,409,400
17. Rajasthan ° . . . 3,73,000 21,500 .. 5,500
18. Uttar Pradesh . . . 4,80,000 28,850
19. West Bangal o . . . .- - .. 20,95,000
Total . 42,39,000 28,000 1,35,000 31,24,465
Union Territories
1. Andaman & Nicobar Islands 15,300
2. Arunachal Pradesh . . 13,000
8. Delhi . . 5,01,000 . .
Total . . ' 5,01,000 28,300
DANDAKARANYA . . . . . 1,03,700
GRAND TOTAL. 47,40,000 28,000 1,35,000 32,56,465
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‘
Statement II

Former West Migrants/fr m Former East

Pukistan Pukistan Pukistan
(now Pakis-  occupied (now Bangla-  Total
tan) areas of desh)
Jammu &
Kashmir
L e . T s Vi G S Y S > LN R Y I
Y AY -
) (2) (3) (# (3)
L I i S I T T Y T s Sy Sy SISy Gy i G Gy I A SN G S Sy Sy SR S S T

(Rupees in crores)

Direct Expenditure and Grant . 107+ 20 22562 332- 82
Dandakaranya Development Scheme .. .. 148-85 143- 85
Rehabilitation Reclamation organisation .. .. 23,11 2311
Development of Andaman & Nicobar

Islands for Rehabilitation . .. .. 9 40 . 940
Rehabilitation Industries corporation .. .. 13-85 13-85

Relief & Rehabilitation Assistance to
persons displaced during Indo-Pakis-

tan Conflict , 1971 . 69- 55 .. .. 6955
Loans . . . . . . 26- g6 .. 68- 22 95-18
Housing . . . . . . 66 79 .. 51-65 118 44
Establishment . . . . . 3-23 .. 8-71 11-94
Loans paid by Rehabilitation Finance

Administration upto gr-12-1960 . 7-28 .. 394 11-22
Miscellaneous . . . . 061 .. > 6- 08 6-09

Payment of compensation to displaced
persons from West Pakistan . . 192- 22 .. .. 192° 22

Ex-Gratia payments to the migrants from
Pakistan occupied area of Jammu and

Kashmir . . . . . .. 477 .. 477
D e R N e N e R e e e IR s S By
TOTAL . . . . 473 24 477 55943 1037° 44

The figres of financial assitance, State-wise and Union Territory-wise are not avaible due to
expenses having been mnintained Pro_;ect-wxse

TeAT AATHT YT IJeH SATATEHAT § fafg, @ T oA &@  HaAv
wfoite o mwd (s?t dito farwiwe) : gewaw -

2109, ot festw  fog  wiar : a9 WY IS A g & g
wr  fafy, wm Wi st e S Fdaw SR & wEr fafaw
aaamﬁﬁmﬁr‘rﬁrs‘saam. TFR  F Al HAOw gHe At

SN A~ g wAw Sra gww faEew g

TREY, % fraa  Sam,
m;’?:owmm W 2 ¥ wofeg feno W

whnile o2 & | 2
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faaw -1
31-10—1980 F I==HAF ~AITHA
¥ s fafaw, aofes ot g0 w9
a ATAET &1 gedt A AfeEa § o

gifafus amaer
gEaT
F HNH 79
JAT g AHS 29
o fafasr odi& 372
LT Prea el o1
FT TNH 3274
q T 516
frataq it 42
o+ fafae mde 10216
grfes g 2147
o 16675
faqm- 2

30-6—1980 FI I=¥ <ATHAT §
I fafaw, afees ok o7 wile
qI qTHAL &7 §EAT A AqfeEmT &

afrag AmRAT Y

fafaw gfie afraq ATael *Y
g

1 2

‘qF g8 wAA 3482
|28 ez ade 4101
g99 T 54224
fedra st 75552
qHI 997 aqT fgda Adiet 24640
gveror sforai 76716
g afsar 52691
5 13491
IW: 304897

1 2
Tifiew o9 |
(%) <mfag =afwat gra 28788
(v) mnfws forasfaeg
FIFTL GTA 12508
() zoegafxarafgard arx
378(4) % ot afeardy
RN 3045
aifoe® grdwor amaE 15562
gue g gfgar #1 g
366 % ST T EF
LILE 36
fgw 285
Frfee® wH Wit 10407
o 2877
anT 73508

Development of Godavari basin for oil

2110. SHRI P. M. SAYEED: Wiil the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether the development of
Godavari basin where oil and gas has
been found may prove highly expensive
due to large water depth;

(b) if so, whether it has also been
stated that if it does not yield a
hydrocarbon reserve as big as Bombay
High, the development cost may
prove uneconomic at least initially;

(c) if so, whether Government
have examined the experts report in
this regard; and

(d) if so, when the final decision in
this regard is likely to be taken?
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) and (b). The
development phase in Godavari Basin,
where o0il and gas have been found,
will depend upon the results of the
current exploration phase which is in
progress, Exploratory drilling has been
planned in the second structure in
Godavari offshore namely G-2 from
December, 1980. Upon the completion
of this exploratory driliing followed by
assessment drilling as may be needed
in the Godavari offshore, the commer-
cial potential of the area will be assess-
ed. Therefore, it is too early to com-
ment on the development cost of the
field.

(¢c) and (d). Government is not
aware of any experts report in this
regard.

Formation of All India Judicial Service

2111. SHRI P. M. SAYEED: Will the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state:

(a) whether Government have taken
a final decision to form an All India
Judicial Service;

(b) if so, when the service is likely
to be formed;

(c) the main features of the service;

(d) whether the State Governments
and Chief Justices have been con-
sulted;

(e) if so, what was their view points;
and

(f) when it is likely to take effect?

THE MINISTER OF LAW, JUSTICH
AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKAR): (a) Government
has announced on 24-11-1980 that the
matter of All India Judicial Servige
is under consideration.

(b) A decision will be taken as early
as possible.

{c¢) The Law Commission’s 14th Re-
port which dealt with the method of
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recruitment, allotment to States, train-
ing to be imparted etc. has been pub-
lished. The Government wiil take into
account the Report and other authoriv
tative studies on the creation of an All
India Judicial Service.

(d) and (e). In March, 1966 the
State Governments were addressed in
the matter and out of 17 State Gov-
ernments 7 States were in favour of
creation of the Service, but 10 States
were opposed to the proposal. The
Chief Justices of High Courts were not
consulted at that time by the Union
Government.

(f) As stated above, the entire matter
is under consideration.
Coal industry in doldrums since
nationalisation

2112. SHRI P. M. SAYEED: Will the
Minister of ENERGY be pleased to
state:

(a) whether it is a fact that ever
since the nationalisation of the coal
mines the industry has been in the
doldrums;

(b) if so, whether crores of rupees
have been sunk in fhe pits and yet the
price of coal has more than doubled
and it is seldom available on time for
our industrial plants;

(c) is it also a fact that the only
party that has been benefited from the
State take-over of this vital sector is
middlemen im the traffic;

(d) whether it is also a fact that the
demand of the coal has gone up but
supply has remained more or less the
same at 100 million tonnes; and

(e) if so, what are the main reasons
for this?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK.
RAM MAHAJAN): (a) to (e). No, Sir.
Ever since the nationalisation of coal
industry, a number of steps have been
taken up by the Government to recon-
struct and re-organise the coal mines
in a scientific manner with due regard
to the quality and quantity of coal re-
quired and keeping in sight conserva-
tion and safety aspects.
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Large investments have been made
for maintaining coal production, for
re-construction of mines, for ~develop-
ment of new mines, and other facili-
ties like washeries and workshops, etc.
1t is, thus, not correct to say that crores
of rupees have been sunk in fhe pits.
The price of coal has been increased
only to the extent necessitated by in-
creases in wages and escalations in
the costs of inputs.

It is also not Correct to say that only
the middlemen have been benefited as
a result of nationalisation. Coal pro-
duction which was about 77.22 million
tonnes at the time of nafionalisation
(1972-73) .increased to 10395 million
tonnes by the end of 1979.80. During
*1980-81, coal production during the
first seven months has been 3.7 miliion
tonnes more than the production during
the first seven months of the preceding
year. Minimum wage of coal workers
which was Rs. 319.00 per month at the
time of nationalisation, was raised to
Rs. 512.00 per month with effect from
1-1-1979 when the National Coal Wage
Agreement I1 came into force.

Coal India Lfd. is responsible for
production and deliveries of coal at
the pit-heads to the consumers who
oragnise the transportation from the
pit-heads to the consuming end, either
through the Railways or through road
carriers. The availability of coal at
the industries and other consumers
depend not only on adequate produc-
tion but also on the availability of
transportation. The despatches of coal
to the consumers has steadily increased
from 87 million tonnes in 1974-75 to
about 103 million tonnes in 1979-80.

Pay and perks of officers of erstwhile
foreign oil companies

2113. SHRI M. V. CHANDRA-
SHEKARA MURTHY: Will the Minis-
ter of PETROLEUM, CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) whether pay and perks of the
high salaried officers of the erstwhile

foreign oil companies have been drasti-
cally curtailed to bring them on par
with tre other public sector under-
takings;

(b) if so, whether Government have
amicably settled the issue;

(c) if so, the details of the agree-
meit reached; .

(d) whether in spite of cut applied
in numerous perks, these executives in
Hindustan Petroleum Corporation Ltd.
and Bharat Petroleum Corporation
Ltd. continue to get substantially higher
salaries and facilities compared with
the salaries and perks of the employees
of the Indian Oil Company; and

(e) if so, what are the main reasons
for the same?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) After Gov-
ernment takeover, it was decided, in
public interest, to rationalise the con-
ditions of service, pay scales, perquisi-
tes, etc, of the officers of the erstwhile
Burmah-Shell, Esso and Caltex com-
panies so as to bring them, by and
large, at par with the pay scales, per-
quisites and retirement benefits appli-
cable to the officers in Indian Oil Cor-
poration Itd. Accordingly, a scheme of
rationalisation was offered to the offi-
cers in July 1980, which has been ac-
cepted by them.

(b) Yes, Sir.

(¢) Under the rationalised scheme an
offer was made to every officer recruit-
ed by the erstwhile foreign companies
indicating to him his new pay grd pay
scales, perquisites and allowances that
would be admissible to him. All the
officers had accepted the offer and
thereafter their services were termin-
ated and fresh appointment letters were
issued on the new pay, pay scales, per-
quisites and allowances that would be
admissible under the rationalised
scheme.
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(d) No, Sir. The salaries, dearness
ailowance and other perks admissible
to them under the rationalised scheme
are comparable to those of the officers
of Indian Oil Corporation Ltd.

(e) In view of_ (d) above, does not
arise.

Expenditure incurred by Chairman and
Managing Director Engineers India
Limited

2114. SHRI SUSHIL BHATTA-
CHARYA: Will the Minister of PET-
ROLEUM, CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) what are the expenses incurred
by the present Chairmaa and Managing
Director towards his foreign trips dur-
ing his stay in Engineers India Limited
within last three years and on what
account; and

(b) what are the expenses incurred
on him in India?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) During the years
1978-79. 1979-80 and 1980-81 (upto
October, 1980) expenses of the order
of Rs. 1.32 lakhs, Rs. 0.63 lakhs and
Rs. 1.82 lakhs were spent by Engin-
eers India Ltd, on the foreign tours
undertaken by the Chairman and
Managing Director of Engineers India
Limited. These were mainly on
account of

(i) Business Development
(1i) Member of Indian Delegations

(iii) To oversee the progress of
various projects outside India under.
taken by Engineers India Limited

(iv) To explore the possibility of
opening offices outside Indig at stra-
tegic places

(v) To take part in Intemational
seminars| Conferences of Engineers
India Ltd.’s interest.
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(b) Expenses incurred on him in
India are:—

Year Tour, Pay &
allowances
etc.

P Be e man b hasbe b e ek b e e ————— G20, S

Rs. Rs.
i978-79 . . 23,000 69,450
1979-80 . . 29,000 75,798
1950-81 . . 16,000 36,401
(uptu October,
1930)

Switch over to gas-based plants

2115. SHRI CHITTA BASU: Wili the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
1o state:

(a) whether it is a fact that Indian
expertise on coal-based fertilizer plants
has achieved a break-through,;

(b) whether it is also a fact that
Government have decided to switch
over to gas-based plants; and

(c) if so, how do Government pro-
pose to make full use of the expertise
on coal-based fertilizer plants. already
achieved?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) and (c). The
first two coal based fertilizer plants in
India at Ramagundam and Talcher
have gone intp commercial production
in November, 1980. After these plants
are operated for some time, exeprience
would become available about the
techno-economic viability of the coal
based fertilizer plants. The decision
on setting up of more coal based plants
could be taken thereafter.

(o) In view of the availability of gas
from the off-shore fields of Bombay-
High and Bessein, Government have
decided to establish a number of gas
based fertilizer plants.
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Refugees of Indian Origin from Sri
Lanka

2116. SHRIMATI SANYOGITA
. RANE:

SHRI N. E. HORO:
SHRI HIRALAL B. PARMAR:

Will the Minister of SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether it is a fact that Sri
Lanka refugees of Indian Origin had
asked for rehabilitation;

(b) if so, details thereof;

(c) the number of Burmese refugees
awaiting settiement in the country and
the details in this regard; and

(d) the Government of India’s pro-
gramme for their seftlement and the
expenditure to be incurred thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY & REHABILI-
TATION (SHRI P. K. THUNGON):
(a) and (b). According to Indo-Sri
Lanka Agreements of 1964 and 1974,
6 lakh persons of Indian origin
alongwith their natural increase are
to be repatriatd to India. These
persons &re first granted Indian citi-
zenship after verification of their re.
cords by the Indian High Commission
in Sri Lanka and theres®er sent to
India. Such repatriates who bring
liquid assets upto Rs. 5,000 are given
relief and rehabilitation assistance
and those who bring assets between
Rs. 5,000 and Rs. 10,000 are given only
rehabilitation  beanefits according to
the existing pattern.

As on 30-9-1980, 60,376 families have
been settled in various States.

(c) A statement is attached.

(d) It is proposed to resettle the re-
patriates in various avocations such
as agriculture, non-agriculture, busi-
ness/small trade, plantations, indus.
tries etc. As the resettlement pro-

gramme is spread over a number of
years. it is not possible to indicate at
this stage the actual expenditure to
be incurred thereon.

Statement
States No. of Families
Bihar 103
West Bengal 1
Tamil Nadu 77
Andhra Pradesh 54
Tripura 5
Uttar Pradesh 2
Assam 105
Orissa 151
Kerala 2

500
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Scheme to divide Bombay High into

fa: wew A SgrEAT W ArEwe o zones

2118. st g wif wmfaa
T fafg, W e oW
FH ag FOW W/ FOM O f s

() = gwR fraes FEE
g &g

(=) afs &, &t @ @ aut

2119. SHRI RAM LAL RAHI: will
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whethey Government are for-
mulating a scheme to divide Bombay
High into two zones with a view to
ensure maximum  utilisation of its
- .« . working capacity and proper control
F A @ F@ & fAg e xeeping in view its expansion;

w fer afo A faar (b) whether the departmental offi-

3 ; cers have also made any suggestion in
- this regard; and
(F) T T IR T

el W wE auEe frgm W

(c) if so, the details thereof?

fem m g, R THE MINISTER OF PETROLEUM,
HEMICALS AND FERTILIZERS
(w) afz &, & sy =T (SHRI P. C. SETHI): (a) No, Sir.
2 L (b) No, Sir.

fafa, ara wiT oAt w19 S
(oY qro fwrasiwt) @ (%) A

(c) Does not arise.
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Enquiry committee on Gypsum based
plants

2121. SHRI RAM LAL RARI: wil
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether Government constitut-
ed any inquiry committee to look into
the setting up of new gypsum based
fertilizer plants;

(b if so, whether the Committee
has submitted any report; and

(c) if so, whether the report along-
with the facts thereof will be laid on
the Table of the House?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) No, Sir.

(b) and (¢). Do not grise.

Closing of Haldia Refinery

2122. SHRI NIHAL SINGH: Wil
the Minister of PETROLEUM CHEMI-
CALS & FERTILIZERS be pleased to
state:

(a) whether it is a fact that Haldia
Refinery has been closed due to non-
availability of oil;

(b) if so, the number of employees
rendered jobless as a result of closure
of the Refinery; and
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(c) the steps taken {o open the Re-
finery again?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) No, Sir.

(b) and (c). Do not arise.

Power shortage in Rajasthan

2123. SHRI JA] NARAIN ROAT:
Will the Minister of ENERGY be
pleased to state:

(a) what steps have been taken by
the Central Government to remove the
acute power shortage in Rajasthan;
and O

(b) whether Government are also
aware that due to power shortage in
the State there is declined trend in
the industrial production, and if so,
what action Government propose to
take in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) A number of
steps have been and are being taken
to improve the power availability in
the State. These steps include:

(i) commissioning of the new
generating capacity in the State. The
following projects are at preseat
under construction in the State.
Benefits from these will accrue in
the limeframe indicated below:—

S. Name of the Benefits during

No. Scheme et o b e b e
198085  1985-90
dew’ G
1. Mahi (H) . 140
2. Kota (T) . 220
3 Ancopgarh Canal
H) . . .. 'Y
4. Kota Extn. (T) . 420
5. Dehar Extn. (H)
(state’s share) 66 ..
6. Pong Extn. (H)
(state’s share) 70-2 .
Total . . 496-2 429
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Rajasthan will akso
get a share of power from Central
Government projects like Singrauli
Super Thermal Power Station, Baira-
Siul, Salal, Narora Alomic station
etec.

Im addition, .

(ii) with stabilisation of 2nd unit
at Rejasthan Atomic Power Pro-
ject, additional power of about
220MW (gross) would be available
in the State;

(iii) as a short.term measure,
assistance is rendered to the State
from the Central Sector Power
Station at Badarpur as well as from
the Northern Grid on day-to-day
basis depending on availability of
power. An assistance to the extent
of about 105,7 lakh units was given
from Badarpur Thermal Power
Station ty Rajasthan in the month
of October, 1980.

(b) Government is aware of the
shortage in the system and its adverse
impact on industrial production. With
the normal monsoons and regular
operation of the Rajasthan  Atomic
Power Project, it is. by and large
possible to meet the power require-
ments of the Stafe. However, this
year due to early withdrawal of the
monsoons, the State has been facing
some shortage of power. The position
further gets aggravated on occasions
when the RAPP unit also goes out.
Although some power cuts/restric-
tions have been imposed in the State
from October, 1980, it is expected that
with the stabilisation of second unit at
RAPP, the position would improve
further. .

Fertilizer plants in Rajasthan

2124. SHR] JAI NARAIN ROAT:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state.

(a) the names of the fertilizers
plants set up so far in Rajasthan; and

(b) whether Government propose to
set up a fertilizer vlant in Udaipur on
the basis of raw material available

there; if so, the details thereof and
if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM.
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) There
is, at present, one fertilizer plant at
Kota in Rajasthan.

(b) It is proposed o consider the
possibility of setting up a fertilizer
plant bhas2d on the rock phosphate
depusits  available in Jhamarkotira
(District Udaipur). However, any
definite proposal involving details such
as the location, product mix, etc. can
be formulated only after firm indica-
tions of the quality and quantity of
beneficiated rock phosphate from
Jhamarkotra have become available
for which a semi-commercial bene-
ficiation plant is being bujlt by Raj-
asthan State Mines and Minerals Ltd.

qoz ¥ A
2125. =t wee fagr swia :
=Y TATAXT wR A :

T AN WA wR qg
o A gw Far fF oo

(%) feaiw 1 s=ad, 1980
¥ A & wwwE ¥ R wi
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g8y wifame U WL “wER
gferr’ J wEwEt H O fee-fee
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# ufewr A f@e=lt @ “aee
oHAE’ FEHAL JUT GEg w@EuY
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Effect of shortage of power in Punjab
on Industry and Agriculture

2126. SHRI R. L. BHATIA : Will
the Minister of ENERGY be pleascd
to state:

(a) what steps Government propose
to take to augment the power supply
in Punjab where not only industry
but alsu agriculture are very badly hit
due to thé acute power shortage:

(b) whether the Bhakra Manage-
ment Board has alreadv warned of
bad days ahead owing to lower reser-
voir level in the Gobindasagar Dam;

(¢) whether any new thermal or
nuclear power plant will be set up
in Punjab during the current year or
thereafter; and
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b(d) % o, its capacity and
the probable time it will take to go
into gperation?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHR] VIK-
RAM MAHAJAN): (a) to (d). Pre-
sently energy requirement of Punjab
is about 15.5 million units per day
against whic the availability is gbout
14.5 million units per day. In order
to cover the marginal energy deficit
and peak demand the statg has intro-
duced certain restrictions like roster-
ing of feeders  restricted hours of sup-
ply to non-continuous process indus-
tries etc. This yeay the South West
Monsoon was poor in the Northern
Region and consequently th* in-
flow inty; the Bhakra and Pong
reservoirs wére below average. The
Bhakra Beas Management Board has.
therefore, appraised the participating
state Governments namely  Punjab,
Harvana and Rajasthan abcut the
power deficit conditions in the coming
months, Stress has, therefore, been
given to maximising generation at
Bhatinda thermal power station by
undertaking repairs/improvements jn
the plant and equipments, by arrang-
ing adequate quality and quantity of
coal to fully meet the higher demand
of thcermal power stations.

As a long term measure, additional
generaling capacity is proposed to be
added in the State. The {followirg
projects are presently under construc-
tion in the State:

Benefits dur'mgﬁ i
1980-85  1985-90
e QUW) OfW)
1. Shanan Extn. 50
(Hydro)
2. Mukcnan ((Hy-
90 1y
3 Anandpur Sahib
%z (Hydro) 134 ..
4. Roper (Therm 1]) 210 210
PSI Dehar Extnb(H Y-
dro) Punja ’s share) 158- 40
6. Pong Hy-

. dro) (Punjab’
© share) . 29-88

PP >

Total . 672-28

327:00
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With the commissioning of the above
projects the installed generating capa-
city in the state would increase to
2216 MW by 1985 with a capability
to meet the peaking demand of 1590
MW. Besides, shares will be available
from Singraulj Super thermal power
project, Badarpur Extension, Narora
Atomic power statioff, Baira Suil and
Safal Hvdry electric projects to the
various states of Northern Region in-
cluding Punjab to augment the power
availabiiity in their systems. The
Punjab Government have also pro-
posed Thein Dam project with a capa-
cily of 480 MW and UBDC II project
with a capacity of 45 MW. These pro-
jectsThave been cleared by the Cen-
tral Electricity  Authority and arc
awaiting the sanction of the Planning
Commission and benefits from these
projects would be available during
the period 1985-90.

Development of skid mounted working
unit by ONGC.

2127. SHRI JANARDHANA POO-
JARY: Will the Minister of PETRO-
LEUM. CHEMICALS AND FERTILI
ZERS be pleased to state:

‘ay whether ONGC has developzd
ski¢ mounted working unit; and

(hY if so. what are the preposals
with Government to manvufacture units
an Jarge scale?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR] P. C. SETHI): (a) No, Sir.

() Does not arise.

Agreement between Kuwait and India
on Oil Exploration

2128. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether India and Kuwait have
agreed ¥ cooperate in the field of oil
including oil exploration, as a result

202

of the talks held during the wvisit of
the Amir of Kuwait in September thig
year; and

(b) if so, the details in this regard
indicating the nature and extent of the
technical know-how and skill to be
exchanged between the two countries?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) and (b).
During the visit of H, H. the Amir of
Kuwait to India in September, 1980,
the Prime Minister and H. H. the Amir
piaced particular emphasis upon the
importance of energy not only in re-
gard to their national economies, but
also in th,e global context. As such,
they felt that possibilities of increas-
ed cooperation between India and
Kuwait in the area of oil, its explora-
tion, cxrloitation, conservation and
substitution and in the field of petro-
chemicals hold out promises of mu-
tually beneficia] cooperation. Specific
possibilities in this regard would be
furthey pursued at ministerial and
official tevels.

Malaviya Committee Report for sepa-
rate Ministry for Oil Exploration

2129 SHRI P, RAJAGOPAL NAI-
DU: Will the Minister »f PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether Malaviya Committee
report recommended a separate Minis-
ty for oil exploration; and

(b) if so, whether Government are
going to organise that Ministry?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRI P. C. SETHI): (a)
Yes, Sir.

(b) The Recommendation was
considered and was not accepted. At
present there is no proposal under
the consideration of the Government
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of India to set up a separate Minis-
try for Oil Exploration.

Set back to Dandakaranya Projeet

2130. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of SUPPLY
AND REHABILITATION be pleased
to state:

(a) whether there was set bLack in
Dandakaranya Project due to deser-
tions; .r

(b) if so, whether it wag made up;
and

(c) the number of families can yet
be settled in that project area?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI P. K. THUN-
GON): (a) and (b). Yes, Sir.

(¢) The number of families that
can still be settled is about 6,500.

Quantity ang Value of Coal imported

2131. SHRI JYOTIRMOY BOSU:
Will the Minister of ENERGY be
pleased to state:

(a) total quantity and value of
coal import year-wise from 1975-76
to 1979-80; and

(b) factorg responsible for rise or
fall in coal production?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHR] VIKARAM MAHAJAN): (a)
Coking coal has been imported by
Steel Authority of India Ltd. as
follows:

Year Quantity
1978-33 1,20,000 tOnne;
1979~ 10,42,700 tonnes

No coal was imported before 1978-
79. The total value of coking coal

imported during the above 2 years is

approximately Rs. 75 crores.

(b) Coal production is affected by
the availabiity of various inputs,
such as power, explosives, cement,
steel etc, and the law and order and
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industrial relation situation. Produc-
tion has been increasing since Janu-
ary, '80. as a result of a number of
steps taken which included higher
priority  for allocation of power to
the coal mines, controlling absen-
teeism, Liaison with State Govern-
ments to improve the law and order
in the coal mining areas of Bihar,
Bengal, import of explosives etc.

@ da ¥ qw fagn daw @ oewAt
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Damage of Production Deck in Bom-
bay High

2133. SHRI CHINTAMANI JENA:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that the
damage suffered by an off-shore pro-
duction deck in the Bombay High
off-shore oil field might cause a set-
back tg the Oil ang Natural Gas Com-
mission’s hope; and

(b) if s0, to what extent it is going
to effect the output during 1980-81?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a)
and (b). Assuming that reference is

with regard to the damage of the
platform SA Deck, it is stated that
the damage hags been repaired and
it is not going to effect the crude
production target for 1980-81 of 5.3
million tonnes which will be main-
tained.

Fertiliser Production

2134. SHRI B. V. DESALI:

SHR] JANARDHANA POO-
JARY:

Will the Minister of PETROLEUM,
CHEMICALS AND  FERTILIZERS
be pleased to state:

(a) whether a phenomenal increase
in fertiliser production which was
expwected to be accomplished as a ge-
sult of numerous steps being taken
by the Government on a war footing
has not yielded good results;

(b) if so, what are the main rea-
sons for the same;

(c) to what extent there was a
monthly increase in the production
of fertilizers;

(d) whether according to the Gov-
ernment’s expectations monthly pro-
duction was estimated at 86,000 ton-
ues of nitrogen or roughly two lakh
tonnes of urea;

{e) whether the main factor res-
ponsible for not achieving the target
is continuous Assam agitation; and

(f) what are the other steps being
taken to increase the production as
per original targets?

THE MINISTER OF STATE FOR
PETROLEUM, CHEMICALS AND
FERTILIZERS (SHRI DALBIR
SINGH): (a) to (d), The production
of fertilizers has steadily increased
from July, 1980 onwards as a result
of the steps taken by the Government
to augment supplies of feed-stock and
inputs. The monthly production from
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July, 1980 onwards is indicated be-
low: —

DECEMBER 2, 1980

Month Production
in*o00
tonnes of
Nitrogen
July, 1980 . . . . 127
August, 1980 . . . 1553
September, 1980 . . 18102
QOctober, 1980 . . 190° g

(e) and (f) The production of fer-
tilizers has been seriously  affected
in 1980-81 due to a number of fac-
tors such as power cuts/restrictions,
disruption and stoppage of feedstock
supplies to a number of fertilizer
plants in the wake of the Assam agi-
tation, labour problems, etc. How-
ever, the position has recently shown
improvement. Power cuts/restrictions
have been removed by all State Gov-
ernments and alternative arrange-
ments have been made to supply
feedstock to most of the fertilizer
plants which suffered production
losses in the past on this account.
However, in view of the direct and
indirect effects of the Assam agita-
tion, there are still shortfalls in the
supply of feedstock to some fertili-
zer plants.

Proposal of Coal India Limited and
Singareni Collieries

2135. SHRI B. V. DESAI: Will the
Minister of ENERGY be pleased to
state:

(a) whether Coal India Limited
and Singareni Collieries Company
Limited propose to invest nearly Rs.
3500 crores during the period upto
1984-85; and

(b) if so, the details of the pro-
posed scheme?

THE MINISTER OF STATE IN
THE  MINISTRY OF ENERGY
{SHRI VIKRAM MAHAJAN): (a)
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and (b). Coal India Ltd, and Singa-
reni Collieries Company have a pro-
gramme to increase coal production
from 103.93 million fonnes in 1979-80
to 165.00 million tonnes in 1984-85.
The size of investment during this
period is under finalisation.

CIL’s Proposal to Introduce Automatic
Price Variation Clause

2136. SHRI B. V. DESAI: Will
the Minister of ENERGY be pieased
to state:

(a) whether the Union Govern-
ment have turned down the Coal In-
dia’s proposal for introduction of an
automatic price variation clause in
the coal price structure;

{(b) if so, what was the main rea-
sons put forward by the Coal India
for this proposal;

(¢) what were the main reasons
for the production of the proposal;
and

(d) what are the other measures
being suggested by the Union Gov-
ernment to meet their demand?

THE MINISTER OF STATE 1IN
THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN): (a)
No, Sir.

(b) The CoalIndia has suggested
that as the coal prices are fixed by
the Government taking into consi-
deration the cost of production at a
particular point of time, which
veries over a period of time on ac-
count of the increases in the cost of
inputs, unless there is an automatic
scalation for increase in the price of
coal bhased on consumer index price
and whole-sale price indices of items
related to inputs in coal industry and
increase in wage cost, the price fixed
by Government becomes unrealistic.

(c) Does not arise,

(d) The revision of coal prices is
engaging the attention of Govern-
ment.
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Agreement with USSR to Develop
Coal Mines

2137. SHRI B. V. DESAI:

SHRI PHOOL CHAND
VERMA:

SHRI BALASAHEB VIKHE
PATIL:

SHRI BHIKU RAM JAIN:

Will the Minister of ENERGY be
pleased to state:

(a) whether agreement has been
reached with the Soviet Union for
the production of nearly 20 million
tonnes of coal and development of 12
milliop tonnes coking coal project
with washeries and captive thermal
power stations in the Jharia Coal-
field;

(b) if so, when the agreement was
signed;

(c) what are the main features of
the agreement;

(d) the total cost of expenditure
involved;

(e) to what extent the Soviet Gov-
ernment will help; and

(f) when the work on the imple-
mentation of the agrecement is likely
to be signed?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN): (a)
to (e). Yes Sir. A working program-
me of cooperation between India and
USSR in the field of Coal Industry
was signed on 31-10-1980, The agree-
ment inter olia provides for technical
assistance in the development of
Jayant Opencast mine in Singrauli
coal-field for production of 10 million
tonnes|annum, sinking of shafts for
development of a 2.8 m.te. capa-
city mine in Jhanjra in Raniganj
and cooperation for developing 12
million tonne coking coal project in
Jharia coalfield. The total expendi-
ture involved in these projects can
be known only after the various fea-
sibility reports have been prepared.

(f) The agreement for preparation
of recommendations for achieving 10
m.te. production per annum at
Jayant Project has already been
signed. (The contract with regard
to Jharia coalfield is expected to be
signed in 1st Quarter of 1981). .

Production of Haldia Fertilizers

2138. SHRI RAM VILAS PASWAN:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether it is a fact that the
Haldia Fertilizer Plants were to
start production in October, 1979 but
all the units excepting the ammonia
plant are lying idle;

(b) the loss suffered as a result
thereof; and

(c) the measures taken by Gov-
ernment to commission the plants ex-
peditiously?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) The
Haldia Fertilizer Project was mecha-
nically completed in November, 1979,
but the plant could not start produc-
tion because of the inability of the
West Bengal State Electricity Board
to supply the required quantum of
power.

- (b) The value of loss of production

at 80 per cent of the installed capa-
city at current international prices
works out to around Rs, 100 crores
per annum.

(c) A 20 M W captive gas turbine
is being provided for the plant.

Issue of Industrial Licences/Letters
of Intent fo Pharmaceutical Industry

2139. SHRI R. K. MHALGI: Wwill
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) how many industrial Ticences,
and how manv letters of intent were
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jssued to the Indian Sector of Phar-
maceutical Industry for manufactur-

ing drugs during the last three years;

(b) out of these, how many licences
and letters of intent were issued to
public sector enterprises;

(¢) how many of the above were
not utilised by the Indian Sector; given
separate figures for private and public
sector units; and

(d) which were the drugs covered
by these licences and letters of in-
tent?

THE MINISTER OF STATE FOR

PETROLEUM, CHEMICALS AND
FERTILIZERS (SHRI DALBIR
SINGH): (a) 76 Industrial Licences

and 139 Letters of Intent fcr the ma-
nufacture of bulk drugs were issued
to the Indian Sector of Pharmaceu-
tical Industry during the last 3 years
ie, 1977.78 1978-79 and 1979-80.
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{(b) Of these, 8 Industrial Licences
and 3 Letters of Intents were issued

to public sector enterprises.

(¢) 16 Industrial Licences granted
to Indian Sector Companies remained
unimplemented. No such unimple-
mented Industrial Licence  pertains
to Public Sector Companies,

(d) Letter of Intent is simply an
offer for the grant of an Industrial
Licence with certain conditions. If
the company ac¢cepts the conditions,
the Letter of Intent is converted into
an Industrial Licence, otherwise, on
the expiry of validity period, i{ lap-
ses. Therefore, the question of giv-
ing the names of drugs covered by
unimplemented letter of intent does
not arise. The drugs covered under
unimplemented Industrial Licences
are given in the attached statement.

Statement

Names of Drugs covered under unimplemented industrial Licences

Sl. No. Name of the Company Name of the item
——— — i
1 2 3
—— - ——— — —_——
1 M/s Chemical, Industrial & Pharmaceutical Triamcinolone.
Laboratory Limited.
2 Do. . . Carbenexolone  Sodium.
8 MJs Unichem Laboratories Ltd. +  Mebendazole.
4 5 Alembic Chemical Works Co. Limited  Erythromycin.
5 s» Mac Laboratories Pvt. Limited Clipizide.
6 s»  New Drugs (Ind ) Limited . . (i) Parahydroxy Benzoic & its esters.
(ii) Sodium Para amino salicylate.
(iii) Glibenclamide.
(iv) Metronidazole.
% ,, Amar Dye Chem Limited . . (i) Salicylic Acid.

(i) Acetyl Salicylic Acid.
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pom——

[ ——, -~ S

1 2

8 M/s. Ranbaxy Laboratories Limited
9 .»  Mac Laboratories Pvt. Limited
10 ,» IDL Chemicals Limited

18 ,»  Dolphin Chemicals Limited

12 5  IDL Chemicals Limited
-y
13 »  IDL Chemicals Limited
14 ,»»  Atul Products Limited
15 »  IDL Chemicals Limited § -
16 ,»  Standard Pharmaceuticals Limited

Nitrazzpam.
Clonidine Hel.

(i) Mebendazole.
(i’) Aminophylline, Theophylline,

(iti) Nitrazepam.
Ethambutol Hcl.
Metoclopramide.

(i) Nitrofurfura] Diacetate.

(i1) Orphendrine.

(iii) Diph=nhydramine.

(iv) Ethyl Amnio Caproic Acid

Tolbutamide.
Oxytocin.

Erythromycin.

Chandrapura Thermal Power Station

of D. V. C. a Sick Unit

2140, SHRI R. K. MHALGI: Will
the Minister of ENERGY be pleased
to state:

(a) whether it is true that the old-
est and biggest Termal Power Station
of the Damodar Valley Corjoration at
Chandrapura (Bihar) is a sick Unit;

(b) is it true that the Power Sta-
tion ig generating power only 73 per
cent of its installed capacity during
the last 12 months;

(¢) what are the reasons for under
utilisation of this power plant; and

(d) what steps Government are
taking to improve the situation and
when the power generation efficiency
of the plant would actually increase
as a result of these proposed mea~
sures?

THE MINISTER OF STATE 1IN
THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN): (a)
and (b). The Chandrapura Thermal
Power Station, consisting of an ag-
gregate installed capacity of 780 MW,
is the largest thermal power sta-
tion of the Damodar Valley Corpora-
tion. It is true that the power sta-
tion has had a capacity utilisation
factor of 37 per cent during the one
year. Although the Plant Load
Factor is low, the unit is not consi-
dered as sick.

(c) The reasons for the low capa-
city utilisation was some major out-
ages due to boiler tube leakage Ro-
tor Earth Faults, ete.

(d) DVC is constantly in touch
with the manufacturers for ensuring
better performance of the boilers.
Time bound programme for overhaul
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of sub-systems, ID fans, coal mills
feed, water pumps and control devi-
ces has been introduced.

Expert teams are also being sent
to thermal power stations to identify
problems of low  generation. The
report of the team of British experts
which investigated the CTPS in June
this year has been received and is
under examination. Generation in the
DVC is showing signs of improve-
ment,

Piferage of Lubricating Oil from
1.0.C. Pipeline of Mandi—Madras

2141. SHRI R. K. MHALGI: Will
the Minister of PETROLEUM, CHE.-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether the inquiry in the re-
porteq pilferage of lubricating oil
from IOC pipe line from Mandi 1efi-
nery to the Madras Port is over.

(b) if ves, are any officials of the
IOC involved in the vilferage;

(c) has the inquiry revealed how
and where the lubricating cil was
being disposed of; and

(d) whether the pilferage was
worth a lakh of rupees “er day, or it
was more than one lakh alsc?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHD: (a)
Yes, Sir,

(b) During the course of inquiry,
no definite proof as to the collusion
of Indian Oil Corporation officials in
the matter came to light.

-

(¢) The scope of the inquiry was
to locate the places of pilferage and
suggest remedial measures to put a
stop to pilferage activity.

(d) No, Sir. It was estimated that
loss on account of pilferage was of
about Rs. 27.8 lakhs and Rs. 8371
lakhs during 1978-79 and 1979-80.
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Total Demand of Power in West
Bengal after Sixth Five Year Plan

2142. SHR; AMAR ROYPRA.-
DHAN: Will the Minister of
ENERGY be pleased to state:

(a) what would be the total de-
mand of power after the Sixth Plan
period in West Dengal;

(b)y what would be the total defict
of power in West Bengal and parti-
cularly in North Bengal after Sixth
Plan period: and

(¢) what are the power project that
are going to be taken up in. West
Bengal and particularly in North
Bengal to meet the deficit of power?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN): (a)
The Working Group on Power Deve-
lopment which was set up by the
Planning Commission to recommend
the power programme for inclusion
in the Sixth Five Year Plan 19380-
85 has tentatively estimated the de-
mand for power in West Bengal at
the end of the Sixth Plan period i.e.
1984-83 (excluding the demand com-
mitted to be met by D.V.C.) as fol-
lows: —

Peak demand 1540 MW

Enei1gv requirement 1316 M:llion Unit

(b) According to the projections
of the Working Group, the Power
availability based on satisfactory per.
formance of projects sanc-
tioned and under construction
in the region is expected to
be adequate to meet the de-
mands in West Bengal at the end
of the Sixth Plan period. The inter-
connection between the North and
the South Bengal systems is planned
to be strengthened adequately by the
end of the Sixth Plan which would
improve significantly the availability
of power to North Bengal.
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(¢) The following projects are vre
construction in West Bengal:—

sently under various stages of

S.No. . Name of the Project Total Installed Benefits
Capacity. likely to be
added during
1980-85
— — > . a PO VU SR SR G G S > =
1. Jaldhaka (H) 24 8 MW
2. Raman 1I (H) 44X 125 50 MW
3. Santaldih (T) 4th Unit 2120 120 MW
4. Bandel (I') Extension 1210 210 MW
5. Kolaghat {T) 4210 Gy MW
6.=D.P.L. Extension 1110 1o MW
7. C.LS.C. 4 Go 2460 MW

Oi these, Jaldhaka and Raman-Il
Hydro-electric Projects are located in
North Bengal. In addition, West
Bengal will get a share of power from
Farakka Super Thermal Power Station
being set up at Farakka by the Central
Government and the Chukha Hydro-
electric Project under construction in
Bhutan from which  surplus power
will be available to India.

Setting up of Joint Projects by India
and Kuwait

2143. SHRI G. Y. KRISHNAN:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS

be pleased to state:

(a) whether any discussion have
taken place between India and
Kuwait to discuss the possibilities of
setting up joint projecis in India in
Petro-Chemicals, Fertilizers;

(b) if so, whether z2ny lelegation
from Kuwait hag also visited India
recently; and

(¢) if so, the details regarding the
decision taken thereon?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRI P. C. SETHI): (a)

to (c¢). During the recent vicii of H.
H. the Amir of Kuwait to India in
September 1980, the Prime Minister
and H, H. the Amir felt that there
were possibilities of increased  Co-
operation between India and Kuwait
in the various fields including Petro-
Chemicals ete. Specific proposals in
ithis regard would be pursued at Mi-
nisterial and official levels.

Setting up of Joint Projects in Power
by India and Kuwait

2144. SHRI G. Y. KRISHNAN:
Will the Minister of ENERGY The
pleased to state:

(a) whether any discussion have
taken place between India and Ku-
wait to discuss the possibilities of
zetting up joint projects in India in
power;

(b) if so, whether any delegation
Zrom Kuwait has also visited India
recently; and

(¢} if so, the details regarding the
decizion taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN): (a)
During the visit of H.H. the
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Amir of Kuwait to India, some dis-
cussion took place for further im-
proving of economic and trade ties
between India and Kuwait. Discus-
sions were also held between the
Kuwaiti Minister of Commerce and
Industry and our Commerce Minister.
The two Ministers agreed to consider
the possibilities of setting up of joint
venture projects in India with Ku-
waitj financial collaboration in certain
core sectors including the power sec-
tor. It was agreed that a high-
powered technical team from Kuwait
could visit India to explore the pos-
sibilities in this regard,

(b) A high-power technical team
has not yvet visited India.

(¢) Does not arise.

Supply of Kerosene and Diesel

Madhya Pradesh

to

2145. SHRI ARVIND NETAM: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

Name of the month
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fa) the diesel and kerosene quutas
demanded by Madhya Pradesh Gov-
ernment for the second and fourth
quarter of 1980;

(hb) the actual quantity of these
commeodities made available to the
State; and

(¢) the difference between the al-
Incation and the supply made”

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Both during
the second and fourth quarters of
1980, the Government of Madhya
Pradesh had Intimated the State's mi-
aimum monthly requirement of”high
speed diesel (HSD) and kerosene as
broadly 40,000 Metric Tonnes and
20,000 Metric Tonnes respectively.

(b) and (c). The details of alloca-
tions and sales of HSD and kercsene
in respeet of Madhya Pradesh for the
period April—June, 1980, and October
1980 and allocations for November,
1980 as also sales (from 1—15 Novem-
ber), are as under: —
in  Metric

(Figures Tonnes)

High Speed Diesel Kerosene

D S e e S Sy S

o S e e e —b »

April, 1980
May, 1980
June, 1980

October. 1980

November, 1980

Allocation Sales Allocation Sales
e b e W e b b b e e b 2 e b
38000 35163 15889 13811
38000 36322 16500 13876
32150 29810 16490 14712
33000 34685 16461 16485
45400

19345 16390 7478
(Upto 153$Nov.) (Upto 15th Nov.)

During the second quarter of 1930,
ithe sales of both diesel and kerosene
were somewhat lower than the allo-
cations on ‘account of transportation
constraints caused by inadequate

availability of tank wagons. In the
fourth quarter, the sales have been
more or less in line with the alloca-
tions.
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Coal stock position in each power plant
2146. SHR] NIREN GHOSH. Will the Minister of ENERGY be pleased
to state the present coal stock posi tion in each power plant?

THE MINISTER OF STATE IN THE MINISTRY OF ENERGY (SHRIJ
VIKRAM MAHAJAN): A cstatement showing the present coal stock posi-
tion in major power plants is annexed.

Statement

The latest coal stock position at the major Therma! Power Stations as on 26 11 1980,

-— s

S. No. Name of TPS Present coal stock position Remarks.
PP W — Gy — T & e — e e, e e Bt B B o, B, S, Bt
Tonnes No.of Date
days
T N NPRS SO N S ~ D et el e e e e
| S W 2 3 4 5 6

NORTHERN REGIONS :

Delhi
1. Badarpur . . . 9407 2 26-11-80
2. DESU (I.P. Stn.) . . 12442 4 26~11-80
H aryana
3. Faridabad . . . 2680 2 26-11-80
4. Panipat . . . 7984 5 23-11=80
Punjab
5. Bhatinda . . . 5686 2 20-11-80
Uttar Pradesh
6. Harduaganj ‘A' . . . * .. . *Power House
closed.
7. Harduaganj ‘B & ‘G° . . 13619 3 25-11-80
8. Kanpur (RPH, . . . 8616 9 25-11-80
9 (i) Obra ‘A’ . . . 25533 5 25-11-80
(ii) Obra ‘B’ . . . 64022 13 25-11-80
10. (i) Panki . . . 370 1/2  25-11-80
(ii) Panki Extn. . . 11006 5 25-11-80
11. Renusagar . . . 25741 9 17-11-80
WESTERN REGION
Gujarat
12. Ahmedabad . . . 20488 7 24-11-80
13. Dhuvaran . . . 1190 1 21-11-80 Miiirily using  fuel
14. Gandhinagar . . 6691 3 21-11-80

15. Ukai . . . 33791 7 21-11-80
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1 2 3 4 5 6
Maharashira
16, Bhusawal . . . 15714 5 24-11-80
17, Chola . 4254 4 1-11-80
18, Koradi 57800 8 24-11-80
19. Nasik 17201 3 24-11-80
20. Paras . 16292 13 24-11-80
21. Parli . 12428 13 24-11 8o
22. Trombay . 47914 20-11 80
Presently using fuel
23. Khaperkheda . . 28921 26  24-11-80 oil & gas.
Madhya Pradesh
24. Amarkantak 42912 12 2111 80
25. Korba ¥30004 40 21.11-80
26, Satpura 31641 8 2i1-11-80
SOUTHERN REGION
Andhra Pradesh
27. Kothagudem 130419 22 2:-11-G0
28. Ramagundam 15159 12 22-11-80
2g. Vijaywada 31075 12 23-11-80
Tamil Nadu
30. Basin Bridge 10133 10 24-11-80
31. Ennore 130563 33 24-i1-80
32, 'Tuticorin 392162 157 16-11-80
EASTERN REGION
Bilar
33. Barauni 14120 14 16-11-80
34. Patratu 61725 12 20-11-80
D.y.C.
35. Bokaro . 125060 50 16-11-80
36. Ghandrapura . 159891 36 20-11-80
47, Durgapur . 24374 10 20-11-80
Orissa
39. 'Talcher 63732 32 22-11-80
West Bengal
59. Bandel . . 24-11-80
40, QCalcutta 10529 33. 21-11-80
4t. Durgapur (DPL) . 31431 15 16-11-80
42, Santaldih 1363 1/2  24-11-80
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Deposit of Lignite Coal in Kalol in
* North Gujarat

2148. SHR] R. P. GAEKWAD: Will
the Minister of ENERGY be pleased
to state:

{a) whether Government are aware
that Indian Institute of Reservoir
Study has identified massive depo-
sits of lignite coal in Kalol in North
Gujarat;

(b) whether it is a fact that these
deposits are lying several hundred
metres below the ground level in
Horizon 9 and 10 in Kalol, around
the well 135, which was considered
dead;

(c) whether it isa fact that through
a method known as “in Situ gasifica-
tion”, the deposits can be gasified and
their two properties viz. raw gas and
liquor, could be isolated and that this
isolated gas rumning into billions of
cubic metres could be used for gene-
ration of power; and
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(d) in v1ew oi (@), (b), (c) d»
Governmeént prapose considering tak-
ing immediate steps for exploratica of
these deposits to help relieve energy
crisis facing Gujarat at present?

THF. MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (d).
The information is being collected and
will be laid on the Table of the House.

Scheme to end Artificial Scarcity of
Coal to bring down Prices

2149. SHRI ARJUN SETHI. Will
the Minister of ENERGY be pleased
to siate:

(a) whether Government have
framed any new scheme to end the
artificial scarcity of coal and bring
down prices by increasing its avail-
ability; and

(b) if so, the details regarding she
scheme of Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK.
RAM MAHAJAN): (a) and (b).
With a view to pass on the benefit
of the increased coal availability,
following improved coal production,
to the consumers was decided that
non-coking coal from certain identi-
fied rmines having large  pitheads
stocks will be put on sale wihout
any restrictions from 1.9-80. Cok-
ing coals have been exclud-
ed from the purview of the
scheme. Under this scheme consumers
of lower grades 6f coal can approach
the coal companies directly and get
their requirements of coal. The only
condition being that coal so allocated
will have to be lifted within 7 days.
It has also been decided, with a view
to bring down the price of soft coke,
that dumps would be established in
various states so that the availability
of soft coke would increase bringing
down the price. As a experimental
measure it has been decided to estab-
lish soft coke dumps initially in U.P,,

DECEMBER 2, 1980

Written AnsWers 228
Havyana, Punjab, Gujarat, Himachal
Pradesh and-3 Hard Coke dump 1in
Tamil Nadu.

Recommendation of Working Group
regarding Cinemas

2150. SHRI BHIKU RAM JAIN:
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state:

(a) whether it it a fact that the
Working Group on National Film
Policy had recommended increase in
the number of cinemas in ihe coun-
try;

{b) whether the Government pro-
pose to make available institutional
finance through banks and public
financial institutions on a liberal scale
for theatre construction; and

(c) f so, the details thereuf?

THE DEPUTY MINISTER OF IN-
FORMATION AND BROADCASTING
(KUMARI KUMUDBEN M. JOSHI):
(a) Yes, Sir.

(b) and (c). Various alternatives for
making available institutional finance
through banks etc. are being explored
in terms of the recommendations made
by the Working Group an National
Film Policy.

T.V. Centre ang Film Stodio in' MLP.

2151. DR. VASANT KUMAR PAN-
DIT: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether a memorandum was
presented to the Minister of Informa-
tion and Proadcasting at Bhopal in
July, 1980 demanding setting up of a
Television Centre and a film studio
at Bhapal or any suitable location in
MP;

(b) whether there is also a demard
tEt the documentary and feature
films should be produced in Madhya
Pradesh to give local artist ap oppor-
tunfty to show their talent; and-
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(c) what are the reactions of the
Government to the above proposals?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFOR-
MATION AND BROADCASTING
(KUMARI ‘KUMUDBEN M. JOSHID):
(a) and (b) There have been sugges-
tiong from various quarters for setting
up a TV Centre and film studio at
Bhopal or other location in M.P. and
for production of documentary films in
that State.

(c) A proposa) to set up a TV centre
at Bhopal was included in the Draft
Sixth Plan proposals (1980—85). The
implementation of the Scheme will,
however, depend on the approval of
the Plan, availability of resources and
relative priorities.

The setting up of film studios con-
cerns the State Government and the
private sector. The Films Division has
produced a number of documentary
films on Madhya Pradesh, and two
more are on its production programme.
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' ¥ ArRfar &w@r

(7) aw feem F= & f&Q
g A wArewT @ gfwer
T fygs fro @ w1 TR
fear &

e w gl G ) aE W
gAfagi #1 w&aA

2154, Mo Fse FAT wearad ¢
#7 a@fevaw, TW@T WY IAE
Y qg AW FT FAT FGA
f& - :

(%) 71 Toeam ® gl
# wehe w0 R

(@) = fufs & fawed &
faw a9 av & 7 wew 7 f&R
fast & gher dw wofew wmwEfor
feg o &1 faa & 5 W

() @ cofed & wEeT &
dig ¥ Fa1 FWE qERN W™ g 7

Wfean, WET W AW
war (W werw wE ASY) ¢ (F) S,
g 1 Tomw F el § &
qF #t W F g9 fred TwEy
gars #r o @ :
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(@) Tomgm@ & ST w@El X
agi A= wwfegi gra ad 1980~
81 ¥ W ;AT W N ¥
& faaw fagw fFd o & g
R g

(7) swm wefw Afy &
AER AT FHGE Al A AT
Tfaaw SRl A gy St
F 259 wagfaa wfaal/aagfaa
srafaai & f48, 25 afawa aermR
waet & a3, 10y fawem
afrdt ¥ @, 109, T@ 0¥
qz ¥ wEr &fwl Y ofqdi ®
fa2 v 30 wfqma =mfe AmER
qr 3| & fau srefem &

Tqo Qo Yo FT =<t
frafm awg &4 ¥ g9faa @
TR waEl ¥ famow gra gEEE
FEifaq @ F AW § A9T €EG
a9 wwfagt gro afsa ww= gfafa
g IR AT AT § |

IrweqA ¥ @law aw * Ay aa@mn

2155. NYo fssr ATl venaa
FIr qafwas, Ta@A WL I
HeAY TR A FW F
=

(%) 7 voerw § @ftw &
F wogrd F 9T AMH  F FATAAT
g =k

(&) Tar @y "wifaq egq@l 7
wamy w3 foar w § A afe g, @
7 Jedy gfadeT qAT =@ 9 @I
Frgan ?

Wifeaw, wwA Wit Saw
WAl (st www oW ¥Y)
(¥) Toogm & SOewT &9 *F
gt wm & griR-FEaS &
fod wenfom qwanr mr & awnfy
™ X Wit qw grig-enE
F afufeas werd &1 qar a@lY
S

(@) 99 weafum w@ml &
yfrws aqewr gaigEwm AR
aft-gram gawut & gra fear
ST oFF ® | ¥ I Ewfaw sl
9T IO qaeer WY 5T @ &
s fFd T owiwEt F s Oy,
fafws st § 17 F¢ @R U
g, fms ofommass & @12
gfo® @ F @ am g AR
¢ § T F wfowe @O & dda
far & 1 == Fmw gud g€ awAwl
F g qEeg gEee 5 oW @

g

Cash Dbles to D.P.s, Repatriates and
Migrants

2156. SHRI A. T. PATIL: Will the
Ministey of SUPPLY AND REHABI-
LITATION be pleased to state:

(a) how many displaced persons,
repatriates and migrants are being
paid cash doles, as on 31st October,
1980;

(b) the "amount spent from 1st
April, 1980 to 31st October, 1980 on
such cash-doles and what amount will
be required to be spent on cash doles
till 31-3-81; and

(c¢) schemes being implemented to
reduce the payment of cash doles?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY ANpD REHA-
BILITATION (SHR] P. K. THUN-
GON): (a) to (c). Information 18
being collected and will be laid on the
Table of the Sabha. "’
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Drilling in Kasargod Offshore

2157. SHRI A. NEELALOHITHA-
DASAN: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether the drilling in Kasar-
god offshore has been stopped;

(b) if so, what are the reasons for
its stopping and when it may begin
again; and

(c) if not stopped, the progress in
this direction?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Yes, Sir.

(b) The ONGC drilled a well (No.
KG-1-1) in the Kasargod offshore struc-
ture during April-May, 1980 to a depth
of 2070 metres. The well proved dry
as no oil/gas was found. However,
the information gbtained from this well
is being studieq by the ONGC with a
view to analyse future prospects of
the area.

(¢) Does not arise.

T.V. Centre at Trivandrum

2158. SHRI A. NEELALOHITHA-
DASAN: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether the transmitter and
the associated equipments for the
T.V. Centre proposed to be set up at
Trivandrum have been obtained; and

(b) a detailed report of the progress
of work done so far?

THE DEPUTY MINISTER OF IN-
FORMATION AND BROADCASTING
(KUMARI KUMUDBEN M. JOSHD:
¢a) and (b). An order for the purchase
of the transmitter has been placed. An
order fnr associated equipments is
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under process. The site for the TV
Centre has been t1aken over and the
building plan has been developed.
Preliminary estimates for civil works
are being framed.

Utilising of Installed Capacity of
Travancore Titanium Products Ltd.

2159. SHRI A. NEELALOHITHA-
DASAN: Will the Minister of PETRO.
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) the reason for not utilising the
full instaled capacity in the Travan-
core Titanium Products Limited;.

(b) whether Government are hav-
ing any type of supervision of con-
trol over the Kerala Government
Public Undertaking;

(¢) if so, give details thereof;

(d) whether Government have taken
any step for enabling the full utili-
sation of the installed capacity in the
Travancore Titanium Products Limit-
ed;

(e) if so, give details thereof; and

(f) if not, whether Government
now propose taking such steps?

THE MINISTER OF PETROLEUM.
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI);: (a) The com-
pany have reported that full utilisation
of the installed capacity could not be
attained due to equipment bottlenecks
at gifferent process stages, The com-
pany have taken steps to install ba-
lancing equipments as a result of
which production has gone up this year
and is expecteq to touch 11,000 tonnes
by the end of 19”0 as against 3 pro-
duction of only 8381 tonnes in 1979.

(b) No, Sir.

(c) to (f). Does not arise.
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Percentage of Loss im Transmission of
Electricity

2160, SHRI A. A. RAHIM: Will
the Minister of ENERGY be pleased
to state:

(a) what is the percentage of loss
in transmission of Electricitv, State-
wise;

(b) how do they comvare with the
percentages in other countries :and

(c) what steps are being taken to
improve the situation?

PHE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN). (a) The per-
centage of transmission ang distribu-
tion losses and energy unaccounted
for in various States'U.Ts. of the
courtry during the year 1978-79  is
given in Statement-I appended to
this answer

(by The percentage of T&D losses in
few European and ESCAP countries
for the year 1976 may kindly be seen
in the appended Sta‘>ment-II.

(¢* The State Eleciricity Boardg are
taking up system improvement sche-
mes wi‘hin the preveiling consiraint
of the resources, However, following
guide-lines have been jssued by the
Central Electricity Authority to the
State Electricity Boards.

(©) Formation of a special set up
in each Eleciricity Board to identify
the "weak areas.

(i) Electricity Boards to initiate
rilet system studies for distribu‘ion
planning and make endeavour to co-
ver not only the primary distribu-
tion and [.T. net works, but also the
associateq sub-transmission  and
transmission systems.

(iii) Setting up of special units in
the Electricity Boards to prepare
schemeg for reduction of losses,
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fed

(iv) Amendment of conditions of
‘Supply’ to make it obligatory on the
part of the inductive motive power
consumers to install shunt capaci-
tors at their terminals.

(v) Erection of new (ransmission
lines and sub-stations to relive over
loaded lines. Changing of conduc-
tors by higher size. Of the existing
lines, relocation of sub-stations and
re-arrangement of existing 1.T. sys-
tems,

(vi) Installation of high lension
(HT) capacitorg at various (a) Grid
ang (b Primary distribution sub-
Stations, for improving voltage con-
diti.as, power factor and to reduce
loading of {he transmission and sub-
transmission lines.

(vii) Setting up of vigilance squads
comprising Electricity Boards'/De-
partments' engineers and a police
inspector, to conduc{ surprise ins-
peclions to check pilferage of energy.

Statement—1

o Transmission and Distribution lesses  and

/0

Frergy Unaccounted for during the year 1978-79

N ime of the States/U., Ts. %I',l:vfsg)

NORTHERN REGION
Haryana . 21,68
Himachal Pradesh . . 18.97
Jammu & kashmir . . 40.46
Punjab . . . 16.74
Rajasthan . . . 26 .62
Urtar Pradesh . . . 18,70
Chandigirh . . . 25.09
Delhi . . 16,11
B.B.M.B. . . . 2.58

Northarn Regio:n . 21.30




DECEMBER 2, 1980

239 Written Answers
Name of the States/U . Ts. % T&D
Losses
Gujacat 16.78
Madhya Pradesh 20.30
Mabarashtra 18.32
Goa, Daman & Diu 26.29
Dadra and Nagar Haveli 29.10
Western Regio, 18.45
Bihar 16 83
Orissa 18.74
West Bengal . . . 12,59
D.V.C. 1.88
Andaman & Nicodar Islands 24.74
Sikkim 19.47
Eastern Region 16.78
Andhra Pradesh 21,27
Karnataka 22.55
Kerala 12.36
Tamil Nadu 19.05
Pondicherry 13.02
Lakshadweep 21.84
Southern Region 21.31
Assam 20.26
Manipur 67.14
Meghalaya 7.97
Nagaland 35.79
Tripura 35.80
Arupachal Pradesh 26.29
Mizorain 9.09
North-Eastern Region : 23.33
Aur INmia 20,02
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Statement —K1

Statement showing percentage of transmissim
and distributien losses in  foreign Counlries

Jor Year 1976.
Name of the country %T & D
Losses
A. European Countries
1. France 6.86
2. Germany (G.D.R.} 7.10
3. Hungary 8.26
4. Spain 10.26
5. Sweeden 9 141
6, Switzerland 8.97
-, U.S.S.R, 8.25
8. U.K. 7.26
9, QGanada 9.22
10. U.S.A, 8.80
B. Escape Cruntries
11. Austialia 9.16
12. Hongkong 6.66
13. Indonesia 22 84
14. Iran 12.84
15. Japan 6.31
16, Nepal 27.63
17. New Zealand . 10.09
18. Phillippines . 5.18
INDIA®* 19.79
*For  the year 1976-77.

Soviet EXxperts Project Repert of
Jayant Quarry mear Singrauli

2161. SHRI ARVIND NETAM: will
the Minister of ENERGY be pleased

to state:

(a) wNether it is a fact that Soviet
Experts have handed over the pro-
ject report of the Jayant Quarry, near
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Singrauli in Central India, t¢ Gov-
ernment of India recently; and

(b) if so. what are she broad out-
lines thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b). A
detailed Project Report prepared by
Soviet Experts has been handed over
to the Coal India Limited in 1979,

The report envisages development of
Jayant Open cast mine for targetted
production of 10 million tonnes annum.

MiEe AT TRWMT FT IS @ QX
wag faga ¥x w1 faga sm@E=
aqHAT

2162. ®1 wgAS : T FWi
W A W # Fom w9 o

(%) 71 ag a9 & fF m@ =¥
qrEsT & A (farz qEI e F1 FATH
I 1675 FF 97 Faf® TW AW
qZ FaA 1665%F & @ AT |
W OAEAIE F AT @ A @ AW
F WL AN K I AV ) AT
W R T oS A g

(&) e fa=m &= 9 ImEm
gwar  fFar Wik e AW
aeaa H feqar fagm Swea g
a1 T v fwaar SeRE §w &0
qE § ; AR

() @ TR F TR N A
gfafrr & s @ d99 & =1 FEHaE
Ft 7% & s fro 9 7 faA d 7

sat dama § T wa( (o0 faww
gEA) : (F) S, &

(&) wrEsT FETE W ST
fog ear, o (i @2, Itaf @e,

T qer e fawt w1 wfier
€ 1204 GraT@ § | 1-6-1979 ¥
¥ 31-5-1980 T N wafy & =
Iq9 A o faem @ owEr 6271
fafaas afre ff | smm & S
I W AEAT q, 1-6-1980 &
31-5~1981 % F! wafy & A
5743 fafwaw afve @& Soew
g ¥ awWrEAT §

() =g =k fagm # avaw-
FATHI ® foU Ay I FT FeEAW
I FA A gfee ¥, qomww &
grafas fotel & A § weer
qUT | WEY 1€ Wl qiRT
Tsal & {19 9UF-9HT 9T qORW
F@IE |

AATA W TET W KT AF WK A
q¢ AR &1 qOA

2163. N agHw : ¥7 Wiwaw,
WA WX JAE FAl 98 qd #7
FaT w46 ¢

(F) ¥ #g ¥ § & Towm
MR gEH @I F Fed AA 9T
To  42/-9fs f@m ok gEhe
™ N FWIF 10 gfEww oge
F ¥ A W e oemar @

(@) w7 A @ g B
TS g@ETA A TqEed FY ufw &
Mg & fau mwwEe  fear @
R

(7) afe &, & @R Feren
ad | § AR TAF 9 gAY
sfafsar a1 § 9k 37 9¢ F FEE
gy ?

qgifaan w@aw Wi IEow AR
(st e wz /N) (%) A, 700
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(@) = (7). w89 WX ToHqR
TSY T A goifaa A= = ¥
TR N o T F§ owwnw
T ¥ fau wwom B Og
qETE BT ¥ AET AET T § —

(3) wwes A= JeaEw v F
ol wfg®wre @3 917 QU &7
¥ gfaw @ 9% o Wy
sfea womEsn frar od

(i) vaedy & wwrw  feAie
1~1-1976 & fwar smo

(1i1) Taedr 1 a7 F37 T -
a7 FFCNE 9T AT FT ¥ HAAEI
THo Hlo  I;TTo g F1  faum
¥ foar smar =nfge s waedr
Teqgd wWifyd §F F Wi o
™ wem ¥ 200, T YA AT
4% faf &7 & q9ET F1 wtAA

(v) o899 9@ FFE F T
3 i Twedr #1315 W gfq ®e
T ¥ T ¥ 1 FEFL, 1980 N
fruiftg frar wAr wifge #e
gfr sifad 39 & gO% w9
¥ 59, wwar @a #fus fyaar
gy § o W ¥ wfa fawdr |-
yq fear s =ifew o

AT A@RT F faarmia L
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Sanction of House Building Advance

2164. DR. VASANT KUMAR PAN-
DIT: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleaseq to state:

(a) whether any guidlines tor the
sanction and verification of the title for
House Building Advance have been
issued and if so. the details thereof:

(b) whether the opinion of Law
Ministry is required to be obtained in
every case of HBA by each Ministry;

(c) the number of cases refer-
req to the Ministry by Ministries and
Departments of Governmert of India
and autonomous bodies from January,
1980 to 15th November, 1980 and the
time taken by the Ministry in each
case;

(d) whether it is a fact that more
than a month ig taken in each case and
cases are delaved if so, the reasons
therefor; and

{e) wHRether some Ministries refer
all cases and some do not refer at all
if so, are there any instructions in this

regard?

THE MINISTER OF LAW. JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR). (a) The guidelines
for the House Building Advance are
provided by the Ministry of Works &
Housing (known as House Building Ad-
vance Rules) which are available as
priced publication, The details will
appear from the Rules ang Office Me-
morandum issued from time to time.

(b) Accerding to the procedure laid
down by these Rules, the Ministry of
Law is to be consulted and its views
are to be obtained to ascertain if the
applicant has marketable and unen-
cumbered title to the property on
which first mortgage is to be created
in favour of the Government.

(cy A statement showing the num-
ber of cases referred to the Ministry ef :
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Law by other Ministries and Depart-
ments of Government of India from
January, 1980 to 13th November, 1980
ang the time taken in each case is
attached. [Placed in Library. See No.
LT-1497\80, No reference are made
to the Ministry of Law in respect of
House Building Advances made by
autonomous bodies.

(d) The attached statement will in-
dicate that out of 333 references re-
ceiveq by the Ministry of Law, 62 cases
took more than a month to be disposed
of. The reasons for the time so taken
after certain non-availability of re-
quisite documents, or certificates, of
title or the complicateq nrature of the
title which needed to be examined.

(e) All Ministries are expected to
refer al] cases involving examination
of litle to the Ministry of Law. How-
ever whether all Ministries go or do
not refer all cases. in fact, will Dbe
known to the Ministries concerned.
There are no instructions in this re-
gard.

Setting of Super Thermal Plants in
Various States based on the Coal
supply of M.P.

2165. SHRI B. R. NAHATA: Will
the Minister of ENERGY be pleased to
state :

(a) whether it is a fact that many
super thermal plants are being nstalled
in different States based on the coal
supply of Madhya Pradesh;

(b) whether these installations are
in conformity with the accepted Gov
ernment policy to instal super thermal
plants near pit heads, if not, the rea-
sons for (a) above;

(¢) whether Government of India
have informeq Madhya Pradesh Gov-
ernment that coal shall be made avail-
able i6 Madhya Pradesh for power
generation for projects to be establish-
ed in Singrauli after 1987; and

(d) if so, what are the reasons for
thig decision?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Super
Thermal Power Stations in the Central
Sector are being installed close to the
pitheads. The Singrauli Super Thermal
Power Project located in Uttar Pra-
desh would depend for the bulk of its
coal supply on the mines located In
Madhya Pradesh. The Korba Super
Thermal Power Project which is locat-
ed in Madhya Pradesh would depend
for itg coal supply on the mines located
in Madhya Pradesh. There are some
other large thermal power stations
established by few States within their
territory which are linked to coal
mines in Madhya Pradesh because
these mines are a rational source of
coal supply to such power stations.

(b) The Policy of locating thermal
power stationg close to  pitheads is
being follcweq ag far as it is practi-
cable, Alj the super thermal power
station in the central sector follow this
policy. However, location of a few load
~entre power stations away from pit-
heads is being permitted with a view
to afforq a certain degree of self-reli-
ance in puwer supply to the individual
States and {o enable them to utilise
their financial resources which is vital
to power development.

(cy and (d). Coal linkage for the
Vindhyachal (Waidhan) project in Sin-
grauli has been confirmed from 1989-90
based on the coal production program-
met at Singrauli and its linkage to
existing, ongoing and sanctioned
projects.

TwOa ¥ sErn & fag gEwiEw ®Y
mIAmEal

2166. =AY A€ WTo AT :
T W, A T g4 5l
az Fa Fr Far w1

(%) oo & @it SEm ¥
fay ufr ad frar CowEw TR
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¥ ag 1981 ¥ ¥ 1.5 Wfwaw
Wew o afaw J« i gt & fay
qE & AR 9 gEneT (#0 q0 %
&\ ol aF &9 0 AXAST ¥ g F
a7y B, far-famet sn @R aed &
Wy AR ¥ s I oS
¥ o g/ o

(@) ad 1980 ¥ @fw ¥=-
gy wfamr F waETe WTE &
E&qF 7 6 UHo Fo JUT TA A
5 o o @ ¥T T=TE FAT
qT | ™ R # iz wfaw =
o we fgm ¥ o7 gvm o

M.R.T.P. Commission Reports

2168. PROF. MADHU DANDA-
VATE: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether it is true that according
to Secfion 62 of the MRTP Act, it is
obligatory on the part of ‘he Govern-
ment to place on the Table of both
Houses of Parliament individual and
administrative reports submitted by
MRTP Commission within gix months
of their submission; and

(b) if so. how many such reports
are not placed on the Table in the
prescribed time limit?

THE MINISTER OF LAW, K JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR': (a) Yes Sir, ex-
cept that there is np stipulation under
the Act in regard to the time period
wihin which such reports are to be
laid before the Parliament.

(b) Does not arise.

Request of Durgapur Project Limited
for Agsistance

2169. SHRI A, K. ROY: Will the
Minister of ENERGY be pleased to
state:

(a) whether he ig aware of the
criticism of the Durgapur Project
Limited for not complying with its
request Of grantin gassistance to build
its fifth Batery to meet the gas require-
ment of Calcutta;

(b) wheéther it is a fact that the
D. P. L. ig asking for that for the last
two years; and

(c) if so, reasons for the step-
motherly attitude towards the D.P.L.?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (¢). The
information is being collected and will
be laig on the Table of the House.

FIT, TR ¥ A7 gz v fafeeed
LR

2170. st SgIN : 57 G2 {waw,
WEARMT JF  §Ar ag Fa
fN T =W

(F) |7 Toea F FRT AT
# % gfaw 9 e ¥ oF faae
R,

(&) afz g, at
dY sfearedl 1 e
fag AE T IoEH
AT F WA ¥ FT @ §;

¥
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T

% 9
EE
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o #er wqrdi § 200 FNERE AR
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fasarar (d97) ¥ oo afco @
¥T g7 ¥ g9 ¥ fawr o gwan
g ‘

(&) = (fadet) & 30
9 ¥ gux o fagw ¥ ¥ 600
e (3x200 WEE) ¥
T e ¥ fag wiefa feavax
1976 #§ oM T & w% € Ty
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g ® fem ¥ (3¢ 200
) F fou ezl S
1979 ¥ wem ¥ & wf 4% )

RET Wi ¥ fuaels all & fg wdferw
sy ® qag

2172. W 7=z femiT wal : T
Al W ag W A FUT F4
fF

(%) = 7eq wRw fas=r AR
¥ A g ¥ oway frarg &
Wex 9IW FT TG @I A ITAH
FE A T ¥ gEarfad  fawen
i ¥ fou gfem @ s Far
T FEA GEEIT § WA LW &

Faf wAwa A v WA (A
() = (=)

s qadft wemat gx faee fear
E 1A

Removal of Corrupt Elements in Oil
Industry

2173. SHRI M. V. CHANDRASE-
KARA:. Will the Minister of PET-
ROLEUM, CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether Government are con-
sidering various measures to crack
down corrupl elementg in the oil in-
dustry;

(b) if so, the details of various niea-
sures bzing taken;

(¢) to what extent the corrupt ele-
ments have been removed; and

(d) whether Government have also
initiated measures to streamline gis-
tribution of petroleum vproducts?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI); (a) to (c). Vigi-
lance machinery is already functioning
in various units of the oil industry and
they are carrying out the normal vigi-
lance work. Corrupt elements whHo
come to their notice are dealt with
according to the rules,

(d) The distribution of petroleum
products in different parts of the coun-
try is well organised. The State Gov-
ernments/Administrations of Union
Territorieg have been requested to re-
gulate the supply of various products
in the best possible manner and to take
effective steps to curb mal-practices
like black-marketing, hoarding etc.
These Governments have further been
requested to take action under the law
against those indulging in adulteration
of petroleum products. The oil com-
panies have also been instructeq to
tighten up the supervision over their
retail outlets and take action against
such dealers against whom there is a
prima facie case of mal-practice to be
followeqd by termination of dealership.
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qYE qaw a9y fagw 3 & W
(dix &)

217 4. o Tw fGwim@  QrestT
wT oFAt HAY @g o A A Far
Far fw

(%) 30 & sas gew AT
foger 3= & w9 qiw @t & W
AR 2 B S 1 £

(F) =@ &7 A% A F WA
dywAT FT FT F™ F 49U T
fafa & qux s & fAo I
gro R T saEt w1 qegE
s omy & 7

Faf dawg ¥ Tw W&y (s
faww ngre) (%) foew o=
aef ¥ SRk@ W ¥ wHE A
fom 3= & @99 W owqE &
wag # =y gway # femr omr
g 1 [ew®g § Tar war | 2w
gear " E—1498/80]

(@) @7 faga F=1 %1 @qfa
o e q4T gaew giafEa #Ar
AT Jeus T MU @t wEuRi
#t faow &= § ag gfafEa @0
gar & & —

(1) = FuT AT ®&1E
ST & U oFW F Ifae
g ¥ fau wiw =7 §wiafa
&;

(2) &g ¥ swmw ¥ Sfaw

T aur sETE SPRm S
qe fear Smar @

(3) wwiw w9g = & &
aifeq aww T @6a &1 §Wiwa
wew e s @ @ oEEw
aM 3w FO ¥ fau agEmA
oRew PR qwr goARws
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HTE qFA®T BT HOAEAT ATGT 0
HUdi F dgaC HR ST WA &
fem & wrm ToR gwaawg
Sfaa awdidy gatg Y ;T &
oHr afet #T @t fF O @w &
FATE FT E 4 g @ A fauiw
B W7 ™ g | TRAA F4-
fromem gfafraa &1 3 fag @@
& R fea sdw gu e
mifer fFo wm §

@dag wml § IrpAe feed

2175. WA WOA 2T :F|T
HEAT W YW HAl A FATA
W FAT FaT fE

(F) ¥ &g« F FT
am g o S feew fedsm a9 A=
agt & A awEr feed qar
Tged feed Ja @ & Fur
feat el e & o€ & ; =k
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sq A fewr smav 1 aw 1977-
78, 1978-79 WX 1979-80 &
e gt v TEEd feen @t
deqy AAE: 128, 129 W 143
®A | WE AWEAR &\
qEI § —

1977-78
qarg wd FEAT
(1) e 47
{2) =@ 65
(3) worerdy 1
{4) afa=r 2
(5) sfem 1
(s) %% ;
(7) == 1
(8) w=i Y 1
(9) 7T 2
{10) swaw 3
(11) 7T 1
{12) wsaEH 1
(13) et w8y & 2
T . 128
197¢~79
(1) f&==v . B 46
(2) ==y . . 78
(3) femrsiY & . 4
(4) fe=r sz = &
HarEl & g . 1

T 129

1729 L.S—9

1979—80

wa W fyaw feew feent &7
T g |qE
(1) =& . : 42
(2) wast . . 89
(3) ey 1
(4) wwz 2
(5) srw . . 1
(6) #xrEh . 1
(7) ooy ) 1
(8) fer s wich ¥ qa=i wigad1
(9) fam &% & 5
X! 143

1980-81 (31-10-1980 &%)

(1) = . 8
(2) afesr . 1
(3) 9§ 1
(4) ¥ . . 1
(5) wos . . 27

5 S 38

T aul (1977-78, 1978-79,
1979-80 HX 1980~81 —HFIAY,
1980 %) & T &g W FTA
TAqE] A ST W OSHIC o

CUBE O R T Rt
s e e

1977-78 53 50
1978-79 52 20
197980 52 47
1980-81 30 32
(31-10-80 ¥

2
4

-
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yafs wsfa qadd, faiw -
QF ot e Jesi widsht & qard
Al § W adt Rfes Wt &
T A SRt & o Agerde
SAA F qrf I § 4 T ey
w frafafeas aomd & =@ fear
arar g —

(1) smafors = fgy, afaer, A,
A7 (U &WE, AAATEH |

&)

(2) wmafos =7 fz=dr, g, T=9-
U (qivmdy T o fady
§7)

(3) wmfirs - fgedY, gy, %,
qa (S0 FEHY |
&)

(4) wifos =1-  fgdh, T,
e (qdt &=r) safwar, sfear

(&) 733, 1977 & =EEL
1980 &% #T wafy ¥ &ruw faedy
war § ¥ oA g IgpAdy  feen
NI gAOEl N dT W OTHCR ¢
TG feed TR ()

57 89
N a9 08 & T qqe A 0
2 WX I ITEEAT & 9 faer-

¥ @ g F e F faw
gt feqr s @

ayw gfcaga @ Yiow &1 e

2176. RMATY WTATW 3 : 70
AR qqT TN WX IAI® HAT 4
TAW F FAT w4 6F

(¥) =1 &IT F¥ FH /AT T 60
wfama g% ofcae & aad fear st @
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uT afz g, @ 3| &uE # FH I
F fad s g wr FEAREr

() 3T A ® TR FA AT
FEATEY FT AT Gr & 7

W@ifwaw, WA WY IATE WAl
i IETH AT JSY) : (F) AW 1978
f/r ™ 3B wemd F AEE
¥ 60 ufgvm g e dA
gz qf@Egs &a gra STWR
IET R W G § AN
F ITIRT FT FH FEAT HfeT &
fre oY =% qf@Egs g S F
T ¥ IO ug fAdemmar aW &
ford e wom T wW #)

H o~

EE R

(&) @ (7). g =i o=, A=
EAg AfEEw Sat F ITEeT
F1 fr & & frafaa fear mar g

¥ Wy ¥ivw AW

(1) To7 &0 A qAQG AT
fo ag aelt afEeT agAl &1 wd
td F@E ¥ qur wrw  qfE@wT
et # afe @ o Fifafas
¥ OF amF a9 AfgF T} [
JE W UF gy qrgeA o fdar
T ey f& o F Sowm §
FHGAT WA FT AT T |
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(1) Toa @gw ofags ot
# forh aw ARt ¥ a¥ ad g,
of@gy &g ¥ g€ wi® 99 AW
F ¥ gfaw gwewr W F@
% fd wmomme wow /g 9w

(1i1) =i A wfomor 3
forg forry gy e fadorr Fr IO
o1 &, wfoeor gumet — faAw w7
fawm ;

(iv) o s aeaT™ @
Zra M v § gfmeror Y § Fa-
WA FT NS FET AT ATZAL
FH F AT # Iyw-faasmaar
gfeal # aqET |

AT fafe (WR) -

(v) fex Tl & @ @
TeHIRH & (AN F SANT HT FWT0IT
FT AAEA FET

(vi) ¥a g@R & warai/
gg F STEE 1 IJAET WIE OFTA
¥ RS F I AT A q9R
T

w3 w AN :

(vil) vt & d= & faq @y
afafs a1 T &@R TT0 W oy
afss SwgEr afufa #r fawfar ©
a9 wgr SRt 3w ¥ wEww
& F 3 & faam e

(viil) sgr wefs gfe &
@ & wIA ¥ g9 T oA gw
sfaerTT

(ix) we& & 3 ¥ ITEW &
IAT UF WS g * faww ¥ gy
¥ JATEFAT IAA FET

(X) amad & feomA & W
o wfys e st FW F faa
qfeads T ;

(X1) wet & A7 & waw &
Fuaal d ¥ IRW F f97 Sum
F ¥ fou Surt &Y gEEER
T WIE FEAT |

fagY =t &w ¢

(xil) TR & wHER 9T &
I AT 45 Sfaww wEe  gwear
T fAgdl & J & T A wEi
¥ ™A OX §Mifaa 60 wfawa @@«
IO T Ay F AW F a
e waEl &1 oArew fear s g

JOE At Il & Anp
f@ s o Wifvw e
F IUNRT A fRaAr AT FWOgnn
TR qAAT IV A

Scrutiny of balance sheets of Compa-
nies in Madras

2177. SHRI D. S. A. SIVAPRA-
KASHAM: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) total number of annual balance
sheets of the public and private com-
panies scrutinised by the Registrar of
Companies, Madras, in the year 1979-
80, 1980-81;

(b) whether any irregularities were
noticed; and

(¢) if so, the details of irregulari-
ties with the names of the companies
and the action taken against them?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) The Regis-
trar of Companies, Madras scrutinised
a total number of 1170 balance sheets
of public and private companies in
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the year 1978-80 and 1880-81 as per detajls given belo:—

Year No, o balance shects  scrutinised.

Public Private “Total

1979-80 47 266 713

1980-81 292 165 457
(Upto October, 1980)

739 431 170

(b) In 79 cases contraventions/
irregularities were detected.

(c¢) A statement is laid on the table
of the House. [Placed in Library. See
No. LT-1488/80].

State-wise actual geperation installed

generating capacity and per capita
consumption of Power

2178. SHRI BHOGENDRA JHA:
Will the Minister of ENERGY be
pleased to refer to the replv given
to Unstarred Question No. 7861 on
12th August, 1980, regarding State-
wise generation and consumption of
power end state;

(a) the specific causes for geneia-
tion of power having come-down
from 238 (G.W.H.) in January, 1977
to 158 (G.W.H.) in June, 1980 while
the installed capacity went up from
670 MW to 845 MW during the same
period;

(b) whether majority of power
engineers trained abroad at Govern-
ment cost for generation have come
over to the side of distribution;

(¢) the total number of such engi-
neers and steps for redressing the
situation;

(d) whether forrmer generating
units based on coal or diesel at Dar-
bhanga, Darbhanga Raj, Sakri, Bal-
miki Nagar and other places are lying
idle and 5000 Kilowstt hydel genera-
tion at Balmiki Nagar is kept lying
idle only for one control panel; and

- %e) if go, Bleps taken fot activating
the same?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (2): Lower
generation of 158 Gwh in June, _1980
wag due to:

(i) Outage of Unit No. 7 (110

MW) at Patratu from mid Decem-

ber, 1979 for capital maintenance;

(ii) Outage of wunit No. 6 (110
MW) at Patratu on account of
damage to its 125 MVA generator
transformer since 1st week of May,
1980;

(iii) Qutage of boilers of unils
No. 2 and 5 on account of damage
of water wail tubes since third week
of May, 1980;

(iv) Unit Ne. 4 (50 MW) at
Barauni thermal power station was
taken out for cleaning of condensor
tubes and capital maintenance since
last week of May, 1980.

(b) and (c) Generation cadre in
Bihar State Electricity Board was
formed in 1972 after obtaining options
from all the engineers. Only a few
foreign trained engineers on thermal
generation did not opt for generation
cadre and remained on distribution
side and 18 such foreign trained en-
gineers are posted on the distribu-
tion side.

(d) and (e). According to informa-
tion furnished by Bihar State Electri-
city Board, the generation units at
Darbhanga, Balmikinagar, Saharsha,
Katihar, Neterhat, Rajgir Muzaffarpur
and Birgania are based on diesel and
are ip operation. Generating uniis at
Sakri, Forbesganj, Kishan Ganj, Mir-
ganj and Chapra are based on -diesel
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and are not in operation. Generating .

units at Patna (PESU) and Sijua (%) g foelt g =
Jharia are based on coal and gre in W@aﬁm'&@ LAl
operation. Sijua Jharia Power station g e wr R & awfy,
has been transferred to Bharat Coking T @t Ffrem .
Coajl Litd. on 1-10-1980. The Bihar _: ) ™ wf
State Electricity Board has made fafme & awr v BN I
available one Control Panel from its TFAT #® @grET X ¥ faUw vy
power stations and Government of N ; -
Nepal has been requested to take T ¥ TIA-AAT WA
delivery of the same and install it. s ¥ FER W 3w

feeel grawm dt fead  nf fed s & fag N fafem st
fwew f

2179. WMTT WETH A ;T
R HIT qARW FAl A qQqW

A T G faa
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& foray .
fears wE qur ww SR " ﬂtmfam’#‘m.%&mévéwmzﬁ
£ fer feed Frard W HaT feedi &t g=aT |
(@) v wafa & foeedt & ¥ WINT § 1978 1979 1980
gfafaa fady 9 & s & o9 e |

feg @ aww & @ wRfas wrew
F o FEwa & faa fay W2 @
™ ;AR

() v w0 fa=re fadt
gt # f@m oW owww awn oA
st # fa ow ogww & @9
TG gL FA FT g7 '

:3’
L "
NOW NN
—_ L N e

© @ NP N A W N o=
I
I
|

ﬁ_( a T(Té\' 3 2 2

gaa TAEN HA®A §. IT

W@ (T gAmT qWo  awn) : afier 3 2 ;

(%) o= faaor @ § e 3 . 3
(@) fafrm wromi & foeelt go- sfear 2 2 2

i g dwwE fRT ooy anr 10. g 2 3 .

Fwat &1 sfmvaar @ sw § — 11. & 2 2 0
(1) &= 62.89 % 12. 99O 3 2 .
(2) stasht 24.06 % 13. 9% 2 2 2
(3) fodvsfemsra 13.05 % 14 TEEH  — — .

qNTa
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Proposal fer issue of Ratiom Cards for
" News-print

2180. SHRI BHIKU RAM JAIN:
Wil] the Minister of INFORMATION
AND BROUADCASTING be pleased tv
state:

(a) whether it is a fact that the
Vice-President of the All India News-
papers Editors Conference had de-
manded that newspapers be issued
ration cards for newsprint to avoid
bungling in the allocation; and

(b) if so, the details thereot?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUDBEN M. JOSHI): (a) The Gov-
ernment have received no communi-
cation from the Vice-President of
All India Newspapers Editors Con-
ference to this effect.

(b) Does nog arise.

Expenditure on Research and Deve-

lopment by Hindustam Organic Che-
micals, Rasayani, Maharashtra

2181. SHRI R. K. MHALGL: Will
the' Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) what is the expenditure on Re-
search and Development by the Hin-
dustart Organic Chemicais, Rasayani,
resptctively during 1977-78,  1978-79
and 1979-80; and

(b) what is the present position of
the following research projects, and
when the company will start commer-
cial production ag a result of these
research projects: —

(1) Multi-purpose Plant

(2) MNCB Pilot Plant

(3) Aniline Fludised bed plant
(4) Cyclo-Hexel Ammine Plant
(5) Butendiol?
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THE MINISTER OF PETROLEUY,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) The ex-
penditure on Research and Develop-
ment by Hindustan Organic Chemicals
Lid., Rasayani js as under:

(Rs, in lakhs)

1977-78 1978-79  1979-80

37.85 97.21 72.9%

(b) The present position of the
Research projects are as under:

1. Multi-purpose pilot plant: This
is a scale up laboratery and not a
production plant. The plant has
already been commissioned for car-
rying out company’s owan Research
and Development Work. Dinitro
Toluene of the gpecification required
for TDA and TDI, Catalyst Develop-
ment and evaluation of Aniline and
Putenedio, extraction studies of
pollution control are a few of its
current activities.

2. M. N. C. B. pilot Plant: The
Pilot plant was commissioned and
13 batches have been taken out,
which resulted in production and
sale of 5.7 tonnes of material, worth
Rs. 2 lakhs. Further mcdifications
to crystallizer and distillation
sections are being carried out. After
process improvement the plant will
be able to produce at its rated capa-
city of 300 tonnes worth Rs. 1.2
crores annually.

3. Aniline Fludised Bed plant:
This plant is not meant for com-
mercial productijon. It is an R&D unit
set up for development of indigenous
catalyst for production of Aniline,
for which the company has presently
to depend upon imported catalyst
from Japan. Further experiments
are being carried out to use this unit
for other vapour phased nitro-amino
reductions like toluidines so as to
plant for lcng term use of this
facility.
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4. Cyclohexylamine plant; The
plant was commissioned in April 80
and one ton of finished product has
been obtained. Some mechanical
problems are being faced in the high
pressure hydrogenation process
which jis being tried in India for
the first time. Steps for removing
technical difficulties ag well as for
improving efficicney of the distilla-
tion section are being taken. After
about 3 year the plant will be ready
for commercial production.

5. Butenediol plant: The plant has
been commissioned and trial batches
taken with indigenously developed
gatalyst. The process is being
standard.

AT ¥ W aqr wigh § GIAT qH7W
= it| & € oA el w1 wiaE

2182. =t RAT wrf Mo AW :
Far I qqT WrEA wR AT Tl

Ig T A1 F9T w4 F

(%) @ar 3 1982 # @M1 TFW

w7 T N T it wEfea $37 T
fra & R wwa & Agamn, gAE
ot gt f991 & I qiE) g wgIlr F
T AW § A @ A g uStaAi
grEfed FF F T<E g ;

(@) @raT aFm Y 47 F; - gE
F mrEed & foau fdt mer At s
faraet g =nfew

() = drgmm fadr & F1E TR TR
Y, forad SEEAT 3 0 X § AR S1iF
TEE qered W g aar S @
IQTEF T A 2, 9 g &Y S
7T

(F) 71 ag &9 ¢ & s a2
fomw frm gro @ w9 fawed &
TTER &30 4 § 10 IR AT SwEEm
I AR Y W A oS F wrEew &
forg T ® #) st e T &
e & AgamT f99 & 30gemX w1 oA-
HETAT AT FTA F¥ I9eqT F AT 7€,
A} afz g, @ s9+ AT Hr g ?

INfEqw, T@EA WT IFUE AA
(stwP R ASY) : (F) TowE
g 1981-82 F W F &MAT qw
# T EHfaFt F1 @Y w7 w&ary faaw
g faw & #Y wfeaw =
TR

(@) S™= #7 Iueregar 1 WAl &
qly, AT I # GET 6 FT A9
uSfaat w1 @A feafafa framd o
W¥ ®@r & —

(1) gafomfaa IowmET dwar ;
(2) =g s & FOUE &
fawear |

(3) gfera/famrdt afagm amw

F IqASHAT

(4) fqaor @ga @1 =mfusaw
ITA

(5) #eT=Et Y FAGEAT ;

() #9 @A™ qwaT & qfom-
e, QT | 19 OSdT FT @1 wrfas

w0 ¥ sagfa 7€ gnr
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firy % fog #YE fammow 2 faar &

Criminal Cases against Shri H. D.
Mundhra

2183. SERIMATI PRAMILA DAN-
DAVAT: Will the Minister of LAW,
JUSTICE AND COMPANY AFFIARS
be pleased to state:

(a) whether the criminal cases fil-
ed by C.B.I. against S/Shri H. D.
Mundhra, V. K. Mundhra, K. M.
Tapuria and others in Calcutta High
Court have mhade any vprogress; (vio-
lation of Company Rules/Act); and

(b) if so, the details thereof?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) and (b): The
trial in the two chargesheets filed by
the Central Bureau of Investigation in
the Court of Chief Metropolitan Magis-
trate, Calcutta on 24-2-75 and 8-10-75
egainst S/Shri H. D. Mundhra, V. K.
Mundhra and XK. M. Tapuria and
others for ofences of conspiracy,
abetment angd criminal breach of trust
under section 1208 IPC read with
Section 409 IPC and Section 409 IPC
read with Section 109 IPC and Section
75 TPC have been stayed on the orders
of the Calcutta High Court. The stay
order of the Calcutta High Court in
respect of the trial of these cascs has
gince beepn received in the trial court,
the records of the case summoned by
the High Court, and the trial con-
sequently adjourned indefinitely.

Utilisation of Fundg by States sanc-
tioned by R.E.C for Rural Electrifica-
tion

2184. SHRI K. P. SINGH DEO: Will
the Minister of ENERGY be pleased
to state:

(a) whether it is a fact huge sums
of mome¥ made available by the Rural
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Electrification Corporation to the
different States for setting up ade-
quate organisational structure for
underaking rural electrification re-
main unutilised;

(b) if so, the sums made available
during the last three years by the
(cY¥fhe reasons for non utilisation
Corporation to West Bengal; Orissa,
Bihar, U.P. Rajasthan and MP.; and

and whether Central Government have
urged upon the States to gainfully
utilise the amount thus made avail-
able to them?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Out of
funds disbursed by the Rural Electri-
fication Corporation for implementing
rural electrification schemes in the
States, some amount is lying unutilised
in some of the States.

(b), Details «f the loan amounts
disbursed by the Rural Electrification
Corporation for rural electrification in
the States of West Bengal, Orissa,
Bihar, U.P.,, Rajasthan and Madhya
Pradesh are given in the statement
enclosed.

(¢) The funds disbursed by the
Corporation in respect of which the
expenditure is yet to be accounted for
by the State Electricity Boards partly
represent cost of material lying in
stores or advance payments made to
suppliers, The balance represents
unutilised amount on account of slow
progress in execution of projects,
which is mainly due to chorfage of
construction material like aluminium,
steel, cement, insulators etc. and in
certain cases, for want of adequate
organisationa] arrangements. The Cor-
poration hag taken up the matter with
the concerned State Electricity Boards
and advised them to initiate suitable
steps for ensuring prompt utilisation
of the funds. Efforts are also bheing
made to solve the problems relating to
procurement cf construction material
such ag aluminium steel ete.
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Statement showing loen amount
years 1877-78 to 1979-80 in respect Of
Sanctioned in West Bengal, Orisst,
Madhya Pradesh by Rural Electrifica

Disbursed and utilised during the
the Rural Electification Sciemes
Bihar, Uttar PPradesh, Rcjasthan and
tion Corporation

{Rs. in cforcs)

-

NSl. State Loan amounts disbursed duing
o,
1977-78 1978-79 1979-80
1. West Bengal 6.89 11,09 9.50
2. Orissa 6.89 13.92 11.92
3., Bihar 8.62 14.26 9.71
4. Uttar Pradesh 6.48 14.08 18.83
5. Rajasthan 10.08 11,16 14.16
6. Madhya Pradesh 16.42 18.64 20.47

Rural Electrification in Jalpaiguri
District of W.B.

J185. SH_RI PIUS TIRKEY: Will the
Minister of ENERGY be pleased to
state:

(a) whether it is a fact that the
rural electrification programmes have
covered the most backward area of
the District of Jalpaiguri, West Ben-
gal;

(b) total number of the villages to
be electrified dquring 1980-81;

(c) how far the task remains to be
completed and how much time it will
take for completion;

(d) details of the progress of work,
block-wise, break-up, in the District
of Jalpaiguri. West Bengal; and

(e) the sums so far spent on this
account and the persons engaged in
the progress of work all over the
district?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI

VIKRAM MAHAJAN): (a) Yes, Sir. -

According to the latest progresg report

tTeceived from i{he West Bengal State
Electricity Board, 358 villages in
Jalpaiguri District had been electrified
up to the end of July, 1980 and this
works out to over 46 per cent of the
total number of villages in thig dis-
trict. As compared to the State of
West Bengal as a whole, where the
level of village electrification was only
34.9 per cent as on 31-8-1980, the posi-
tion of village electrification in
Jualpaiguri Distriet is substantially
higher.

(b) Rural Elecrification Corpora-
tion has so far sanctioneq 13 schemes
in Jalpaiguri District and as per the
phasing of the construction schedule,
104 new villageg arc proposed to ve
electrified during the year 1980-81.

(¢) to (e). Rural Electrification Cor-
poration only finances the schemes
sponsored to it by the Electricity
Board. In view of the fact that the
programmes are implemented by the

.Board for which inter se priority is

being decided by the State Govern-
ment/State Electricity Board, the
details regarding the stage of execu-
tion etc., are not available.
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Opposition to emact Marathi play in
Berlin Theatre
2186. SHRI SATISH AGARWAL:
SHRI N. K. SHEJWALKER:

DR. VASANT KUMAR
PANDIT:

Will the Minister of INFORMATION

AND BROADCASTING be pleased to

state:

Ca) whether it is a fact that h2 had
personally opposed the proposal to
send Ghasi Ram Kotwal a Marathi
stage play for being enacted in the
Berlin Theatre Festival;

(b) if so, on what grounds the pla
was opposed; ..

(¢) whether it is a fact that the
eminent dramatists of our country
had intervened t; send this play to
Berlin and if so, the names of such
persons; and

(d) whether the Centre will take
upon itself the responsibility of inter-
preting hisfory ‘and drama and there-
by introduce indirect restrictions on
dramatic activities in our country?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) ang (b). 1
wag only drawing attention to the
point of view of a section of the thea-
tre-loving people of India that the
portrayal of Nana Phadnavis in this
‘play was distorted and this might pro-
ject an unfair impression of the
Peshwa,

(¢) It is a fact that some eminent
-dramatists and precminent men had in-
terveneq in favour of the play while
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others had opposeq its being shown
abroad.

(d) The question of Centre taking
the responsibility for interpreting his-
tory and drama and thereby introduc-
ing indirect restrictions on dramatic
activites 1n our country does not arise.
It is for evervonge concerned to keep
in mind the importance of respecting
the historical personages and jreserv-
ing national heritage while interpret-
ing them through the media.

Growth of Monopoly Houses

2188. SHRI BHOGENDRA JHA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state: .

(@) whether it ig a fact that after
coming into force the Companies Act
1950 and the MRTP Act, 1969, Mono-
poly Houses in the country have
grown vertically, horizontally and
even numerically; and

(bY if so, details about this growth,
effect of the above Acts on this
growth and reaction of Government
thereto?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKAR): (a) and (b).
It ig presumed that reference is to
companies registered under section 26
of the Monopolies and Restrictive
Trade Practices Act, 1969, as having
by themselves cf along-with intercon-
nected underitakings assets of Rs. 20
crores or more. The assets of such
companies have doubtless grown over
the years, ag have the assets of all set
of companies.

The assets of companies so registered
under the MRTP Act have grown as
indicateq below:

(Rs. in creres)

Year 81 large 26 Single Total
Houses large
Undertakings
1972 . 4947.75 649.99 5597.7
1975 . . . . 8494.46 1036.10 8530.5
1978% - . . - . 4996.71 1242.95 10739.66

For t 978, the figures relate to 80 Large Houses and 28 Single 'arge undertakings.
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During this period the assets of pub-
Jic sector undertakings. as well as of
the corporate sector as a whele, (as per
a sample study conducted by the Re-
serve Bank of India) have grown as
indicated telow.

(Rs. in crores)

year Public Corporate
Sector Sector **
undertakings
{running  concern)
1972-73 8415.42 8005.81
1975-76 15663.76  11271.80
1977-78 20059.11 13043.79

*Number cf Central Government runn-
ing concerns, 103 in 1972-73, 121 i1 1975-76
and 137 in 1977-78.

*¥Bosed on Reserve Bank of India
study oa finances of selected inedium and
large, non finanaial, nen-Government public
limited romnanies each having paid-up
capital of Rs. five lakhs and above—1650
companies in 1972-73 and 1720 companies in
1975-76 and 1977-78.

Over the same period the profits
before Tax of the MRTP Companies, as
well as of the corperate sector as per
the R.B.I. balance sheet analysis, have
grown as below:

(Rs. in crores)

Year M.R.T.P. Corporate
Companies Sector@

—

1972 . 440.15 583.19
1975 .. 675.02 777.15
1978 . . 712,52 896.30

@Figures for financial Years
1975-76 and 1977-78.

The MRTP Act is not intended to
eradicate the growth of the companies
registered under Act, but to ensure that
such growth does nut lead to the con-
centration of economic power to the
common detriment. Section 28 of the
Act lays down the considerations to

1972-73

be kept in mind before giving approval
to proposals for expansion or for the
setting up of new undertakings or for
mergers by MRTP Companies, in the
public interest. The proposals for
substantial expansion, establishment of
new undertakings and acquisition of
other undertakings through mergers
etc.,, by undertakings registered under
section 26 of the MRTP Act, are
approved by the Government keeping
in view the criteria indicated above
and the Industrial Policy of the Gov-
ernment, and proposals are approved
only when the Government is satisfied
that such apprcvals would be irn the
public interest.

News Item Regarding ALR. and Tele-
vision Employees

2189. SHR]1 SATISH AGARWAL:
=~ BHRI N. XK. SHEJWALKAR:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether Government's atten-
tion has been drawn to the news
fYems appearing in the ‘Indian Ex-
press’ dt. 14-9-80 that the employees
of the A.IR. and television and Films
Division who did not subscribe to the
National Cocio Economic Poli¢y would
be singled out and punished;

(b) whether Government  have
clearly defined as to what constitute
“National Socio-conomic Policy”;
and .o

(c) what hag provoked Government
to take such a measure and the speci-
fic instances on which the present
punitive scheme is beinZz worked out
and number of those already puni-
shed?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION
AND BROADCASTING (KUMARI
KUMUDBEN M. JOSHI): (a) and
(b). Government have seen the news
item referred to which does not reflect
accurately the observationg of the ther
Minister of State for Information and
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Broadcasting Government are com-
mitted to establish an egalitarian so-
ciety and to promote social and
economic justice for all in the country.
Towards this end, the official Media
Units have to play a vital role in the
context of overall development strate-
fies and programmes of the Govern-
ment. The Media Units have to serve
the rura] population, minority com-
munities and other weaker and
vulnerable sections of the society by
devising suitable programmeg for
eradicating social  evils, narrow
attitudes, etc. In thig context, the then
Minister of State for Informaion and
Broadcasting was merely exhorting
official media units tc serve the people
rrofessionally.

(c) Does not arise.

Appointment of senior most Judge
as Chief Justice

2190. SHRI JANARDHANA POO-
JARY: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether it is a fact that the
senior most Judge of the High Court
fis not appointed as Chief Justice in
ine normal course;

(b) whether Bar Council of Maha-
fashtra has protested against this; and

(¢) if so, the reaction of Govern-
ment on it?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIy SHANKAR): (a) The
eppointments of the Chief Justiceg of
the High Courts are made in accor-
dance with the provisions of Article
217 ot the Censtitution. No separate
criteria have been prescribed for
appointthent as Chief Justice.

(b) The Bar Council of Maharashtra
in a regolution passed by it on 25th
October, 1980 hag protested against the
“reported move to transfer Hon'ble
Judges and Chiet Justices from one
Migh Court to another without their
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consent.” The Resolution adds that
“This Counci] strongly protests against
the apathy of the Contral Government
in not appointing the senior most
Judge of the Higk Court ag the Chief
Justice in normal course and continua-
tion of senior most judges merely as
Acting Chief Justice in five High
Courts in our country....”.

(c) The Government has received
representations from various quarters
including several Bar Associations/
Bar Councils etc. urging that as a
matter of policy the Chief Justice of
the High Court should be appointed
from outside the jurisdiction of that
High Court and that resort should be
hag to Article 222 of the Constitution
to give effect to this suggestion.

The matter is engaging the attention
of the Government. Consultations are
being effected with the Chief Justice
of 1ndia.

e wt fage saf

2191. S WRATWE wWTo WG :
fw:

(F) To0d T FY YR 9L-
oy et ¥ & oy faoelr & o @
%a’l‘(mq\wmqgﬁ%m
TATT T AW WAl A faorer fag
S F gEWTEAT a8 § W afe @, &
sy #1 a9 faoeit el ;

(&) 7 SR o faoelt = ¥
SATAAT § G B AT FH @ F FTOT
Wi s s R wy;
afz &, at fav< ST W frg gR O
gt

() woraw ¥ gEw WA @ N,
TR A AR W ey ey
ATATHT A /AT DY 4 § W) wEm
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At § T A g Rt w fee
Rt wrar € oo, W)

(7). =& T o fasreit
#:  § afg 3 N fawfor &
27

FAU AL N T RA (W fasww
REWER) - (%) SOOI g faem
FETH 210-210 WEE F A farRT
e g ) ImgEgfmy w1 W d
T H A AT E | Sy FT G FH
¥ g arargT oy fare ¥ ¥ IR
Cq F T qS FRO YHAFT T T
A § g€ ¥ art § wfafraan
2 1 afe 1 wam At e A
s 75 wiawg s 9T senfea fen
qIr @ gz 2 fuifa awd -
wfe o Fifew g =0 & fag
23 AT, 1980 F FT FL I T
gy | ’

TG g fage ¥ F7 g@EA
TR AT AGIE & {9 qq Aier
s—fraifa frar mr & 1 qerfy
Teafes dzwa fagg el & q2-
feafort g i< #ear @ forg 93 ara-

qT T, faee ¥ o7 g w1 W
friawr g 2 1 FOR WX wgAl &
A Ty qur o wfey
qATE ¥ aeafaw W v & 0
t—

Agrasg T

(fafaas (fafaas

afwe)  gfre)
HIET, 1980 94.7 105.9
faaw, 1980 68.6 120.5
qFET, 1980 60.4 76.2
T3, 1980 56.8 910
(26 TR, TF)

mmﬁz@ﬁ%m
1 ImEAFT ST # oFoa
FEIAY WA FT FIE FOA AG ISAT §

(@) S FT FTAE T 96
HreT & TuT AT T Q& 105 2
Hrer g1 ad 1979-80 F g 1112
fafras gfae &1 Samea # o &
e af (sde, 1980 ¥ ATH, 1981
a®) § weartwa faerq SomEA 8.50
fafaas gfaz € 1

(1) garaem fagy ¥z ¥ asgeg & 77 1980-81 & fag (Fg=4iq
BITF 2900 fafqaa gfte & afie  SaRd & WCI AT & qoF FAt ¥
%, Y AT, AT 1A A A A oy wEE WY —

gfa a¥ €ga ¥ aEwEa afy wﬁmmﬁiaw%wﬁﬁaﬁ

FT ITRN /7T SraT @

Qe THo THo THo FHAAT

1980-81 7,00,000 1,35,200

500,000 &io Tdo o (ufa fx)

182.5 @o wHo o wfgay
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£ gug Erfagw fav wfa ag
55 FATC N &7 T AT 7 13T FT
TR | T, 1980 §5F, 1981 7%
Frsafa ® fag fu A Y g afong
10,000 HZHY &7 % FBF F FHTAATH
¥ @ A ¥ f A o
qgwa &1t & 1 g fAaug fAar A
feuafawg 70% 75 gaesdedEw &
ufosaw wEed &1 /&g W fwar
T |

ug oY faurg foam wa @ qate
AT # T A g A wf A o
arfE e arfy fraga &= swraw 20
a 2smnﬁzﬁzzmnﬁrm.g
AT FL@T W@ |

(a) fafwrg sy & SowamT &
forq ot Y @ ¥ afg ¥ fg Tow
EFIR AT | qo= FY T, e,
W N F F 3fg qar feafeat
WAG GRY-GWT 97 §WET (Fq A
21 Tva g A fafere fawfor
T A E

Observations of a Judge of Supreme
Court on Court feec system

2192. SHRI BHIKU RAM JAIN:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government has taken
note of the observations of Mr. Jus-
tice Krishna Iyer of the Supreme
Court that the present system of court
feeg which is on such a prefiteering
scale without correlative expenditure
on the administration of civil justice.
that the levies often gmack of sale of
justice in the Indian Republic; and
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(b) it so, the reaction of Govern-
ment thereto and what action is pro-
posed to be taken in this regard?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) The observa-
tions of Justice Krishna Iyer had been
made in the judgment delivered by
Justice V. R. Krishna Iyer and Justice
A. D. Koshal of the Supreme Court
of India on 7-10-1380 in Civil Miscell-
aneous Petition No. 9853 of 1980 in
M/s. Central Coal Fields Ltd.Peti-
tioner Versus M/s. Jaiswal Coal Co.—
Respondents. The relevant passage is
as follows:—

...... payment of court-fee on
such a profiteering scale without
correlative expenditure on the admi-
nistration of civil justice that the
levies often smack of sale of justice
in the Indian Republic where
equality before the law is a guaran-
teed constitutional fundamental and
the legal system has been directed
by Article 3%A...... ”,

(b) An examination of the szeneral
issue of court fee, which is essentially
a State subject, is already in progress
by a Sub-committee of the Consulta-
tive Committee for the Minisfry of
Law, Justice and Company Affairs.
The observations of the Supreme
Court mentioned above are being
passed on ito the Sub-committee so
that the same be taken into account.

STATEMENT CORRECTING REPLY
TO SQ NO. 944 DT-12-8-1980 re. PAY-
MENT OF BONUS TO OIL AND NA-
TURAL GAS COMMISSION EMP-
LOYEES.

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI F. C. SETHI): 1 invite atten-
tion of the Houga to reply given to
Starred Question No. 244 in this House
on 12th August 1930. In reply to part
(b) thereof, for the year 1968-69, the
amount of Ex-gratia or Bonus paid to
ONGC Employees was given as Rs.
66.22 lakhs. This may be read as Rs.
62.22 lakhs. The typographical error



285 Written Answers AGRAHAYANA 11, 1902 (SAKA) Written Answers 206

which was detected recently is regar-
ted.

1, therefore, crave the indulgence of
the House to the exVent mentioned
above.

12.60 hrs.

SEVERAL HON. MEMBERS rose.
(Interruptions) *

MR. SPEAKER: Nothing will go on
Tecord.

51 A TR qrEt (feme) C wemw
Y, § "wUF ATEH ¥ AT AE-GHT
AR aFR & fraga +=m 5 Jw A
Tt 9 @r & A gfafAfteat @
A TG T W g ) wRAT W q
W FT omwTER Ag we, et
FT FATT 3T W@ &, (wwAE™)

I WENRY . FAAEA HT aT
WY AT § | AW FTE W FQ
A FEA A @A I FQ
& (mmam)  dz STE |
Just a minute please. When I am on
my legs, everybody should sit down.
(==er ) =TT @Y g0 FEHY §, Sy
FIAEATA & | A FHT BT ATH HIATHA
¥ @ A A Rais @ a3
gFd | mAwEE T AT
frasy  =9ar 1 wqEET /W F
fra st smams g, qwr ¥ fag o«
aaws §, o fotm & @ @
grEwE g | WX AW & ey @A
g, @ wguET N AEEsar qgAEr
oot 1 W R @ ¥ oW
W oF g oar gfem FE g, gaw

fou amavas & f& fowsT w9 & !
ag saEr gwy §, AN a A wEr @
(maur) ¥ T@ gy ¢
(sa=me) g feege -
A W W §, a7 faepe S adY
g oA A oA g K@ faww
T A FEE | (swwana)]
A AR UF WA @ @
gFAE A g A g @
fm % feerm €Y &Y o @wdy 1 @y
I T R HowWT ¥ wEIL
feerm @Y @wat & 1 (sgawmA)
am gfa | T faeme oft aga a9
¥ aea § g weer AE dEr g |
ST A ATAEA ¥ AT g, FAA &
FdY g1, g TEAT & | WAL UTATHS
HE g a%ar & A & ®T o §wm,
afFr ad @ gwar &, ifF oF &
F 9EAT AT & WX gT & H Fav
g M gH zwy @ ¥ AT
CECIIE S (zaamna) fex
Ty A, g g oawdr (-
arw) & mowr a@ AE g o
(smauT)
Nothing is going on record.
(Interruptions)

WETA WERW [ FIE AT AT ST
f@e o, 5@ a& Fa@sgm
SHR; JYOTIRMOY BOSU (Dia_

mond Harbour): Sir, I am on a point
of order.

MR. SPEAKER: First, you will
have to listen to me.
g afew Rer W fig s &
(sumara) . . . . .

1 want to discuss every thing. But,.
it should be in an orderly manner.
Under the rules, it should be.

*Not recorded.
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% agm f& =¥ @ TFEw &,
wifs ag 3w 9% faswm T @
I famim z & | FW 1 IEW
Q@ | qE FH OWGH, FO AR
qa% ¢ | 59 a0F ¥ & AG AN
g (saagr)

E ft Ao @, 7w fergw s F

faqg da € 1« W wE 0w

frraar ¢, @ 7@ Fw &fsw
(ewaara)

Jw g fo g W fr Zqw

12.10 hra

PAPERS LAID ON THE TABLE

REVIEWS ON AND ANNUAL REPORTS OF

Lusrizol. INpia LTD. BOMBAY FOR

1979-80, CocHIN REFINERIES  LTD.

AMBALAMUGAL ERNAKULAM DISTT. FOR

1979-80 AnND CENTRAL INSTITUTE OF

PLasTicS ENGINEERING AND ToOLS,
MADRAS FOR 1978-79.

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
‘CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH):

(1) T beg to lay on the Teble:—

(1) A copy each of the following
papers (Hindi and English ver-
sions) under sub-section (1) of
section 619A of the Companies Act,
1956: —

(i) Review by the Government
on the working of the Lubrizol
iIndia Limited, Bombay, for the
Year 1979-80,

(ii) Annual Report of the Lub-
rizol India Limited, Bombay, for
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the year 1979-80 along with the
Audited Accountg ang the com-
ments of the Comptroller and
Auditor Genera] thereon, [Plac-
ed in Library. See No. LT- 1464/
80].

(iili) Review by the Govern-
ment on the working of the
Cochin Refinerieg Limited, Amba-
lamugal Ernakulam Distt., for the
year 1979-80.

(iv) Annual Report of the Co-
chin Refineries Limited, Ambala-
mugal, Ernakulam Distt.,, for the
year 1979-80 along with the Audit-
ed Accounts and the commbnts of
the Controller and Auditor Gene-
ral thereon. [Placed in Library.
See No. LT-1465/80].

(2) (i) A copy of the Annual
Report (Hindj and English ver-
sions) of the Centra] Institute of
Plastics Engineering and Tools,
Madras, for the year 1978-79 along
with Audited Accounts.

(ii) A copy of the Review (Hindi
and English versions) by Govern-
ment on the working of the Cen-
tra] Institute of Plastics Engineer-
ing and Tools, Madras, for the year
1978-79. [Placed in Library. See
No, LT-1466/80].

RerorT oF THE MRTP COMMISSION IN
casg OF M/s. HINDuSTAN FERODO LD,
BOMEAY.

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHR] SHIVRAJ V. PATIL): Sir,
on behalf of Shri P. Shiv Shankar,

I beg to lay on the Table a copy of
the Report of the MRTP Commission
(Hindi and Bnglish versions) under
section 22(3) (b) of the Monopolies
and Restrictive Trade Practices Act,
1969 in the case of Messrs Hindustan
Ferodo Limited, Bombay, for the
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establishment of new undertaking for
the manufacture of Asbestog Fibre
Jointings etc. along with Cetitta] Go-
vernment Letter No. 1(14)/7TMI
dated the 18th September, 1980 and a
statement on the proposal of the
company, under section 62 of the said
Act, [Placed in Library. See No.
LT-1467/80].

Review ON AND ANNUAL REPORT OF

NATIONAL INSTITUTE OF PUBLIC FIN-

ANCE AND PoOLIICY, NEW DELHI FOR

1979-80 AND A copYy OF Assam Con-

TINGE~CY FUND (AMENDMENT) AcT,
1080.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): I beg to lay
on the Table:

(1) (i) A copy of the Annual
Report (Hindj anqd English versions)
of the National Institute of Public
Ffinance angd Policy, New Delhi, for
the year 1979-80 along with Aundited
Accounts.

(i) A statemet (Hindi and En-
glish versions) regarding Review
by Government on the working of
the Institute. [Placed in Library.
See No. LT-1468/80].

(2) A copy of the Assam Contin-
gency Fund (Amendment) Act,
1980 (President’s Act No. 8 of 1980)
(Hindi and English versions) pub-
lished in Gazette of India dated the
29th November, 1980, under sub-
section (3) of section 3 of the Assam
State Legislature (Delegation of
Powers) Act, 1980. [Placed in
Library. See No. LT-1469/80].

NOTIFICATION TUNDER PRESg COUNCIL
AT, 1978, AND ANNUAL REPORT OF
REGISTRAR OF NEWSPAPERS FOR INDIA
ON PreSS IN INDIA FOR 1977 AnD 1978.

THE DEPUTY MINISTER IN THE

MINISTRY OF INFORMATION AND

BROADCASTING (KUMARI KUM-
2729 1S—10

UDBEN M. JOSHI): I "
the Table:— beg % fay on

(1) A eopy of the Press Couneil
(Amendment) Rules, 1980 (Hindi

and English versions) published in
Notification No. GS.R. 1098 in
Gazette of India dateq the 18th
October, 1980, under sub-section
(3) of gection 25 of the Press Coun-
cil Act, 1978. [Placed in Library.
See No. LT-1470/80].

(2) A copy each of the following
Reports (Hindi and English ver-
sions) : —

(i) Annua] Report (Part-II) of
the Registrar of Newspapers for
India vn Press in India, 1877.
[Placed in Library. See No. LT-
1471/80].

(ii) Annual Report (Part-II)
of the Registrar of Newspapers
for India on Presg in India, 1978.
[Placed in Library. See No. LT-
1472/80].

12.13 hiw,

STATEMENTS OF PUBLIC AC-
COUNTS COMMITTEE

SHRI CHANDRAJIT YADAVY
(Azamgarh): I beg to lay on the
Table (Hindi and English versions)
of the following statements:—- :

(1) Statement showing Action
Taken by Government on the re-
commendationg confained jn Chap-
ter 1 of Ninety-seventh Report (Sixth
Lok Sabha) on Irregular Allowance
of Discount to a Foreign Company.

(2) Statement showing Action
Taken by Government on the re-
commendations contained in Chap~
ter T of Hundred and first Réport
(Sixth Lok Sabha) on Incorrect
Grant of Bxpoft hcemtives.
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12.14 ke,

CALLING ATENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED INCREASEING INCIDENTS OF
MURDER, LOOT AND MISBEHAVIOUR PER~
PETRATED ON MARWARIS

SHRI BHIKHU RAM JAIN
(Chandni Chowk): Sir, I cal] the
attention of the Minister of Home
Affairs to the following matter of ur-
gent public importance ang request
that he may make a statement
thereon: —

“The reported increasing incidents
of murder, loot and misbehaviour
perpetrated on Marwarig in Orissa,
Bihar, Assam and other parts of the
country.”

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
{SHRI YOGENDRA MAKWANA):
Sir, it is regrettable that the fall out
of Assam agitation has had jts echo
in several other parts of the country
giving rise to parochial, regional and
chauvinistic tendencies.

2. Stray incidents of alteration and
assault were reporteq from Sambalpur
town in Orissa on 21st September,
1980, between g5 group of students
and a group of Marwari youth in
connection with collection of food,
money etc. for the flood affected per-
sons in the area. The situation took
an unfortunate turn in the subsequent
days resulting in organised proces-
siong and attacks on shops and estab-
lishments of the Marwari community
in different parts of Orissa. Govern-
ment of Orissa took action to effec-
tively deal with the violence and to
contain it from spreading to different
parts of the State. Police had to open
fire on violent mobs at Binnika re-
sulting in death of two persons. The
agitation culminated in Sambalpur
bandh on the sixth of October but the
situation was brought under control
by the State Government. Central
Assistanve was rushed to Orissa to
sesist the State administration.

murder etc. of Marwaris (CA)

Sporadic incidents, however, continu-
eq to take place. The All Orissa Stu.
dents Action Committee has given a
ca]] for Orissa bandh on the 5th
December. State Government is
taking suitable measures to deal with
the situation. Additional Central
assistance has wlso been despatched,

3. In Bihar, wal] writings had ep-
peared in Patna and Bhagalpur
against Marwaris. A procession was
taken out in Kishanganj by students
shouting anti-Marwari slogans. The
procession was dispersed. The State
Government is taking adequate steps
to protect the life and property of the
Marwaris wherever necessary,

*

4. Our Constitution guarantees to
every citizen in this country irres-
pective of caste, community, religion
or place of birth right to pursue his
profession any where in the country.
Singling out any community in this
country for meeting out threat and
harassment is, therefore, totally un-
constitutional, is against the gpirit of
national integration and deserves con-
demnation from every quarter Agita-
tions of this type are engineered by
elements who are either misguided or
are keen to create fissiparous tenden-
cies and weaken the nationa) fabric.
Government will spare no efforts to
contro} such tendencies and deal effec-
tively with such agitations. The State
Governments have been alerteq and
requested to take adequate precau-
tionary measureg to maintain law and
order and to protect life and property
of all communities.

St Wiw W 9= & e aedE
et & W oy ¥ SrEE g
& oz s o s ST fee T @
N IR I 97 | AY AEET A®
t & | W N gT F
(sweT)

W WERW ¢ T QT H
N Ay, w &

....(wsm)..
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2 & fox ag wa sooer W @
 d? TR A T oav
frft qax & # dfedwa AT
N am g ? . (z7aa@) . .

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Under rule 376, 1
am on a point of order. Although it
was not proper, the hon  Deputy
Speaker, while he wag in the Chair,
the other day, had expunged things
when some member mentioned the
name of a party only. How are you
allowing him to mention the names
of the political parties?

(Interruptions)
qra™ WAt 37 (A

#F T & @ 7 AraEfent ®

FATAT § 1 ATR AR, A gH AW
ot 33 B fa1 dary §. . (sw=end)

ot Wb TW dF . HeAw WEl-
zg, % wgr & f& O ™ I
AT 97 FEET AW AR AW
§ Ja1 fFar &

**Expungel #s orered by the CREF.
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T W e s 3 ? e
We EHe TH T @ g @ &
v fafretara y amaag fF
o A "R A TR Am aferErAd
ST WY 3T g @AWW
FEW | 9 qTdE @ AW AT
g WX g qridE 1 99 9E
R 0T W oA W gfes @
STa, gafod & SavEsy T AvEar
g & s AR &g dee
< fomr g7

@A A\ A/ qeAT W@ g,
ag g & fawm s 20 adw
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al SEar gfd s & o9 wEeas
F g wE & g fF oS weE
AT FT AFGE g E, SAF1d 59
THTX g T 7

.. (cEREm) L

SHRI YOGENDRA MAKWANA:
In my statement I have tried to give
the information which jg available
with me. However, the hon, mem-
hers also have said that the incident
is condemnable and the Government
has taken immediate action.

AN HON. MEMBER: What action?

SHRI YOGENDRA MAKWANA:
That wil] come. You hear. You are
not prepared to hear angq you ask me
“what action”. Immediately after
knowing the incident...

{saaEix). . .

W' w® wg Tw (W)
TN WEEE, TE AW qE TN

aee fefed ... .. (==
qEA W FEAR H W T Q §
(emagv) LR fREE w
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SHRI YOGENDRA MAKWANA:
Immediate]y after the incident came
to our notice, the Home Minister had
a talk with the Chief Minister, I
also wrote a letter to the State Gov-
ernment and then it wag immediately
controlled. The hon. member has put
some specific questions to which I
wou!d like to reply.

The first question which the hon.
member has raised js about loss of
property etc. on 20th  September.
On 28th September, 1980, students of
Bolangir college turned violent and
burnt ten houses, two oil mills, one
rice mil] ang 11 vehicles belonging
to Marwaris besideg Jooting a num-
ber of shops in the town.

Regarding the visit of the Home
Minister to the State, I would like to
inform the House that we have given
instructions to the State Government
on telephone immediately after the
incident. Instructions are also being
jsued. A letter is also being sent by
me. So, there js no need of visiting
the State by the Home Minister at
thig stage. However, if it is found
necessary, we will visit the State. The
hon. Member has requested that he
should be taken along with. He can
alsp accompany us when we go there.

Regarding the Charter of Demands
by the students and the action taken
by the Government, the studentg have
submitted 8-Point Charter of
Demands.

The first is regarding stern action
against business-men responsible for
assaulting students at Khetrajpur in
Sambalpur District. The State Go-
vernment have informed that three
police cases have been registered in
connection with the assult on students
of Sambalpur on 21st September. In
these cases, the suspected persons have
been arrested and forwarded to the
Court. The student leaders had given
a specific list of 18 persons who we.re
alleged to be the assailants. This list
wag given only on the 17th Oc'tober
Tt jg seen that 13 persons out of this

DECEMBER 2, 1980
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list have since been arrested. The
students themselves have expressed
doubts about the identity of <three
more persons. So, the gquestion does

not arise about the arrest of these
persons,

The second demand i5 regarding
firm action against business-men in-
dulging in black-marketing, profiteer-
ing and hoarding. Government have
taken g number of measures to pre-
vent black-marketing and hoarding of
essential commuodities. As a part of
this, raids of business premises of
unscrupulous businessmen have been
conducted from time to time in all
parts of the State. For example. t a
number of raids conducted in Sam-
balpur district 37 erring business-men
have been hooked and 17 prosecuted
since 1-4-80. Property worth Rs. 4
lakhs has been confiscated, Similar
action has also been taken in other
districty of the State inciuding Sun-
dargarh, Bolangir, etc.

The third demand ig about the un-
conditional release of arrested stu-
dents and withdrawal of caseg against
them. As regards release of arrested
students and people in Sambalpur dis-
trict, all arrested students and other
people have been released on bail. In
Bolangir district, all students have
been released on bail. Only 9 other
persong in judicial custody are await-
ing release by the Court. The ques-
tion of withdrawal of cases would
arise after completion of investigation.

The fourth demand jg about exemp-
tion of students of flood-affected areas
from payment of tuition and exami-
nation fee for one year. Thig is the
main demand of the students. Go-
vernment have already decided to
exempt tuition fees for all students in
the flood affecteq areas. The ques-
tion of exempting examination fees
for studentg from these areag would
be considered sympathetically.

White papers and exercise books
for students of schools and colleges
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are also being supplieq at concessional
rates. Wherever the educationa] in-
stitutions have a hostel or a canteen,
essential commodities like sugar,
kerosene etc. are being supplied at
controlled rates.

As regardg facilities to be given to
the people affected by flood it may be
mentioned that Government have al-
ready raised the house building
advance for fully and partially col-
lapsad houses. They have also
announced allotment of house build-
ing imaterials like bamboo etc. at
conckssional rates through the Forest
Corporation. Rehabilitation and Test
Relief Programme in all 10 flood-
affected districts, including Sambal-
pur, Bolangir and Kalahandi are
being undertaken. There is no dis-

crimination between flood affected
areas.

The fifth demand is for the revision
of the decision to increase bus fares
and more than 50 per cent concession
to the students for travelling by bus.
The State Government have given
concession to students in bus fare to
the extent of 25 per cent. At certain
places, like Rourkela, where the col-
lege is located at 5 considerable dis-
tance, higher concession has been
given.

The gixth demand is for adequate
compensation to the families of the
deceased, who were killed in police
firing at Binka, and also to the injured
students, Ag regards payment of com-
pensation ty the victims of the police
atrocities, there are no guch vicitms
in Sambalpur district. In respect of
Bolangir district, the family of the
person who died in firing at Binka bag
been given Rs. 5,000 from the Chief
Minister’s Relief Fund. The other in-
jured person hag also been given 2
grant of Rs. 1,000/- from the Chiet
Minister’s Relief Fund.

The seventh demand is to check
price rise and supply of essential
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commoditieg through fair price ghops.
The State Government have recent-
ly formed a Cvil Supplies Corpora-
tion to ensure availability and proper
distribution of g larger number of
essential commodities, So, all the
demands which were made by the
students in the charter of demands
have been satisfied and fulfilled by
the State Government.

The final question was whether there
is any hand of some political persona-
Jities in this. Yes, there is some hand
of political persons.... (Interruptions)
and they have played a major role in
inciting the students both inside and
outside the campus., which resulted in
bad relations between the students and
the business community.... (Inter-
ruptions).

12.39 hrs,
RE. ADJOURNMENT MOTIONS

Y T feeTe GreAw (FEAYT):
Ty WEREd, A AT F AW § o
#Y wide wwe faar § 5 -
gar ¥ srew fafeez &Y ffer &
faerfo &1 S AEr faar T

WA WgET 0 9T 93 Ay
I[@ T F

= Tw ¥ aeEw o gfew
O A I MY w@Ts W W
3ol AR M@ L. (wEem) ..

MR. SPEAKER: No, I am not al-
lowing it.

k=0 W fae g agt ow
St ARy AT §. L (smwew) ...
LEIR RERT A9 |G T
GTT%% | Whatever is not allowed
will not go on record.

SHRI RAM VILAS PASWAN: *¢

**Not recorded,
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MR. SPEAKER: I have given my
ruling.
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oW IV TRl (¥)
AR I weAr, WA sd R R

N gewm ®7Tw R (A
fewdll) : wemw wErm, A AR
cpE % owETn R R SO A
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A gt femag® d= @r A fesaw
far
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o magt WA aeRm : faT
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WA ORI ow & femEH,
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o g fagrtt arwid) : faeet §
freafim 21 e 21 gfew fream
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TEIR RE T A8 ¥ AT g,
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em fafwer @ 35w foe wifed |
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SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): *

MR. SPEAKER: Not allowed. Over
ruled. Not to go on record.

SHRI SATYASADHAN CHAKRA-
BORTEY....***.

SHRI NIREN GROSH (Dum Dum):
1 gave netice ¢f an adjournment mo-
tion.

MR. SPEAKER: But I have not ad-
mitted it,

SHRI NIREN GHOSH: It is about

a giant fertiliser contract to a foreign
firm.

MR. SPEAKER: I am still getting
the facts.

SHRI NIREN GHOSH: Just let
me say.

MR. SPEAKER: No, not allowed.
Let me get the facts. You are not
allowed to mention it.

(Interruptions)

MR. SPEAKER: Why do you per-
sist when I am not allowing you?

o giEE STe ANEE (HATIYY)
AT FeA  HETRY, HWIT ST
F YW TZ E, A Al F WO
IEAT §, WOA AIA! Fawqr 3 4Y
g safed #U EE F 9w
FZA F AT T AT | A g &,
TGFT A9 qAT TAT & a9 & HOy
mmﬁwqﬁrmmaﬁ

gfad | aa § sgiEE fAAtedi a'?r}
T uﬁﬁﬁtir I AN Afmx

"Expunged as ordered by
*¢*Not recorded. -

the Chair.
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@. g, @, 1, gwow R faad
W ¥AT g SEwr wor famr smEwr
N T AW oW oquEw & TE

weuw wgwea : fafsRw  cEw-
™ A X OIEA, ad@ w4 |

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I want to draw
your attention to two things. One is
about the notice of privilege motion
that I gave. Public Undertakings
Committee has been refused certain
documents by the Government. It is
a very serious matter. .

MR. SPEAKER: 1 am getting the
facts, Mr. Bosu. When 1 get those
facts then I will talk to you.

SHRI JYOTIRMOY BOSU: You
are a custodian of the House and the
House will be denigrated if the Gov-
ernment is allowed to have a greater
way of doing things,

The second thing is, yesterday,
when I was talking on the Criminal
Procedure (Amendment) Bill, T had
mentioned four cases of withdrawal
involving a former Chief Minister of
Orissa Mrs. Nandini Satpathi, the
other was of Shri Chand Ram, the
third case was of hijacking and the
fourth was of Shri S. K. Modi. I did
not cast any aspersion. I did not vio-
late Rule 353. I only made a state-
ment which was a matter of fact
which had come out in the press.
The hon. Deputy Speaker has ex-
punged the whole thing, IfI do not..

MR. SPEAKER: You come to me.
We shall see whether they have been
expunged or not. You come to me,

will satisfy you.

SHRI JYOTIRMOY BOSU: All
right, Sir.

MR. SPEAKER: He is your brother
M. P. you need not get so cross and

angry.
(Interruptions)
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12.52 hrs.

ANNOUNCEMENT RE. PANEL OF
CHAIRMAN

MR_ SPEAKER: I have to inform
the House that consequent upon Shri
Shivraj V. Patil having been appoin-
ted as a Minister; I have nominated
Shri Chintamani Panigrahi on the
Panel of Chairman in his place.

(Interruptions)

DR. VASANT KUMAR PANDIT
(Rajgarh): Short Notice Question...

MR. SPEAKER: Over ruled. It is
not a place for questioning.

A wy Tm wad (fgaw) -
M MH A g I G
ar afeai s wfaar asm @ @
tﬂtnwmaé’fﬁ'@%ﬁr%
QEHF = 3G wd FAw A
gW ATF WI9E FL W &

MR. SPEAKER: Over-ruled.

(Shri Mani Ram Bagri and some
other hon. Members then left the
House.)

AN HON. MEMBER: I had given
notice for Calling Attention Motion...

(Interruptions)

MR. SPEAKER: We decided 4
hours, (Interruptions) We  decided
that day.

s TwwA W (Te)

e R 9w agEd |

SHRI JYOTIRMOY BOSU
mond Harbour):

(Dia-
Let me make a

submission. We are now having the
Business Advisory Committee.... .

MR. SPEAKER: We can hold it to-
day if you like. I do not mind if
the Members are ready.

SHR; JYOTIRMOY BOSU: You
kindly indicate the time., We want
eight hours on communal riots de-
bate to-morrow.

(Interruptions)

MR. SPEAKER: We do not have
that much time. Two hours were
allocated, but we had advanced it to
four hours, To-morrow after 2 P.M.
it will be taken up.

SHRI CHANDRAJIT YADAV
(Azamgarh): Who had allocated two
hours? It was not two hours.

MR. SPEAKER: It was not an
allocation. It was....(Interruptions).
You are right.

SHRI JYOTIRMOY BOSU: Let it
be on record that minimum require-
ment of the Opposition would Dbe
a total time of eight hours.

(Interruptions)

SHRI G. M. BANATWALLA (Pon-
nani): Sir, I have written to you
that the discussion on the communal
riots should be at least for 10 hours.
I do not agree with 8 hours,

MR. SPEAKER: I agree with 4
hours. So far, what I have understood
and what I have said is, 4 hours.

SHRI G. M. BANATWALLA : 10
hours is the minimum.

MR. SPEAKER: Anything can be
expected and anything can be wish-
ed.
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12.55 hrs.

FOREST (CONSERVATION) BILL®*

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (SHRI1
BIRENDRA SINGH RAO): Sir,
1 beg to move for leave to introduce
a Bill to provide for the conservation
ol forests and for matters connected
therewith or ancillary or incidental
thereto,

MR. SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill to provide for the con-
servation of forests and for matters
connected therewith or ancillary
or incidental thereto”.

The motion was adopted.

SHRI BIRENDRA SINGH RAO: 1
intrdouce the Bill

12.56 hrs.

STATEMENT RE: FOREST (CON-
SERVATIONY ORDINANCE, 1980

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (SHR1
BIRENDRA SINGH RAO): Sir,
I beg to lay on the Table an explana-
tory statement (Hindi and  English
versions) giving reasons for imme-
diate legislation by the Forest (Con-
servation) Ordinance, 1980,

13.56 hrs.

‘COAL MINES LABOUR WELFARE
FUND (AMENDMENT) BILL*

THE MINISTER OF ENERGY
(SHRI A. B. A GHANI KHAN
CHAUDHURI): Sir, I beg to0 move
for leave to introduce a Bill further
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Fund (Amdt.) Bill—Intd.

to amend the Coal Mines IL.abour
Welfare Fund Act, 1947.

MR. SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Coal Mines Labour Welfare Fund
Act, 1947

Those in favour
‘Aye’.

will please say

SEVERAL HON. MEMBERS: ‘Aye’,

MR. SPEAKER: Those against will
please say ‘No'.

SOME HON. MEMBERS: ‘No'.

MR. SPEAKER: I think, the ‘Ayes’
have it, the ‘Ayes’ have it. ...

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): The ‘Noes’ have
it.

MR. SPEAKER: Let the lobbies be
cleared. ...

Now the lobbies have been clear-
ed. 1 shall put it again.

The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Coal Mines Labour Welfare Fund
Act, 19477

The motion was adopted.

SHRI A. B. A. GHANI KHAN
CHAUDHURI: Sir, I introduce the
Bill.

MR. SPEAKER: The House stands
adjourned till 2 O’Clock.

The Lok Sabha adjourned for
Lunch till Fourteen of the clock.

*Published in Gazette of India Ex.traordihary Part II. Section 2, dated

2-12.80.
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The Lok Sabha re-assembled after
Lunch .at Six Minutes past Fourteen
of the Clock.

[MR. DEPUTY-SPEAKER in the Chair.]
MATTERS UNDER RULE 377

MR, DEPUTY-SPEAKER: Now,
Matters under Rule 377. Shri Rawat.
You will be followed by Shri Satya-
narayan Jatia and Shri Natarajan and
Shri Duleep Singh Bhuria.

(i) SurpreME CoURT DECISION ON
Bonus To LIC EMPLOYEES

= EOw == f9g Taw (FeAE) ¢
SUTENE  WEled, 24 A99Y, 1974
F S dmr e & ety
T geusl & wew gg fvm gmm o
fr fom & q@w 7 =gF Sy &
FHACAT T ITH G AT AT w
FT 15 ¥iawq S99 & &7 ¥ foam
s | = faom & fawg fomw &
SEEHRI T Falsd AT WA
TS FAE X AFAE AT G
feqi® 10 AawEL, 1980 & FH-
=it & o1 ¥ wEen & F Sy
§T Streq S fRr & Sseas gra
FHAMET #1 aF9 & & grwg J
FS FWOT AE AT AE F

m faemm & gfd g =
I AT F FEeTEl WO
AT AT g | Ha: awa faw
HEY ST TRt EIEY FT A
faeramd

(ii) PAYMENT OF ARREARS TO WORKERS
AND FARMERS OF MAHIDpUR ROAD AND
JAVARA SUGAR FACTORIES

st gegmAw wfear (SS9)
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Fuaifet & fagd asmEm, daq, fe
far wfor &1 qor fFam=ET & ™ F T
i #1 O wawm aw g o
w&X FHATtEt &1 wafasy fAfg w
ST STl &1 Hw auar faw &
o F (gaa @ S RN 2 g
FR FTA A A FHIHT FTH HH
qifgg @1 a€ 1 suR o T
7 foeom 2 feamn @ wer g fF
Ie FH ¥ FA 30 wgEwm  sfA
fresr 9 &7 Fwa &1 W@
s 1 gy misfmaar = ferfq
F o ogWETF @ F @G
gIETL WA AEEF FEAR
FL AIGL AT qAT fHEr T o
WA Fed &7 e w1, |y
foer g9® ¥ ¥ SET ATV &Y
S E

(iii) REVISED WAGES FOR CARDAMOM:
WORKERS

SHRI CUMBUM N. NATARAJAN
(Periyakulam): The small growers
of cardamoms numbering about 11,780
having less than five acres of carda-
momg cultivation are being advised
to implement the revised wages agre-
ed to at the Plantation Labour Com-
mittee. These revised wages are ap-
plicable to a day’s work of 8 hours.
All the other demands of the work-
ers have been met in full and there
cannot be any grievance in doing 8
hours’ work. The Office of the Labour
Commissioner, Trivandrum has, as
late as 4th September, 1980 referred
to section 19 of the Plantation Labour
Act stipulating 54 hours of work a
week. Here it is pertinent to point
out that the revised wages are appli-
cable only to adults and the revised
wages -for supervisors and children
are yet to be settled by the Planta-
tion Labour Committee. The Carda-
mom planters have accepted the re-
vised wages from 1-4-80 for imple-
mentation. It is necessary to point out
here that these revised wages have
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not been accepted by Tea and Coffee
Planters where 8 hours’ work is com-

pulsory.

In these small holdings, the orga-
nised trade unions are trying to re.
duce the working hours, A few local
workers who are themselves owners
of small holdings are demanding re-
duction in the working hours to look
after their own work elsewhere. 1f
this is allowed to become a general
rule, then the production of carda-
mom will suffer grievously. There
are instances when only two-hours’
work is done in a day. When the
small holders deduct proportionate
wages, they are harassed, manhandl-
ed and pressurised to pay full wages
by the organised trade-unions. They
are unable to pay full revised wages
for less than 8 hours’ work. The ex-
port of cardamom will also decline
by 50 per cent if only 5 hours or 4
hours work is done in the plantations.
The Government of India should
issue directives through Cardamom
Board that the revised wages agreed
to mutually will be made applicable
only to 8 hours’ work and not less
than that. The Central Labour Mi-
nistry should intervene in eliminating
multiplicity of Trade Unions and
inter-union rivalry in the interest
of the cultivation of this major
foreign exchange earner.

(iv) RoCck PHOSPHATE FACTORY AT
MEGHNAGAR (MP)

o fedle faz wfan (sraen)
SuTeqer Agey ¥ fagw 377 Faiw
AEaqr faww ® MY FET FT oA
TS FAT ATEAT §

T R & Ay wies fe? gu
3 wfearft s 4 F Agc
¥ 5 faefr = w=dt feewr #7 <iw
FEARE IJUR § | gdAer § wrghrr
FTOTRW, wew 2w 2T ¥ L wrade
7 AreFew fear s @ OF Wy W
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g # qfedt A fawr feay e @,
foay T R WA R FTEAA
¥ ey F ¥ A FUE WY 0 T*
T TP &) I T A A Al
T AET # UF FERE I T
T @ W 9 whfE@ SN Sm
# awer gfaurd 7 gr W 5 da §
FEAT T GEA F WA AFAN
T ¥ | gafy, W WEA 3 OF B9
F1 TG § ¢iF FEG I HGE
FTTEMT TEA Y F197 99 sy fan
3, fog e T B T O THAH
ferard aaTH T IAM A AN H
e ¥ & # aga & wEAN & @
2| agi a= fo fama fet waemre &
UF HEHe FREMT AW g T
guy gfafa &1 wea oY foar w0 §
qaT @ug afafa g SwREE. 93T,
THFT W FAT w1hx Frorg fore o &
wq afz @ 9w ¥ Mo § F71%
T 7t foraT T /1 Fout 7T AT
¥ g FEY 9 3 1 Y faor frar 0

T AR AGIGET (R T T FETAL
¥ UF wee  9X Hqrarfa Tt
g FT qaedr FL qrfe 5 a9
=T AN F1 L FFar o 9% o
srfeatfaat #t W 79gd ¥ fag =T
WEFAT AE I° |
(v) INTRUSION BY FOREIGN FISHING

SHIpS IN INDIAN SEA WATERS

SHRI N. DENNIS (Nagercoil): Sir,
with your permission I want to raise
a matter uder rule 377.

It is absolutely essential to stop
immediately the interference and
acts of ‘intrudence’ of foreign fishing
ships in the sea water of our country
causing great alarm and concern to
our traditional fishermen, Such acts
of ‘intrudence’ and intereference in
our sea water has become a regular
act in the Southern Sea waters of our
country--Bengal Sea, Arbian Ses and
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Indian Ocean. Fishing nets and other
utensils of our poor fishermen are
snatched away destroyed by them.
Their fishing occupation is severally
affected and their poverty is aggrava-
ted and thereby they are put to bard-
ships and difficulties. The foreign
fishing vessel are doing fishing opera-
tion very close to our sea coast in
violation of International law and
principles regarding the usage of sea
water. If this illegal practice is not
stopped immediately irreparable loss
and damage would be continuously
caused to our poor fishermen. So Gov-
ernment may be pleased to take im-
mediate steps to stop the above men-
tiongd illegal activities of the foreign
fishing ships intruding in our sea
water.

(vi) SHORTAGE OF CEMENT IN WEST
BEeNGAL

SHRIMATI GEETA MUKHERJEE
(Panskura): Sir, under Rule 377 I
want to raise the following matter of
urgent public importance.

West Bengal is passing through an
acute shortage of cement which is
holding up many important industrial
and other construction projects, pub-
lic works and construction projects
not to speak of private housing by
middle-class groups.

The Department of Industrial Deve-
lopment of the Centra] Government
assured the West Benga] State govern-
ment i September this year that the
quarterly allocation of cement to
‘West Bengal for October to December,
1980 would be increased. But no addi-
tional allotments of cement has been
received by the West Bengal Govern-
ment during the current quarter
though in the same quarter Maharash-
tra has been given an additional allot-
ment of 80,000 MT. In the background
of general shortage of cement in the
country the ajlocations should be
equitable. The Minister of Industries
is urged to move to fulfi] the assurance
given by his department to the Gov-
ernnient of West Bengal and increase

Rule 377 318

the allocation of cement to West Ben-
gal for the current quarter,

(vii) INADEQUATE SUPPLY OF RICE,
WHEAT, SUGAK AND OTHER ESSENTIAL
CoMMODITIEs TO KERALA

SHRI E. K. IMBICHIBAVA (Cali-
cut): Sir, there is a serious situation
in Kerala arising out of inadequate
supply of rice, wheat, sugar and other
essential commodities, For the last
severa] months, the supply of these
commodities has been far short of the
demand. Against the monthly require-
ment of 1,45,000 tonnes of rice, for
proper distribution of ration the
average monthly supply fo rthe period
from January to October 1980 was
only 58,258 M. T. From September
1980 onwards, the monthly quota for
wheat has also been reducedq from
10,000 tonneg to 4,000 tonnes, For
sugar also, there has been shortfall
in supply and requests for making up
the shortfall have not been heeded so
far. The case of kerosene and high
speed diesel oil is no different. The
allotment made to the State is in-
adequate to meet even immediate re-
quirements. The original quota of
28,600 M.T.'s of high speed diesel oil
for October, 1980, wag subsequently
reduced to 24,560 putting core sectors
like fisheries ang transport to diffi-
culties.

Maintenance of essential supplies
requires the coordinateg efforts of
Ministries of Agriculture, Civil Sup-
plies, Railways ete. But this is not
seen even though we hear a lot about
broader issues such as national integ-
ration. The question of enhancement
of price has also been one of the rea-
song for non-allotment of foodgrains
to the State. It is surprising that the
Fooq Corporation of India which is
controlled by the Central Government
should adopt measures which will
only encourage black marketing apart
from imposing an additional expendi-
ture of Rs. 2 crores on the State Gov-
ernment.

It is the inescapable duty of the
Central. Government to find ways to
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solve the problem, Sufficient quanti-
ties .of these essential supplies should
be aliotted immediately and sufficient
number of wagons should be procured
to transport the supplies to the State
in time. I draw the attention of the
Prime Minister and Ministers of Agri-

culture, Civil Supplies and Railways
on this issue.

14.18 hrs.

STATUTORY RESOLUTION RE.:

DISAPPROVAL OF AUROVILLE

(EMERGENCY PROVISIONS)
ORDINANCE, 1980

AND

AURCVILLE (EMERGENCY PRO-
VISIONS) BILL

MR. DEPUTY-SPEAKER: The

Hcuse will now take up items Nos. 11
and 12 together.

SHRI N. K. SHEJWALKAR (Gwa-
lior) : I beg to move:

“That this House disapproves of
the Auroville (Emergency Provi-
siong) Ordinance, 1980 (Ordinance
No. 19 of 1980) promulgated by the

President on the 0th November.
1986.”

MR. DEPUTY-SPEAKER: Shri
K. P. Unnikrishnan wanted to raise
objection to the consideration of this
item, statutory resolution on Auroville
(Emergency Provisions), Ordinance,
1980 ang the connecteq Government
Bill. Since he is not here, you can
go ahead.

SHRI N. K. SHEJWALKAR: I
have two preliminary points to raise,
but pefore I raise these points. it is
better. ...

MR. DEPUTY-SPEAKER: Before
that, I would like to mention that the
time allotted to this item by the Busi-
ness Ad‘vmory Committee is one hour.
Please tee that we stick to this time,
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI P, VENKA-
TASUBBAIAH): For your informa-
tion, the Business Advisory Committee
has not allotted one hour for this, it
has only given an indication of one
hour for thig item.

DR. KARN SINGH (Udhampur):
We spoke to the speaker this morning
and he assured us before the House
adjournedq privately that the time has
been extended to two hours. I think,
that should be the minimum time for
this. 5

MR. DEPUTY-SPEAKER: In that
case, we will have two hours for this.

SHRI N. K. SHEJWALKAR (Gwa-
lior): S far ag the mover ig con-
cerned, under Rule 178, I am entitled
for half an hour minimum. That can-
not be taken away. As I was submit-
ting, before I raise some point, I have
to submit in brief the facts which are
relevant to all these matters.

Sir, everybody knows that Shri
Aurobindo wag settled in Pondicherry
in the beginning of this century for
the preaching of certain ideals and
having some specific teachings and
Madam Mirra from France, who is
better known ag Mother, also joined
and she was actually the lady who
was practising all his teachings and
she wae the vocal forum for that
organisation.

Sir, what the purpose of these tea-
chings was can be very well under-
stoog from whatever they have said
themselves:

Sir, “Aurobindo says that the Asram
hag been created with another object
than that of ordinary, common insti-
tutions, not for the renunciation of
the world, but ag a centre and a field

of practice for the evolution of ano-.

ther ' type and form of life which
would, ‘in the final, be moved by

higher spiritual consciousness  and _

——
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embody a greater life of spirit. This

not an Ashram like others. The
members are not Sanyasis. It is
not Moksha that is, sole aim of the
Yoga here. What is being Jone here
is a preparation for a work, a work
which will be founded by Yogic con-
sciousness and Yoga which can be and
cap have no other foundation™ It
furthe; said “there are only two possi-
ble foundationg for the materia] life
here. One is that one is a member
of Ashram founded on principles of
self-giving and self-surrender. All
belongs to the divine and all one has
belong to the divine. In giving, one
gives, not ones own, but what alread’
belongs to the divine There 15 no
question of payment of or return. no
bargain, no room for demand and de-
sire.” With this objective, you see,
the Ashram was founded ana they
alsp laid down some rules of living
there. A Sadhaka in the Ashram is
expected to observe the following
conditions: —

“All physical gexual relationg or
connection between Sadhaka and
Sadhaki are zbsolutelv forbidden and
inadmiscible in the Ashram. Even
a husband and wife must stop all con-
jugal relations anq regard each other
as fellow-Sadhaks only and. not as
husband ang wife.”

So, the Mother alsp reiteratea the
same thing and she said the “rules
are very few so that each one can en-
joy the freedom needed for his deve-
lopment but g few things are strictly
forbidden. They are opg, politics,
two, smoking three, alcoholic drinks
and four, sex enjoyment.”

Sir, with these objectives and with
these principles and rules for living
there, the Ashram wag working aad
in 1980 a Society was formed in the
name of Shri Arobmdo Society which
was regxstered in Caleutta under the
Bengal ‘Societi=s Reglstrataon Act (No.
28) of 1961.

¥ Sir, the purpuose of Auroville was,

in the words of the Mpther, “Earth)

needs a place where men can live
2729 1.S—11

Auroville (Emer. Prov.) Ball

away from all national rivalries, so-
cial conventions, self-contradictory
maoralities and contending rveligions.”

....a place where human heings,
freeq from all slavery of the past
can devote themselves wholly to
the discovery and practice of the
Divine Consciousnegs that is seek-
ing to manifest jtself.

Auroville wants to be this place and
offers itself to all who aspire to live
the Truth of tomorrow.”

There is Auroville Charter declared
by madam, The Mother on 28th Feb-
ruary 1968. It says as follows:

“Auroville belongs to nobody
in particular, Auroville belongs to
humanity as a whole. But to live
in Auroville one must be g willing
servitor of the Divine Conscious-
ness.

2. Auroville wil]l be the place of
an unending education, of constant
progresg and a youth that never
ages.

3. Auroville wants to be the
bridge hetween the past and the
future. Taking advantage of all
discoveries from without ang from
within, Auroville wil] boldly spring
towards future realisations.

4. Auroville will be a gite of mate-
rial and spiritual researches for a
living embodiment of an actual
Human Unity.”

With this background, I want to sub-
mit that actually it js 5 sort of reli-
gious body, because the definition of
religion has been given by the Sup-
reme Court. I will come to that later
on. But befqre that, the dictionery
meaning of religion is; “Belief in, re-
cognitjon of or an-awakened sense of,
a highgr unseen controll;ng ROWEE or
powers with an emotion and morahty
connecteq therewith.” Sq, this s
the -point, I want to drive at. Now,
I want to submit one more fact. There
is alrgady a case pending in the Sup-
reme -Court about thig matter. There
is a writ petition about this mattet
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They have obtained a stay order. Of
course, that ig a point which has to
be decided. I wil] place all the rele-
vant facts before the ‘House. The
point on which the application was
made before the Supreme Court was
that this js a religious type of orga-
nisation and any interference is bar-
red under Articles 25 ang 28 of the
Constitution. Therefore, this iy =&
bad legislation. This is the point
which has been put beforg the Sup-
reme Court in substance. The Sup-
reme Court has granted a stay order
in the following words:

“We direct gg an interim measure
that the present Committee may
carry on the day to day administra-
tion of the society but it shal] not
take any major policy decision
or undertake any major project or
mequire or dispose of any property
or expand more than Rs. 5000 gt a
time without the prior permission
in writing of the Administrator
Shri I. P. Nigam.”

The first sentence is: “Issue Rule
Nigi in the Writ Petition.” Now the
point is whether thiy House can con-
sider the matter, whether it is bar-
red by the rule, sub-judice or not.
Then you see page 910 of Practice
and Procedure of Parliament by M.
N. Kau] and S. L, Shakdher.

“....It is the absolute privilege of
the Legislatures and members there-
of to discuss and deliberate upon
all matterg pertaining to the govern-
ance of the country and its people.
Freedom of speech on the floor of
the Houge is the essence of parlia-
mentary democracy, Certain res-
trictions on this freedom have to a
limiteq degree been self-imposed.
One such restriction is that discus-
sions on matters pending adjudica-
tion before courts of lJaw should be
avoided on the floor of the House;
so that the courts function uninflu-
.enced by anything sald outside the
‘ambit of trial, in dealing with such
matters.”

of Auroville (Emer. 324
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There are rulings of this House
itself. Severa] rulingg are there
where they have stated that there is
no bar for thig House to discuss the
matter. Because, otherwise, it will be
restriction on legislation itself, Sir,
the reported caseg which I have seen
up till now, are to be found on page
913, Because the time at my dis-
posal jg short, I wilj only say that
there is a distinction between those
rulings which have already been given
by thig hon. House and the one which
ig being at present discussed. There
ig a case where the matter was taken
to the court and rule nisi was.issued
but there is not one where an injunc-
tion has been issued. There is not a
single matter where an injunction of
this type has been issued. So, that is
the distinction which I want to make
from the previous rulings and the
present one. I, therefore, want to
make a submission that the House
should consider whether it will be
proper to discuss this matter and I do
not know whether it may be a sort of
infructuous legislation or may not be,
but whether it will be a proper step
to go on with the discussion, Sir, of
course, it is not final, The Court has
not given any fina]l judgment as yet.
But so far as the point raised, that is.
whether this is gt all ‘religion’ or even
a ‘religious’ matter, or not, the Sup-
reme Court hag stated—I am
quoting from the report of Indian Ex-
press dated the 25th November, 1880
it has appeared in other papers too:—

‘Earlier Mr. M. K. Ramamurthy
and Mr, K. Venugopal on behalf of
the Society and its members had
argueq that Parliament would not
have hag the competence to pass a
law such as the Qrdinagce. More-
over a belief in God. Hinduism,
Islam, Christianity or some such
other school wag not necessary to
get the protection given to a religi-
ous denomination under Article 26.
The Solicitor Geners] started read-
ing from the letters of Mother and
Aurobindo that they dig not intend
to establish any religion, philosophy
for school of thught. To this, the
Chief Justice of Indian responded
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that what this meant was only that
no religions in the classical sense
would be established by them. Sup-
pose in the context of communal
riotg people of geveral religious faith
in India set up g fundamental creed
that there would be no religion
hereafter at all and all people would
be Indians only, “Wil] this not be
the greatest of religions?” asked
the Chief Justice and admitteqd the
petition.’

Sir. earlier also in an older case be-
fore the Supreme Court, not only this
but the administration also was consi-
dereq part of religion. This is A.LR.
1954 Supreme Court page 282. Sir.
I reag the relevant portion.

AN HON. MEMBER: Which year?
Hag it not changed? (Interruptions).

SHRI N. K, SHEJWALKAR: It is
1954. No it has not changed. The
page number is 282. Commissioner of
H.R.E. Versus A. T. Swamaya,

“Our Constitution not only pro-
tects freedom of religion, it also
protects acts done in pursuance of
religion, and this was made clear by
the use of the wordg ‘protection of
religion’ in Article 25 of the Consti-
tution. It extends to religious prac-
tices as well, subject to restrictions
which the Constitution itself has
laig down,... that is morality and
those things....under Article 26-B
Therefore, a religious denomination
or organisation gnjoyes complete au-
tonomy in the matter of deciding as
to the rites and ceremonieg that are
essential according to it.....” etc.

and further they say—

“it should also be noted that
under Article 24 it is tha fundamen-
tal right of the religious denomina-
tion or its representative to admini-
ster its properties in  accordance
with law and the law therefore must
allow the right of that administra-
tion subject to such restrictions and
regulations ag it may feel...”

Aurovile (Emer. Prov.) Ord, 1980 and
Auroville (Emer. Prov ) Buil

Sir, now with this submission, re-
garding my first point, kindly consider
that this sort of legislation is against
Article 25 anq 26.

Therefore. it should not be considered,
when, the same point ig being agita-
teq in the Supreme Court, According
to my conception, there is no 'egal bar,
but after all, it is the question of pro-
priety for this House, as to whether
it should see that such Jegislation
should not be passeq which may be-
come infructuous.

Secondly, the power whigh has been
cexercised under article 123 for the
promulgation of this  ordinance—I
think the House must unanimously
condemn that. Ten ordinances have
been promulgated just before the ses-
sion. The nature of these ordinances
may kindly be examined. This parli-
cular one was promulgateq just seven
days before, on 10th November. I do
not think in any way it can be appre-
ciated. I will cite the previoug ins-
tances where this House has unequivo-
cally condemned it and the Hon.
Speaker also has condemned such ac-
tion. I pray that the Chaiy and hon.
members must condemn this sort of
practice. T quote from Practice and
Procedure of Parliament by Kaul and
Shakdher. Chapter XXIII, page 521;

“On November, 15, 1971, when the
Deputy Minister of Parliamentary
Affairs sought to lay on the Table
copies of the thirteen ordinances
issued by the President during the
preceding inter-session period, an
objection was raised that never be-
fore in the history of Parliament, so
many ordinances were issued during
any particular inter-session per-
iod”.. .

They may say it was still worse then,
now we have issued only ten ordi-
nances. But looking to the nature of
these ten ordinances, they cannot be
supported at all. At that time, the
Speaker observed:

“I, agree with you that go many
ordinances should not have been
issued. I personally think that it is
not a light matter to be ignored.



327 State fes. Re: Duapp,

(Sar N, K. 8hejwaikarj

Certain observationg have been
made by my predecessor, Snri Mava-
lankar - bued on very sound judg-
ment

There is some correspondence which
is annexed to this commentary which
1 wil]l not read, The Speaker observ-
ed further:

"l woulg invite the attention of
the Government to see that there is
4 rea] emergency or urgency justi-
fying the issue of an ordinance....
If you think that there should be
some distinction between financial
and non-financial, tax and non-tax
ordinances, there is nothing in my
knowledge on which I can base my
ruling. Ordinances by themselves
are not very welcome, specially so
when the date (for gession of the
House) is very clear. It ig not only
clear but is also near. In such
cases, unless there are very special
reasons, ordinances ghould be avoid-
ed. This ig the ruling which L gave
on 22nd November, 1971-—and the
same Wwag given by my predeces-
sors.”

This is the state of affairs where I
will pray that the Chair shoulg make
a specific observation in conformity
with what hag been done earlier, The
hon. members algo must condemn this
measure outright.

After all, there are some pre-re-
quisite conditions for issuing an ordi-
nance. What wag the emeigency? It
is true that the satisfaction of the
- President is g subjective matter and
the court cannot decide it. But what
we are going to legisiate here, can we
not gdiscuss the propriety of it the
propriety of thig’ ordmance ang the
Billg 1 thmk we can. The whole aspect
has to be looked into as to whnt were
the grounds on the basis ot which this
promulgation wag done, I will state
the events later” The only ground
which hag been given along with the
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ordipance is this: In the Gazeite of
Incia dated 1¢th Novmber. on page
538, it is said:

“the sgid Committee had, after a
detailed scrutiny of the accounts ot
Sri Aurobindo Society, found ins-
lances of serious irregularitieg in the
management of the said Society,
misutilisation of its fundg and their
diversion to other purposes.”

Is it not a principle of naturaj justice
that if you have to sack anybody, you
should give him a show cause notice
ang an opportunity to explain what
the difficulties are? My information is
that there was a report of audit and
that audit report was not in favour of
the statement which hag been made
here, but it was ptherwise. Wonder-
tul.y enough, this committee—I do not
know under what powerg it was con-
stituted—was by itself an unconstitu-
tional committge. It was formed in
1976. They dig not say ‘when the
report wag submitted. But my in-
formation is—the Minister can correct
me if I am wrong—this report was
submitted somewhere in 1877. Whe-
ther it was mala fide, how it wag sub-
mitted, what was the ground etc.—1
wil] come to these things later. Whep
it was submitted in 1977 there was
enough time for giving an opportu-
nity. As a matter of fact, what wa-
the urgency‘l The report was submit-
teq in" early 1977. After 8 1|2 years
they are taking that report into consi-
deration and on that basis, they come
to a hasty conclusion, They did not
give an opportunity‘ In this connec-
tion, there were three letters. One
was by the President of the Aurobindy
Society, which also donateq funds.
Others including Gavernment also do-
nated funds. But No. 2 funds were
donated by the Aurohindo Soclety.
The Chairman of the Society wrote a
letter on 7th September to the then
Education Minister, Shri Shanksra-
nend, where he says thlt there is one
gentleman knowp ag Kireet  Joshi.
Education - Advisér to:Géverntent of
India, who is having & one-sided view,
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siding with one party only. The
Chairman wrote further:

“Your Mxmstxy gave us the report
last year prepared by the Govern-
ment Audit team which visited
Pondichery in early 1977. Your
Ministry is gware, just as we are,
that nothing incriminating was
fourid agsihst the Sociéty. This has
béen tlearly brought out by
the gubsequeént corresporidence
between Sri  Aurobindo  So-
ciety and your Mipistry on
the subject....He thas already
promised the Government take-
over of Auroville ang will cook
up any materials to fulfil his mala-
fide intentions.”

So, this was brought to his netice.

Ex-Minister, Shrimati Renuka Devi
alsp wrote g letter to the Educahon
Ministry dated 4th November stating:

“At that time itgelf 1 !oqnd that
a particular officer in the Ministry
wag personally involved in the
affairg of Auroville ang I found that
often we were misguided.. ic
sad that g handful of self-motwated
persons have createq differences
with Sri Aurobindo Society and
thug triegq to sdbotage the project
for the last four years.”

Again, Shri Raju on 27th November
in his letter hag wntten the same
thing. When these 1etters were writ-
ten three monthg before; why were
théy not replied to ang why were
they not given an oppbriunity?
I dp not understand. I cannot con-
ceive of any teason. Not only that.
There was a civil guit filea in the Cal-
cuttd High Coutt on 18th August, 1980.
In that ¢ivil suit, where an injunction
was given, the Union Government was
alsp a party. There they said that
théy did not hdve any interitintn of
promulgating an ordinance. What has
enierged in between? Why was this
hasty action taken? I dp not gee any
reasdn fgi théit. Therefore; iny sub-
missiort is that there is no reason for
suppbrting this action.
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There is 5 point whether on merits,
their decision stands. But that is a
Gifferent thing. So far as the action

taken by the Government is concern-
ed, it is absolutely incorrect. mala
fide and improper misuse of such
power by the Government requires
outright condemnation.

What is the cause of trouble?
The cause is that the teathing and the
practice under certain rules is a neces-
sity in that area. But there are cer-
tain people who do not want to prac-
tice that thing. They want to live in
a permissive way. They want to have
free alcohol and sex. That is why,
this trouble started. There may be
some philosphy or some philosophers
may think that way. But that is &
dxﬂerent thinking altogether. I read
out the particular teachings of The
Mother gnd the Aurbindo.

The very surprising thing is that
our hon. Minister went there on 30th
of October but he did not call any of
those people 'who were concerned.

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. B.
CHAVAN). I dia not call any of them.
They came on their own.

SHRI N. K. SHEJWALKAR: That
ig still worse. For what purpose you
have gone there?

SHRI X. P. UNNIKRISHNAN
(Badagara). He says fhat ne did not!
go for making a personal enquiry.

SHRI N. K. SHEJWALKAR: He did
not hold any enquiry. This sort of
action I am gafraid, cannot be justi-
fied. I do not know whether § am
divulging something. But I want to
tell about this Kulkarni Committee
Hoyw was thig Committee constituted’
There is a Government ¢f Indfa,
Ministry of Home Aﬂaxrs Resdlution
No. U-13019/11/76-GP dated Decem-
ber; 1976. This has been pgblished in
the Gazette of India glso. It says:

“The township of Auroville has
been founded on the basis of &
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Charter announced by The Mother
on the 28th February, 1968 . ..The
Government of India have, there-
fore, decided to set up a Committee
to consider the problems of Auro-
ville in depth and in their entiretly
and help in their solution witi
view to promoting the objecfives sct
forty by The Mother in the Auroville
Charter...."

This Committee will alsp evolve an
appropriate procedure about the
clearance for entry into and stay in
Auroville of foreigners. The Com-
mittee will consist of :—

1. Shri B, T. Kulkarni, Li. Gover-
nor, Pondicherry—Chairman.

2. Shri V. Kartikeyan Chief Secre-
fary, Government ot Tamil
Nadu—Member

3. Shri S. S, Siddhu. Additional
Secretary, Ministry of HHome®
Affairs—Member.”

1 want to submit now about the mala
fides of this Committee. I do not
want to make any personal remarks
about the Chairman, but I think every-
body knows how much faith he had
in the teaching of The Mother and
Shri Aurobindoe which T had men-
tioned.

Now I want {¢ disclose one thing
There was an account gpened in the
name of this Committee, which 1 just
mentioned, and they took about Rs. 2
lakhs from Shri Tata.

AN HON. MEMBER: For what?

SHRI N, K. SHEJWALKAR: They
can tell us why this Committee was
formed by the Government. It js not
exactly an enquiry committee. So far
as this amount is concerned.........

SHRI RAVINDRA VARMA (Bombay
North): Ccan you substantiate it?

SHRI N. K. SHEJWALKAR: I have
got 3 photostat copy of the letter.

Prov.) Ord. 1980 and
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which has been written by Shri J. L.
Khanna, Honorary Secretary, Tata
Energy Research Institute to Auro-
ville on “Deposit of Rs. 2 lakhs placed
with you for thres monthg gt the rate
of 15 per cent per annum” and this is
addressed to the Auroville Committee,
Pondicherry. The letter reads:

“We acknowleage the receipt of
vour Cheque No. SB/AD 660382 on
the State Bank of India, Pondicher-
o\ PN ”

SHRI S, B. CHAVAN: Sir, on a point
of order. Is the hon. Member quite
sure that this Committee has received
the amount which he is stating, or is it
any other Society in which Shri J. R.
D Tata was gne of the members?

SHRI N. K. SHEJWALKAR: Accord-
ing to the information which 1 have
got, the account is in the name of the
“Auroville Committee”. The Account
No. is.... (Interruptions). It is in
the Pondicherry Branch of the State
Bank of India and the Account No. is
3764. The name is “Auroville Com-
mittee” and this cheque has been cre-
dited in that account.

SHRI K P. UNNIKRISHNAN. It
has to be enquired into.

SHRI N. K. SHEJWALKAR: The
letter reads:

“We acknowledge the receipt of
your cheque No SB/AD 660382 on
the State Bank of India, Pondichtr-
ry, in favour of Mr. J. R. D. Tata.
in part refund of the above deposit
and the interest due thereon”.

I am prepared tp lay g copy of this
letter on the Table of the House.

SHRI K. P. UNNIKRISHNAN: SB
means the State Bank not Shri S. B.
Chavan.

SHRI N. K. SHRIWALKAR: What
was the provision which was made
for the running of this Committee?
Did Government make any financial
provision for that Committee? Had
any accounts been submitted by the .
Committee?
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The whole difficulty is that the Gov-
ernment want this House to pass a
Bill, on the pasis that there has been
some irregularity, and they say that
irregularity is clear from the report
of the Kulkarni Committee and we do
not know what that report is. Up
till now that report has not been
placea on the Table of the House and
yet they want g decision of the House
on that report. I cannot understand
how it can be justified. My submis-
sion ig that it was not actually an
enquiry committee, it was not actually
meant for an enquiry, §t was just to
solve the problems of Auroville

*SHRI BIJU PATNAIK (Kendra-
para): They nave solved the problem
by an Ordinance.

SHRI N. K. SHEJWALKAR: My
further information i{s that they want-
ed to help the person against whom
complaints have been made, he was
interested jn all the affairs and he
tried to get this Ordinance promul-
gated. This is the allegation which is
generally made. I am told that
when the matter came yp before the
Government, the Secretary, Ministry
of Home Affairs as well ag the Secre-
tary, Education Ministry, submitted .
report in writing that this Ordinance
should nét be promulgated. While I
am subject to correction this is the
information which I have got....(In-
terruptions).

Therefore, in short, my submission
is like this. Firstly, this is a matter
which is sub judice and so it should
not be considered. Secondly, it is an
Ordinance for which there is no justi-
fication and suchp sort of Ordinances
should be condemned outright parti-
cularly this Ordinance, in the circums-
tances which I have mentioned that
there was no necessity for having such
a sort of Ordinance. There was
nothing going wrong and no opportuni-
ty is given to the management, and
the note to the Ordinance by the hon.
Minister does not make it clear about
the Committee’s Report which is not

AGRAHAYANA 11, 1802 (SAKA)
Aurovile (Emer. Prov.) Ord. 1980 and

Disapp. of 334
Auroville (Emer. Prov.) Bill

yet made available to the hon. House.
Neither it has been laid on the Table
of the House. The sction I submit,
appears to be mala fide because one
particular agent is interested therein
and all this hanky-panky affair is
made up saying to the court that ‘we
are not going to do anything’. Then
within one day after the High Court
vacated the gtay order, immediately
on the very same day by taking deci-
sion and all that, they make it clear
that after all this action is mala fide.
That should not be the practice. We
should have some good precedents. It
may be the practice up till now. So,
I moved this Resolution and 1 request
the hon. Members to kindly accept it
and support it.

MR. DEPUTY-SPEAKER: Resolution
Moved;

“That this House disapproves of
the Auroville (Emergency Provis-
ions) Ordinance, 1980 (Ordinance
No. 19 of 1980) promoulgated by the
President on the 10th November,
1980”,

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHR] S. B.
CHAVAN): Sir, I beg to move:*

“That the Bill to provide for the
taking over, in the public interest,
of the management of Auroville for
a limited period and for matters
connected therewith or incidental
thereto, be taken into consideration.”

Sir, as the House is aware, the Pre-
sident promulgated an Ordinance on
10th November 1980, to provide for
taking over, in the public interest of
the management of Auroville, an infer-
national cultural township, for a limi-
ted period and for matters connected
therewith or incidental thereto. The
step of resorting to a Presidential Or-
ainance had to be taken in the wake
of serious difficulties which had arisen
in regard to the management of this
prestigious international project.

Sri Aurobindo Society, which is a
non-governmental organisation, was

*Moved with the recommendation of the President.
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constituted in 1960 and registered in
Chalcutta. It has also an dffice in
Pontlicherry. This sotlety is comple-
tely distinct trom Sri Aufrobindo Ash-
ram in Pondicherry. Whit is being
stiid here fefers only to the Aurtbindo
Rociety and not to Sri Aurobindo Ash-
ram. The Soclety has been a channel
of funds for setting up of the cultural
township known as Auroville where
people of diﬂ'erent courtries are ex-
pected to live together in harmony in
one community and are éxpetted to
engage in culturaé!, clucational and
scientific and other pursuits aiming at
human unity.

15.00 hrs,

At the initiative of the Governmenh!
of India, UNESCO, being of the ypinion
that the Auroville Project would con-
tribute to international understanding
and promotion of peace, sponsored the
Froject by proposing a resolution to
this effect at its General Conference
in 1966. This Resolution was unani-
mously ddnpted at this Conference.
By a further resolution passed in 1968,
UNESCO invited its member States
and international non-governmental
organisationg to parti~ipate in the de-
v~lopmernit of Auroville as an inte:
tional culture townsiip to bring to-
gether the values of different cultures
and civilisations in a harmonious en-
vironment with integrated living
standards which correspong to man's
physical and spiritual needs. In 1970,
UNESCO had directed its Director-
General to take such steps as may be
feasible, within the budgetary provi-
sions, to promote the dewelopment of
Auroville as ap important internatio-
nal cultural programme.

Shri Aurobindo Society received
Jlarge tunds in the shape of grants
from different organisations from India
and abroad for development of  the
township., The assistance included con-
tributions from the State Governménts
of the vilue of Rs: 56380 lakhs and
Central Government of the value of
4Rs. 26.14 lakhs.
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After the Mother left her body, a
number of problems of varied naturz
have arisen affecting the siyooth run-
ning of the Project. The Governtnetit
of India, on reteiving complaints about
nusmana ement of the Project and
misuse of funds by Sri Aurobindo So-
ciety, set up g Committeg under the
chairmanship of the Lt. Governor of
Pondicherry with representatives  of
the Government of Tami] Nddu and of
the Ministry of Home Affairs in the
Central Government to look into the
matter. The Committee had a detail-
ed scrutiny of the accounts of Sri
Aurobindo Society relating to Auro-
ville and founq instances of serious ir-
regularities in the management of the
Society. mis-utilisation of its funds and
their diversion to other purposes. Fur-
ther, various other serious difficulties
have arisen plaguing the management
of Auroville ang rendering thereby
any further growth of the township
almost impossible. As such, the take-
over of the management of Auroville
becomes imperative to ensure a growth
of the township in tune with its objec-
tives.

Keeping in view the internatjonal
character of the Project and consider-
ing the Government’s involvement in
actively sponsoring the project through
UNESCO. the growth and management
of the project has come the primary
responsibility of the Government of
India. The ideals of the project con-
firm India’'s highest aspirations, which
could not be allowed to be defeated
and frustrated. Sri Aurobindo Society
haq lost - complete ‘coutrol over the
situation. and the Memters of the
Auroville approached fthe Govern.
ment of India to give protection
against oporession and victimisation
at the hand- of the gaig Society, Gov-
ernment had to intervene.

in recent months there had been
fresh complaints from memberg of Au-
roville. There are .glso. intemal guar-
rels between the various factions of
Sri Aurobindo ‘Society. There - have
also been instances of law and order

- situdtidn,
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Besides, thé finarcihl management of
the project has not been sound. Seve-
ral instances bf Mistninagement di-
version of funds have been revealed. It
was also brought to the notice of the
Government that a large sum of
money was given by Sri Aurobindo
Society to AURO Construction—an
agency whose status is not at all
defined, whose functions and capabi-
lities for taking up large construction
work also not made known.

in the circumstances, Government
could np longer be a silent spectator
to the mismanagement of the project
and internecine quarrels among its
members, which, if not checked, could
lead to the destruction of the project
so nobly conceived. The matter was.
therefore, examined by Government at
length and it was decided to issue a
Presidential Ordinance, which is now
sought to be replaced by an Act of
Parliament. I sincerely hope that the
House will appreciate the gravity of
the situation and share the concern of
the Government in setting right the
affairs of Auroville,

There are three important features
ot the Bill to which I would like to
draw the attention of the House. First.
this Bill seeks to vest the powers of
management of the property of Auro-
ville in the Central Government., But
this is only for a limited period. The
period that is envisaged is two years
in the first instance. There is glso a
provision that if before these two
years. the management of Auroville is
put on the right rails, Government
would relinquish the management. If,
however, any extension is needed be-
yond two years, the extensxon has to
be. only for one year at a time, with
a maximum limit of the aggregate
period of five years. This will show
that the Government has been motiva-
ted so]ely by the idea of secunng
proper management in public inferest
and nothing else.

THe second featute of the Bill brings
out cledrly that the governmeiit’s func-
tion will be that of a protector of the
members of Auroville. Therefore, while
there is thé proposal of an Administra-
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tor for the management of Auroville
on behalf of the Central Government.
we have provided for a Council to be
called the Auroville International Ad-
visory Council. This Council wil} con-

sist of eminent persons who
are devoted to the {deajs of
human unity, peace and pro-

gress. This Council will be entitled
to advise the Central Government
either on its own motion or on a re-
ference made to it by the Central Go-
vernment on any matter concerning
the management of Auroville, And in
tendering any advice to the Central
Governpment, the Council shall endea-
vour 1o secure that the ideals for which
Auroville has been established gre en-
couraged, and the members of Aurovil-
le are allowed freedom to grow and
develop activities and institutiong for
the fulfilment of the aspirmtion and
programmes envisaged in the Charter
of Auroville. As will be noted, our en-
tire emphasis is upon the fulfilment of
the ideals of Auroville, and the Gov-
ernment is determined to help the
members of Auroville in giving them
the freedom which is necessary for
them to work out the programmes
which have been envisaged in the
Charter of Auroville.

This provision will ensure that no-
body is allowed to work in such a way
as to disturb the freedom of the mem-
bers of the Auroville or that might
tend to be-an obstacle to the fulfilment
of the programmes envisaged in the
Charter of Auroville,

The third feature of this Bill is that
there will be a tribunal for the adjudi- '
cation of ary dispute or doubt that
may atise as fo whether any asset, right
or property forms part of, or is rela- . ,
table to Auroville. It wotuld be noted !
that the Government of India do ndt ?
wizh to be an arbitrator in subh dis- !
ptites Section 9 clearly provides that {
such disputes will be referred to a tri- E
bunal consisting of & person whb 18 |
or has been a3 judge of a High Court. !
to be appointed by the Central Govern-;
ment. If any person is agerieved b |
the decision of the Tribtindl, He can
prefer an appeal to the High Court.
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The foregoing provisions ensure a
fair deal in the matter of take-over cf
the management of Auroville.

With these words, I move:

MR. DEPUTY SPEAKER: He has
raised certain legal points in regard
to the Ordinance. Please reply to that
also,

SHRI XK. P. UNNIKRISHNAN:
Where is the Law Minister? Normally
it has been the practice whenever such
questions were raised regarding ordi-
nances or legislative competence and
so on it was always the Law Minister
who used to reply because it is not ex-
pected of the Minister Incharge to
reply effectively or put across the views
of the Government. It is rather strange
that after giving such notices, the Law
Minister is absent.

MR. DEPUTY-SPEAKER: There is
joint responsibility of the Cabinet.
Any Minister can reply. He is com-
petent to reply. Mr. Chavan.

(Interruptions)

MR. DEPUTY-SPEAKER: Any
Minister can reply. He ig competent
to reply.

SHRI S. B. CHAVAN: As far as
the points made by hon. Members boih
on legal and Constitutional issues are
concerned, certainly 1 woulg like to
explain the position. he first point
which has been made here by hon.
friend Shri Shejwalkar is that this
matter ig sub judice and cannot be
discussed on the Floor of the House.
Later on in his speech, if T understood
him correctly, he also concerned that
there is no bar for this House to con-
sider this Bill. (Interruptions). You
later on referred to it—as a matter of
propriety whether it will be done or
not? If the hon. Member is interested
in getting the Rulings given by the
Speaker of this very House, I am pre-
pared to give him.

SHR]I N. K. SHEJWALKAR: I my-
self refered tc that.

SHRI S. B. CHAVAN: I would like
to give the rulings.
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PROF. MADHU DANDAVATE
(Rajapur): You yourself had pointed
out to the Rule in the past. It is
exactly the same book and the same
page number.

SHRI S. B. CHAVAN: This is Lok
Sabha Debate (3rd series) 18th
November to 1st December, 1965. The
ruling is absolutely clear here Speaker
has ruled.

SHRI N. K. SHEJWALKAR: 1
have said that a distinction is there.
1n that case, no injuncticn was issued.
That is the distinction. If he has to
say anything on that, he ig welcome.

SHRI S. B. CHAVAN: 1If the hon.
Member, Shri Shejwalkar, woulq like
to get a clarification about the pro-
priety aspect of it, the ruling refers to
that aspect also. It is absolutely clear
that both from the point of view of
legal grounds and from the point of
view of propriety, there is no bar and
no court can bar any discussion or any
preliminary powers of this august
House to discuss any legislation.
This point is absclutely clear. There
is no doubt about it.

The second point to which he also
referred ig that a stay order hag been
issued. He himself read out the stay
order in which it has been stated that
this is a conditional stay order.
Whereas the present Society has been
allowed to function wnder certain con-
ditions, the Administrator has been
appointed by the Government and his
approval is considered necessary even
by the Supreme Court. This ig the
combination of powers which have
been given to Mr. Nigam under the
ordinance. At the same time, the
present Society has also been allowed
to continue. The leave hag also been
granted to the Union of India to
approach the Supreme Court for
getting vacation of the stay order. At
any rate, these are matters which are
absolutely clear and I do not think
there ig any legal or constitutional bar
for considering the Bill which is before
the House.

The third point which the hon.
Member made out was about articles
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25 and 26, whether they are attracted
by this Bill. I do not know whether
he can refer to this as a kind of a
iudgment of the Supreme Court or as
an observation of a judge of the
Supreme Court. While admitting the
wiit petition, what goes on in the court,
if it is reported in the press, I do not
think can be considered as the opinion
of the Supreme Court. I do not think
that is the position. If the hon. Mem-
ber is interested in knowing as to what
exactly is the protection and to which
religion this protection hag been
guaranteed, under articles 25 and 26.
] am prepared to give a Delhi High
Tourt decision in whick they have
clearly mentioned that certain rights
which are guaranteed under articles
25 and 26 are available to the conven-
tional religions. Those who proclaim
themselves that they do not belong to
any religion, those who kelong to diffe-
rent religions, coming together and
living in a cultural township; ir fact,
this township cannot be considered to
be a religious township. ..

SHRI N. K. SHEJWALKAR: Pleasc

cite that decision.

SHR] S. B. CHAVAN: AIR 1976,
page 207. It says:

“The meaning of the word
‘religion’ in article 31 is confined {o
the well-defined religion of India,
such as, Hinduism, Islam, Sikhism,
Christianity....”

There is a very clear ruling of the
Delhi High Court on thig point.

MR. DEPUTY-SPEAKER: He
would have gone through it

SHRI S. B. CHAVAN: So, the pro-
visions under articles 25 and 26 which
the hon. Member referred to will not
be attracted, first of all, because
Auroville is not a religious institution
and I would ask him to kindly find
out from the persons who seem to have
given him the information as to
whether in their own application they
have stated that this is a non-political
and non-religious organisation. When
the Aurobindo Society approached the
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Government of India, the Education
Ministry, for a grant and when they
approached the Finance Ministry for
exemption under Section 35 snd also
Section 80(g), in both the applica-
tions, the applicants themselves who
are now agitating in the High Court
and Supreme Court have stated that
this is a non-religious organisation,
this has nothing to do with religion.
Aurobindo and Mother have categori-
cally stateq that this Auroville has
nothing to do with religion and there
are no rights and other things involv-
cd; this is a new concept of eternal
voga as they called themselves. This
is a kind of new cultural township
which has come up ang our commit-
ment is there to the UNESCO. Spon-
soring the Resolution on behalf of the
Government of India, it 1is the
UNESCO who has passed the Resolu-
tion in their three Sessions. There is
a commitment on behalf of the Gov-
crnment of India that we are going
to continue the work of this Auroville
there and see that the objects for which
this has been created by thé charter
of Auroville will be completed. So,
this aspect, we cannot forget.

Some of the hon. Members might
refer to Entry 32 of State List. May
I, for the information of the House,
refer to Entrieg 10 and 13 of the Union
List and over ang above these, 1 refer
to article 253 alsc. Article 253 reads:

“Notwithstanding anything in the
foregoing provisions of this Chapter,
Parliament hag power to make any
law for the whcle or any part of the
territory of India for implementing
any treaty, agreement or convention
with any other country or countries
or any decision made at any inter-
national conference, association or
other body.”

So, article 253 ig absolutely clear on
this issue. Thouzh the Aurobindo
Society has been registered under the
Societies Registration Act of West
Bengal, articie 253, which has the
overriding effect, gives full powers to
the Government of India and this
House {o legislate on this issue, So,
the question of any legal objection or
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Constitittional objection should nor-
mally not arise. Thig is all that 1
wanted to say. If there is any other
point which hon. Member Shri Unni-
krishnan has to raise, certainly 1 am
preparéd to give him all the informa-
tion that he wants.

SHRI N. K. SHEJWALKAR: He
hag not said anything about the
Ordinance,

MR. DEPUTY-SPEAKER: The
position has been clarified by the
Minister of Education and Social
Welfare, 1 have also looked into the
matter.

It hag been held that a Bill seeking
to replace on Ordinance can be discuss-
ed in the House notwithstanding the
fact that the Ordinance has been chal-
lenged in a court of law: The fact that
the present Ordinance has been challe-
nged in the court of law and an interim
stay order has been issued would not
bar the consideration of the Bill seek-
ing to replace the Ordinance by the
House.

As regards the question of legisla-
tive competence of the House, it is the
accepted practice in Lok Sabha that
the Speaker Jjoes not give any ruling
on the point whether a Bill is con-
stitutionally within the legislative
competeénce of the House or not. It
iy Opén to Members to express their
viewg in the rnatter gnd to address
arguments for and against the vires,
Members take this aspect into con-
siderationl in voting on the motion for
leave to introduce the Bill or on
subsequent mdtions on the Bill.

SHRI N. K. SHEJWALKAR: What
about my prayer for condemning this
sort of method, issuing an Ordance?

MR. DEPUTY-SPEAKER: The
Speaker has made the observalior. on
the very first day.

<SHRI S. B. CHAVAN: One point,
[p make the recorq straight. The hon.
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Member mentioned the pames of Home
Secretary and Home Minister, About
their allegeq report. My information
is that this is not correct; they have
made no report.

MR. DEPUTY SPEAKER: Motion
moved:

“That the Bill to provide for the
taking over, in the public interest,
of the management of Auroville for
a limited periog and for matters
connected therewith or incidental
thereto, be taken into contideration.”

SHR] MOOIL. CHAND DAGA (Pali):
1 beg to move: .

“That the Bill be circulated for the
purpose of eliciting opinion thereon
by the 15th January, 1981.” (1)

DR. VASANT XUMAR PANDIT
(Rajgarh): I beg to move:

“That the Bill he circulated for the
purpose of eliciting opinion thereon
by the 31st January, 1981." (2)

SHR] MOOL CHAND DAGA: 1 beg
to move:

“That the Bill to provide for
taking over, in the public interest,
of the management of Auroville for
a limiteq period and for matters
connected therewith or ineidental
thereto, be referred to a Joint Com-
mittee of the House consisting of 21
members, 14 from this House,
namely: —

(1) Dr. Farong Abdulla

(2) Shri Xavier Araka]

(8) Shri Gulam Nabi Azad

(4) Shri Chitta Basu

(5) Dr. Krupasindhu Bhoi

(6) Shri S. B. Chavan

(7) Shri V. N. Gadgil

(8) Shri Harish -Kumar Gang-

war

(9) Shri Asnok Gehlot

(10) Shri Krishna Kumar Goyal
(11) Shri Danlatsinhji Jadeja
(12) SHri Chiranji Lal Sharma
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(18) Shri Mohan Lal Sukhadia
(14) Shri Mool Chand Daga

and 7 from Rajya Sabha;

that in order to constitute a
sitting of the Joint Committee
the quorum shail be one-third of
the total number of members of
the Joint Committee:

that the Committee shall make
a report to this House by the 31st
January, 1981;

that in other respectg the Rules
of Procedure of this House relat-
ing to Parliamentary Committees
shall apply with such variations
and modifications as the Speaker
may make: and

that this House do recommend
to Rajyva Sabha that Rajya Sabha
6o join the saig Joint Committee
and comuaunjcate to this House
the nameg of 7 memberg to be
appointed by Rajya Sabha to the
Joint Commitiee.”

SHRI K. P.
(Badagara):

UNNIKRISHNAN
I beg to move:

“That this House recommends tv
the Government that the Attorney
General of India be requested to
address the House to clarify certain
constitutionsl aspects of the Bill in
respect of:—

(a) the qguestion of legislative
competence of Lok Sabha in rela-
tion to the maters of a Society
registered under an Act passed by
a State Legislature ip pursuance
of its inherent ang exclusive
powers emanating from Entry 32
of List II of ihe Seventh Schedule
of the Constitution of India; and

(b) whether an association or
denominational group following a
speeific system of spiritual beliefs;
digtinctive philosophical-cum-
religmus standpomt and discipline
such as the Sri Aurobindo Society
composed of the devotees of Sri
Aurobindo and the Mother would

Aurovile (Emer. Prov.) Ord. 1880 and
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be entitled to the protection of
articles 25 and 26 of the Congtitu-

tion of India.” (18)

N TR fawm gwa: (gIAge) ¢
IqTERE W Ied, ATOfAS 1 3 & Ty
| na“r TERT ¥ 3 A1a ot & §
ﬁl,ﬂﬁf‘m @ ar W e faw agw
9 99 O F1 @I & | 9T AL FEETC
&R oA ITETI A ATE,
T ST qraT g F araeE WY g
F1 HAW AL &, a8 ¢ drar &y ghoarar
F41 wEdy & 7

Hell QY 7 9 AN F gEEH W FE
feag 2@mw 7 AAAT ], F9 few ag
HTEvEFal 987 a1 UH-0F i & fox
T AN | T IR F@1 g
FIH HAW W FET § AT dAR
2w Fg fr awfe & faae & &9
amafagson o F o

qaq 1 9g 919 A8 § f agt aga
g g | g Y, I qoN Wi g2
T FUWEN A F AW 97 off g
£ 1 & sy =TT § fF s T gawn
T g ? o w71 T §, -
# TEEEr 1 I o 4 O fRmr g
FVFAA &1 EN FNA T T 7 I AR
T FE GO A AR A T HeAT A
Fg ¥ & B vda % g g@a weree
aATT T | g 9T qgi R |

g FEl fF wo agr @ 9,
WYAT IR § 6 agt 19 & o1 e
faer @ ? Far caae 9T 3© @nr faer
&, ATYN qg AL aQqTAT | NATAH AT T
el a1 f5 ww TRl Fg 9
a7 TG AT qGT AL AW TATAE T
g @nt ¥ faw fod AT A
Higafen aarg qag ? & ag
FgaT wTgaT § % ag o1 gr &1 wwen
3, THEY IR S FIATY Fif Ay
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[ T fam qrrETA]
T IAH FE H1E TEFE Y, &7 I
B s wfgd v, 7 o g za=y
o9 EY K | WA T OH AN F o
gar g 7

TR A FTEEIIA 1 gare faan
q wfess 25 W17 26 F71 A faege
oS AT w4 owfeww 25 W
26 & g TH W H A9 4 qAHATT H17
AT gHl F AW TAH A9 FY G Ty
T d ) Tm AN F A At oW 8, fam
e Y T atg ax o 1 TmE werAa
HT age e fafas avwers & =nr )
TET & | WA FEY UF w0 A g
TATE AT qE AT F AT FQ E A
g AT AR AW XY AFAICY & AT
e {7 faaw et & fF #:df g
#r faaa gog Ay AEY &, A AW F
aregfas eftgaa a1 fefiom ame
H gETHHT FIA T AL AT TEN E

ag WA= ATHL 10 ATFL FT
ATAY | FF AT TH qeA A FFl AT T
& fF o Few e T §), IHE 9B
1 79 qg A T AGY F A7
afgr mg g@ T &, zafam
AIfEAw & WTEW { ATA TATH HYAT
e &

sfas & 300 Fa2 W@ § & Wi¥
40 faami ¥ & 1 srefaey sy &7 Ot
St ¥ W A@9S gamar g ar afaeer
"IN AR qET FT GHAE AT FT {5
T 81 a8 af & quw g & fe faem
dar fat  agi oft TG W9 A §, AT
TO TG FLATA g | IE T @A
oF 9 g, f6 igw we w1 feg ag |
AT I T A 7 AT A HOAN
N T[T FEr § qT AW TG FoqAT
FQE e ¥ $9 A T
TEAT FE GEAHT ART B G | g
v o, St yew § 99H et
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TR A NTFTIREE | IS
from 7Y & 1 < # qorars w2
T2 A7 | ZTF KT AGAT g¥AT §
AAAT FWA FT AVFT ZAY ST 2y
TaH e § W Qi sw e
arAt & 79 ot Fa E )

T2l T g O 79 97 T
T OH @A Z 1 agi 9T OF &3 A oA
T AAZIAFTIHFEIE ) g A
T2t q 1 gwa T fF wTE ang o 2
a ghem, i gz ama a2
iz q¥ 397 H I a%g T sqT€qy g A1,
AT g TR S TZT T ITAT goeIT H3q 5,
gH Ay gTHT § F1E forwra ag) @
e gmR R F frarf g sw i
FATT N, AV 7 FT AGT AAT 1T | WA
ATGT AT I ALHFILC F WA F 2,
AT 6T W ag wmae T W R

X TOF A FT 999 g9 7
A T AT T FL | T AT THT
9 F@ g, A faw qfew w1t oy
wifz g weErEl & faamr # ag aw
o1t & fF v v a@wmgar fdfasg
RIS 9T g 1 G ST | gHR
HATAT AT A WY FETE AU g H
Y &, 98 T W Ao IR &, S
T 99 @ar § 1 e g
T F AT AEW AT & w<A v
AW A w1 AT T @ T faw
grAfad & IR § 997 FET Q@ |y
TAT AT, JEDHT ATAT AL FET |

qZ § JAAR 7 F7 FT 90 oy arr*

# wIQ AT wrgar § £ e g
ATF-9ET FT G AT G w9 F47
FeRy FT WY Ao "war foar Afo
T G FIGET @Y, A TS HGET G
wm@;ﬂm%mmu

**Expunged as ordered by the Chair.
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T 9T T HCA Q@ AT §H
T FT 3T 7 WO, O s§ A arfes
o fergwe AT 9T WY Fear
FEAE s famr 3 1 ag Ea qw AN
e M@ s @ e 1 @wfeg & 9
fagas #1 fadtg wTarg | el wgew
& Fgwr fF ag z@ 9T qAfa=r FX
ag TAFT WYT AT AINAT AET, g 30 F7
HTAAT § | T 399 TF &Y a9 & fog
HHTTHT AT ATAT STATE AITAGR IqHT
feaslwr=r AT ArEaTfeR® WTAAT W ITET
sfrest #1 Y qx e g s et
HYT F GHAA-HAT FT WA [AT 2,
AY FCHTT IAHRT HYA grT H F AATE o
TEt qg wmifea fadaa &1 WY AT g )
# el agiey & Aag & % ag 39
qT T & faae §% 97% seEans
q #1¢ FI9 T IITH |

39 W A qd gH-gHNTT FT A7
T WY, FAR! AEAAL @A gO
# gq fadas &1 faa #ar g | § oy
AT Ty ¥, 9¢ T 29 99 # gl
a0 I T F, A FIAO1E 6 3 5 gma
zasr fatiy 1 —a@ mga & ot
wife 99 ag T A3 9, a1 qgT I
AT FLA G, AfFT AT I F AL 37
Y q@l F WA T E

gt W FArew war (o v
WB) : § HEHA § | WH-FF FAT JAAT
oty g oW’ frwe g
e’ @ maT

MR. DEPUTY-SPEAKER: I do
not recognise him as my brother.

st T TR e o & qmag
Fem 5 welY wgiea @ 9T 3T fam
§ g w1 & A e, A
T, & ATy agwd § i d auma
g f gut Ae 9w Y 9% gwe
T FHYT FG |

Aurovile (Emer. Prov.) Ord. 1980 and

Auroville (Emer. Prov.) Bill

SHRI ERA ANBARASU (Chengal-
pattu): Mr. Deputy-Speaker, Sir, I
rise to wholehecartedly support this
Bill

So much has been said by the
Opposition Members in respect of the
nature of the organisation, At the
very outset, I would like to impress
upon the members here that this is
not a religious institution. ¢ the hon.
Members of the Opposition go through
the Charter of Auroville, they will
find that it is not a religious institu-
tion. Further, T would like to recall
the words of Mother when she
addressed the International Conference
about the nature of the institution. I
quote:

“It is not a religious body. People
belonging to different religiong and
people who do not believe in religion
and people who have no religion at
all can all come and live together
in Auroville.”

That is the concept of Auroville. I have
quoted verbatim the address given hy
the Mother during the Conference.

Mr. Deputy Speaker, Sir, I would
like to impress upon the Members that
this project as an international cultural
organisation attracted as many as 120
countries. So, this is not a small
project as they think or estimate. 1t
has got international, rather giobal,
tepercussions. The world js looking
at this legislation. If the interest of
the Aurovillians—individualg belong-
ing to different countries—are not pro-
tected properly that will tell upon the
international policy of our country.

Therefore, Sir, 1 would like to submit
that this is not a religious body. It is
a unique oune. Now, 1 would like
10 poimt out the irregularities coms-
mitted by the Aurobindo Society. If
we just study the administrative
events of the Society, we find it is a
pewer-struggle between the Committee
of the Auroville and the Committee of
the Sri Aurobindo Society. Sir, one
cannot forget the antecedentg of the
Chairman of the Aurobindo Society.
When the then Prime Minister of
India, Shri Morarji Desai, was the
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Chief Minister of Bombay an arrest
warrant wag issued against him for
the evasion of income tax for a sum
of Rs. 7 lakh. I have got an ample
testimony to prove the same. Not
cnly that, one of thie office hearers of
the Aurobindo Society has written a
letter to the then Minister, Dr. Karan
Singh, who is very much present here
in the House, stating that it is not a
religious body. That letter hag betn
produced beforc the Supreme Court
and, therefore, I woulqd like to remind
the hon'ble Members not to go by the
false propaganda that is being carriea
on by the members of the Aurobindo
Society. Further, Sir, the report sub-
mitted by the High Level committee
will reveal the quantum of amount
that hag been mis-appropriated. Large
amount has been spent for the purpose
for which it was not meant for.
(Interruption).

Sir, a sum of Rs. 90 lakhs was
sanctioned by the Central and State
government for developing Auroville.
Out of this Re. 90 lakhs, nearly Rs. 25
lakhs were not to be seen. There are
no vouchers for this amount as to
show how and where it has been spent.

15.3) hrs.
[SHRT HARINATHA MISRA in the Chair]

MR. CHAIRMAN: What is the hasis
of your statement? Have the accounts
been ever audited?

SHRI ERA ANBARASU: 1t is very
much shown in the high level com-
mittge’s report,

SHRI N, K. SHEJWALKAR. Any
observatlon against anybody wha can-
not defend himself here should not be
made unless there 1s a supoorting
material. Sir, I do not want to defend
an,ybody but if he ig reading from the
report of anv comm1ttee Jet it be
placed on the Table of the House.
No hearsay can be allowed "xera

SHRI BHQGENDRA JHA. (Madhu-
bani):. At least your query should be
repliéd to.
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MR. CHAIRMAN: Let us see what
the hon. Minister has to say when he
speaks. He must have in his posses-
sion the audit report and he may like
to quote from it if he likes.

SHRI ERA ANBARASU: The hon.
Member was referring to B. T.
Kulkarnj report. Was he in posses-
sion of that report?

SHR] N. K. SHEJWALKAR: [ did
not quote from there.

SHRI ERA ANBARASU: The very
same B. T. Kulkarni report reveals
that an amount of Rs. 25 lakhs has
been misappropriated by the Society.
All these irregularities were brought
to light and only then the Govern-
ment intervened and appointeq a
high level committee. Another fact
which I would like to mention before
this august House is that the opium,
sexual, smoking and drinking activi-
ties to which the hon. Member was
referring are in fact, the activities of
the members of the Sri Aurobindo
Society and not Aurovillans. This is
just a8 propaganda to sidetrack the
real issue. The members of Sri Auro-
bindo Society were engaged in such
malpractices. In fact, some goondas
were engaged by them to beat the
members of this Auroville, Persons
like Mr. TFederic, Mr. Pierro and
Mrs. Gloria were brutally attacked by
the members of the Society. They
were hospitalised and took treatment
for months together. These are the
activities carried on by the members
of Sri Aurobindo Society. To save the
society from all such mglpractices,
misappropriation of funds, a timely
ordinance was promulgated by the
President. Unfortunaiely, the Sup-
reme Court has passed an interim
order in respect of this. Now, the
time has come. This House should
seriously think whether the  Parha-
ment has got the supremacy, compe-
tence to pass such legmlahon, or wbe-
reme body to "decide such thiﬁgs In
this connection, I would like to recall
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the words of the Light of Asia, Shri
Jawaharla] Nehru,

“Parliamentary democracy is a
delicate plant and it is a measure of
our own success and that this plant
has become sturdier during the last
few years.”

1 would, therefore, like to appeal not
only to the Members of the opposition
parties, but also to the members of
the ruling party to consider that the
country needs a thorough change and
reform in the judiciary. If everything
is being questioned, even if a right
thing is being questioned by the Sup-
reme Court what is the way to get
out of this? Even if a small welfare
measure is brought in the interest of
the nation, it is brought before the
Supreme Court and if it is struck
down, then what would be the fate
of the Parliamentary system? Every-
one talks about the basic features of
the Constitution. What basic features,
if the Constitution is not able to meet
the needs of the society and the coun-
try? 1t requires a change. It is there-
fore, high time that we go for a re-
thinking on the question of reforming
the Constitution as well as the entire
judicial system. Mr. Antulay is correct
when he said that ‘“Democracy is the
dictatorsnip  ©of the Judiciary”.
Today we may be in power. To-
morrow you may come to power and,
therefore, if this sort of waging war
against the legislature by the judi-
ciary and if such conflict is prevalent,
the Government cannot function and,
therefore, I feel that we must coope-
rate to fing some solution to put an
end to such a dead-lock,

MR. DEPUTY-SPEAKER : I think
you have finished.

SHR] ERA ANBARASU. Therefore,
Sir, the Government cannot sit as a
silent spectator to all the irregulari-
ties committed by the members of
Aurobindo Society and therefore the
Bil] is a timely and proper one. After
all, the Bil] provides only for a limited

2729 1S 12
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period to regulate the administration
of the Auroville for two years, if not
for five years and it also provides
freedom for the members of the Aura-
ville Society to get themselves free
from the clutches of the Chairman of
the Aurobindo society and, therefore,
I wholeheartedly support this Bill.

SHRI K. P. UNNIKRISHNAN: Mr.
Chairman, Sir, I speak more in anguish
and pain than in anger.

MR. DEPUTY-SPEAKER: Your look
shows that you are not angry.

SHRI K. P, UNNIKRISHNAN: I
have not reason to be angry about.
But, 1 want to say that this is an
extraordinary piece of legislation and
a simple example of how Ordinance-
making powers of the Government
have been blatantly misused. This is
a kind of the symptom that has grip-
ped this Government ever since it
came into power, a kind of ordinance
mania about which there have been
ohservations from the Chair.

Sir, Shri Aurobindo is  lumingus
person. He stands out from the rest
and that is why Rabindranath Tagore,
our national poet, had called him and
said prophetically that ¢Long after
other voices are stilled, his voice
will continue to be heard.”

MR. DEPUTY-SPEAKER: 7t was
C. R. Das, while arguing, who said so
about Shri Aurobindo.

SHRI K P. UNNIKRISHNAN: ¥
have great respect for Shri C. R. Das,
but when Shri Aurobindo was" drag-
ged out through the streets of Calcutta,
Rabindranath Tagore composed a
poem “Hail Aurobindo” and T am only
quoting a sentiment which he had ex-
pressed therein. C, R. Das is a diffe-
rent point. Rabindranath Tagore or
C. R. Das is not the point. The point
I want to make is that Shri Auro-
bindo carved out for himself a place
not only in our national liberation
struggle on which our distinguished
colleague, Dr. Karan Singh, has wrif-.
ten a brilliant bogk. It is not only a
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thesis, ag Jawaharlal Nehru said about
it in his book, but a brilliant book on
what Shri Aurobindo’s contribution to
the national movement is. He came

before Gandhj and he was the first one’

who advocated passive resistance
which developed into Satyagraha
which is a combination of Gandhiji’s
experiments in South Africa as well as
Shri Aurobindo’s contributions in
Bengal and elsewhere which ultima-
tely found itself in the confluence of
Salyagraha and it was a powerful in-
strument for our national liberation.
Indeed, it is not merely as a prophet
of Indian nationalism that Shri Auro-
bindo stands out, not merely as a poet,
a philosopher, or a brilliant interpre-
ter of Indian wisdom, but also
for his unique experiment on Integral
Yoga which he started in Pondicher-
ry. There are many who may agree
or disagree, but the point remains that
it became a nucleus of an interna-
tional centre, a nucleus of a new

vision from which the rest of the’

things cannot be detached. 1t was
the powerful and great presence of
the personage of the Mother that con-
cretised Shri Aurobindo’s dream and
hope and give it a new presence not
only nationzlly but internationally,
because shy guided the experiment
and it is to her dream that we owe the
dream of Auroville society, “There
should be somewhere on earth a
place....where all human beings of
goodwill wha have a sincere aspira-
tion could live freely as citizens of
the world and obev one single autho-
rity, that of the supreme truth; a place
of peace, concord and harmony where
all the fighting instincts of man would
be used exclusivelv to conquer th=
causes of his sufferings and miseries.
to surmount his weaknesses and igno-
rance, to triumph over his limitations
and incapacities: a place where the
needs of the spirit and the concern
for progress would take precedence

over the satisfaction of desires and
passions, the search for pleasure and
material enjoyment....” This was the
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conceived dream of Auroville. I would
not iike to say or admit that the dream
is in shambles although she wanted
to avoid rein over unfortunately
Auroville and his organised manifes-
tation; whether it is society or rival
factions or various other people who
have tried to convert it into a sanc-
tuary of drop-outs. It is to our extra-
ordinary misfortune that lesser men
have made it into 3 mess. I do not
want to take this opportunity or use
this opportunity to apportion blame.
It is not the proper forum to do so.
But, nowever, what I want to empha-
sise is that the township acquired
International significance because
Shri Aurovindo Society launched a
project. The project did not come out
of the vacuum nor did the govern-
ment initiate the project; government
rightly commended it to UNESCO
for approval and tried to help as far
as possible within the stringency of
our financial resources, and govern-
ment did support. Whether it couid
have supported  more or whether it
could have intervened earlier is a
matter into which I do not want to go
now.

I find from the statement of ob-
jects and reasons that an attempt has
been made to divorce it from Shri
Aurobindo, Shri Aurobindo Ashram
and society. It is possible that the gov-
ernment by bringing forward this Bill
wants to get over certain legal diffi-
culties, That is why my esteemed
friend, the hon. Education Minister
has sought recourse to Articles 205,
54 and Entries 13 and 14, because it
is a debatable point. T do concede
the force of the argument of the hon.
Education Minister, but I must also
tell hint that there is another point
of view regarding two Entries in the
State List when we try to legislate.
That is whv in my amendment T have
sought that we should summon the
Attorney-General to render us his
ovinion on the legal question, the
constitutional question ¢ this prob-
lem. The main thing T want to em-
ohasise is that it would not be good
for the government to divorce it or to
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separate it from the nucleus, that is,
Shri Aurovindo’s teachings, Shri
Aurobindo and Mother's works and
Shri Aurobindo Ashram or even Shri
Aurobindo Society which was entrust-
ed with the job of organising this
work anor is it true to say that the
fund of Shri Aurobindo has come
exclusively from UNESCO. As far as
1 know—I do not know; you can
correct me if I am wrong—UNESCO’s
contribution so far has only been
$ 5,000 out of the total expenditure
of about Rs. 2.35 crores, Well, the
Government of India provided about
Rs. 9& lakhs and Shri Aurobindo
Society and Indian members from
their own funds have faised about
Rs. 1 crore and 25 lakhs. Foreigners
abroad have given about Rs. 5 lakhs.
You would find UNESCO’s own con-
tribution has been very limited. Pro-
bablv it is because they supported
this project—1 would like a clarifica-
tion——on this point also—because it
is the effort of a non-governmental
organisation, UNESCO’s Charter, and
UNESCO Conferences have time and
again clarified this point, that thev
support such projects conducted by
non-governmenatal organisations. Now
{nr Auroville, trying to change the
character of this organisation into a
aovernmenta’ effort, T do not know
how Article 254 will help the hon.
Minister for Education to get over
this difficulty which is also an inter-
national difficultv. Now, Sir, the vpoint
I want to make is, a number of for-
eigners, as 1 mentioned earlier,
who thought that this can be con-
verted into a sanctuary of drop-outs,
rame to Iive -in Auroville. While
telking about the misappropriation or
‘ otherwise and the wav Aurobindo
Soriety’s affairs have been conducted
about which -ve had numerous dis-
cussion,—Dr. Karan Singh will bear
me out—trying to find some solu-
tion, the source of all trouble I would
sav is the way some of the foreign
nationals behave in Auroville, I am
not trying to sav that this is the only
reason but the main source of trouble
has been the way they have been
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behaving. Hon. Minister will not deny
when 1 say that there are about 80
foreign nationals living in Auroville
today against whom deportment or-
ders have baeen given but not imple-
mented. Eighty foreigners, including
two—J] shall come to that later—
about whose conduct and whose past
enquiries have beénn. made by the
Ministry of Home Affairs and the
Ministry of External Affairs. Now
from 1968 to 1976-77 Shri Aurobindo
Society was recommending issue of
visas. Now, after 1977 this pratice was
stopped. 1 would like to know why
the Ministry of External  Affairs
thought it fit not to consult he So-
ciety for permission to issue visa as
was the earlier practice. Now, it is
he very same people Sir, who dec-
lare publicity that they want to con-
vert this into another Vatican with
independent status and the very same
people are today being sheltered—
and that is the gravamen of my
charge. today—they are being shel-
tered by certain powers within your
Ministry as well as in the Ministry
of External Affairs and Home, for
reasons best known to them. This
rannof be nverlooked. Now, as T said,
Auroville did not emerge from
varuum. Sir, it is mot one of our inter-
national projects. It is a comncretisa-
tion ¢ the Dream of the Mother and
those who believe in the teachings of
Shri Aurobindo and the Mother. She
was only articulating the hopes of
humanity when she said that it shall”
not be exclusive, ‘it ghall belong to
the whole humanity’.

But the idea flows from the world-
view of Shri Aurobindo. What some
foreign nationals, who landed here,
however, thought was, that they are
themselves—I take pity on them be-
cause thev are creatures of a situa-
tion. o® a social situation the Western
world, where aliemation has berome a
major problem, when it has become
rudderless, when a society loses its
moorings and direction, it is wnatural
that some peovle have tn find escape
routes. Some peonle cannot concede
when they find that social disintegra-
tion is taking place and they obviqusly
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look foy scapegoats. Whereas the con-
cept of Shri Aurobindé and the Mother
was a view of integrated humanity,
not wnecessarily to let them indulge in
anything that they want or like to do.
As I pointed out before, the Minister
is aware that against these people,
action was taken. What I want to
know specifically is why it was not
implemented. The particular case I
want to refer to today is, one gentle-
man called Allan Lithman, an American
national, entered India by making a
false submission. He said he was a
salesman. On enquiry by the agents of
the Government of India, it was found
out that he belonged to a corps of US
Marines and even at times he was in-
volved with the Central Intelligence
Agency. Deportation order was passed
against him as well as against another
rentleman, Mr. Spalding, but they were
allowed to return to Auroville. 1
would also, like to tell you that against
several of these meople there are cri-
minal cases pending and they have been
charged with criminal offences. A num-
ber of people from both sides have met
me. I do not want to waste the time
of the House by going into details of
what happened when and who was at
fault. But the fact remains that—I
can say this authoritatively—there is a
lot of undesirable criminal elements
and foreigners who have entered Auro-~
ville and it was the duty of the Gov-
ernment of India all these years to
have got them thrown out. They have
no business to convert Auroville into
another arena for their various activi-
ties. They probably thought it was
another extension of Goa Beach. That
is whyv they have demanded freedom
—freedom from the Government of
India and: freedom from the sover-
eignty of this great country. They
thought they could convert this town-
ship into anofher Vatican. So, matters
are not that simple.. Matters are very
complex and serious and I do under-
stand the difficulty of the- Government
of India im involving itself in an ac-
tivily like this. .

There are two. or three. basic funda-
mental points I would like the: Minister
to clartfly. Ours is a plural society
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where 1 am sure he would agree, the
voluntary organisations have a large
role to play. But they should remain
voluntary and they should be allowed
to remain voluntary. It cannot be,
whether it is a religious society or a
social welfare organisation or a monu-
ment in the name of some particular
philosophy or for any such thing, that
the Government would repeatedly inter-
vene and use its ordinance-making
powers to take over such institutions.
It will be a sad day for this country
if all voluntary organisations are
brought to a pass where they will be
converted into tools or instruments of
a set of people who want to déminate
and use the Government towards the
end of domination.

There are two important points I
want to emphasise and that is why I
have moved this amendment. One is
relating to entry about which I refer.
red. Secondly, freedom of religion. I
do not want to go into the details of
a legal question. because the Law
Minister is not here to help us. But
the point, however, remaing that there
are importaut cases. Not only the
orne he has quoted about Delhi High
Court, but there is the case of Ramana
Ashram in Madras High Court, where
contrary views have been expressed.
So. if you touch upon the rights of
minorities or upon the freedom of
religion or involve yourself in a bridg-
ing the fundamental rights of any kind,
Government must be careful. 1 am
afrzid in this case not enough thought
had gone into it and Government was
taken for a ride by certain people who
had other interests.

16.60¢ hrs.

It is a very important issue.
Even when my friends in Kerala
criticlkied me in the Congress
when therg was a question of
running the educational institutions by
the minorities I was one of those who
stood by the rights of minorities. De-
spite my other beliefs and so on, I
was even criticised for taking a reac-
tionary posture. But I know for t his
society and for this country to remain,
these guarantess which- we have en- -
shrined in our Constitution are very
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jmportant. They are important in the
sense that the unity of the entire coun-
try would depend on that. So, it
requires to be clarified that this is not
a precursor to further abridgement of
our rights whether it is in the case
of Auroville or several other institu-
tions as well. Whether it will be a
precedent or is it only because the
Government of India has international
commitment or whether it is an or-
dinary resolution of the UNESCO
general conference as weli as the ex-
ecutive board regarding assistance to
this project which is basically a non-
governmental organistational effort
that tise Government of India decides
to step in? The Government of India
has lot of explanation to do to satisfy
the people that this shall not be a
precedent in relation to many other
organisations. They also have to satis-
fy that it is essentially in the public
interest that they have stepped in.
And in order to do so, I shall certainly
watch what the Minister for Education
wouid do—whether he would allow
one group or a faction of Sri Auro-
bindo Society, which has orgainsed
certain groups for themselves.

I want to mention the name of Mr.
Joshi. I have been informed that he
is a brilliant officer. He is also having
a very good record and so on. I have
nothing against him. But he is a Gov-
ernmetn servant. If he is a Govern-
ment servant, is he governed by the
rules and regulations o: the Govern-
ment and conduct of service rules of
the Government? If so, has he been
Fermitted to remain a trustee of a
trust running as a parallel to the Sri
Aurobindo Society Trust? It is an
extra.ordinary position if you allow
senior officials of the Government and
those who are responsible to you, to
start private trusts and receive dona-
tion and carry on parallel activity, it
will be a sad day and Government
wid have to examine this precedent.
How was he permitted to operate these
things and how was he permitted to
Carry on this kind of parallel activity
when he is governed by the code of

co}lduct meant for Government offi-
cials?
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In the end, I would like to say that
he will be watched not merely now
as to how he would proceed and what
he would do with the management of
Auroville but also what steps he would
take for the fulfilment of the great
dream. Would he hand it over to a
section or he would take the coopera-
tion of everyone, the maigned one
and those who are not maligned and
those who are interested in the teach-
g of The Mother?

With these words, 1 hope and trust
ihat the House would accept my amend-
ment so that the Attorney.General
may be summoned to give us the
venefit of his views.

SHR] JAGANNATH RAO (Berham-
pur): Mr. Chairman, S8ir, 1 am glad
to take part in this debate because 1
was connected with Auroville from
the very beginning. I used to visit
Pondicherry trom 1962 every year and
I used to have dershan of The Mother
ln 1964 or 65 I was informed of this
project that The Mother was contem-
plating. 1 myseif felt that it was a
very good, very noble ideal for which
The Mother was trying to set up the
township where persons belonging to
different religions, different races,
different continents, different culture
and so on would live together as mem-
bers of one family and in peace. It
was also to be a centre of the world
community to establish world peace.
This was the noble .objective that The
Mother had in mind when she con-
templated the setting up of the cul-
tural township of Auroville. I was also
associated with it in getting income-
tax exemption for the collections that
this Aurobindo Society was making for
setting up this township. 1 was pre-
sent on the 28th February, 1968, when
the foundation of this township was
laid, when representatives of about
120 countries attended  the function.
Each of them brought a parcel of earth
from his ownr country and put it in an
urn which was placed in the centre,
to symbolise that this was the town-
ship of the world commuhity. That
was the noble idedl that The Mother
‘bad in view,
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As stated by shri Unnikrishnan, it
was the Aurobindo Society, which
started this and I used to go there
year after year. As time passed, I

found that unlortunately trouble
had started. There were internal

differences and gquarrels among the
members of the Aurobindo Society and
the members of the Aurobindo Asharm.
The foreigners that had settled there,
though they were not many, they were
not living an austere life, they were
converting it into a tholiday inn, a
holiday resort, thereby defeating the
very purpose for which this township
was intended. There were acts of
violence, there were police cases and
arrests and so on were pgoing on.
When I went to Pondicherry, I was sad
to know about all these things. The
Mother was still alive and she was
carrying on. But, after the depar-
ture of The Mother from this world,
these have grown in dimensions, the
internal quarrels between the mem-
bers of the Aurobindo Society and the
Aurobindo Ashram and the foreign
settlers escalated, resulting in vio-
lence and the absence of peace.

Since the object for which this town-
ship was started were going into obli-
vion apart from the international
obligations, intervention by the Gov-
ernment was felt necessary. So, I would
support this Bill on this ground that
timely intervention of the Central Gov-
ernment is necessary to avert further
decline in the noble standards set up
by The Mother, to arrest the fall that
has already taken place from the high
pedestal and to see that this Auroville
survives and remains g symbol of
Mother’s noble ideal. I presume that
Government have intervened with this
object in view, and the Government
wants to hold the baby for a period
of two years.

In the mean while, a Committee of
Management is going to be appointed.
The Government should not make it a
governmental institution. People who
have belief in the philosophy of Auro-
bindo and The Mother, people who
bave lived in the Pondicherry Ashram
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for some years—and they are still
availabie in Madras and in Calcutta—
some of those persons should be selec-
ted and should be made members of
the Advisory Committee or Council or
Management Committee, whatever it
is called. I would suggest that my
good friend, Dr. Karan Singh, who is
steeped in the philosophy of Auro-
bindo, should be made an advisor so
that his Council would stand up to the
high ideals of The Mother.

1 would again say thit it was a vol-
untary organisation and not a religi-
ous organisation. I know it because I
myself persuaded the Finance~ Minis-
try to give exemption under section 80
of the Income-tax Act for the dona-
tions that were collected. That charac-
ter should be preserved and it should
be allowed to be managed as a volun-
tary organisation. Whoever be the
members of the Council should be
members of the Aurobindo Society or
the Aurobindo Ashram so that the
voluntary character of the institution
would be preserved. If it is made a
governmental institution because Gov-
ernment comes in, the very purpose
of the legislation would be lost. Even
the UNESCO started giving aid be-
cause it is a voluntary organisation.
Apart from governmental actions or
support, it is a voluntary organisation
and with voluntary contributions a
project has come up. The Government
should see that this voluntary project
survives, grows in strength and grows
in stature, so that it wid be a symbol
of the world community, a symbol of
international peace and people who
belong to different religions, races,
continents and  speaking different
languages live together as members of
one world family. Therefore, 1 wel-
come this Bill, but at the same time
1 request the Government not to make
it a“governmental organisation. Don’t
put in these bureaucrats as members
of the Committee and you should see
that least governmental interference
is there. Mismanagement is com-
plained of. I do not know about the
reports, and I have no access to Gov-
ernment files. So, if the Government
says there is mismanagement, I be-
lieve that there is mismanagement and
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the Government has intervened right-
ly and in right time. Therefore, I
support the Bill and I hope that the
very purpose for which the Mother
had conceived the idea and started
this Auroville will be kept in mind
and I personally take pride that 1
got a land there and I deposited some
money so that I can construct a house
there. The ownership does not belong
to a person who pays for it, but he
has a right to stay there.

Therefore, 1 am very happy that
the Government has infervened and I
also suggest that in the minimum time
the Government should hand it over
to & voluntary organisation for seeing
that this Auroville carries on its func-
tions properly.

*SHR] ERA MOHAN (Coimbatore):
Mr. Chairman, Sir, on behalf of my
party the Dravida Munnetra Kazha-
gam, 1 extend my support to the
Aurovilie Emergency Provisions Bill
seeking to set right Auroville, a pro-
ject conceived of by Aurobindo and
Mother as a symbol of human unity at
the gloval level.

When the work on this international
township was initiated in 1968, the
D.M.K. Party was in power in Tamil
Nadu and the then Chief Minister of
Tamil Nadu, Arignar Anna, acquired
large tracts of land for this township
and handed them over to the project
authorities. Similarly, the Pondi-
cherry Government also acquired vast
areas of land and handed them to the
project management. Unfortunately
now the noble objectives with which
this project was started have all been
nullified; in fact the laudable objec-
tives have gone into oblivion. The
project has come to such a sorry pass
necessitating central interferences. In
1968 the representatives of 120 coun-
tries brought pockets of earth from
those countries to Auroville to make
it a real centre of international living.
Today all these countries are looking
in anguish at the happenings in Auro-
ville.
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It is but meet to mention here that
Mother declared in unequivocal terms
that Auroville belongs to nobody in
particular. After the demise of Mother
in 1973 her ideals have also disap-
peared. Contrary to her concepts
many things are taking place in Auro-
ville, Sri Aurobindo Society has been
charged with misappropriation of large
sums of money. In 1976 the Govern-
ment of India constituted a Committee
to go into myriad allegations of mal-
practices being indulged in by Sri
Aurobindo Society. This Committee
has averred that a sum of Rs. 1 crore
has been misappropriated. This has
appeared in many newspapers and has
also been highlighted in the Parlia-
ment. On 26-4.78 Shri Bijoy Singh
Nahar, the then Member of Lok
Sabha, stated on the floor of Lok
Sabha that certificates of expenses
have not been furnished even after
several years and this had been found
out in the Audit.

The Government are taking over the
management for a period of two years.
I welcome this legislation as the neces-
sary means for uprooting the gnal-
practices. Those responsible for these
malpractices should be punished with-
out hesitation. After two years the
project is to be handed over to a Com-
mittee of Management. It should be
ensured even now that at that stage
it does not again become a matter of
controversy and conflict. The Govern-
ment should choose well in advance
proper persons to administer this pro-
ject well.

I would like to take this opportunity
to emphasise the need for respecting
the sentiments of the local people and
for enlisting their cooperation without
which this kind of a project can never
become a success. The views of
Pondicherry Government should also
be given due weightage in arriving at
decisions. Auroville stands for real
human unity above all politics, reli-
gious and any creeds. Arignar Anna,
quoting Thirumular’s saying, wused to
stress the universal truth that there is

*The original speech was delivered in Tamil
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only one Society and One God.
Through the forum of Dravida Mun-
netra Kazhagam, Arignay Anna pro-
pagated the ideal of humanbeings be-
longing to the entire world and not to
a narrow geographical concept of a
nation. None can dispute that this
was also the basis of the concept of
Auroville. The very fact that Auro-
ville has become a gquesfion mark on
the floor of this House testifies to the
mismanagement of the project. The
ideal of Mother has been mauled be-
yond recognition. ILet the Govern-
ment reform this project, Let the mal-
practices be rooted out. Let the cri-
minals be brought to book. Let the
law and order be established. At the
same time, I would like to point out
that this place is fast becoming a
haven for hippies. We are living in
the neighbouring State of Tamilnadu.
We come to know of these happenings
whenever we visit this place. The
Government should take energetic
steps to ensure that Auroville does not
turn into a haven for hippies and a
sanctuary for the dropouts. Auroville
is not merely an Indian issue. It has
international implications. The right
steps we take to restore Auroville to
its pristine purity will earn interna-
tional encomium and goodwill. With
these words 1 conclude my speech.

DR. KARAN SINGH (Udhampur):
The greatest miracle that surrounds
us at every moment of our being is
the fact of the evolution of conscious-
ness on this planet. From apparently
inert matter, from uni-cellular orga-
nig¢ms, the way consciousness has
develeped through the millions of
years of the history of this planet
through mineral, vegetable and animal
forms, up to the flowering of human
consciousness is indeed the only true
miracle that we can behold. A lot of
people are impressed by lesser mira-
cles, but if you consider that from
the slime of the priemeval broth that
existed on this planet, how the mind
of man has developed, the mind that
can break the confines of this planet
reached upto the moon znd the stars
and beyond, the mind that has created
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the greatest poetry, art and architec-
ture that has been known. Certainly
man is a curiously flamed animal. He
has great achievements. He also has a
terrible capacity for sustained and
methodical cruelty. The gas chambers
of Hitler, the blinding of prisoners in
jail are reminders that man’s con-
ciousness is by no mtans complete.
There are both aspects of it, they are
divine and the malign. This was the
basic point that Aurobindo dealt with
in his extra-ordinary and tremendous
philosophical system. He dwelt on this
point that man is not a final creature,
the fina] result of evelution. Man is
an intermediate creature, his feet ,in
the mud and the slime, his mind reach-
ing up to the heavens. That was the
unique contribution of Aurobindo.

Apart from his role in the freedom
movement which is well known as the
prophet of Indian nationalism, as the
man who gave the mantra of Bande
Mataram which he took from Bankim’s
Anand Math and made the rallying
cry of Indian nationalism at the turn
of the century; the man who developed
the concept of passive resistance and
satyagraha and whose writings in the
Karmayogin and the Bande Mataram
are among the most eloquent and bril-
liant political pieces ever written any-
where in the world. Apart from that
contribution, the system of philosophy
Aurobindo built up in 40 years when
he was in Pondicherry from 1910 to
1950 revolves around the concept of
evolution of spiritua] evolution and the
fact that man has now reached a stage
where he can co-operate with the forces
and powers of evolution in order to
hasten the advent of the new consci-
ousness. He held that in the same way
as consciousness has ascended upto
man, there will be the next leap from
man to superman, and from the mental
to the supramental consciousness. It
was around this theory of spiritual
evolution that he developed his whole
concept of integral yoga, of the purna
yoga, so that all the faculties of man,
his mind, his heart, his physical and
psychic abilities are drawn together
in a supreme effort to make a gquantum
leap into the new consciousness, As his
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great spiritual collaborator Madame
Mirra Alfarsa, better known as the
Mother, coliaborated with him in this
great project and iounded the Auro-
pindo Ashram where even to-day a
large number of Sadhakas are follow-
ing their own sandhana and yoga.

It is important here to point out
that this Bill does not deal with the
Aurobindo Ashram at all as has been
satd in some of the press reports. 1
was the first person in the last Session,
under Rule 377, to make a plea that
the Government should intervene by
an Act of Parliament. When 1 made
my statement, the next day it was re-
ported—Dr. Karan Singh urges take
over of Aurobindo Ashram. It is total-
ly wrong. Hon. Members may be very
clear in their minds that the Aurobindo
Ashram founded by the Mother in the
lifetime of Aurobindo remains a sepa-
rate organisation and as far as I have
understood it, there is no intention
whatsoever to touch it.

After the passing away of Aurobindo
the Mother conceived this vision of a
new city of light. Auroville—it means
light. 1t is aiso linked with Auro-
bindo's name. This is the concept of
Auroville where the .ground would be
prepared for the new consciousness.
There are innumerable gquotations, but
because of the limited time, I will not
go into it except one single quotation.

“An inner fullness has come in
like the coming in of light in dark
caves. It fills, it illuminates, it
vibrates the multiple strings of life;
it has found the contact with the
forgotten achievements of the past
to enable me to start the new ones
of the future on the basis of the
changing formations of the present.
The currents of life well up to meet
the descending rays of light from the
upper heavens for transmutation of
the base and the dark into the limin-
ous and the true, for transmutation
of the ugly and the wrong into the
beautiful and the right.”’

This was the vision that impelled the
Mother to set up this great concept of
collective living based on spiritual
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principles. The idea was that from the
Matri Mandir which is the spiritual
heart of Aurovilie will radiate this new
1ype of township, a new torm of human
Living.

On the 28th February, 1968, it was
inaugurated by the Mother as has been
mentioned by some hon. Members—
Shri Jagannath Rao was there on the
occasion with earth which was brought
and put in there from many countnes.
Subsequently, it has attracted world-
wide attention. The UNESCO passed
resolutions three times, and a lot of
people ail over the world became inter-
ested. In 1972, we had the Sri Auro-
bindo Centenary. ] happened to be the
Convenor of the National Committee.
The Prime Minister was the Chairman.
Out of the money that was allotted, I
think Rs. 20 lakhs were given specially
to Auroville for its development. A lot
of very interesting things happened in
Auroville,

Until the Mother lived, there were
developments in the field of education.
I have myself visited Auroville on
several occasions. There are educa-
tional experiments, land reclamation
experiments, agricultural and horticul-
tural experiments and sg on. The thing
was beginning to develop. Unfortun-
ately, at that stage the Mother passed
away. I had feared all along, even
when she was alive and when I went
there, I would ask the organisers, “What
is going to happen after the Mother
passes away? It was a question 1o
which I received no satisfactory reply.

After the Mother passed away, the
whole structure, the inner spiritual
magnet as it were which held Auroville
together began to fall gpart. I do not
want to go into fhe sordid story of
how the dream of the Mother became
the nightmare that we see today. I
have myself been associated with the
Aurobindo Society and also with Auro-
ville. I am an Aurovillian. I have
made a personal donation of Rs. 1 lakh,
as a contribution to Auroville so that
one could build one of the houses which
belongs to Auroville. I have been as-
sociated with the Aurobindo Society,
the Delhi Branch. I can tell you that
there have been most terrible conflicts—
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—physical violence, intimidation, terror
court cases and what not. On both
sides, there have been failings. I do
not want to apportion the blame to
any particular individual or any parti-
cular group. If the Aurobindo Society
is sought to be run by one individual
as a personal empire, there have also
been failings on the part of Auro-
villians. Many Aurovillians have not
acted upto the standard that is ex-
pected of people living in a great new
city like this.

The fact of the matier was that there
were these conflicts. Foreign people
also come.

w1 aY: wEr I 7o fawaq:

Certainly, we want good thoughts trom
all sides and good people. But the
way they developed it was not always
very satisfactory. The great moral and
spiritual power of the Mother having
disappeared, instead of the collectivity
emerging, instead of the Aurovillians
being involved in the administration,
instead of the Ashram being involved
in the administration, the attempts
were made to run it in an arbitrary
and authoritarian sort of manner. And
conflicts grew. It is a disgrace. I have
been receiving letters from all over the
world saying, “Is this the image of Sri
Aurobindo and the Mother that you
want to project?” There has been
talk of irregularities. I am mnot con-
cerned here with legal niceties or
financial irregularities. I am concern-
ed with the deeper outrage against the
ideals of Sri Aurobindo and the Mother
that we have been witnessing in Auro-
ville.

So, we waited. I myself for the last
three or four years have been in touch
with them. I have been pleading with
them to do something. Nothing hap-
pened, I was in-charge of the Minis-
iry for a short while. 1 have written
certain minutes which no doubt my
successor has studied. We looked into
that situation which worsened. There-
fore in the last session, on the 23rd
July, 198, under rule 377, I made a
plea for the first time that Auroville
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should be made a national memorial
to Sri Aurobindo and the Mother by
an Act of Parliament. The Govern-
ment acted promptly and the Bill is
now before us.

I know, there are reservations and
fears among some genuine followers of
Sri Aurobindo. Apart from the legal
aspects, which the Minister has no
doubt dealt with, there is a fear as to
whether a spiritual township can come
into being under an Act of Parliament.
When some people spoke to me about
this, I said, “if the supramental power
is all-pervasive, there is no reason
why occasionaliy, once in a while, it
cannot pervade this Chamber also”. I
agree that, very often, we do not act
in a supramental manner in this
House. But if the Power is there,
surely, it can also act through the
elected representatives of the people,
through this highest tribune of the
nation. I see no inherent contradic-
tion provided—and always provided—
that the Government is quite clear in
its mind that this is not to be made
an extension of the Education Minis-
Try that some Deputy Secretary, sit-
ting in that very distinguished Bhavan
where I also sat as g Minister, will
become the fina] arbiter of everything
that may happen, people who will not
have any vision or any idea as to what
Sri Aurovindo and the Mother stood
for.

-

I had personally suggested a broa-
der-based Committee consisting  of
representatives of the Ashram, of the
Society, of the Aurovillians, Members
of Parliament and the Governments
of Tamil Nadu and Pondicherry, be-
cause a lot of things are involved; land
acquisition is jnvolved, citizenship
problems are involved, financial pro-
blems are involved, and go on. But
they have, in their wisdom, suggested
only a five-member Advisory Com-
mittee. I presume that this is only
going to be an apex Committee, and
that it will have full authority to set
up such other bodies and committees
as may be necessary for the smooth
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“With these words, I support the

373

running of Auroville, on the lines en-

visaged by the Mother and in the light Bill.
of the teachings of Sri Aurobindo. This
is’ an assurance which, I think, will N AWEZ IR (Y - qwTafE
go a long way in satisfyingl :,\11f those qu ¥ I ¥ s A fawg smar
people who, though genuinely feq up t
with the present situation, are none- T § T fTﬂTt‘T'( W TQ'
theless afraid of Government inter- TF qgd Hgeagol faax & 1 & forey |t
vention. oY & g8 FgT WgAT § fF F, 38 W

This is a drastic remedy, it is a ga’f?:fq‘r{ F fw g sea #1 a'mt%
cutling of the Gordian knot. But = m o
there was no other way: g,ears T @ g & s .

s qFaFdT qI9 T &, ITHV WIEAIRL FT
qIFA: qF.T0 [T Iqeqq0a: N
¥ F;( FIT |

There was no other way. I am aware
of, this, It}}:ave Studited the c:}sg. Theretz TF T g q qgg-{ # qg FgAT
was no other way to pry this grea 'ﬂTEﬂTgﬁﬁﬂT £ ¥ f

project loose from the iron control of
people who were running it as if it

AT HHIT H 7% TET§ W AT W q7-

was their personal fief. This is now 72 fagrT 39 919 9% faae #% TE g
a leap into the ynknown, as it were. i 2 T F
It could conceivably be the most im- fe feefior a1 @7 =@ aweg
portant single Bill ever passed by this gfaurd FYAEFT 26F FIA A 4G
House because it deals pot simply ;.

with materia] manifestation, not even ST ST E:

with the collective human manifesta- “Subject to public order, morality
tion, put it deals with something which and health, every religious denomi-
is still beyond the ken of human con- nation or :any section thereof shall
sciousness, it deals with an idea which have the right—

is an arrow into the future. If, in

that capacity, and in that spirit this . e
House accepts this Bill, and if it is instit(:t)ioto (;stabhi‘h.and mamtal.‘:
. : . ns for religioug and chari
implemented in that spirit by the hon. tabl oses:

Minister, the Ministry and the Gov- e purp ’

ernment, we will be justified in doing (b) to manage itg own affairs in
this. matters of religion;

(c) to own and acquire movable

Therefore, having carefully studied,
and immovable property; and

with painful scrutjny, as it were, into

my own heart and into the Bill, hav- sk

ing studied this. I have come to the in (ggc;:dzgg:n;:ittz ;:‘:rh”property
conclusion that there is no other way ) ’

to break the present deadlock of what gATR dfqam § Aetaa 26 nﬁqa
can only be calleg “disharmonious, T ¥ - izt
undivine forces”, to have a clean %‘,.l f - " &t ‘It’ﬁ’ N
breakthrough and, hopefully, to move afesrg & for wodY avafa § 1 S
towards a new orientation where we TIAT AT gH TATS § | f‘aﬁgarﬂ

rcf’,fansiﬁaﬁi?"g with the sage of the Sﬁw sr;’f FT W fff LI ugr faﬁm:;

NN | zq fafvear # gaar

T T FI RIH Wﬂmﬁq m:a:@ ¥ faw, fergear & ot f
T TTE, TF JFET BT §, gAr whm Y,

adq fafeear sfaesfa ara: qeam oI STEET 26 F WA Y gt HY
fagazamra 1 wadaar &Y §, feiow aendy & gf
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[£ a7 T°¢ TTM(]

2 | wfeT o foliem &0 99«9 a0
g ? wrameE fermad @ fefem &
waay faar § —

“System of faith and worship;
human recognition of superhuman
controlling power and especially of
a personal God entitleg to obe-
dience.”

s &9 7@ fa= &1 g7 a1 73 faya
¥ I9 G047 & TE9T HIT TEHT AL
g7 | SEHT IEL FAT § —

“Auroville belongs to nobody in

particular. Auroville belongs to
humanity as a whole. But to live
in Auroville one must be the willing
servitor of the Divine Conscious-
ness.”

T T A [AIA IR F ATAR
o GO €Y | FEHY F ATITT T T HEAT
ez g1 T oY 1w F gAnR fovenr
HAT A, W @WTT & STo Fv fHg
AT gk foedr wt @ 9% &, SR
Y, AR =T & TH 9T €41 ARl faAr
T BT AT WTIIEF qGT GHAT |
afs o fergeama & s o T4
T E W & | EEIR agl W arEE
HEgTg &, AR NI FT EAATH FA
F fAq T AU FIHEATT W@ E | WHT
o a1 & fow 7g @ €, fox uw arer
oI AT WX Y A § AT O q1A
q SATET AL FGAT | AT FY UF F 917
UF F&H 93 W@ § S FEHI & FILH
HOF! I HT AR | AW A F
gra g Qe 1 F9 99T &
fredmT g &1 o AT T AW &
g ey E ) v s W
79 f ag wrmE) e owe § s
gEd oy 3§ fs ST o
o & 19 g qear daes g Tw
et g F a7, I F §9FT &

waThi: 7 Tt @ | feE M faie
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7% T H FAT FE T g1 IoWT
@ IR 7 fy ag deur ar e
89 FT EEUAM T, W R F
wafe® FETW IITAT ATAT SMET 4T )
gat farerr w<fY off a8 w=a faverr i
g g zgama 9 fgra w3 agr Y
FoaiE 1 qga #1957 T TG | 39 e
A dez MY FETEE I & AN,
g gae F A St 7T aF W
foam &, a7 1 w0 F1 gEaAn fHan g,
g fRa1E agi @ | gEF FEEiguA
¥ fomr a1 —

‘The accounts of the society will

be audited once a year by the
Chartered Accountant’.

gT 91w TE% fgama & @igraer a |
de@ &M waAdz ¥ F wEw a9g
ITT FHT AGT I AT weAY SfY, et
FTLOU ATST &1 GFHaT §, 4 Fgd & %
Fwe q-fafies | oiferamie & qme
ge-a¢ fagm 93 §, 98 39 NI 93
g A my oft 3T I IFT &, FAT
qifeaTie & qEa "9 fa@se 997
F o 7

Were complaints received? If so
what are they? With what misuse the
funds of the Aurobindo Society were
put to? A committee was appointed?
What are the terms and conditions of

that Committee? Where is their re-
port?

Y fqie @gi &, g H g 7 ?
AT gt qiga ¥ SoH ot foe
TS A, A gEa F g T ? fo
TR 1977 ¥ ww wEgTOST F fag
grga fafreex g1 1977 ¥ ag foe
YW AT AR E | R FR AW, wfe
foai ot v smu, & AT g ), &%
qI UF 6T # OAqET @ E,
sy a1 et @ §, S wfee
qRE I 4 q@ JIE FH 039 K,
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e T AR & @ YacA s

femT o s | e AT RTF R § 7

A report came to me after a de-
tailed scrutiny of the accounts. Sri
Aurobindo Society had the report of
the Team which found instanceg of
serious irregularities.

T HIE qH 98 7 5 Aifw sTwfd
QT o fgwa $<% a1 ggi A
2 ¥ fog IS oo 776 SO 9 I9E
e fear mar 1 foer w6 aq §
gogR F fo o) v & fa7 ag s
< faar, gra w9 & mar gIdasy
Ty #7111 gL F fa=

AN WEET ;. IR AT feT oA
oW §, et &1 6 99 )

W AR T AN T3 ARt A g,
TROT & AR F7T faq 911 FT H=WT1
& fear sgiv 1« o fwar fa sai
BY faaret F1 feq ooy, 9T g ot T9=y
gw WY qifaarde F T3 auAay IEa &
fo =t sqar smar @i 8, AfeT sw
7RI 7 oF I Fa A fF g oA
A 1, SQITHATT FE I Tg7 d A/
T8 w7 gAY T AT H Y 9L e @
A9 HFEIL Y JAFL AT
S gt f& AU oW qwy @

that is my particular object.

fer Sw s ¥ T 1 fafaee
9Tgd W9 §99ld | AT qT TS
fgm ok swmaR & o= oA
I ISt 1 Aifeq faar ogr ?

These are serioug allegations against
you. Please give a detailed reply.

weeoi g oft, = v A waar
e st Esan g
R | ¥ afed @ Reaizd | &
B SRR E R S
Y 5 1T dear FY O N FIF A
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FETTT Fo1 faqg S & araq & Sy gr.
TATg A &, WIAETT 3997 gfg W
T 99 2 T@T &, I a1dT F oA H
@ F 7 owudy ey ¥ oF
Fgr g wdagt wr & g | wrr srEay
T FY GIHTT FAT FIA AT @I 7
# ga% qgar wgat § | a8 frarw
feredy g€ 3 f st Sfaa i g
This js Shrimati Indirag Gandhi’s Book.
It was written by her, This is what

she says. I do not want to read the
whole of it.

“The problem of man was viewed
in the context of hig future evolu-
tion ang also ag an inter-action bet-
ween Mother and spirit. Sri Auro-
bindo, intensly a patrotic and a
revolutionary, described by Roman
Rolland is he completest gynthesis
of the East and the West; declared
man to be a transitional being who
needeq to undergo an integral spiri-
tual transformation; not by escaping
to some far heaven but here and
now on this physical earth. This he
felt was an issue of the whole
world’s upward expectation and
fulfilment of the mother (Madame
Mirra Alfana) who came from
France in 1914, met Sri Aurobindo
and made India her permanent
home, tg collaborate with him and
to fulfil the task of integral trans-
formation. She attained the highest
spirituality and the near future will
show the revolutionary effects of
her work for humanity; for its last-
ing unity and harmony, and for this
transformation into super-huma-
nity”.

# sureT 9@ FgAT AGAT | AFT 94X
TF TS A2 gu E dTodto TS AR,
g ™ doar F UF L@} § wgaee
faffeex o5 ff, 1@ N WA &
e A1 | 3N AT FEA qoew
fafrex Ay Efqaa ¥ Jzx faar «r
fF ¥ qgad aaq § avaw & ¥
o At W A § f agr fragw
gar & 1 9§ IR fadrd
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TR o W W} fe o s W
qn A1 | afexr A faAr WA AW
femr Mo fan g e mifEEs
frera 22 & 1 wrE wriEaw &)
arx g ag § fe 3w Aam ad o
gf w7 A 3vew ammE ¥
frgerma wr oY wEAEAwA " ST
A% wAg ) 3w &H At @
%y ww afzn g1 frowm oA
n oTmA

o gy EUR ZAT AT F
This ijs from an Article written by
Shri Swaminathan:

“The Constitution huas  created

three authorities-- Parliament, Exe-

cutive and Judiciary., They are
complementary and supplementary.
All the three authoritieg have been
assigned their respective roles and
no-one can encroach upon the
powerg of the other. All must func-
tion within the four corners of the
provisions of the Constitution..That
is why it is stateq that they derive
the power from the Constitution and
they cannot work at cross purposes.”

W AEAY ® wifsdw @ AT

%
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mETi3T Ty ¥ fA0 dare §,
vEryzy 4% ®Tay ¥ faudwc
¥ grwr w wfez foe &
A wEm § o ferly aris
9 ® Tq AW 9 FY af oy
87 ¥w 7 ¥Fmazz mfezr foes
1 %79 fFm #Frmo Afem W™
e’ & v o1 & f5 w7 agA
g Fm fFm ¥ ) "mEwT ARy X
fagr ¢ f& gz s¥x ¥1 apAr Tfeg
w7 § apwm g fF o ow@ oA
xR a;a ¥ fAmoar gEm 33

ur oFg 37§ mwAr ¢ of oA

oY AR T4 73 A F oA o[
P2 AR E A VI L A S
faar zar 2 f& fasit @Y s/ Y
S A ? Wmr oqE wie T wm
T R #owi 1977 W owRh
g foie Y €+ 73 96 AfTw A
fed & 1 ww oz faE wo9:
1 o7g 1977 ® & wE @
IMF I TAAT qIEl FY FEEA TE,
TE FA FT THFAT T | WA FETY
ZTRT 8 1 ¥ 1977 ¥ IR R
qAifeq faar o1 f§ == dom ¥ 0@
ma 2, frganfyom 8, -
gheaeae § 1 AW ww 3
THReA wwl %3 fen f§ e
TN TF FUE FATE T 1 TG FHE
T g F TE aATS TS | A AT
ERUIE-CHIE G I Ol

O g @fb‘?ﬁ fafaez,
St f5 meraow & @ fafex @
a% g oy ag foe w W ar &
w“tg‘tmﬁﬁaarcr{mgi
Ty wifee a F7a ar §
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g, Afew 8333 v & wmar fw
w1y &1 § A aeArg & o
AT & 3qr oFewr F 7 feAly @
mfgs foow ™ fegeAm ®O§
wRTE AW g I @ F, qE
oF  q1 WA a4 48 F FOE
A gt & W oTEAEE EI0F FY
F¥r Agr a7 uEfafager qFw
?ﬂﬁmwamﬁlwwfrzﬁ
Sz &t sy wfateEE w2

A1 FAVET WTE FEATEEFOES | F@T
rEexTEe Do THo wEFT  wTAM
w1 Fzi mEe fanrz fom ooy ow
F1 = frpm T oAvg &1 refafa-
Brr e fFmn w0 & oA
1 7 AT e g fr 37 faw
AT ¥ 1 AT g7 &4 [EAT AT,
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X TF  JHTAT AT GHIW OWE A
. 3w wg femr & oo woen
FH FWA R 1 A% g gl
wR, TWE R aw @ ek
Frq WY gg S@@d | ¥ Gy ot §
amar s g ff oww qg few
F #1  Fwar v & 7 g
FYe 1 gua afaw g 2 faar
ANy F12 7 WY WET A ¥R —
The present Committee shall not
expend more than Rs. 5,000, at a
time without the prior permission in
writing of the Administrator, The
Commuttee shall maintain true and
correct accounts of all its  dealings
which will be submitteq for an ins-

pection of the Administrator at the
end of every week.

Writ petition fileq by Shri Auro-
bindg Society and ponding in the
High Court of Calcutta shall stand
withdrawn to this Court under Article
139-A of the Constitution for hearing
by this Court.

A gET # [ N ATERIER
Zrit 1w Az § oA wwd
¥ gAEE IO A" AR AT ad
T, A1 sarer  unfwE Ag &, afew

A @ 1 T ATg & awAfaw Thw &% ¥ §oar Wy T
MR ARl 9EF WET 4 A A1 gw A 7 fmr & o AW ¥ zmEw
Mo ifwg d1 AW § A IB a frm &) mTE W ey dwew
9 AT FATT, TR AW OATAT 399, arr Trw wWifzm ¥ o Ay faw
wH wr anfafeiws g 7 Afpsfar § owoAr fremd ¥
wer it vF wew e §, g arfee 47 | qEEEY qEE A I
T § ey E@Afraw mmsw 7 fer wgr wafer a1 & A
fr |\ oo W 7 waw R o ) & g ¥, § wow God

FTFFN e A A & Wl Twmw
I F TR A E IR
dre faar 1 fer g L WE ¥ oS
fer & e & ¥, a1 s faan 3.

“We di o
that the present committee  may TR T WO @ wfwwc 8, afer
gfim FE F1 WS ARE §,

carry on the day-to-day administra- ST
tion..It shall not take any major A W IGF I FEREAT FE
Y

policy decision.”

¥ srr wtgar § froag e @
T @, fFw F o™ 9T qmmv
W ? sfersw T & W, SR
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speeches 1 am fully convinced that
something is really wrong either with
the Aurob.ndo Society of Auroville.
The way in which the government has
introgduced this Bill ig not appreciated.
There was no necessity to bring an
Ordinance. Government would have,
in the ordinary course, introduced a
Bill, because now the government
wants o say, the Minister wants the
House to believe that there is some
irregularity: the fung of the socicty
has been diverted to some other pur-
pose than what was the intention of
the founder.

The government had received the
report in the year 1977. So, after
three years, what was the necessity
to bring the Ordinance. It has been
made very clear that if the govern-
ment wants to have a good legislation
or wants to bring a good act, the
government does it only by bringing
it through an Ordinance. That part
of the government is objectionable.

The purpose for which Auroville
society was started was really a good
purpose. Everybody knows that Shri
Aurobindo Moharishi was a real and
great son of India: and in the same
way. the Mother also had her own
views regarding the human society. So,
we have no complaint about their in-
tention. Ty what pass now the situa-
tion has reached ig very important.
Now, the government is ready to take
two vears. T am doubtfu] whether
this period of two years which the
government jg ready to take is suffi-
cient, because the investigation con-
ducted by the government reveals that
the committee has, after a detailed
scrutiny of the accounts of Aurobindo
Society, found an instance of serious
irregularity in the management of th<
said Society, misutilization of the
fund ang the diversion of this fund
to other purposes. Now, the govern-
ment may conduct an enquiry only
into certain aspects. Only a little
enquiry reveals that there is an ins-
tance of irregularity in the function-
ing of Aurobindo Society. After tak-
ing two years, there will be people,
interested people who will raise hue
and cry.

729 1.S-18
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Govermment must immediately hand
over the activities of the Aurcoindo
Society or the Auroville. Government
should not yield to the cries, but at
the same time Government should
conduct an elaborate ang detailed in-
quiry into this matter, becausc a
small inquiry, a small investigation
into this matter reveals huge irrcgu-
larities. So, what I want to submit
is, that Government must have a de-
tailed inquiry into thig matter, Why
I say this is because in Auroville there
are Central Intelligence Agency
agents and anti-national  activities
are going on 1n Auroville. So, to
convince the people how they are
functioning and about the idea of
Auroville, a3 detailed inquiry and in-
vestigation is necessary. Only then,
after that, if the Government feels
that it could be entrusted again to the
Aurovindo Society or Auroville can
they do that. Unless such an investi-
gation is conducted and the back-
ground of the enemies of Auroville is
fully revealed, ang they are fully
known to the people of India, such
diversion of taking over should not
be there. But after taking over Auro-
ville, after taking over the organisa-
tion, after conducting a detailed en-
quiry and investigation, and taking
over, the report must be placeq be-
fore this House and then if necessary
arrangements may be made to punish
those anti-national people and to re-
vive the activities of Auroville and
Aurobindo Society, necessary steps
may be taken by the Government. So,
with these few words I support the
bill.

MR. DEPUTY.SPEAKER: Shri
Krishan Dutt.

g o (fawer): A
e oY, gAT: WA e gy
AN srearew wre §, & guwr gndw v
fau =z gwr 1 Wk www ¥
ggt 9¢ FH FATWEG owdr §
wik  gmt faom & wEaf d qar
TR gEEl AW swwr s fadw
fer ) & s § wg sfaw
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A wE R W AT TH A9 AT AT
3 gm Y AwEre v A 9reAr R

,

E ot T wA wfemre ®

#Y wm e\ A o§ mR oz A
g1 f& zu afogr  wzqror %1 Ad

A 2 AfEa 3z sieay 9 gt
T oaw 7 oawgy ¥ faE 7w ogam
UFE I 9T HITRIT F T
FYET 7 AFT A 2 WY AgT 97 aga
q T LT F AqT wRg AW A
grizra femr & o T AT
dz1 ®7A % fav  ag fear mn, o
F1 & w2 F fAn, mwAr mrETw
FaW & fqo g fear v Afe g 2w
¥ o1 a@m@w g fE Ay @
i afew mzaw wiv @zimAr faee
TIG RIFTIT AT ATE & 917 g7a 47
qZL 9T FTW F, G TT FTEAT
s famw Srewww gun afam
w1 AAEATZ AN AT | THAEH
qary & fau 90, ox gsg  AmWlTE
Fgr AW FdT | WEAAT
Fgq ¥ W F fAalg v, 0=

P 4o ATE A OSATAL AT
Aqm w4 1 Aafsa Jar fv g7

7 wran ¥, o ag & meadt gd A o
Avg & "Hewr ¥ AW 1 FAfEA
fear @ & IEE Azt 399 & fAm
E WE&TT AR FW 1 W AT
g g wophw FE § 7 fAan
a1 dF §Alwsa garh gz wifFmaz
gfw & gar o S AT A
@w g EmAd Ay FlwET wE
faars wFad wgw wgd § fo
2 Ay wamfew 91 wTA S AEAT
g dr f& wrEE B ACE ¥ OF
grft & w21 f5 @R #o wigo To
@ wmar ¥ oad-T g
S A E, Iq T FIAT FEAT WG 2,
qE FAAEN R GIT FAT A&
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29 Wy A 9Ed &
A AT TH HTAT F AT H1 @
FTrarzd ) KHagawmn g &
gz 3fF A 2 Al gwr g A
¥R Il R o+ afae R
BT ATETT ¥ Azt afmmy A
FER R wifEF FwE w mEw
FHA FME o WA FOR Fwe
TIFTR IIAT R, W THAY qALAT
F7A | TH IN X TIAT AT % (AU
az FEAET o wE 2 deqr %
Yam #1 " gzt & fAc ag
#9 fem war g sy & gogar
FOAT § A AT q07 Ty @t

FA O IAET O g fanw
FAT R

SHRI RATANSINH RAJDA (Bom-
bay South): Sir, these are the days
of science and gpiritualism. The
blending of science and spiritualism is
sought to be implemented and ideal is
sought to be createq on the soil of
Auroville. That was the dream  of
the Mother and 8ri Aurovindo, We in
India are very much proud about the
ideal of Universal Brotherhood—

993 TZWET and  we
imbibed that spirit. We
the wave of sublimity when Dr.
Karan Singh was addressing this
House. He spoke about human cons-
ciousness, the sublime and the highest
point where the human mind can
teach 1 would like to congratulate
Dr. Karan Singh on his lucid analysis
of the situation as far as this subject
is concerned. It is a happy augury
that this House has cut across the
party lines on this subject. 1 would
appeal to each and every hon. mem-
ber of this House to approach this
subject in a dispassionate manner and
to take a detacheg view of the entire
situation.

have
were on

What is the exact situation we are
confronted with? What is the exact
problem we have to face and what
have we to gecide? There are certain



389 State Res. Re: AGRAHAYANA 11, 1902 (SAKA) Disapp. of L

LA ome &l .
misconceptions in the minds of some
hon. members. Actually there are
three distinct  organisations—Auro-
bindo Ashram, Aurobindo Society and
Auroville. Some members are mixing
up the three together and thinking
that the Government is attacking
Aurobindo Ashram, due to sentimental
reasons, they take a particular stand.
As far ag Government intervention is
concerned, I am not for it. The mo-
ment Government takes over a public
institution, it would be setting a very
bad precedent. But this is an orga-
nisation conceived of as a city of
humanm unity, a township which is
known as the City of Dawn—in such
idealism, in the case of such a town-
chip which aims at such high ideals,
we shall have to consider dispas-
sionately what should be our approach
and how we shall find out the remedy
for the ills afflicting ijt. We have been
informed that a report was submitted.
One report was by a comnmittee head-
eqd by the Lt. Governor. Unfortu-
nately that report is not here on the
Table of the House and members have
not got the benefit of going through
it.  So, it is very difficult to come to
some conclusion opn the basis of that
report. There was an report. 1 am
told I very much wish that we
could go through these reporis and
if we find that there are culprits, they
should not be spared. When people
join such an organisation and create
vested interests for their own perso-
ral benefit ang to establish their own
authority, such people are always
dangerous to any organisation which
is having a very high ideal. From
that viewpoint I would request the
Government to lay on the Table of
the House the report of the Committee
headed by the Lt. Governor and also
the auditors’ report. I do not know
why the Government is fighting shy
of publishing the report or to lay it
on the Table.

Ag we ‘are informed ang if there is
falsifieation of accounts, if there is
mis-management of the funds of the
Society ang if some people have diver-
ted the funds meant for Auroville to
some other thing, then it is naturally
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a very serious matter and we cannot
be a silent gpectator to that. But what
1s the alternative; what should be
the remedy as far as this thing s
concerned? I woulg say that the
whole trouble has started because the
Sri Aurobindo Society and those who
are managing the affairs, fee] that it
is their birthright to capture and to
manage the affairg of Auroville which
is the distinct anq independent town-
ship, quite a different thing, But since
the funds are channelled through the
Sri Aurobindo Society they feel that
it is their right to dominate and t.
have a dominant position in the affajrg
of Auroville. Having said this, I
would say that this confusion which
has peen prevalent should be remov-
ed. It wag the task of the Govern-
ment to remove this confusion be-
cause the gentleman who is control-
ling the Sri Aurobindo Society feels
that it is his duty, a pious duty that,
to contro] all the affairs of Auroviile.
From that the vested interest has been
created and from that all the events
have taken place and the repercus-
sions have come. Allegations and
counter-allegations have been made.
Some people have talked against the
foreigners, If gome foreignerg ins-
pireq by the high ideals of the Mother
and subscribing to the idealg pro-
pounded hy The Mother, have come
to this township of international
brotherhood, there is nothing wrong.
I am told that some of the foreign
friends gave away and donated what-
ever they had, to the last penny. They
came here sg that they could also be
one of the cogs of the machine and
to create the township of human unity.
They were inspired by the high ideals.
If there are complaintg that gome peo-
ple are indulging in nefarioug activi-
ties, this again, becomes a thing to be
probed.

From thig viewpoint I would re-
quest the Government that it should
not take over an institution like this
because that would set g very bad
precedent. Today, Government woulg
try to take over Auroville, tomorrow
they may take over some other good
public institution. Thig should be
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di-couraged. That is my very clear
view. But how do the Government
and i{he Parliament find a way out?
My friend, Shri Unnikrishnan, has re-
questeg ‘he entire House that  the
Attnrnoy{eneral should he called so
that he ¢an enlighten the House of the
correct legal position or otherwise. 1
think, this is ; very constructive sug-
ge'ion and the entire House ghould
agree to this suggestion.

Apart from that, I am very much
inclined that persong like Dr. Karan
Sinrh. who have imbibed tha spirit
of The Mother, the ideals of Auroville,
ehould be appointcd to help this So-
ciety. And in that Society people who
have no axe to grind should be ap-
pointed to monitor, to supervise and
to conduct the affairs of the Society.

MR. DEPUTY-SPEAKER: Have
vou taken his permission?

SIIR! RATANSINII RAJDA: He
belongs to the publi¢ sector.

SHRI RATANSINH RAJDA: He
§s a vart and parcel of the Sri Aur-
bindo Society and he has just now
informed the House that he is an
Aurovillian. From that view point, 1
am suggesting that. I am sure, he
has imbibed the sgpirit of that high
ideal and all those ideals by which
he stands. I have suggested it from
this view-point. This is merely my
suggestion. It is for the House to decide
it. I would request Shri Shankarrao
not to take it over as a gevernmental
institution, because it would be a re-
trograde step, You can find a via
media through which you can monitor
the affairg ang cleanse the Augean
Stable. Because, there are twp groups
ang naturally there is cut-throat com-
petition and neck and neck fight is
going on. Some persons who can take
a detached view, a dispassionate v.ew,
who would not take gides, they should
be askeg to set things right. From
this point of view, I would raquest
the Government not {o take over the
entire Auroville, the management and
everything, but to monitor it through
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some body, which would set things
right.

ot o fag  (feeniz) @ fet
ET  Aga, & usFva fafreet
LIRS 2t S A - (42 co o
1 ot ot frgAmm 7 2 St By fargeam
ATZ *TIE F, AAGT  F ATH O FAE
TR T AT A G § aww
T wfgr 1 gwIT dwma ® faen
AT R gee wfrer § ) 3gt g o
AWM AT W §, WAET F AN 97
a7 3 ¥raEad & W 3wt
gd g1 A faw  wwwmr o@
W & fg o ey wifed o &
AT qmAT Jvga g fa—

Where should you seek for God? Are
not the poor, the miserable, the down-
trodden Gods? Worship them first.
I do not belive in God or religion,
which cannot wipe out tears from the
widuow’s eyes or bring a morsel of
food to the orphan’s mouth. This was
which Swamj Vivekanand had said.
Then, education is not the amount of
information that is put in your brain
and runs riot there undijgested all
vour life. Yoy must have the man-
making, life-building, character-
building and assimilation of ideas. If
you have assimilated five ideas and
made them your life and ocharacter.
you are more educated than a man
who has got by heart the whoie lib-
rary. If education were identical
with information, then the iibraries
would be the greatest sages in the
worlg or encyclopaedia the rishis.
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sl Far w1ga § fv oggafEd
®|T 2?7 AT AN A T & -

Qur civilisation, our culture, our
Swaraj, do not depend upon multi-

plyving our wants and self-indulgence,
but upon restricting our wants and
self-denial. This wag what the father
of the Nation hag said.

ot weEt gfrar A w3 & An
T OGITEAT R, Hd I NS
wd fAu zwE wwar @ adr g
T 7 FAT IFT AW QAT
N GITH T FT OFAATTE FIAT
2™ W W TEAITZ ST R
WEIRT AT A WSl TWgd AqTan
g7 1 IR Fewzr fafeew Ay g
@ R FEer g @
IHE WFT T A E AT =S40
I R fF w1 wrem smedy o
we

gz dEEd ogEea fafaee
awgd da M 2§ % fau & A% fam
¥ gai T OE 1 T @eA
g A@mE 1 93T ATAR I 4
g F g qE g fE oo e
g W&l 9 @ el A uwem
FARGT FAFH A3 F7 G F

I do not want to be re-born but
if 1 have to be re-born, I should be
born as an untouchable so that I may

sha;e their sorrows, their sufferings
afflicted wupon them. I, therefore,

pray, if 1 have to be born again, I
should not be born as a Brahmin or

Kshatriya or Vysya or Shudra, but
an Atishudra. This was said by
Mahatma Gandhi,

wgan ey A wgr o7 5§ gaw
fFarg 1 e A e @
Tl A g o AR A oA, fege
FTHE Qur Awr smagard
TFCEE | AT ¥ W GG AN

~ ~

T g

Auroville (Emer, Frov.) Ord. 1980 and

Auroville (Emer. Prov.) DBiii

Truth. purity and unselfishness—-
where these three are present. there
is no power below and above the sun
to crush the possessor thereof. Equip-
ped with thege even a single man can
stand against the whole universe in
opposition. Arise, awake and stop not
til} the goal is reached, said Swami
Vivekanand.

g g ATAE ¢, SHH S WE
T 2 femEma oaw @y g @
gz #1E YT AE I |FAr |
dv guma & f& giwfEd e
AT I FA A wE w7
qar 99 J1aT & f& #)9 ar wrEe geer
g wfw AR g & R

oY wEETna AgE w3
g OAT oot ®T@ Gar T ?

g9 & QrrRt gqarg F@TE |

SHRI BHOGENDRA JHA (Madhu-
bani): Mr. Deputy-Speaker, Sir, we
have all sorts of questions—constitu-
tional, philosophical, religious politi-
cal. ..

(Interruptions)

MR. DEPUTY-SPEAKER: Hon.
Members you have got to complete
this Bill today. Therefore, please co-
operate. Already two hours are over.
Now, we are taking more time.

(Interruptions)

SHRI BHOGENDRA JHA: As far
as this particulr problem is concern-
ed, I think that Parliament has got
the right to enact legislation because
the supremacy of Parliament is there,
and in that respect Parliament is su-
preme to enact any legislation with
regard to the affairs concerning our
country. But, Sir, the question of
propriety comes in here ag to whe-
ther on such an issue where the court
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has issued an ‘injunction’ we should
rush for passing this Bill at this
moment, That is the question of pro-
priety and here I have got some
doubts. 1 would like the Minister to

clarify this point and to think over
it.

As far as the philosophical question
is concerned, I do not want to go into
the details, but people have mixeg it
up and certain things have to be
clarified. Aurobindo never started any
separate religion and so, Auroville of
the Aurobindo Ashram is not based
on any religion. In respect of going
into the depths of ancient Indian
philosophy it can be said thatit is
not religious. There was no concept
of personal God. Shri Daga has cor-
rectly quoted from the Oxford Dic-
tionery. There religion has been de-
fined as believing in personal god. In
Sankhya, Mimamsa, Nyaya. Yoga, and
in all thes sutras—] am talking of
the original—personal god was non-
existent because those philosophies
were born in a classless society.
There was no ruler and no ruled,
and there was no necessity of the
State. So, personal god was un-
born at that time, That concept
emerged later when society was bas-
ed on classes in Bharat. Ours is
the only country in the world which
has this peculiar word that our
social and State laws never interfere
with the personal ways and beliefs
of an individual. And that is a mat-
ter for pride for us. So, we should
not treat this as a religious issue.

As we all know, when Yudhishtira,
who led the Pandavas, headed by Kri-
shna asked Bhishma what dharma
was, replied:

areer £ ¢ faeqrgd Ko fag A waw:
W EE Ay owagad : s gt e

Whatever helps the maintenance
of the public good, whatever helps
the common good of the people, is
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dharma.. So, at that time also the con-
cept of a personal god was unborn.
That is the classical definition of
dharma. [ think that many must be
knowing it here.

Things have been stated here on
both sides, and I think there are
grave errors on both sides. Some
pertinent questions do arise.

MR. DEPUTY-SPEAKER: You be-
long to which side?

SHRI BHOGENDRA JHA: What is
the objection of the Government to
place on the Table of the Govern-
ment the report of the committee of
e¢nquiry, as also the audit report with
regard to irregularities in the func-
tioning of the institution, so that

people could know what the postion
is?

Secondly, is it a fact that the or-
ders of deportation passed by the
Government of India some years ago
against certain persons were not car-
ried, and now the violators of the
deportation orders are being reward-
ed?

So far as the reign of terror is con-
cerned, the ordinary law of the land
is there. Take over cannot be justi-
fied on this ground.

I would also like to know from
the hon. Minister whether he met
the members of the Society when be
went there, whether he had in-
formed the society in advance of his

visit, whether they refused to meet
him.

The UNESCO, in 1968, had re-
quested the governments of the world
to co-operate in the Auroville pro-
ject as a symbol of our concept = of
vasudhavia kutumbakam, and also
the modern concept of one world.
Earth was brought from all over the
world so that it could be a symbol of
the future world. There are very
honest and very sincere people who
believe that only through spiritual
efforts we can have a world of our
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liking. but the reality goes against
tat, because the spirit emerges out
ol matter, and the two cannot be
separated. Without a change in the
material condition, the spiritual con-
dition cannot be changed, We have
again and aga:n been affected lh:ou;h
cut history by our material condi-
tion. So, I am not clear whether
the UNESCO effort would be reward-
ed here.

The only saving grace in this
Bill is that this measure is fqr‘ a
tumporary period, with a limited
oijective. One can have faith in the
Government's words, or one can have
g.ave doubts because we have been
t518 that three are certain officers
in the Ministry who are interested
in this matter. So. I do not know
vhether the Howse will be asked to
extend it again and again and make
it an endless affair.

i mayv not like Auroville or the
p.:iloso;;hy behind it, but 1 ‘must
protect the rights of these peque 1o
g their own way, to travel th‘eu~ own
path. That is our basic philosophy
and culture.

1 am not very much enthused to
support the Bill, nor do 1 oppose the
Bil I would like the Minister to
enlighten us in this background so
tisat we are enabled to vote with a
frre mind.

SHRI HARIKESH BAHADUR (Go-
rakhpur): I am going to make
some suggestions. Fundamentally, 1
am very much against this concept
of taking over any cultural, spiritu-
al or religious organisation. It is
also some sort of spiritual or cul-
tural organisation. This Government.
after taking over, after grabbing the
political power, they want to capture
almost all the' cultural and religious
organisations also, It is a wrong ten-
dency. It is a tendency of authorita-
rianism which this Government has
been accused of on many occasions
by many people. Public Sector un-
dertakings are already under the
control of the Government. There
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are several organisations which have
been taken over by the Government.
Everywhere we find there is a lot
of corruption, lot of mis-management
bungling, etc. Is» will further add to
this particular chain. It will be a link

in the chain of corruption and noth-
ing more, |

It is said that there is a lot of
mismanagement there. If there is
mismanagement, Government should
have taken admin:sirative action. Thing
could have becn improved. But Gov-
ernment chose some other way. Ac-
tually trouble started from 1976-77
when Government started ignoring
the recommendations of Aurobindo
Society and started issuing visas uni-

laterally without consulting their or-

Banisation. Previously their recom.

mendations were always accepted and
were considered. Visas were granted
as per their wish, Therefore after
some time some people entered that
organisation who started creating
some sort of hooliganism gs has been
described by many people and that
had actually brought the name of
this institution to disrepute. Now
the point is whether Government will
be able to correct it after taking it

over” If proper persons are
put. ..

not
MR. DEPUTY SPEAKER: With

your co-operation they will be able
to do.

SHRI HARIKESH BAHADUR: My
co-operation is always there.

As hon. Shri Unnikrishnan has
suggested, Attorney General of India
should be called here and he should
enlighten us on this particular sub-
ject. I think it will be better if
Government considers this proposal,

The second suggestion which I
would like to give is that this Bill
should go to a Select Committee. I
do not know whether Government is
prepared for this or not. If Govern-
ment is going to take over and cons-
titute a Board, at least there should
be two MPs. one from each House



399 State Res. Re:

{Shri Harikesh Bahadur]

of Parliament and they shouid be
duly elected by thceee Houses. (Inter-
ruptions) I will be very happy if Dr.
Karan Singh is taken into that Com-
mittes or hr is appointed Chairman
of that Committee. 1 certainly sug-
gest and recommend his name. But
it is for the Government to take Dr.
Karan Singh or not.

These are my suggestions. I would
like to request the hon. Education
Minister through you to decide ac-
cording to the suggestions made by
us. Most of the Members are con-
cerned with it. [ hope the hon.
Education Minister will take our sug-
gestions into account.

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): Mr. Deputy-Spea-
ker, Sir, I am grateful to all the
members of the House who have
participated in the discussion on this
very important measure which the
Government has undertaken.

At the outset, I would like to make
one point absolutely clear and that
is that we do not propose interfering
in the religious beliefs of any religi-
ous faith, This was done more beca-
use of the international commitment
that we had, the three resolutions
which were passed by UNESCO and
the responsibility which de-
volved on the Government of
India to see that if any mis-
management was brought to their
notice, they should not be silent
spectators and that they should try
to correct the entire situation. At the
same time, I do not know how far the
Government will be able to come to
the expectations which Dr. Karan
Singh has expressed here. We can
keep proper accounts; we can do
proper auditing. As Mr. Daga h-as
pointed out, if anybody has mis-
appropriated any amount, though we
have nct been thinking in terms of
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prosecuting the persons concerned,
and hon, Members seem to bevery
insistent that if the Government is
on so sure groumnd, why not prosecute
the persons concerned, this is a sug-
gestion which can be considered by
the Government. If the matter is so
s-rious and, abolutely, if the proof
is available, certainly I can assure
the House that the Government will
nat hesitate to take even that step
also,

Let me also assure Mr. Daga that
it was not at the instance of any
particular officer that the Govern-
ment has taken any decision. | do not
think it is necessary for me to plead
for any particular officer, But, at
the same time it is my moral res-
possibility to defend an officer who
is not present here to defend him-
self. Some allegations have been
made that the officer was chiefly res-
ponsible for bringing this kind of
an Ordinance. 1 can assure the House
that the officer has done his duty.
Three or four Education Ministers
have gone through the records. The
responsibility devolved on me to go
to the Cabinet, get their approval
and issue an Ordinance and then come
to the House. But to say that it was
only one officer who was trying to
do all this is very unjust and very
unfair. I do not think that we have
the tradition in this House to make
this kind of an allegation.

1 know, there are some office-
bearers of the Aurobindo Society who
are interested in denigrating certain
officers so that once you demoralise
those officers, they feel that the work
of the entire Government can cume
to a complete standstill. I do not
think they are correct in this think-
ing of their own. But I must make
clear the point that he has done his
duty and not that we have acted
blindly. We have also applied our
mind; the Cabinet has also applied
its mind, The matter was referred
to the Law Ministry; everything was
examined from the legal and constitu-
tional point of view also.
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One thing which was alleged
against one of the officers was that
he was a trustee. I believe, Mr. Un-
nikrishnan is a person who knows
what are the institutions in Auroville
or in Pondicherry. Still I do not know
how he has confused all these things.
As one of the members rightly point-
ed out, some of the foreigners, when
they came to Auroville, surrendered
all their belongings to the Society
on the coadition that for their main-
tenance and other things, certain
sums will be advanced by the So-
ciety. The quarrel started when the
office-bearers of the Society  start-
ed gictating these inhabitants by say-
ing. “You have to obey the orders
of the Society.” They said, “We are
not going to ebey any body's orders
We have come here: we want to live as
free citizeng here. 1f there is any-
thing, certainly, you cam tell us. If
we are convinced about jt, certainly,
we will do it Thereafter, 1 am
given to understand—this is the in-
formation given to me by my officers
—that even the maintenance amount
which was given to them was stop-
ped. They had to actually work in
the fields; they had to do some other
work in order to make their own
living. At this point of time, Auro
Mitra, another organisation, was
founded by JRD Tata; JRD Tata
intervened finding that this was the
condition of the  Aurovillians who
had come there all the way from dif-
ferent countries, having surrendered
all their belongings to the Society,
that this was the kind of treatment
to which they were subjected. and
he founded another organisation in
which one of the trustees was Mr.
Kirit Joshi. I must tell the hon. Mem-
bers that, before he joined the Gov-
ernment in May, 1980, he submitted
his resignation as the trustee; he is
no more a trustee there. So, JRD
Tata had founded this kind of an or-
ganisation and he was a trustee there.
As a trustee also, he was not being
paid anything, he was not getting
anything. But it is a matter of prin-
ciple whether any officer should be-
come a trustee or not. Certainly, it
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is a matter which can be gone iuto.
But as the position stands today, in
May, 1980, he had submitted his re-
signation; he is no more a trustee.

PROF. MADHU DANDAVATE:

Tha parallel Ashram will also con-
tinue?

SHRI S. B. CHAVAN: It is good
vou have raised that point. ..

PROF. MADHU DANDAVATE:
Otherwise, there will be one Ashram
in the public sector and one in the
private sector!

SHRI S. B. CHAVAN: 1 am sorry,
the Ashram has nothing to o with
the Society. Ashram is one, the Au-
robindo Society is another and the
Auroville is the third, We are not
taking over the Society also. For
the information of Mr. Unnikrishnan
also, I may say that we are not tak-
ing over the affairs of the Society.
It is only the Auroville part of it
which we are taking over because
there is an international commitment
due to which we have to accept this
responsibility.

SHRI BHOGENDRA JHA: What
about Auro Mitra founded by Tata?
Why not take it over?

SHRI S. B. CHAVAN: Auro Mitra
is a different organisation with which
Government has nothing to do. We
have not contributed anything in
this, In the case of Auroville, the
State Government and the Central
Government, together, have contri-
buted about Rs, 90 lakhs and that too
for a specific purpose. I do not want
to go into the details as to whether
the amount given for a particular pro-
ject can be diverted by the Society,
1 have at least made myself absolu-
tely clear on this issue that prima
facie there is a good case; in the ac-
tion taken against the Society, there
is nothing wrong; it is not because
of any prejudice it is not because
of any other thing, it is not at the
instigation of anybody. I ean assure
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Dr. Karan Singh also that 1 am aware
of the fact that there is factionalism
in Auroville; there are two factions
fighting each other. We do not propose
to hand over this Aurovilie tuo them.
One Administrator has been appoint-
ed and there are going to be five other
Advisers. An International Advisory
Council is proposed to be set up.
Government has also taken a deci-
sion to appoint this Council.  But,
after the Bill is passed, the names
can be announced. I can assure the
House that, once the hon, Members
come to know of the names of these
members, every one of them will be
satisfied that it is not for taking over
a certain property or a Society that
Government has taken this kind of
an action. People who are, in fact,
very eminent in the international
field are going to be in that Advisory
Council...

SHRI INDRAJIT GUPTA (Basir-
hat): Who will actually run  the
show? This is only an Advisory
Council.

SHRI S. B. CHAVAN: 1t is the Ad-
ministrator. His job is going to be to
correct the accounts, that the work
which has been completely stopped
and thereafter come to the greater
ideal which Dr. Karan Singh is put-
ting forth. We will have to discuss
that with him. At least in the Bill
there is nothing of that nature. We
would like to be advised by him as
to what he has to say in the matter.

Let me also take this opportunity...

SHRI BHOGENDRA JHA: On a
point of order. This is a Bill which
is before the House, It has not yet
been passed into a law. One should
not presume that the Bill will be
passed in that very form in which
he has brought forward here—Advi-
sory Council, etc. Therefore, Sir,
is it correct or appropriate or valid
for the Minister to say that the
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names also have been finalised?

Sir, the names are there in his .nind
and the Bill is yet to be passed by
the House. I want you to give a ruling
whether it is proper for the govern-
ment to have finalised the names
before the Bill is passed.

SHRI S. B. CHAVAN: 1 never said
that the names have been finalised.
All 1 said was that we have taken a
decicion to have this committee of Ad-
visers who are going to be men of in-
ternational repute. That is stated in
the Bill itself and there is nothing
new that I have said.

I must suppose that T have met the
points made by Mr. Unnikrishnan and
Mr. Daga and Mr. Shejwalkar who
wanted the Bill to be circulated for
public opinion.

SHRI K. P. UNNIKRISHNAN: I did
not want.

SHRI S. B. CHAVAN: 1t was Mr.
Daga’s suggestion. One of his sugges-
tions was for seeking public opinion
and the second one was for sending it
to a Joint Committee.

Mr. DEPUTY-SPAKER: Mr. Daga's
suggestions for all Bills to be sent for
eliciting public opinion... . He is the
greatest democrat.

SHRI S. B. CHAVAN: Mr. Unni-
krishnan suggesterd calling the
Attorney General and about the points
he wanted the Attorney General to be
consulted, I have clarified at the very
beginning. I do not think there is any
legal or constitutional difficulty and so
there is no point in requesting the
Attorney General to come to the House
to explain the pesiticn.

Mr. Unnikrishnan wanted to have
information as to gome deportation
orders issued against some foreign
nationals. I have made an inquiry
and I am given to understand that
those deportation orders are not going
to be effected ang the Home Ministry
has informeq us that they are not
going to proceed in those cases...

AN HON. MEMBER: Why?
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SHRI S. B. CHAVAN: 1 do not
know. It is for them. I cannot say.

SHRI K. P. UNNIKRISHNAN: It is
a very important matter. You will
have to investigate into it.

SHRI S. B. CHAVAN: You just
wanted to have the information. So
1 just got it from the Ministry. Why
they took this kind of a decision, you
ask them. Certainly they will be able
to tell you. I am only giving the
factual information.

SHRI N. K. SHEJWALKAR: Is it
a fact that the orders were passed
twice against those persons for
deportation?

SHRI S. B. CHAVAN: I have
clarified it. I have nothing more to
add. I request the House to pass the
Bill.

SHRI K. P. UNNIKRISHNAN: In
addition to this, my charge was that
people without valid Indian visas
are staying there. They continue to
stay and operate there. They con-
tinue to be hauled up for criminal
offences. What are you going to do
about it? It is a matter very well
within the scope regarding the future
of this project.

SHRI S. B. CHAVAN: If there are
any foreign nationals who will believe
in the objectives of Auroville and if
it is merely a question of difficulty of
the visa, certainly we will recommend
their cases to the Home Ministry to
see that the visas are given to them.

SHRI K. P. UNNIKRISHNAN: Even
to those who are indulging in anti-
national activities?

SHRI S. B. CHAVAN: Recom-
mending the cases for visa is not for
the first time being contemplated. It
has been there since long.

MR. DEPUTY-SPEAKER: Shri
N. K Shejwalkar.

SHRI BHOGENDRA JHA: Mr.
Deputy Speaker, Sir. ..

Auroville (Emer. Prov.) Biil

MR. DEPUTY-SPEAKER:. 1 am
not permitting you. You have already
spoken. He has already replied to it.
You please allow him.....(Interrup-
tions). This is not correct. H: has
got a right of roply. I have called him.
He has got ta reply. You will allow
the normal thing to go, What is this?
You may continue, Mr. Shejwalkar.

SHRI N. K. SHEJWALKAR: Sir,
1 was with grea! attention trying to
hear the hon. Minister as to whether
he would like to explain why this
Ordinance was brought.

I am afraid he has not pointed out
any reason for the urgency. Anyway
it is up to him.

Before I come to other points, may
1  say, what he meant by

the international commitment
to the UNESCO? Does the hon.
Minister consider Tindivanam-—

Auroville area—which is part of the
Tamilnadu as something not to be
included in the Indian territory? Are
not the laws of India applicable to
that territory? Are the people there
free to be there without visas? Even
though the deportation orders are
passed, they continue to be there. Does
the hon. Minister mean that? I can
understand about UNESCO. Once
their idea wag that there should be
such a place--this is a very important
thing—which should be a window to
the whole of the world of the teaching
of Aurobindo. Without the teaching
of Sri Aurobindo, they did not mean
that there should be a settlement of
any of the foreign nationals. We have
heard about the teachings. I just
said in the beginning that the teachings
were very important and they must
not have illicit liquor etc., etc, For-
merly, the practice was that while
giving visas, the committee was con-
sulted. After all you know how the
visas are to be granted. At the time
cf granting visas you have to see that
those who are not having proper visas
against whom deportation orders are
passed are not allowed to live there,
I do not know how the hon, Minister
is saying that their cases would be
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congidered now. I am very much
surprised to hear that answer.

He was talking of the UNESCO con-
tributions and said that contributions
of the Government were of the order
of Rs. 96 Jakns while the contributiens
of UNESCO were just Rs. 40,600. I
do not know why he i< being so much
scared about the UNESCO affairs.
It was very good that they wanted to
participate in that good project. That
dnee not mean we should be swayed
away by other extraneous matters.
Something which cannot be allowed
ig done there. The hon. Minister does
not say a single word about laying of
the report on the table of the House.
Nor he has explained why an oppor-
tunity to explain was not given to the
cancerned people. That is the prin-
ciple of natural justice against whom
you want to take action. Some oppor-
tunity of being heard should be given.
You have not saig anything about it.
Similarly you do not say anything
about the Audit Report.

SHRI RAM SINGH YADAV
(Alwar): On a point of Order, Sir.
After the reply of the Minister, only
questions may be put and the answers
given.

MR. DEPUTY-SPEAKER: No npo.
He is a mover of the Resolution.

SHRI N. K SHEJWALKATR:
Peobably he is a new Member.

MR. DEPUTY-SPEAKER: I5 it the
pleasure of the House to extend the
time of the House by ten minutes?

SEVERAL HON. MEMBERS: Yes,
ves.

MR. DEPUTY-SPEAKER: The time
is extended Ly ten minutes.

SHRI N. K. SHEJWALKAR: I am
finishing it within a short time provid-
od ;;)ey do not obstruct me. I shall be
brief,
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Wher= is the Audit Report? You
should have laid it on the table of the
House. You have put in so many
charges about the Auroville but you
bave not said anything about the
Audit Report. (Interruptions). Sir, I
brought to your notice the letter
wherein a suggestion was made by
a committee member that if you have
any doubt regarding the accounts and
functioning of the committee ther you
appoint three officers from the Gov-
ernment and one officer of the Indian
Audijt and Accountg Service to be there
on the committee ang they can leok
into the matter ang help in the
functioning of the committee. But you
were not kind enough to give a repiy
tc this point.

&ir, some of my friends took the
names of such and such person. T do
not want to make any allegation
against any individual who can not
defend himself. We have got Rule
353 which provides that no allegation
should be made. ] would only like to
say that if there are any remarks
against any individual or institut.on
those remarks should not have been
made.

Now. Sir, why Aure Mitra was
formed. They are two different com-
mittees. 1 brought to your notick ane
letter where one of the firms of Talas
have written te Auroville society that
such and such amount was paid. That
roint has also not been explained by
the hon. Minister. Similarly there was
a suit fileg by Aurobindo Society
against the so-called Auroville society
and a permanent injuncfion was passed
that they cannot function as Auroville
society. Thereafter Auro Mitra was
registeregq by them in Delhi. When
all these things were known 1 fail to
understand why no show-cause notise
was given and why they were not
asked to come around the table. I
think that would have been proper.
Sir, not only justice should be done
but it should appear to have been
done. Nothing of that type has been
done. Neither were you kind eneugh
to reply te all these queries. So, I
feel not satisfieg with the reply and,
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as such, I still stick to the Resolution
and 1 pray that the same may be
accepted.

MR. DEPUTY-SPEAKER: 1 shall
now put the Statutory Resolution to
the vote of the House. The qucstion
is:

“This House disapproves of the
Auroville (Emergency Provisions)
Ordinance, 1980 (Ordinance No. 19
of 1980) promulgated by the Presi-
dent on the 10th November, 1980."

The motion wrs negatived,

MR. DEPUTY-SPEAKER: 1 shall
now put motiop No. 19 moved by Shri
K. P. Unnikrishnan to the vote of the
House. The question is:

“That this House recommends to
the Government that the Attorney
General of India be requested to
address the House to clarify certain
constitutional aspects of the Bill in
respect of:

(a) the question of legislative
competence fo Lok Sabha in rela.
tion to the matters of a Society re-
gistered under an Act passed by a
State Legislature in pursuance of
its inherent and exclusive powers
....emanating from Entry 32 of
List IT of the Seventh Schedule of
the Constitution of India; and

(b) whether ap association or
denominational group following a
specific system of gpiritual beliefs;
distinctive philosophical-cum-re-
ligious standpoint and discipline
such as the Sri Aurobindo Society
composed of the devotees of Sri
Aurobindo and the Mother would
be entitled to the protection of
article 25 and 26 of the Constitu-
tion of India. (19)”.

The motion was mnegatived.

MR. DEPUTY-SPEAKER: 1 shall
10w put amendment No. 1 to motion
for consideration moved by Shri Mool
Chang Daga.
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Amendment No. 1 was put and negc-
tived.

MR. DEPUTY-SPFAKER: 1 shall
now put amendment No. 2 to motion
for consideraiion moved by Shri Vasant
Kumar Pandit.

Amendment No. 2 was put gnd néga-
tived.

MR. DEPUTY-SPEAKER: [ ghall
now put amendment No. 3 to motion
for consideration moved by Shri Mool
Changq Daga.

Amendment No. 3 was put and negd-
tived.

MR. DEPUTY-SPEAKER: The
question js:

“That the Bill tu provide for the
taking over, in the public interest,
of the managemen: of Auroville for
a limited period and for matters con-
nected therewijth or incidental there-
to, be taken into consideration.

Tke mction was adopted.

MR. DEPUTY-SPEAKER: Now, we
will take up clause-hy-clause con-
sideration of the Bill. The question is:

“That clause 2 stand Part of the
Bill.”

The motion was adopted.
Clause 2 was ¢dded to the Bill.
Clause 3 was added to the Bill.

Clauses 4 to 18 were added to the Bill.

Clause 1, the Enacting Formula, the
Preamble and the Title were added to
the Bill.

SHRI S. B. CHAVAN:
move:

“That the Bill pe passed”.

1 beg to

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill be passed”.
The motion was adopted.

—
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BUSINESS ADVISORY COMMITTEE
NINTH RePorT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOQUSING (SHRI BHISHMA NARAIN
SINGH): Sir, I beg to prcsent the
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Ninth Report of the Business Advisory
Committee.

e

The Lok Scbha then adjourned till
Eleven of the Clock on Wedensday,

December 3, 1930/ Agrahayana 12, 1902
(Saka).





